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LOK SABHA DEBATES

LOK SABHA

Fridav, November, 22, 1985/

Agrahayana 1, 1907 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR, SPEAKER In the Chair]
ORAL AWSWERS TO QUESTIONS

«Translation)

Withdrawal of Limit on Direct Capital

Investment by Non-Resident Indians In
Indian Companies
*g8]. SHRI SHANTI DHARIWAL :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
any memorandum demanding withdrawal of
five per cent limit on direct capital invest-
ment by non-resident Indians in Indian

companies;
(b) if so, details of the memorandum;

(c) whether Government have taken

any action on this memorandum; and

(d) if so, the details thereof and if not,
reasons therefor ? §

[Erglish]

THE MINISTER OF FINANCE
(SHR1 VISHWANATH PRATAP SINGH) :
(a) to (d). A statement is given below.

Statement

(a) and (b). Government haye received
a memorandum from a delegation of Non-
Resident Indians = which contgips the
following main suggestions,

(i) Removal of 59, ceiling on port-
folio investment;

(ii) Reduction/removal of one-year
lock-in period for resale of shares
bought under the porifolio invest-
ment scheme;

(ii1) Extension of tax concessions
available to individual NRIs to
overseas corporate bodies pre-
domipantly owped by NRIs;
and

(iv) Issue of debentures/deposits by
public limited companies and
Securities by Central Government
in designated foreign currency
for subscription of NRI investors
so as to protect them against
currency risk.

(c) and (d). The above suggestions
were examined in the Ministry and it has
not been found feasible to agree to any of
them for the present.

[ Translation]

SHRI SHANTI DHARIWAL : Mr.
Speaker, Sir, with regard to the investment
by the non-resident Indiaps, I want to
know from the Government whether they
have an apprehension that any non-
resident Indian will gain control of the
company by purchasing more shares or
will divert the dividend out of the country:
if not, why do Government not remove the
ceiling of 5 per cent; why do they not
consider it worth removing ?

[English)
SHRI VISHWANATH PRATAP
SINGH : This is really not additional

investorent but a substitution of domestic
investment. So, certainly, we do not want
take-overs and that is why we have put
this ceiling; and wherever there is an addi-
tionality of investment, there the Govern-
ment is more specific.

[Transiation])

SHRI SHANTI DHARIWAL : Mr.
Speaker, Sir, my second supplemen tary is
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that when Government can stop the take-
over through the MRTP Act, why do they
not re-consider their policy regarding in-
vestment when lakhs of people living abroad
want to invest their money in the industrial
units here and thus foreign exchange worth

billions of rupees can be invested in
India ?
SHRI VISHWANATH PRATAP

SINGH : Sir, for that we have other
schemes, such as scheme of 40 per cent,
under which they can purchase equity
shares upto 40 per cent, there is portfolio
investment upto 5 per cent and there is yet
another scheme of bank deposit. Thus, there
are a number of schemes through which
they can invest their money in the country,

[Engli.sh]

PROF. MADHU DANDAVATE : Is it
not a fact that during the discussion on the
subject in this House it was pointed out to
the government that there was a provision
in U.K.,, for instance, who can actually
invest in various companies in India and
only those companies in U.K. in which a
definite percentage of the equity of Indians
is there are entitled to invest in our com-
panies. Has this particular provision been
followed more in the breach; and if you
have come to that conclusion, what steps
have been taken to ensure that this parti-
cular provision is strictly adhered to ? As
regards 5 per cent ceiling, it is good that
you have already said that there is no
change. But I may remind you that before
Shri Rajiv Gandhi took over as the Prime
Minister, when he was an ordinary Member
of this House, he had also insisted that this
ceiling should be there and it should be
5 per cent. I hope that after he has become
the Prime Minister he sticks to that original
policy.

SHRI VISHWANATH PRATAP
SINGH : Five per cent ceiling is there but
the R.B.I. has a right to give special per-
mission. And about the corporate sector,
there is a certain amount of percenta ,e.
Only that percentage of NRI investment is
in the corporate sector value and only those
can invest in the corporate sector.

PROF. MADHU DANDAVATE : The
other part of the question has pot bgen

replied ,
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~ SHRI  VISHWANATH
SINGH : Sixty per cent.

PRATAP

PROF. MADHU DANDAVATE : Is it
being effectively implemented or followed
only in the breach ?

SHRI VISHWANATH PRATAP
SINGH : It is being followed; no breach is
there.

PROF. MADHU DANDAVATE : No.
Last time I had pointed out how many
breaches were these.

SHRI VISHWANATH PRATAP
SINGH : If there are breaches we will try
to plug them. It is not done in breach.

Trade Deficit

+ B
*82. SHRIJAGANNATH PATTNAIK :

SHRI SATYAGOPAL MISRA :

Will the Minister of COMMERCE be
pleased to state :

(a) the total trade deficit of the country
during the first six months (from 1-4-1985
to 30-9-1985) of the financial year 1985-86;

(b) the trade deficit during thz2 first six
months in the preceding three years;

(c) the reasons for continuing trade
deficit; and

(d) the proposals of Goverpment to
overcome this situation ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH): (a) to (d). A
statement is given below.

Statement

(a) and (b). According to the latest
available provisional data which is available
for the first 4 months of the current financial
year, India’s balance of trade deficit during
April July 1985 amounted to Rs, 3079.08
crores. The comparative figures of exports,
imports and balance of trade for the cor-

responding period of the previops 3 ypgrj
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are as below :

(Value Rs. crores)

Export Imports Balance
of Trade

AGRAHAYANA 1, 1907 (S4K4)

April-July 1982
(Provisional) 2511.38 4369.08 —1857.73
April-July 1983

(Provisional) 2739.36 4020.28 —1280.92

April-July 1984
(Provisional) 2930.19 4634.74 —1704.55
April-July 1985

(Provisional) 2942.04 6021.12 —3079 08

Source : DGCI and S, Calcutta.

(c) Except for brief periods, merchan-
dise deficit has been a feature of India’s
foreign trade. This situation is not unusual
for a developing economy. As a proportion
of the GNP, however, the trade deficit has
come down from a peak level of around
59/ in 1980-81 to about 3%, in 1983-84 and
is expected to have declined further in
1984-85.

(d) Policy measures are being continu-
ously evolved for increasing India’s exports.
These include measures for increasing and
diversifying the production, making our
exports more competitive, finding new
markets for our products and proceising
commodities for higher value realisation.
Efforts would be made to gear up these
measures further during the Seventh Plan
period.

The Government has taken a number of
policy initiatives in the sphere of trade
policies, industrial policies and fiscal
policies. The current import-export policy
which will be have for a three year period,
. 1985-88, is designed to introduce an
environment of continuity and stability in
foreign trade planning. It aims at providing
a major thrust towards increased produc-
tion, both for domestic consumption and
exports, and to bring aboat efficient import
substitution. The Government have also
identified sectors for export promotion
which can make a substantial contribution

Oral Answers 6

to growth in exports over the medium term.
Public Sector undertakings are being
involved for great participation in export
afforts. Simultaneous efforts are also being
made to step up our indigenous production
of importables daring the Seventh Five
Year Plan period, particularly in the sphare
of bulk imporgs.

SHRI JAGANNATH PATTNAIK :
That are the type of products, agricultural,
industrial and other, in which we should
concentrate our exports so that we can
achieve the best results ?

SHRI ARJUN SINGH : We have been
able to identify certain thrust sectors for
the exports and for agricultural products
we are setting up an agricultural products
export development authority. A bill will
come in this session of Parliament itself
and for other thrust areas, we have
identified tea, process food, marine pro-
ducts, leather and leather manufacturing
handicrafts, jewellery, capital goods,
elcctronic goods and so on.

SHRI JAGANNATH PATTNAIK : Is
there any possibility for a more trade gap ?
This may be because there is no let up in
the imports.

SHRI ARJUN SINGH : I have every
hope that we shall be able to achieve our
targets of exports for this year and the
position at the moment is certainly quite
difficult. 1 would not say that it is a very
clear picture and we hope to be able to
make up this.

SHRI ANAND GAJAPATHI RAJU
(Bobbili) : I would like to know, because
the figure of exports has decreased in terms
of the total credit, therefore whether there
is a strategy being followed to increase
exports, whether it is an export led growth
theory or whether there is any change in
the Government policy regarding import
substitution, whether there is going to be
an increase in invisibles coming into the
trade picture and whether the Government
is going to adhere to the figure of 20 per
cent of G.N.P. being imports, because we
do not want to get into the trap.

SHRI ARJUN SINGH : The policy
initiated for increasing production is
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already there. They are bound to have an
impact on the total exports and certain
institutional mechanisms have also been
instituted and I hope that everything taken
together we will be able to overcome these
diffiulties.

SHRI INDRAJIT GUPTA : From the
statement which has been laid on the
Table, and the figures given it is a matter
of deep concern that between last year and
this year, that is for April to July 1984 as
compared to April to July 1985 it is not
that the value of the exports have fallen very
much. In fact, they bave increased slightly
according to this figure, but what has
happened is that the value of imports has
gone up tremendously. From 4,634 crores
last year it has gone up to Rs. 6,021 and
odd crores this year because of the trade
deficit going up by Rs. 3,021 crores. I
would like to know, from the hon.
Minister, firstly, whether this very sharp
increase in the imports is not the direct
result of this indiscriminate policy of
import liberalisation which the Goveinment
is now pursuing and secondly whether this
position is likely to worsen in view of the
fact that as far as our exports are con-
cerned, the protectionist barriers of some
other countries are not being lowered at
all but are being incrcased. But there is a
news item which has appeared, which 1
would like him either to confirm or explain,
that the USA has recently named India
and some other countries as blocking a
pew round of trade liberalisation talks and,
therefore, threatened some action against
them which may be to strike them from the
list of beneficiaries of the generalised
system of preferences that allow duty free
entry into the USA of raw materials and
simple manufactured products from other
countries. That is a sort of threat they
are using. If that takes place, then the
value of our exports will go further down
and imbalance in the trade will become
even greater. How is the Government look-
ing at this ?

SHRI ARJUN SINGH : So far as the
first part of the question is concerned, I
would agree with the hon. Member that the
imports have gone up. But if you look at
sectors in which they have gone up, I think,
it would not be correct to say that they are
the direct result of the liberalisation policy
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which wag declared on 12 April, 1985
itself. Therefore, it could not have had
such an effect that within two months
everything went heywire as is being
suggested. The fact is that there has been
an increase in import of machinery and
transport equipment and fertilisers. All
these things are naturally meant for invest-
ment to increase production and which will
utimately reflect in the growth of exports.

SHRI INDRAJIT GUPTA : Not at
the cost of our machinery manufacturers.

SHRI ARJUN SINGH : That is not
the point. Regarding the second aspect
which has been referred to, I think, that is a
different matter which can be dealt with as
and when it occurs. (Interruption)**

MR. SPEAKER : Not allowed.

DR. KRUPASINDHU BHOI : It has
appeared in the press that due to import
liberalisation policy our trade decficit is now
more than Rs. 3000 crores. At the time of
preparing the import liberafisation policy,
had the Ministry taken cognisance of the
recommendations of the 38th conference of
the All" India Institute of Research and
Development which was founded by Pandit
Jawaharlal Nchra ? If so, have they sug-
gested that the Government can import
machinery modernisation or expansion or
not, as the scientists are in great doubt on
this ?

SHRI ARJUN SINGH : So far as the
question of taking into consideration the
recommendations of any expert group is
concerned, they must have been taken into
consideration. But what is being suggested
again is that all this has happened because
of the liberalisation of import. That is not
factually correct.

Wholesale Price Index

83. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the whole-~
sale price index has come down; and

_—

*® Not recorded.
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(b) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH) :
(a) and (b). Yes, Sir. The wholesale Price
Index has declined from 365.9 as on 3rd
August, 1985 to 358.7 on 2nd November,
1985 i.e, by 2 per cent,

[Tran:lation]

SHRI RAMASHRAY PRASAD
SINGH : [ want to know that when there
has been a decline of 2 per cent in the
wholesale Price Index, why is there so much
increase in the retail prices in the market ?
If what you have stated is true, how is it
that a pen which used to cost Rs, 2.25 with
the retailer now costs Rs. 300 ? When he
says that there has been a decline of 2 per
cent in the wholesale Price Index, why the
retail prices are going up ?

SHRI VISHWANATH PRATAP
SINGH : The wholesale Price Index is an
average index. [t is just possible that prices
of some commodities might have gone up,
because wec see that the prices of tea,
coffee, jute, oilseeds, edible oils, oil cakes
have registered a decline " dJuring the first
four months of the current financial year;
it was yesterday only that there was a dis-
cussion that the prices have fallen. It is
true that the prices of sugar, fruits and
vegetables have gone up. 1t is just possible
that the prices of some commodities have
increased whereas ia respact of some others
the prices have fallen. The Wholesale
Price Index gives the complete picture. So
far as the question of consumer Price Index
is concerned, there has been a decline in
its rate of increase. In July, the increase was
1.5 per cent, in Avgust, it was 0.5 per cent
and in September, it was just 0.2 per cent.
The rate of increase has been contained.
A reply could have been given had he asked
about some specific commodities. Some
light could bave been thrown on the
situation regarding sugar and other com-

" modities. But the hon. Member has not

"indicated any commodity specifically and
as such it is not clear in respect of which
commodity he wants the reply.

SHRI RAMASHRAY PRASAD
SINGH : Mr. Speaker, Sir, from the reply
given by the hon. Minister, it is clear that
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there are two modes of production, i.e.,
agriculiural and industrial. The hon.
Minister should have clearly stated that
prices of industrial products have iacreased
whereas those of agricultural produce have
fallen. I want to know from the hon.
Minister why there has been increase in the
industrial products and why the prices of
agricultural produce have declined ?

SHRI VISHWANATH PRATAP
SINGH : Mr. Speaker, Sir, this is not
true that the prices of all agricultural com-
modities have fallen. The prices of sugar,
gur, fruits, vegetables and even pulses have

increased. Rice has also registered a small

increase. Thus, the prices of agricultural
produce have also increased. This is not a
fact that prices of all agricultural com-
modities have fallen,

SHRI RAM PYARE PANIKA : Mr.
Speaker, Sir, I want to know from the
hon. Minister whether it is a fact that the
States are unable to lift the quota of
various commodities allotted to them by
the Centre in time ? According to our
informagion, if they are not able to lift
their quota for the month of October,
facilities of  controlled commodities
supposed to be provided to the people in
far flung areas cannot reach them. As a
result thereof, the prices in the market go
up. Will the hon, Minister give assurance
in this House that the commodities allotted
by the Centre to the States are lifted by
them in time ? i

SHRI VISHWANATH PRATAP
SINGH : Mr. Speaker, Sir, this problem
came before us in the beginning, but now
the Central Government have solved this
problem by establishing coordination with
the State Governments. There was some
transportation problemy earlier which has
since been solved. A decision has recently
been taken to supply wheat within the
reach of the poor section of the society by
sclling it at a subsidised price; even in the
open market, wheat will be sold at a fixed
price. This is a big step to reduce prices
and it has been taken in the interest of ‘the
pcor.

SHRI RAJ KUMAR RAI: Mr.
Speaker, Sir, the hon. Finance Minister has
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stated that the prices of agricultural com-
modities have gone up. [ want to know
from the hon. Minister whether the prices
rose when the commodities were released
from the godowns of the traders in the
market or at a time when the farmers sold
them to the traders? In my view the prices
have risen when the commodities were sold
to the farmers and the consumers by the
traders. The prices did not rise when they
passed on to traders from the farmers.

SHRI VISHWANATH PRATAP
SINGH : Mr. Specaker, Sir, the hon.
Member has raised a very pertinent ques-
tion. It was because of this that the
Government announced the prices of sugar-
cane in time and allowed an increase there-
in. It was decided in respect of oilseeds that
Vanaspati Industries would use 10 per cent
indigenous oil and an increase has been
effected ip the quantum of imported oil, so
that the farmers could know about it and
get remunecrative price. The increase has
been allowed kceping both these factors in
view.

|English)

Buy-Back Arrangcments with Italy

*84. SHRI AKHTAR HASAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whethzr a delegation from the
Commission for Industry and Commerce of
Italy visited India recently,

(b) if so, the subjects discussed during
discussions with them; and

(c) whether the visit has contributed to
boost buy-back arrangemecnts with that
country ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) The delegation from the Commission
for Industry and Commerce of the Italiap
Chamber of Deputies exchanged views on
commercial and economic relations between
India and ltaly,

(¢) The delegation was not a buyers’
delegation and could not have been involved
in any business transactions.

NOVEMBER 22, 1983
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[Translation)

SHRI AKHTAR HASAN : Mr.
Speaker, Sir, will the hon. Minister please
tell whether any agreement was signed with
the delegation after exchange of views ? If
so, will this House be taken into confidence
about that ?

SHRI ARJUN SINGH : Bon. Speaker,
Sir, as I said earlier, this foreign
delegation was a deligation from the
Chamber of D:puties wnich is the
ceunterpart of our Lok Sabha. They had
come only for exchange of views and, there-
fore, there was no question of signing any
agreement with them.

[English)

Karnataka’s Share In

Collections

Small Savlngs

*85. DR. V. VENKATESH : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government of Karnataka
have wurged the Union Government to
enhance the State’s share of small savings
collections from 66 per cent to 75 per cent;

(b) if so, whether the Union Govern-
ment have taken any decision in this regard;
and

(c) when the request of the Karnataka
Government is being acceded to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. A suggestion to this effect was made
by the Government of Karnataka at the
meeting of the National Savings Central
Advisory Board held on 27-9-1985 at New
Delhi.

'(b) and (c). It has not been possible to
accept the suggestion in view of budgetary
constraints and the liberal terms that these
loans enjoy.

DR. V. VENKATESH : Next to com-
mercial taxes and excise, the small savings
is the major source of mobilising funds for
development in the States. In spite of
Karnataka being the first State in the South
in mobilising the small savings, the State



13 Oral Answers

Government is also suffering from financial
constraints. While the resources of the
State Government are very limited and that
of the Goveanment of India are more, why
not the Government of India come forward
to provide 25 per cent of the share of the
small savings ?

MR. SPEAKER : Is there any place
where they are bountiful and there is no
constraint ?

DR. V. VENKATESH : The States are
suffering more and the Government of India
has got wide opportunitics.

SHRI JANARDHANA POOJARY : It
would be for the benefit of the House if I
state the cost factor to find out whether we
have got more funds after the small savings
collections and whether the Central Govern-
ment is left with more funds or whether we
are giving more funds to the States.

PROF. MADHU DANDAVATE : Say
something for the benefis of Karnataka.

SHRI JANARDHANA POOJARY : If
you permit me, within one minute I will
give the figures. Small savings collection
less Union territory collections for 1982-83
was Rs. 1,633 crores. Out of this loans to
the State Governments amounting to Rs.
1,119 crores have been given. Interest on
savings deposits and savings certificates
came to Rs. 690 crores. Paymentto Pand T
Department for SB and SC work i.e,
expenditure was Rs. 55 crores. Commission
to Agents was Rs. 29 crores. Establishment
charges on National Savings Organisations
were Rs. 3 crores. So, loans to the State
Governments and expenditure comes to Rs.

1,896 crores, while we are getling Rs, 1,633 -

crores. So, outgo from the Central Govern-
ment on this item was Rs. 263 crores. Here,
we also have received some interest. from
the State Governments on small savings
loans. Keeping that into account also,
the percentage of the net receipt from
the small savings to the net small savings
collections during 1982-83 was 0.92. This
is the position of the Central Government.
Moreover, if you kindly take into con-
sideration the assistance that is flowing
to the State Governments, 85 per cent of
the income-tax goes to the States; 100 per
gent of Central Sales tax goes to the §tates
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and 45 per cent of the Union Excise Duty
also goes to the States. So, we are pro-
viding sufficient funds to the State Governs
ments.

Keeping these facts in view, if we have
to give more funds from the small savings
to the States, the Central kitty will be
reduced and backward States will suffer.
Since we have to remove regional imbalan-
ces and improve the developmental activities
of the backward Statcs, it is not possible.
We haye already examined it, .and found
that it is not possible.

DR. V. VENKATESH : Under Section
80C of the Income-tax Act, the income-
tax examption is given for Rs. 40,000/-.
Why can this not b2 increased to Rs. 50,000 ?
I want to puta direct question to the
Minister through you, Mr. Speaker. There
are bonus amounts which are earned by the
employees on which they pay income-tax.
If they invest such bonus amounts in
National Savings Certificates, they should
get exemption from tax. This will give a big
boost to the Governmental efforts to
impound amounts like bonus for national

ractivities and it will act as an anti-nfla-

tionary measure.

SHRI JANARDHANA POOJARY : I
have noted the valuable suggestion given
by the hon. Member.

SHRI R.P. DAS: I would like to
point out that the argument that is
advanced by the Govenm:nt namely that
they have no funds and there are budgetary
constraints and therc are lib:ral terms on
the loans that are advanced to the States,
are not valid. Since the entire amount is
devoted to the d:velopmental work of the
States may I know from the Ministcr
whether the Centre would consider the
abolition of thz interest on the States®
share ? altogether ? This is my question.

SHRI JANARDHANA POOQJARY :
It is not possible. We have to give this
interest to the small savers. After all we
have to look after the interest of the people
who give money to the national kitty for
the developmental work.

SHRIMATI BASAYA RAJESWARI :
Is there any other such proposal from any
piher State, aparts from Karpataka ?
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SHRI JANARDHANA POOJARY : In
the meeting three States came forward with
such a proposal. We have clearly told them
in the meeting that it is not possible.

MR. SPEAKER : Next
No. 86.

qucstion—

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) :
Through not a question, it is propriety of
the Chair, going so fast on questions, that
the Minister’s interest should be protected.

MR. SPEAKER : I think I am doing
your job properly and will so that you
could be just free !

PROF. MADHU DANDAVATE : In
between we can raise points of order !

MR . SPEAKER : Q. No. 8¢.

External Debt Position

*86. SHRI N. VENAKATA RATNAM :
Will the Minister of FINANCE be pleased
to state :

(a) the debt position of India in respect
of various countries and international
financial irstitutions;

(b) the steps taken/being taken and
under contemplation of Union Government
to discharge the debt; and

(c) whether Union Government propose
to mobilise the foreign securitics of Indians
to discharge the debts and pay them in
local currency as was done in France and
U.K. during World Wars I and 11 ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) to
(c). A statement is given below.

Statement
External Debt :

(a) As on 1-4-1985 the outstanding debt
of Govt. of India in respect of loans taken
from foreign Govts. and multilateral insti-
tutions was Rs. 24004 crores. In addition
India had outstanding repurchase obliga-
tiops of Rs. 4887 ¢rores oun drawings made
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under the Compensatory Financing and
Extended Pund Facilities of the IMF.

(b) Repayment of debt is made mainly
from country’ export and invisible carnings.
The overall external debt position at the
moment is well within manageable limits.
The level of country’s external indebtedness
and the likely burden of debt servicing are
reviewed to ensure that they remain within
prudent limits.

(c) Under the Foreign Exchange
Regulation Act Indian nationals resident in
India are not permitted to hold foreign
securities except with the permission of the
Reserve Bank.

SHRI N. VENKATA RATNAM :
According to the statement our external
debt position is about thirty thousand crores
and the position is described by the Minister
as within the manageable and prudent
ltmiis, What is our repayment capacity
annually 7 When do you consider this to
be outside the °‘manageable and prudent
limis* ?

SHRI VISHWANATAP PRATH SINGH :
The gross figure has to be compared to the
capacity of the country to pay. The
capacity of the country to pay is the export
earnings and invisible earnings. And it is
this ratio that is relevant for us rather than
the gross. We can see it during 1977 to
1982. The non oil developing countries’
percentage in 1977 way 14.8 per cent. Our
percentage was 9 per cent during 1980-81,
24.5 per cent was the non oil developing
countries’ average in 1982. Ours in 1984-85
is about 13 per cent and 1985-86 it is about
16 per cent. In the 7th Plan it is envisaged

‘that it will be about 19 per cent in 1988-89

and 18.8 per cent in the last year of the
7th Plan. We bave managed our debt pro-
blems in a very prudent way. Even in
future projection. it is within manageable
limits.

SHRI N. VENKATA RATNAM : In
answer to (c), you have said that under the
Foreign Exchange Regulations Act, Indian
national: in India are not allowed to keep
forcign securities with their funds. That is
nol my question.

My question is during the Pirst and the
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Second World Wars. UK, France and other
countries mobilised external exchanges and
paid them in their local currencies and that
way they have resolved foreign debts. Why
cannot you do it ? What is the objection
for our country to adopt the same thing ?

That is quastion (c).

SHRI VISHWANATH PRATAP
SINGH : U K. did it. Pound was 2 con-
vertible currency with them. That way,
rupece is not convertible currency. Apart
from it, there is not much money which the
Indians have by way of securities because
w2 are not given permission on a large
scale. Not much is going to come out of it.

[Translation]

DR. CHANDRA SHEKHAR TRI-
PATHI : Mr. Speaker, Sir, may I
know from the hon. Minister the quantum
of interest due to be paid on loans taken
by India from International Financial
Institutions in 1984-85 ? Further, when
most of the iudustries are incurring losses,
from what sources th: interest due on loans

is being paid ?

SHRI VISHWANATH PRATAP
SINGH : In 1985-86, the principal re-pay-
ment of 1.M.F. Borrowings is Rs. 245
crores whereas the interest payable s

Rs. 442 crores.

DR. CHA DRA SHEKHAR TRI-
PATHI From what sources the do
the Central Government pay interest due
on huge investments made in factories

which are incurring loss ?

SHRI VISHWANATH PRATAP
SINGH : This money is invested on many
projects. It is not like this that it bas been
invested in a particular factory and that
the interest on the loss sutsained by it is
to be paid by us. The commercial borrow-
ing taken by the companies are invested by
them in their factories. The money which

we borrowed was put to good use, produc-
tive use and (hiz shows our credibility. We

have put that money 1O good use, we bave
not misused it.

[Engli:h)

SHRI E. AYYAPU REDDY : Thc.rf: is
# referenge to payment by way of invisiblg
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earnings. (a) What are the iavisible
earnings ? How have they become visible 7
(b) What is thz rate of interest which we
are paying; and (c) What is the esti.uated
value of annual debt services ?

SHRI VISHWANATH PRATAP
SINGH : For normal borrowings, the rate
of interest from the IMF is 7%,. That is
the current rate. What we withdrew from
the extended facilities is a mix of normal
;atles and commercial rates. It isl/ 1, bhalf,

alf.

So far as the normal withdrawals are
concernced. it is about 79%,.

The other portion is from 9 to 109, .

About invisible and how that is visible,
it is not that invisible. It comes to the
bank, of course. Our Indians who are
abroad and earping send money. Then
there are deposits coming from NRI. Theses

are the forms. [t is quite visible.

SHRI E. AYYAPU REDDY : What ig
the annual debt service estimate ?

SHRI VISHWANATH PRATAP
SINGH : Just now I gave the percentage.

Incentives to Private Secior for Investment
in Tourlsm Infrastructure

*37. SHRI BHOLANATH SEN : Will

the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to

state .

(a) whether Government have offered
incentives to the private sector to attract
private sector investment in tourism infras-

tructure; and

(b) if so, the details of the incentives
offered by Government and the response
from the private sector thereto ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) and (b). A
ptatement is given below,
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(a)

and (b). Yes, Sir. Several

Statement

con-

cessions/incentives are offered by Govern-
ment to private sector for attracting invest-

ment in tourism

infrastructure. Details of

these are given below :

Hotels
(i)

(i)

(iii)

(iv)

)

TAX HOLIDAY : Unpder Section
80-1, in the case of approved
hotels which start functioning

after 31-3-1981 but before 1-4-1990,
259, «of the profits and gains
derived by an Indian Company
from the hotel busincss are exempt
from Income-tax for a period of
eight ycars. This concession was
ealier available only upto 1-4-1985
but has since becn extended upto
1-4-1990.

INITIAL DEPRECIATION :
Under Section 32(1)(v), an initial
depreciation at the rate of 259,
of the actval cost of a hotel
building is allowed as deduction
in the computation of the taxable
profits in the case of a company
running an approved hotel.

EXTRA DEPRECIATION :
Under item (ii1) of Sub-part I11
of Part Iin Appendix 1 to the
Income Tax Rules 1962, an c¢xtra
allowance of depreciation of an
amount equal to one-half of the
normal allowance in respect of
machinery and plant installed by
an Indian Company 1in an
approved  hotel allowed as
deduction.

HIGHER DEPRECIATION: In
respect of furniture and fitting
used in hotels, a higher rate of
depreciation of 159, has been
provided under item (2) in Sub-
part IT of Part I of Appendix to
the Income-tax Rules, 1962 as
against the general rate of 109.

HOTELS SET UP IN BACK-
WARD AREAS : Under Section
80-HH of the Income-Tax Act,
209, of the profits and gains
from the business of hotels set up

NOVEMBER 22, 1983

Oral Answers 20

in specific backward areas is
deductable from the taxable
income for a period of 10 years,
subject to certain conditions.

(vi) CENTRAL SUBSIDY FOR IN-

(vii)

(viii)

(ix) Priority

(%)

(xi)

DUSTRIES SET UP IN BACK-
WARD DISTRICTS/AREAS :
With effect from 1-1-1977, hotels
set up in the specified backward
districts/area are eligible for the
grant of ceprral investment sub-
sidy under the Central Outright
Grant or Subsidy Scheme, 197].

Institutional Loan: Approved
hotel projects are eligible for the
grant of loan by the Industrial
Finance Corporation of India
(IFCI) and also other public finan-
cial institutions. This loan is
eligible for interest <subsidy of

109,

FOREIGN EXCHANGE INCEN-
TIVE QUOTA : Approveé hotels
are eligible for Foreign Exchange
Incentive Quota which is deter-
mined @ 10%, of their direct
Foreign cxchange earnings. This
quota is available (0 respective
hotels  for essential imports,
overseas promotional tours,
publicity and advertising etc.

consideration in the
allotment of telephone/telex con-
nections, LPG (Cooking Gas)
etc. ‘

Besides, hotels qualify for invest-
ment by non-resident Indian in
the equity capital of the promacting
companies, subject to the condi-
tions laid down by the Reserve
Bank of India.

Private Limited Companies were
given certain incentives/concessions
by the 1985 budget. As the hotels
and travel agencies are mostly
incorporated as private limited
companies they will benefit from
this concession.

Travel Trade

(i) The = Department

of Toyrism
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advances loans on concessional
rates to approved Tourist Car
operators for purchase of Tourist
Cars and manufacture of Tourist
Coaches.

(ii) Travel Agents and Tour Operators
are allowed to import two vehicles
in a year under the Incentive
Quota which is 2.59%, of their net
foreign exchange earnings during
the previous year.

(iii) Travel Agents and Tour Operators
are also allowed to import office
equipment and updertake pro-
motional tours overseas under the
Incentive Quota.

The response from private sector has
been encouraging.

SHRI BHOLANATH SEN : Will the
hon. Minister state whether the restrictions
that are now current or which are currently
enforced in hill areas in Himalayan region
will be withdrawn for the purpose of
helping the trade of tourism ?

SHRI H K L. BHAGAT : Generally
Government is very much intcrested in
opening up more and more areas in the
Himalayan region. We want (o encourage
Himalayan tourism, but with regard to
particular areas, whether a particular area
‘should be allowed or not, that is a matter
which has to be taken up by the Home
Ministry. As far as the Ministry of Tourism
is concerped, we want (0 open up more
and more areas in the Himalayan region.

SHRI BHOLANATH SEN : May I
know from the hon. Minisier whether
there is any plan for holding interpational
meets and international conferences In
farflung areas like Shillong, Arunachal and
other places as was done in the case of
Panaji with regard to the Commonwealth
Heads of Government Conference, and
Panaji was developed in the meantime ?

SHRI H.K.L. BHAGAT : I have
already given the answer. So far as the
present position is concerned, there are. no
restrictions, as he has himself said about
Panaji. I think, Shillong is also open. The
attitude and the policy of the Tourism
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Ministry is that more and more areas should
be made open so that more and more
tourists, both domestic and foreign, can
visit and more and more foreign tourists
can come. That is our attitude. As to
the specific areas, we have taken up the
matter with the Ministry of Home Affairs.

SHRI P. KOLANDAIVELU : The
Central and State Governments are actually
encouraging the private sector to bave
tourism spots and tourism hotels, but the
funds are being mismanaged and misused
by the private sector in some of the
places. Proper guide and proper administra-
tion are necessary in this matter.
Then only the funds can be utilised
for the purpose for which the funds are
being allocated. I would like to know from
the hon. Minister how many private sector
people have come forward in order to have
hotels and tourism spots in various parts of
the country.

SHRI H.K.L. BHAGAT : So far as
complaints or cases of misuse of funds of
particular hotels are concerned, mostly
financial help comes from the finaacial
institutions; there are some concessional
things in the Central sector and there are
certain things in the State sector. If any
specific cases of misuse of funds or any
concession are brought to our noticer
Government will certainly take note ot
those. Most of these hotels are in the
private sector. The total number of hotelf
in the country at present—I am talking. o,
5-Star, Deluxe 5-Star, 4-Star, 3-Star, 2-Stas
and 1-Star—is 485; classified 353 and yef
to be classified 132. The total number of
rooms available is 33,476. These are the
various categories of hotels and most of
them are in the private sector. In regard to
hotels and 1n regard to transport—because
the government funds are limited so far as
tourism is concerned—Government is keen
that the private sector should come forward
in a bigger way in having these hotels. In
the public sector, Government has decided
not to have any more 5-Star hotels except
the one which we are thinking of in
Bombay. The rest would be accommoda-
tion which can be used by people with
lesser means.

SHRI SHANTARAM NAIK : I would
like to know whether, for reasons of
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security, the Government of India have
any plans to restrict the stay of foreign
tourists only in government hotels and
whether, for that purpose, the Government
of India are going to construct hotels
throughout the country.

SHRI H K.L. BHAGAT : I have said
that the forcign tourists can stay in govern-
ment hotels and other hotels. There is no
restriction for the tourists who come to
this country that they should stay only in
government hotels. Now he is asking
whether, for reasons of security, we are
going to construct more hotels. Not for
that. But for actual neccssities of tourism
in the country, particularly for pcople with
comparatively less means, Government is
keen to coastruct. Some of the hotels are
already under construction. There are joint
ventures between the Central and State
Governments. In the private sector also
we want more hotels to come up.

SHRI S. JAIPAL REDDY : Generous
assistance for 5-Star hotels is being ¢xtended
from financial institutions with a vicw to
attracting foreign exchange. But what has
been really happening is that our own
private sector executives have been staying
in them, without getting any foreign
exchange whatever, leading to artficial
demand for more five star hotels. In view
of this, will the Government consider
imposing a restriction that only those who
can pay in foreign exchange could stay in
five star hotels ?

SHRI H.K L. BHAGAT : Sir, I think
the Hon. Member is not correctly informed.
I would suggest that certainly we want that
foreign tourists should get accommodation
in these hotels. But it is not the position
at present that foreign tourists are not

getting accommodation because accommoda-

tion is not available and because other
tourists come and stay there.

(Interruptions)

Please wait, I can understand you, I can
invite you for a discussion.

The present position is that during the
last one year, it has been a very lean
season of tourists. In fact we have more
accommodation in five star hotels available,
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There is another Question at Sl. No. 93,
that you can utilise for this. Therefore, it
is not correct to say that accommodation
is not available for foreign tourists; nobody
else will come. That is not the position.

SHRI S. JAIPAL REDDY : He has
<aid that I have been incorsectly informed.
But he has not informed the Houszs. Will
the* Minister bz able to say what is th:
proportion of foreign exchange earnzd by ths
five star hotels in relation to the total
amount reccived by them ?

SHRI HK.L. BHAGAT : 1 can inform
the Hon Member that in five-star hotels.
much more accommodation is available.

(Interruprions)

MR. SPEAKER : Now, look here, I
cannot ailow a discussion here. It 1 allow
vou, you will ho'd on toit. I can allow
one more supplementary.

(Interruptioss)

PROF. MADHU DANDAVATE : If
the reply is independent of the Question
what do we do ?

(Interrupiions)

SHRI SHIVENDRA BAHADUR
SINGH : Mr. Speaker Sir, I would like to
know from the Hon. Minister —because he
had just side that he is not going in for
any more five star hotels. [ would hke to
get clarification from him regarding those
ITDC holels which are in the pipeline and
especially the one relating to Bhopal. Is
it going to be made or not ?

SHRI H. K L. BHAGAT : So far as
Public Sector 1s con2erned, thz ITDC aad
so on, we have decided that during the 7th
Five Year Plan we shall not have any more
five star hotels except one which we are
thinking of putting up in Bombay.

Bank Robberies and Bank Protection Force

+
*88. SHRI ANAND SINGH :

SHRI I. RAMA RAI :

Will the Minister of FINANCE be
pleasedfto state :

(a) the Statc-wise number of bank
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robberies committed in nationalised banks
during the current year upto October,
1985, month-wise, and the amount and
lives lost thereby;

(b) the security measures taken or
proposed to be taken to further strengthen
the measures to thwart attempts of
robberies;

(c) whether keeping in view the increase
in bank robberics in the country, Govern-
ment propose to form a Bank Protection

Force;

(d) whether bank empioyees and
securily guards at the nationalised banks
are also involved in the robberies; and

(e) the number of persons apprehended
and brought to book ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) to (¢). A
statement is given below.

Statement

(a) and (e). The information, as reperted
by the Reserve Bank of India, is given in
the Anpexure below.

(b) The State Governments are prima-
rily responsible for maintenance of law
and order and have bcen requested to take
suitable preventive measures for curbing
the incidents of bank dacoities/robberies A
High Power Working Group was earlier set
up by the Government to critically review
security arrangements in banks and to
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make suggestions for improvements therein.
As recommended by the Working Group,
banks have, inter-alia, appointed Chief
Security Officers to advise the management
on security measures. On the advice of the
Chief Security Officers, the banks have
indentified vulnerable branches and have
taken measures to strengthen the security
of the premises and po:ting of security
guards in a phased manner. Recently, the
Government convened a meeting of the
Chief Security Officers of public sector
banks and the need for tightening the
various security measures within the bank
premises was reiterated. At this meeting
the banks have been advised to classify
their bank branches according to the risk
and make improved security arrangements
in branches with high risk.

(¢c) The question of organising a Banks’
Security Force under the Central Industrial
Sccurity Force Act was examined by a
Commitiee set up by the Government in the
Ministry of Home Affairs. Taking into
consideration the specia®’ features of the
security cover to be provided to banks and
the technical and operational requirements
of the Central Industrial Security Force,
the Committee came to the conclusion that
the CISF Act will not meet the require-
ments of banking establishments. The
Committee also considered the proposition
of raising an All India Bank Security Force
on the lines of para-military organisations
working under the control of Ministry of
Home Affairs but did not find the propo-
sition workable.

(d) No such instance has been reported
by the bank/Reserve Bank of India,

ANNEXURE
State and Month No. of Amount Lives lost No. of
of Occurrence Robberies involvedin lakhs persong
of Rupess apprehended
and brought
to book
1 2 4 5

ANDHRA PRADESH

March 1985 ; 1 12.75
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1 2 3 4 5
ASSAM
May 1985 1 0.28 1 Bank Manager —
September 1985 1 0.27 _— 1
BIHAR
Japuary 1985 2 2.34 — —
April 1985 1 4.07 — —
May 1985 2 1.23 L == 2
(includes one attempted)
June 1985 1 0.19 — _—
July 1985 3 4,12 —_ —
September 1985 3 6.31 — —
October 1985 3 2 41 —_ —
HARYANA
February 1985 1 2.404Gold 3 Outsiders —
(400 Gms)
DELHI
March 1985 2 4.64 —_— _
May 1985 1 — 1 Outsider —
June 1985 ) ®| (atternpted) | — - L
July 1985 1 3.02 — .
August 1985 1 4.19 — _
CHANDIGARH
January 1985 1 0.33 —_ —_
September 1985 1 0.11 —_ —_
KARNATAKA
Janury 1985 1 0.06 —_— =
June 1985 1 0.20 — _
KERALA
October 1985 1 0.64 — 1
MADHYA PRADESH
April 1985 1 0.08 — ___
May 1985 1 239 — _
October 1985 1 1.70 — 1S

*As reported by Delhi Police.
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1 2 3 4 5
MAHARASHTRA
January 1985 1 (attempted) — 1 -
May 1985 1 4.18 — S
September 1985 1 1.23 - — —
MANIPUR
February 1985 1 less then 0.01 —_ _—
NAGALAND
January 1985 1 15.35 — —
May 1985 1 2.04 — —
June 198T 1 9.38 — —
PUNJAB |
Yanuary 1985 1 0.08 — —
February 1985 1 0.11 — —
May 1985 1 0.54 —_ —
June 1985 2 0.24 — 3
July 1985 1 0.27 1 Bank Guard —
September 1985 1 (attempted) —_ —_ 1
October 1985 2 (including one 0.10 | — 1

attempted)

RAJASTHAN
January 1985 1 — 1 Watchman it

UTTAR PRADESH

February 1985 1 2.38 — 4
March 1985 2 1.57 —_ 1
May 1985 3 14.81 — e
October 1985 1 3.13 —_ _

WEST BENGAL

September 1985 1 0.45-4gold worth  — _
Rs. 0.64

October 1985 1 3.34 ) ke
HIMICHAL PRADESH

January 1985 | 1.21 - 2
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1 2 3 4 5
JAMMU AND KASHMIR N
May 1985 1 0.32 -~ —
July 1985 1 0.05 — -

TOTAL 62 114.52 lakhs - B 8 - 28

+400 gms. gold
<+ gold worth

Rs. lakhs 0.64

SHRI ANAND SINGH : The answers
have revealed a few facts here. One is that
rupees one crore and fourteen Jakhs have
been robbed during this year so far and
two months are still to go which are in
favour of robbery.

Secondly, nobody has been apprehended
as they have shied away from answering
the (¢) part. I assume that nobody has
been apprehended or brought to book
during this pcriod Now, I ask the question
in this light that a bank robbery is no
more an old style bank robbery. Peopl:z
are using mordern weapons. Not only that,
with certain groups in this country it has
become a recognised political activity,
especially in Uttar Pradesh and everywhere,
It was in this light that I had put these
questions. The answer given to me says
that a high powered working group was
established, Chief Security Officers were
appointed, banks ware identified as vulncra-
ble branches according to tisk, the question
of Banks Security Porce under the CISF
Act was examined and it was found that it
would not meet the requirements of banking
establishments, and so on.

The question is about what was done.
I don’'t want to know what was not done,
I would like to know what positive steps
have been taken in order to protect the
banks, the money and the lives.

SHRI JANARDHANA POOJARY :
This question bhas five parts. The hon.
Member has asked for the information and
we have given all the answers 1o you and
then, if you say that it is not required, it
is not my fault. It is your question I have’
pnswered,

Coming to banks, there were about

SHRI RAM PYARE PANIKA : What
aciion you have taken-—that is what he
wants to know.

SHRI JANARDHANA POOJARY :
Kindiy go through my reply.

MR. SPEAKER : That is known only as
a question of bonus—that answer.

SHRI JANARDHANA POOJARY : In
the year 1985, uplo 30-6-85 10 persons have
been arrested. The action that has been
taken has been clearly spelt out in the
main reply itself and if the hon. Member
is not satisficd, at the cost of repetition
1 can say that a Working Group had been
appointed and they have submitted their
recommendations which have been sent to
the State Governments and also to the
banks for implementation. Now, secondly,
even the banks have been provided with
security guards, collapsible gates and also
armed guards in certain baoks. For this
purpose the banks have been classified into
four categories and they are : (1) Currency
Chest Branches, (2) Branches which are
prouec to high risk (3) Normal Risk
Branches and (4) Branches not vulnerable
but with very low risks. Now here wherever
there are currency chest branches, there a
round-the-clock vigil is kept. So far as
the branches prone to high risk are con-
cerned, there two security guards, fully
armed, are provided and where the Branches
are prone to noitmal risk, there one
unarmed guard is provided. Where there
arc branches with very low risk and cash
liandling, there it is left to the manage-
ment to provide sufficient security. Now
we have got 50,983 branches throughoyt
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the country. For all the Branches we
cannot provide guards. Here also, the
amount involved in decoities and to rob-
beries is about Rs. 150 lakhs. Now if you
have to provide guards to all the Branches
throughout the country to 50,983 branches,
the cost element will be more than
Rs. 200 crores...,

PROF. N.G. RANGA : Then who will
do it ?

SHRI BHAGWAT JHA AZAD: So
let them lose more so that we can have
armed guards for all the branches.

SHRI JANARDHANA POOJARY : It
is a continuous process. But we do not
defend dacoities or robberies. But we have
to take into consideration thc cost factor

also....

MR. SPEAKER : That will create

employment, Sir.

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : May
I add to what my colleague has said ? My
colleague has explained the situation where
in regard to vulnerable branches where
there is a nced for more security, action is
taken in co-ordination with the State
Governments and other law-enforcing
agencies. The point is that the banks have
to function and for that matter, not only
the banks but various other agencies also
have to function in the general security
enpvironment at large and it is the general
security environment which is thz guarantee
against robbery or dacoity. Every special
agency cannot have its own law protection
agencies. It is the general environment
which we arc trying to strengthen and it is
where special attention is needed and steps
are being taken, as explained by the hon.
Minister.

PROF. N.G. RANGA : You are giving
an open field to the people to rob.

-

SHRI ANAND SINGH : If you go
through the answer, part (¢) has not been
replied by the hon. Minister. Now the
Minister says that 10 pecople were appre-
hended. When the question was so simple

894 ¢lzar, h: said bare.,,.
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PROF. MADHU DANDAVATE : He
has said that dacoits are responsible for
the dacoities.

SHRI ANAND SINGH : The number
of persons apprehended and the measures
that have been just read out to us are not
given in the answer at all. If you go
through this it says that a high-power
working group was earlier set-up. It also
says that the CISF Act will not meet the
requirement of banking establishments. It
also says that the Ministry of Home Affairs
does not find the bank security forces pre-
position workable but it does not speak
about the positive action which they have
taken.

My next question is that there are rural
banks and the policy of the Government 1s
to go on opening rural banks so that they
can reach the viliage people to meet their
demands. Will these security forces cover
tl?ese banks or they will be confined to
cities and urban areas ?

SHRI JANARDHANA POOJARY :
Sir, as regards the first part of th= question
the hon. Member may refer to the Annexure
where we have given the details of the
action taken by us. Coming to the rural
banks I have already stated that the banks
have been classified into those which are
prone to more risks and ordinary risks.
Security guards have been provided at those
banks which are vulnerable and if the hon.
Members tell about any banks which are
vulnerable and risk prone then definitely
we will provide sufficient and adequate
security there.

SHRI D.N. REDDY : Will the hon.
Minister inform why the Capital city is the
hot bed of bank robberies and other
crimes ? How many bank robberies occurred
last year and how many have been detected
and how much amount has been recovered ?

SHRI JANARDHANA POOJARY : 1
have given the details in Annexure I,

PROF. N.G. RANGA : In view of the
fact that State Governments are specially
interested in getting more and more banks
opened in rural areas and other areas has
Government taken any steps to invoke their

pgsistange in preventing such trouble ?
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SHRI JANARDHANA POOJARY :
Sir, a very pertinent question has beep
raised. We have already written to the
State Governments. Law and order is a
State subject. We have written to the
State governments to take sufficient steps
to prevent such robberies.

SHRI Y.S. MAHAJAN : The hon.
Minister has classified the banks according
to the degree of vulperability. I would
like to know whether he has made a study
of vulnerability of nationalised banks vis-a-
vis private banks which have not been
natiopalised.

SHRI JANARDHANA POOJARY :
These things should be considered by the
management concerned. Law and order is
a State subject and as the hon. Finance
Minister has said the State Governments
have also to provide sufficient security and
safeguards.

(Interruptions)

Seizure of Smack and Gold Biscuits by
Custom Officials

-
*89. SHRIMATI KRISHNA SAHI :

SHRI MANVENDRA SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Custom officials have
seized smack and gold biscuits worth
Rs. 50 crores from the baggage left
unclaimed at Palam and other airports in
different parts of the country in recent
months;

(b) if so, the details thereof and the
persons who have been arrested in this
connection; and

(c) the steps Government are taking to
prevent such crimes ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) to
(c). A statement is given below.

Statement

(a) and (b). The total value of contra~
band goods scized at varioys airports.in the
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country during the period from January to
September, 1985 amounted to Rs. 29.25
crores (provisional) out of which gold
accounted for Rs. 16.18 crores and
dengerous drugs Rs. 4.64 crores. 903 persons
were arrested in this connection under the
Customs Act.

No separate statistics regarding seizures
from baggage left unclaimed at airports ig
maintained.

(c) The drive against smugeling
activities at the airports has been intensi-
fied. The existing intelligence and preven-
tive set-up of the customs at the airports is
being further strenghened with a view to
preventing smuggling activities at the air-
ports. The scheme of rewards to informers
and Government servants has also been
liberalised.

Besides, the trends of smuggling and
seizures made at the airports are kept
under constant review for taking appro-
priate remedial action as warranted.

Stringent action is taken against persons
found involved in smuggling activities both
departmentally as well as through pre-
secution in courts. Apart from confiscation
of goods involved and the imposition of
personal penalties, preventive detention
under the COFEPOSA Act is also resorted
to in appropriate cases.

[Translation]

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, in part (b) of my question, I
had asked about the persons arrested in
this connection. In reply thereto, the hon.
Minister has replied that 903 persons were
arrestced under the Customs Act. I want to
know from the hon. Minister the names of
top Customs Officials, let him tell only four
or five pames, arrested under the Customs
Act, . (Iuterruptions) 1 want to ask from the
hon. Minister the number of top officials
of the Customs Department arrested under
this Act ? In your reply you have stated
that the cases were also instituted in the
Courts; I want to know the number of
persons against whom prosecution was
initiated ? You only give the names of
three or four officials if it is not possible to
give the names of all of them,
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SHRI VISHWANATH PRATAP
SINGH : Mr. Speaker, Sir, I do not have
the names of Customs Officials.

MR. SPEAKER : You may send her in
writing if you know.

SHRIMATI KRISHNA SAHI : We
come to know only through newspapers.
Mr. Speaker, Sir, the hon. Minister has
stated in his reply that seizures made at the
airports are kept under constant review
for taking appropriate remedial action as
warranted. The hon. Minister has certainly
increased vigilance in the airports and bhas
taken effective steps in this field for which
he deserves congratulations, but I would
like to know what steps have been taken
by the hon. Minister in respect of very

extensive border area with other countries
as well as coastal area ?
SHRI VISHWANATH PRATAP

SINGH : Sir, we had a fair amount of
success in this field this year. During the
last year, seizures worth Rs. 101 crores
were made during 10 months wherzas this
year seizures worth Rs. 142 crores were
made during the last 10 months. You will
be glad to know that gold worth Rs. 10.24
crores was seized during the entire last
year whereas gold worth Rs. 42 crores has
been seized only in 10 months this year.
Thus, there has been a good deal of success.
Therefore, quality of work and procedure
has further been improved. Last year,
seizures worth Rs. 101 crores were made
while the number of seizures was 76
thousand, but this year, seizures worth Rs.
142 crores were made and the pumber of
seizures was 40 thousand. It speaks of the
quality of work

SHRIMATI KRISHNA SAHI : But,
what is the position with regard to coastal
and surface borders ?

SHRI VISHWANATH PRATAP
SINGH : It includes all; sea, surface and
air.

[English)]

SHRI S.M. BHATTAM : Sir, the
Customs Officials are responsible for the
seizure of about Rs. 30 crores worth of
contraband materials. I would like to know
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whether any of the Customs Officials who
are responsible for the seizure of contra-
band materials to the value of Rs. 30 crores
has been rewarded. The persons involved
in the smuggling activities number about
903 persons and all of them were arrested.
But I would like to know from the hon.
Minister whether any charge-sheet has been
framed against them and whether any strin-
gent action will be taken against such
persons who are involved in these activities.
What arc the stringent actions proposed to
be taken against, how many of them are
charged and how many of them are
convicted ? Is there any information
available with you with regard to the con-
viction of such people ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): We
have a reward scheme. The officers can be
given rewards up to the value of 209, of the
seizures and we held several fnctions in
which we openly honoured the officers for
their good work done. T am glad that the
customs officers have done a very good job.
Some officers bhave been given rewards
worth several lakhs of rupees. In this way,
about Rs. 2 crores worth of rewards have
been sanctioned. This is a very positive
reward which has been given to the officers
in appreciation of their good job. I may
inform the hoon. Member that under
COFEPOSA itself, this year (upto 26-10-85)
1623 persons have been actually detained
as compared to 719 persons last year.

As regards prosecution, we take the
most stringent action and the coaviction is
dependent on the verdict of the court,

SHRI BHAGWAT JHA AZAD: As
mentioned by the Minister, the total amount
involved in the seizures last year was Rs.
82.33 crores and this year upto now Rs.
142 crores. May I know if the magnitude
of the problem this year has increased as
compared to last year, or whether last year
they could not detect properly ? Keeping in
view the seizures in both the years, is the
Minister satisfied that we have been able
to reach a sizeable section of these people
in this year ?

SHRI VISHWANATH PRATAP
SINGH : 1 am not satisfied. Much more
has to be done. We have to do it on the
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administrative side, we have also to take
economic measures to tackle smuggling and
that is what we intend to do.

—— —————

WRITTEN ANSWERS TO QUESTIONS
[English]
Release of Cottion Export Quota

*¥90. SHRI V. SOBHANADREESWARA
RAO : Will the Minister of TEXTILES be
pleased to state :

(a) whether Government propose to
release immediately the cotton expoit quota
for the current season to ensure better deal
to cottom growers; and

(b) the quantity proposed to be alloca-
ted to Markfled of Andhra Pradesh ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
The Government have already released
someq uantities for export during the current
cotton season. Further export quota will be
released if and when considered necessary.
Allocation of export quotas to State Fede-
rations including Andhra Pradesh can be
considered keeping in view their capability
and past performance.

Relaxation to Credit Policy

*9]. SHRI JA1 PRAKASH AGARWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank of India
has recently relaxed its credit policy to
allow larger funds to meet credit require-
ments;

(b) if so, the porms evolved for exten-
dipg credit; ana

(¢) whether any ceiling has been fixed
on bank credit for various items to different
parties ?

THE MINISTER OF FINANCE
(SHR1 VISHWANATH PRATAP SINGH) :
(a) to (c). The Reserve Bank of India
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reviewed the credit policy prior to the onset
of th= busy seaso . Taking into account the
liquidity position of bunks and the genuine
scasonal credit needs, certain changes were
made in the credit policy announced on
October 25, 1985. These included :

(i) Release of one-third of impounded
cash balances mainlained wunder
the Additional Cash Reserve of
10 per cent of the incremental
demand and time liabilities of
banks accruing between January
1577 and October 1980.

(ii) Reduction of Statutory Liquidity
Ratio (SLR) for non-resident
(external) rupee accounts from 37
per cent (o 25 per cent.

(iii) Bringing forward of the base for
100 per cent export refinance from
the monthly average level of 1983
to 1984.

(iv) Repayment by banks of discre-
tionary refinance outstanding on
Oetober 25, 1985 and corrections
for shortfalls in the maintenance
of SLR.

These mcatures taken together are
expected to provide some improvement in
banks’ liquidity.

No new norms or ceilings on banks’
credit for various items to different parties
were prescribed in the recent credit policy
statement of October 25, 1985.

Export of Jute

*92, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of TEXTILES
be pleased to state :

(a) whether the recent bulk contracts .
of State Trading Corporation for export of
Jute to some countries bave been cancelled;

(b) if so, the details thereof and the
reasons therefor;

(c) the steps taken/proposed to increase
export of jute; and

(d) the

year ?

propospects for the current
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID' ALAM KHAN) : (a) to (d).
Three contracts entered into STC for jute
goods export were cancelled during the
current financial year as detailed below :

(i) Order from  M/s. Sharakate
Toavani Tahiem Va Tozin, Iran
for 12 million yards of hessian
cloth in different sizes valed at
Rs. 50370000;

(ii) Contract for export of 3 lakhs
yards of jute carpet backing cloth
worth Rs. 75 lakhs approximately
finalised by STC with M/s.
Sherkata Sahami Khass Kharkha-
nejat Dadfar, Teheran;

(iii) A contract beiween STC and
National Agricultural Marketing
Board of Zambia (Namboard) for
five million pieccs of B. Twili
bags at the rate of US § 79.15 per
100 bags c.i.f. Dar-cs salam.

2. The reason for cancellation of these
contracts were reluctance of the buyers
probably on account of falling prices and
foreign exchange problems.

(c) Government has takcen following

steps to improve export of juste goods :

(i) providing higher cash compensa-
tory support to juste carpct backing

cloth and yarn on thc basis of

matching performance by the

industry.

(ii) formation of STC-jute industry
consortium on 50 : 50 loss sharing
basis for expoit of carpet backing
cloth to North America.

(iii) encouraging development of export-
able products through R apd D

efforts and

(iv) constituting -a new JMDC and
jute fund out of proceeds of jute
to give boost to R and D of efforts

and export promotion.

(d) The export target of 3.0 lakh tonnes
valued round Rs. 250/275 crores. for the
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current financial year is likely to be
reached.

Decline in Occupancy in 5-Star Hotels
in Delhi

*93. SHRI A.J.V.B. MAHESWARA
RAO :

SHRIMATI N.P. JHANSI
LAKSHMI :

Will the Minister of PARLTAMENTARY
AFFATRS AND TOURISM be pleased to
state :

. (a) the occupancy ratio of S-star hotels
like Ashoka, Akbar, etc., in the capital
during the last three years;

(b) whether India Tourism Development
Corporation has continually been running
into loss for the last three years;

(c) whether it is a fact that the foreign
tourists are hesitant to visit India due to
terrorist activities in the country;

(d) il not, the reasons for the decrease
in tourist traffic; and

(e) the aclion taken by Government in
the matter ?

THEMINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHRI H.K.L.
BHAGAT) : (a) The occupancy ratio of the
ITDC and non-ITDC 5-star hotels located
in the capital are given in the statement
below.

(b) No, Sir.

(¢) and (d). There was a significant
decline in the inflow of foreign tourists in
1984 and the first-half of 1985 on account
of a series of adverse circumstances in our
country as also some of our neighbouring
countries including the terrorist activities,
the adverse media coverage these events
reccived abroad, the imposition of blanket
visa requirements on all foreigners visiting
India, and the advice issued by a large
number of foreign countries to their
nationals in November and December not
to visit India on account of disturbed law
and order conditions.
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(e) The action taken by the Government
to counteract the effects of adverse mediat
publicity abroad include re-assurance
campaign in the international media seeking
to project India as a country of continental
dimensions which remain free from law and
order trouble despite the out-break of terro-
rist activities in some parts of the country,
inviting media representatives and selected
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tour operators and travel agents to visit
India to see for themselves that things were
normal, requesting the foreign government
through our External Affairs Ministry and
our overseas missions to withdraw their
directives against their nationals visiting
India and sending promotional delegations
abroad and holding travel marts etc. with
a view to inst‘lling confidence.

Statement
Name of the Hotel 1982-83 1983-84 1984-85
: (Occupancy Ratio%)
1.T.D.C. Hotel
1. Ashoka Hotel 50 43 47
2. Akbar Hotel 69 44 34
3. Qutab Hotcl 74 54 57
4, Samrat Hotel 41 32 43
Non-1TDC Hotel ’
1. Oberoi Intercontionental 81.80 85.70 54.95
2. Maurya Sheration 76.42 69.82 78.00
3. Taj Mahal 90.30 86.00 84.00
4. Siddharth Continental 51.00 64.00 60.00
5. Imperial 84 00 74 00 81.00
6. Siddharth 79.98 76.65 72.00
7. Claridges 80.90 80.70 82.40
8. Taj Palace *— 50.80 65.30
9. Hyatit Ragency % — 58.72 71.48
10. Contaur 75.55 46.00 51.57

*These hotels started functioning in late 1982.

Shortage of Small Coins and Currency Notes

*94. SHRI RANIJIT SINGH
GAEKWAD : Will the Minister of
FINANCE be pleased to state :

(a) whether there is still an acute shor-
tage of small coins and currency notes in
the country; and

(b) the steps being taken to ease the
shortage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) There
have been reports regarding acute shortage

of small coins and Re. 1/- notes from various
parts of the country. However, the severity
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of shortage of small coins has been some-
what relived as a result of improved
supplies during the last one year. The
situation is expected to further improve in
the near future. The following table shows
the supply of coins and notes of Re. 1/-
denominations from 1982-83 to 19§5-86
(upto October, 1985) :

Coins (In million pieces)
1982-83 T‘ 660
1983-84 1063
1984-85 1356.7
1985-86 (upto Oct., 85) 1071.49
estimated for 85-86 full year : 2000
Re. 1/- notes
1982-83 450
1983-84 225
1984-85 485
1985-86 (upto Oct., '85) 255
estimated for 85-86) 500

—

The target for 1985-86 is 900 million
pleces.

(b) The Government have taken a
number of steps for easing the shortage.

These are :

(i) production incentive schemes have
beep introduced in Mints and

Presses to encourage increased
production,
(ii) working hours have been

increased;

(iii) it has been decided to expand and
modernise the Mints and Presses
by replacement of old machincs
with mew modern machines and
also to install new lines of
machines;

(Iv) it has been decided to set up a
new Mint at NOIDA and work

op it has started;
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(v) it has also been decided to set up
a new Bank Note Press; and

(vi) to overcome the shortage of small
coins and one-rupee notes it has
been decided to import 1000
million pieces of one-rupee coips,
750 million pieces of 50 paise coins
and 250 million pieces of 25 paise
coins, deliveries of which are
expected to be completed by
30-6-1985.

[T anslation]

Export of Cotton

%95, SHRI NARSINH MAKWANA :
Will the Minister of TEXTILES bz pleased
to state :

(a) the stock of cotton left with farmers
and cooperative societies due to non-con-
sumption of cotton last year and whether
Government have received some suggestions
in this regard;

(b) the number of cotton bales exported
and the number out of them exported
through the Cotton Corporation of India
and cooperativz societies, sep:rately; and

(c) whether small staple cotton bales
have been imported and if so, the rates
thereof and the reasons for their import ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (c).
The reported carry-over stock at the end of
1984-85 cotton season i.e. as on 3lst
August, 1985 with the Cotton Corporation
of India, the State Cooperative Marketing
Federations of Maharashtra and Gujarat,
Cooperative Societies in Gujarat, the mills
and trade was about 24.40 lakh bales. The
Government have been receiving sugges-
tions, inter-alia, for release of cotion for
export and stoppage of further imports.

2. A quantity of 295 lakh bales of
long and extra-long staple cotton was
released for export during 1984-85 cotton

season, The break up of th: said quotg
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allotted to the various agencies and their
performance is given below :

NOVEMBER 22, 1985

Name of the Qty. allotted Export
exporting (in lakh contracts
agency bales) registered
with Tex.
Commissi oner
upto Aug, 85
(in bales)
1 2 3
1. Cotton Corpn. 1,50,000 85,085
of India Ltd.
2. Maharashtra 95,000 65,930
State Co. op.
Cotton Growers
Marketing
Federation
3. Gujarat State 40,000 30,000
Co. operative
Cotton Federation
4. Andhra Pradesh 10,000 5,040
State Cooperative
Marketing
Federation
Total 2,95,00 1,86,055

A quantity of 75,000 bales of medium
staple cotton had been imported to meet
the shortage in this variety estimated at
that time. The price paid for the imported
cotton was 41.90 US Cents per pound
F.0.B., equivalent to about Rs. 3,885 per
candy F.O.B.

[English]

Commonwealth Finance Ministers’
Conference

*96. SHRI MAHENDRA SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether to Commonwealth Finance
Ministers® Conference was held at Male on
1st and 2nd October, 1985 to discuss the
question of protectionism by rich countries
and improvement in market access (o
developing countries; and

(b) if so,
Qoq[oron;; 7

the outcome of this
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THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) ; (a)
Yes, Sir.

(b) Th: Conf.rence, [ater alia €Xpres-
sed concern at the intonsification of
proectionist pressures and called for rapig
and substantial progress on outstanding
issues in GATT conerning safeguards, nop.
tariff barriers, agriculture and textiles which
could assist in ro!ling back protectionjsm.
The Conference also called for additiopa]
concessional flows, increaseed fiexibility jn
debt servicing arrangements and freer
markct. access to cxports from developipg
countries.

Visit of Economic Mission to Japan
*97. SHRI S. M. BHATTAM :
SHRI T. BALA GOUD :

Will the Minister of FINANCE be
pleased fo state :

(a) whether a 25-Member Economic
Mission headed by Shri L. K. Jha visited
Japan recently to explore the possibility of
improving Indo-Japancse economic
rclationship; and

(b) if so, the outcome of the visit ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b). Yes, Sir. A 22 member Indian
Economic Mission Jed by Shri L K. Jha
visited Japan from 11th to 18th September,
1985. The Mission was dcputed as a return
Mission to an economic delegation of
Japanesc industrialists which had visited
India in November-December, 1984 and
as part of a continuous exchange of ideas
for increased economic co-operation between
the two countries. 1t was warmly received
by lecaders of Japanese Government and
industry. The Mission successfully explained
our policy regarding foreign ipvestment in
areas confirming to our plan priorities. It
was exploratory in nature.

Steps taken to Increase Export of Iron Ore
through Paradip Port

*98. SHRIMATI JAYANTI PATNAIK :

Will the Minister of COMMERCE be
pleased to state :

(a) whether there has bszen a sharp
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decline in the export of iron ors throughs
Paradip Port during th: last thre: y:ars a
compared to the prev.ious years;

(b) if so, the reasons therefor;

(¢) the steps taken to incrcase the
export of iton ore through Paradip Port;

and

(d) the recent directives given by
Government to the Minerals and Metals
Trading Corporation for this purpose ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) and (b).
Export of iron ore through this port
declined during 1982-83 and 1983-84 as
compared to 1981-82. However, in 1984-85
these exports again picked-up and reached
a level of 16.07 lakh tonnes as against 16.38
tonnes in 1981-82. This decline was due to
recessionary conditions in the world steel
industry and reluctence of foreign buyers to
nominate vessels to Paradip port because
the capacity of the Port is inadequate for
receiving large sized vessels.

(c) Following steps have been taken to
increase the export of iron ore through that
port. (i) Foreign buyers have been provided
incentive by way of discounts to compensute
for high freight incidence due shipment by
smaller sized vessels, and larger distance
involved as compared to Madras and Vizag
Ports. (ii) Quota restrictions for procurement
of iron ore from mine owners bave been
removed by MMTC consequent upon
higher off-take from the port. (iii) In order
to meet long term requirements of the port,
a proposal for improving iron ore facilities
and deepcning of the portis being
examincd.

(d) No directive has been given recently
to MMTC for this purpose. However
MMTC is involved in a  proposal
for deepening of port and improvement of
handling facilities at Paradip.

Modernisation of Textlle Industry

*99. SHRI MOHANBHAI PATEL :
SHRI CHINTAMANI JENA :

Will the Minister of TEXTILES be
pleased to state :

(a) whether it is 8 fact that there is
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great demand to modernise the textile
industry to save this industry and increase
the production; and

(b) if so, the details thereof and the
steps being taken in this direction ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
There is considerable need to replace old
and obsolete machinery and also to
modernise the textile industry to the extent
feasible. Individual units will have to
approach the Financial Institutions for
assistance. Other measures, as indicated in
the policy, are under implementation.

Ban on Import of Coconut Qil

*100. SHRI T. BASHEER : Will the
Minister of COMMERCE be pleased to
state :

(a) whether a large quantity of coconut
oil was imported under the name of
industrial oil during 1984;

(b) if so, the details thereof; and

(c¢) whether Government propose to
issue immediate order to ban import of
such oil in future ? :

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) and (b). No,
Sir.

The import of coconut oi!, both edible
and non-edible, is canalised through STC/
Hindustan Vegetable Oils Corporation.
During April, 1984, STC imported only
about 9,000 M.T. of R.B.D. coconut oil.
No imports have been made in 1985.

Import of coconut oil is allowed to a
small extent against Replenishment Licences
for export production of fatty acids. The
quantitics imported against REP Licences
are not significant,

(c) No, Sir.
Registration of Powerlooms in Urban and
Remote Areas

823. SHRI YASHWANTRAO G4 DAKH
PATIL : Will the Minister of TEXTILES
be pleased to state :

(a) waether Goveroment have finalised
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the for compulsory registration of power-
looms; '

a

(b if so. what would be the modus
operandi of registration in Urban areas and
remote areas; and

(c) whether Government propose to fix
any time-targets to complete the process of
verification and registration c¢f power-
looms ? ’

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI1
KHURSHID ALAM KHAN): (a) No,
Sir.

(v) and (c¢). Do not arise.

Setting up of Committees to Curb
Price Rise

824. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that Govern-
ment have set up two ccmmittees on curbing
the price rise;

(b) if so, the time by which these are
likely to start functioning and what will
be the scope of their functions; and

(c) the time by which these committees
are likely to submit their reports to the
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) A
Special Action Committee of Secretaries
meets from time to time to review the price
gituation and take such action as necessary.
Matters pertaining to prices are also infer
alia considered by Committees of the
Cabinet, as and when required. These
Committees are not expected to submit apy
report.

(b) and (c'. Do not arise.

Setting up of National Handloom
Development Corporation

825. SHRI R. M. BHOYE : Will the
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Minister of TEXTILES be pleased to
state :

(a) whether it is a fact that with a view
to meeting the requirements of handloom
weavers, Union Government have set up
the National Handloom Development
Corporation; '

(b) if so, the details thereof; and

(c) the efforts made to tackle problems
of wide fluctuations in the price of yarn
that after affects the industry ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Yes, Sir. The Government of India have
set up the National Handloom Development
Corponation in  February 1983 and it
received the certificate for the commence-
ment of the business in August, 1983. The
main objectives of the Corporation are as
follows :—

(i) To ensure availability of raw
materials like yarn, dyes and other
inputs to the handloom weavers
by supplementing the efforts of
State Handloom Agencies;

(ii) To augment the marketing efforts
of the State Handloom Agencies;

(iii) To take up develomental activities
for upgrading the technology in
handloom sector and for increasing
productivity.

The National Handloom Devclopment
Corporation has established its regional
offices at Guwahati, Coimbatore and
Bombay. It has set up a yarn depot in
Guwahatij in August 1984 and at Biharshariff
and Bhagalpur in May 1985 and July 1985,
respectively. The National Handloom
Development Corpos.tion has also made
tie-up arrangements for supply of yara to
the yarn banks set up by the Kerala State
Handloom Development Corporation. In
1984-85, from Auvgust 1984 to 30th June
1985, it supplied 5,92,014 kgs. of yarn worth
Rs. 186.11 lacs to'the handloom agencies
of North-eastern States, West Bengal,
Kerala, Madhya Pradesh, Pondicherry,
Rajasthan and Bihar. During the gurrent
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year from 1st July 1985 to 3lIst October,
1985, it has supplied 7,43,486 kgs. of yarn
worth Rs. 209.09 lacs to North-Bastern
States, Karnataka, Haryana, Maharashtra,
Pondicherry, Rajasthan and Bihar.

(c) In order to tackle the problém of
wide fluctuations in price of yarn, the
Corporation has entered into agreements
with various subsidiaries of NTC and
cooperative spinning mills in the country
for ensuring su| ply of yarn to the weavers
at reasonable prices. The NHDC has also
entered into an agreement with the Cotton
Corporation of India for supply of cotton
to the Cooperative and State Sector spin-
ning mills, at a fixed rate for a period
ranging from 3 to # months or at market
rate, whichever is lower, as per the require-
ments of the State Governments, This
arrangement is now being experiment in
Cooperating Spinning Mills of Tamilnadu.

Export of Railway Wagons to Nigeria and
Other Countries

826. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of COMMERCE be pleased to
state : '

(a) whether Government have a proposal
to export wagons to Nigeria,

(b) if so, the number of wagons
proposed to be exported to Nigeria in
1985-86 financial year;

(c) whether some other countries also
have ordered to buy Indian built wagons;

(d) if so, the names of such countrics;
and

(e) the details of the agreement made

in this regard ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) and (b). At
Present there is no proposal to export
railway wagons to Nigeria.

(c) to (e). The Projects and Equipment
Corporation of India Ltd.; is currently
executing an order to supply 300 railway
wagons valued at Rs. 16.51 crores
Uganda, against suppliers credit provided
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by the Export Import Bank of

India.

Import

Gadgil Formula for Plan Assistance to
States

827, SHRI ANANDA PATHAK
Will the Minister of FINANCE be pleased
to state :

(a) whether according to Gadgil formula
of disbursement of Plan assistance to the
States, 70 per cent of this assistance is
treated as loans for which the States pay
interests;

(b) if so, the details thereof ?

(c) the rate of this interest; and

(d) the total amount realised as interest,
State-wise, during the S‘xth Five Year Plan
period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Central assistance to Himachal Pradesh,
Manipur, Meghalaya, Nagaland, Sikkim and
Tripura is released on the basis of 109, loan
and 909, grant. Assistance to the remaining
16 States is provided in the form of 709, loan
and 309, grant except the Hill Area portion
of these State. Out of the Central assistance
to these remaining 16 States the propor-
tionate Central assitance for the State Plan
component of the Hill area outlays in
Assam, Jammu and Kashmir, Tamil Nadu,
Uttar Pradesh and West Bengal is released
in the form of 109, loan and 909, grant.
Ceutral assistance for special hill area sub-
plan is released in the form of 10%, loan
and 909, grant.

(c) Statement-I given below provides
the necessary information.

(d) Statement-II given below provides
the factual data.

Statement-]

the rate of Interest Charged on Plan Loans
Rate of interest

charged on Plan
loans (percentage)

1-4-1980 to 31-3-1981 54
1-4-1981 to 31-3-1982) 5
1-6-1981 to 31-3-1982] ¢

1980-81
1981-82

W e
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1982-83  1-4-1982 to 31-5-1982) 61
1-6-1982 to 31-3-1983[ ¢,
1983-84  1.4-1983 to 35-5-1983) 64
1-6-1983 to 31-3-1984( 7
1984-85

1-4-1984 to 31-5-1984 7
1-6-1984 to 31-3-1985 7%

Statement-1I

the Amount realised as Interest du ing 1950-85

(Rs. ct ores)

1980-85

States

NOVEMBER 22, 1985

1. Andhra Pradesh 127.93
2. Assam 82.44
3. Bihar 140.13
4. Gujarat 60.65
5. Haryana 29.64
6. Himachal Pradesh 6.51
7. Jammu and Kashmir 83.75
8. Karnataka 62.54
9. Kerala 56.14
10. Madhya Pradesh 109.71
11. Maharashtra 112.78
12. Manipur 2.87
13. Meghalaya 2.04
14, Nagaland ' 3.15
15. Orissa 84.31
16. Punjab 31.43
17. Rajasthan 87.85
18. Sikkim 1.82
19. Tamil Nadu 87.21
20. Tripura 2.41
21, Uttar Pradesh 220 86
22. West Bengal 98.01
o TOTAL : 1499.18
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Nilachal Ispat Nigam

828. SHRI SRIBALLAV PANIGRAHI :
Will the Minister of STEELL. AND MINES
be pleased to state :

(a) the work done by Nilachal Ispat
Nigam since ils incorporation; and

(b) the paid-up capital of this Corpora-
tion and how has it been invested so far ?

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT): (a) The
notification for the acquisition of land has
been issued by the State Government. Soil
investigations and raw material (esting have
been completed as also studies on the
availability of water. As a part of the
enabling works, 16.74 acres of land pear
the site has been acquired. A storage shed
has been completed with facilities of
temporary water supply. Constiuction of
5u Nos. of bachelor and family accommo-
dation in the form of barracks is in the
final stage of completion. Woik on the
water supply sytem, work on the scwage
disposal scheme and power supply are on
hand.

(b) The paid up capttal of the Company
is Rs. 4 20 crores. The expenditure on the
Proj:ct upto 31-3-1985 was Rs. 4.77 crores,
which mainly consisted of payments for
consultancy, establishment and administra-
tive expenses, soil investigation, site survey,
mines prospecting and other works.

Production and Requirement of Copper
829. SHRI AMARSINH RATHAWA :
SHRI CHINTAMANI JENA :

Will the Mipister of STEEL AND
MINES be pleased to state :

(a) the approximate annual production
of copper in the country;

(b) the approximate annual fequirement
of copper in the country;

(c) the steps being taken to meet the
demand;
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(d) whether it is a fact that the require-
men: of copper is increasing ysar after
year, if so, the percentage of increase; and

(e) the steps being taken to increase the
production to meet the demand ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES (SHRIMATI
RAM DULARI SINHA) : (a) Hindustan
Copper Limited, a Government of India
Undertaking, is the sole producer of primary
copper in the country. During 1984-85
production of rcfined copper by HCL was
35454 tonnes. This excludes copper con-
centrates and reverts sent abroad for tcll

smeltling.

(b) The Working Group on Non-Ferrous
Metals set up in connection with the
Seventh Plan estimated the demand for
copper during 1985-86 and 1989-90 at
1,176,000 tonnes and 1,41,400 tonnes respcc-
tively, i.e. an average yearly increase of

3.6%.

(c) The gap between
indigenous production is
imports.

demands and
being met by

(d) Yes, Sir. The requirement of copper
is increasing ycar after year. The internal
production is also increacing. During the
last 2 years the production within the
country (including copper toll-smelted
abroad) as also Minerals and Melals
Trading Corporation’s in:ports for the last
2 years are given below :—

AGRAHAYANA 1, 1907 (S4K4)

(In tonnes)
Produc- Imports Total Percen-
tion tage
increase
1983-84 20172 52175 81347 1.96
45115 40315 85430 5.01

1984-85

(e) Short term measures taken to increase
copper production include de-bottlenecking/
modernisation of the existing smelters and
refineries at Khetri Copper Complex ip
Rajasth n and Indian Copper Complex at
Ghatsila in Bihar and export of concen-
trates in ecxcess of indigenous smelting
capacity for toll-smelting abroad.
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Long term plan for increased production
of copper has to await detailed exploration
of the Singhbhum Copper Belt in Bihar and
Malanjkhand in Madhya Pradesh.

Detection of Illegal Export of Snake Skis

830. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) the number of instences of illegal
export of snake skin detected from Indian
ports during 1983, 1984 and 1985.

(b) the value of the consignments; and

(c) the deterrent action taken by
Government to prevent recurrence of such
smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The number of cases of smuggling of snake
skins detected and value of snake skins
seized during the ycars 183, 1984 and 1985
(upto October) arc given below :—-

— —_—t—

Year

Number of cases Value (Rs.
of snake skins in lakhs)
seized
1983 8 80.18
1984 16 104.28
1985 2 16 39

(upto October)

— -

Figures for 1985 are provisional.

(c) The drive against smuggling activi-
ties in general has been intensified. The
preventive and intelligence machinery of
the Customs department has been reinforced
in vulnerable are in terms of man-power
and equipment. The trends in smuggling
and the seizures made are kept under cons-
tant review for taking appropriate anti-
smugglirg meacures in close co-ordination
with the concerned Central and State
Government authoritizs.

Stringent action is taken against persons
found involved in smuggling activities, both



59 Written Answers

departmentally as well as through prose-
cution in Courts. Apart from confiscation
of smuggled goods and imposition of
personel penalty, preventive detention under
the COFEPOSA Act is also resorted to in
appropriate cases.

Besidcs, certain endangered species of
snakes have been got included in Appendix-
III of the Convention on International
Trade in Endangered Species, through an
amendment which took effect from January,
1984. As a result, international trade in
snake skias of Indian origin has been
restricted all over the world. .This has
helped in curbing smuggling of snake skins
out of India as will be evident from seizure
figures of 1985.

News Ttem Captioned ¢ Sarkar Cigareton Ke
Daam Ghatane Nahin Detl”’

831. SHRI SARFARAZ AHMED :
SHRI JAGANNATH PATTNAIK :

Will the Minister of FINANCE be
pleased to state :

(a) whether his attention has becn
drawn to the news item captioned *‘Sarkar
Cigaraton ke daam ghatane nathin deti”
appearing in the ‘Jansatta’ of 13 October,
1985;

(b) if so, the extent to which reduction
in the prices of cigarettes was proposed by
the companies; and

(c) difficulties being =experienced by
Government in accepting the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) and (c). Prior to 2-9-1985, the
excise duty on cigarettes varied with every
five-paise change in the prices of
cigareties. It was found that
some manufacturers of cigarettes were
clearing identical brands at two prices
paying duty on the lower price and selling
these at the higher price. In order to
minimise the scope for such manipulation,
the Government introdoced a revised duty
structure on cigarettes on 2-9-1985 with

NOVEMBER 22, 1985
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only fiverates of duty, followed by a stipula-
tion that the surface design ofe ach brands
of cigarette should be got approved by a
ceniral authority.

After the excise duty rates were restruc-
tured on 2-9-1985, cigarette manpufacturers
had declared for certain brands of cigarcttes
lower prices as printed on the packages as
compared to the printed sale price prevai-
ling prior to 2-9-1985. This was mainly
with a view to availing of the lower rate
applicable to the lower slab. The extent of
reduction proposed varied as between
different brands. '

In the context of the earlier ¢xperience,
the Government had reasons to believe that
the declaration of lower printed prices for
certain brands of cigarcttes, when the
consumers were used to paying higher prices
for such brands, would result only in
reduction in revenue with no benefit to the
consumers. Against this  background,
approval was not accorded where the
manufacture:s declared prices for brands
lower than the prices prevailing for such
brands prior to 2-9-1985, as also where the
brands were found to be deceptively similar.

Visit of Foreign Tourists to Bihar

832. SHRI SIMON TIGGA : Will the

Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) the names of the places in Bihar
which attract foreign tourists; and

(b) the amount spent by Union Govern-
ment to develop tourism in Bibar, in com-
parison to other States ?

THE MINLISTER OF PARLIMENTARY
AFFAIRS AND TOURISM (SHRI H.K.L.
BHAGAT) : (a) According to the Govt.
of Bihar, places attracting foreign tourists
are (1) Patna (2) Buxar (3) Sasaram (4)
Maner Sharif (5) Rajgir (6) Nalanda
(7) Pawapuri (8) Bihar Sharif (9) Bodhgaya
(10) Gaya (11) Vaishali (12) Vikramsila (13)
Netarhat (14) Betla (15) Ranchi (16)
Balmikinagar (17) Lauria-Nandangarh (18)
Raxaul (19) Bokaro (20) Dhanbad (2])
Jamshzdpur (22) Parasnath {23) Sitamarhi
(24) Madhubahi (25) Jiradei (26) Sonepur
(27) Hazaribagh (28) Bhimbandh (Monghyr).
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(b) The amount spent by the Deptt. of
Tourism and ITDC in Bihar to develop
tourism during the VIth Five Year Plan
(1980 81 to 1984-85) is Rs. 152.05 lakhs in
comparison to a total cxpenditure amount
of Rs. 606 .63 lakhs spent by the Deptt. of
Tourism and ITDC for all the rest of the
States and Union Territories.

Changing of the Financial Year

833. SHRI SANAT KUMAR MANDAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Union Government have
finally decided to stick to the present
financial year (April to March) and has
rejected the Jha Committee recommenda-
tion to switch over to the calendar year;

(b) if so, the considerations which have
weighed with Government in arriving at
this decision; and

(¢) the merits and demerits of changing
over the finarcial year to January to
December or July-June as suggested by the
Jha Committee, as compared to the present
set-up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The matter is under consideration of the
Government, in consultation with the State
Governments, keeping all relevant factors
in view.

[Translation]

Loans Advanced to Bogus Firms [by
Calcutta Based Branch of Allahabad Bank

834. SHRI MOHD. MAHFOOJ ALI
KHAN : Will the Minister of FINANCE
be pleased to state :

(a) whether the Calcuita-based branch
of Allahabad Bank has advanced loans to
some bogus firms;

(b) if so, the names of these firms and
the amount of loan given in an irregular
mannoer,

(c) whether the officers of this bank
pre also igvolved in this deal;
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(d) if so, whether apy action has been
taken against those bank officers/employees
who are involved in this fraud; and

(e) if not, the reasons therfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
S/Shri R.K. Jain, 3 K. Poddar and J.P.
Poddar, in collusion among themselves and
in connivarce with some officials of Bank of
Baroda at its different branches in Calcutta,
managed to obtain large oredit facilities in
the nature of kite flying and group transac-
tions and subscquently through letters of
credit facilities granted to them. The three
branches of the bank at Calcutta had a so
co-accepted the bills to facilitate their
discounting through other banks in Calcutta,
inclding Allahabad Bank. However, the
transactions involving Allahabad Bank do
not appear to be fraudulent.

(c) to (e). Do not arise.
(English]

‘India on the House Scheme’ for Attracting
Tourists in the Country

835. SHRI BALASAHEB VIKHE
PATIL : Will the Minister ¢f PARLIA-
MENTARY AFFAIRS AND TOURISM
be pleased to state ;

(a) whether his Ministry has announced
a new scheme called “‘India on the House*’
to attract more tourists,

(b) whether the scheme has been pub-
lished without properly tying up the details
and making full arrangements with the
concerned authorities; and

(c) expectations/targets for generating
more tourist inflow in the country and the
financial gains expected ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) Yes, Sir.

(b) No, Sir.

(¢) In the first year of operation wg
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expect to attract at least 2500 additional
foreign tourists to India through this
scheme.

Priority to Pilgrimage Tourism in Seventh
Five Year Plan

836. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PARLIAMENTARY AFFAIRS AND

TOURISM be pleased to state :

(a) whether the ‘pilgrimage tourism’
has been accorded any priority in the
Seventh Five Year Plan;

(b) if so the nature of priority g'ven in
the plan and the total amount a'lecated for
this purpose;

(c) the places of pilgrimage and tourist
importance which have bcen specially
selected for this purpose, State-wise and
the facilities proposed to be provided
thereon; and

(d) if not, whether Government propose
to accord any priority to this concept
and evolve any comprehensive programme
in consultation wilth the Iudia Tourism
Development  Corporation and  Siate
Government for this purpose and the likely
date by which it would be done ?

NOVEMBER 22, 1985
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) and (b).
Promo‘ion of pilgrim tourism has been
accorded due priority in the Seventh Five
Year Plan. A provision of Rs. 150 lakhs
has b:en made in thz Szventh Five Year
Plan for this purpose including Rs. 40 lakhs
for the current financial ycar. Also, the
D:partment of Tourism set up a registered
society in the year 1978, called Bhartiya
Yatri Avas Vikas Samiti for the purpose of
construction of Dharamshalas (Yatrikas)
at important pilgrim centres throughout the
country with a view to meeting the peeds
of plgrims visiting different religious
centres in th: country.

(c) A list of th: centres where the
Bhartiya Yatri Avas Vikas Samiti proposes
to construct Yalrikas is given in the
statement below. These Yatrikas are
designed to provide neat, but inexpensive
accommodation for the pilgrims. Yatrikas
at Chitrakoot and Amarkantak (M.P.) have
alreadv been commissioned. Yatrikas at
Brindavan, Kimpil, Nandmehar (UP),
Bidar (Karnataka) and Puri (Orissa) are
under construction. The final selection,
has however, to be made in consultation
with  State  Governments and Union
Territories.

(d) Does not arise.

Statement

List of Proposed Yatrikas to be Constructed by Bhartiya Yatri Avas Vikas Samiti

1. ANDHRA PRADESH
1. Sri Sailem

2. Amarwati

3. Srikakulam

2. ASSAM

1. Gauhati (Kamakshi Devi)
3. BIHAR

1. Bihar Sharif

2. Gaya

3. Deoghar

4. Harmandir Sahib, Patna

(Any to will be constructed)

(one —do—)

(Any three —do—)
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4., DELHI

1. Delhi

5. GUJARAT

10.

11.

12,

1. Dwarkaji
2. Ambaji

3r Somnpath
HIMICHAL PRADESH
1. Nainadevi

2. Simla
3. Kangra (Jawalamukhi)
HARYANA

1. Agaraha

. JAMMU AND KASHMIR

1. Sirinagar

2. Chandanbari
3. Katra

4. Vaishnodevi

KARNATAKA

1. Sravanabelagola

2. Bangalore

KERALA
1. Kaladi

2. Subarimala

MADHYA PRADESH

1. Onkareswar

2. Maheswar

3. Ujjain
MAHARASHTRA
1. Trimabkeswar

2. Bhimeswar
3. Nasik

4. Singj
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(Any one will be constracted)

(Any two

(Three

(One

(Three

(Two

(One

(Three

(Three

—do—)

—do—)

—do—)

—do—)

—do—)

—do—)

—do—)

6
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13.

14.

15.

16.

17.

18.
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ORISSA
1. Puri

2. Bhubneswar
3. Konark
PONDICHERRY
1. Karikal

2. Pondicherry
RAJASTHAN

1. Mount Abu
2. Nath Dwara
3. Ajmer

4. Jaisalmer
5. Shahpura

TAMIL NADU

1. Rameswaram

2. Tanjore

3. Kanya Kumari
UTTAR PRADESH

1. Brindaban

2. Nandmehar

Naimisharanya

oW

Kampil
Rishikesh
Allahabad

o

7. Badrinath
8. Kedarnath

9. Gangotri
WEST BENGAL

1. Ganga Sagar

2. Madhopur-Satara
3, Mayapyr

NOVEMBER 22, 1985
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(Any two will eb constructed)

(Any one

(Any three

(Any three

(Any five

(Any two

—do—)

—do—)

—do-~)

—do—)

—do —)
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Introduction of Group Saving Linked
Insurance Scheme for the Employees of
Central Silk Board

837. SHRI R.P. DAS : Will the
Minister of TEXTILES be pleased to state :

(a) whether Government have accorded
approval for the introduction of Group
Saving Linked Insurance Scheme to the
employees of the Central Silk Board: and

(b) if so, the date from which it will
be introduced ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Not

yet, Sir.

(b) Does not arise at this stage.
India’s 1'rade Deficit During 1985-86

838. SHRI LALSHMAN MALLICK :
SHRI ANIL BASU :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India trade
deficit soared to Rs. 2,109 crores in the
first quarter (April-June) of 1985-86 as
against Rs. 1,255 crores in the corresponding
period of 1984;

(b) whether it is also a fact that there
has been a continued surge in import in
Jupe, taking the deficit from Rs. 1,515
crores in April-May to Rs. 2,109 crore by
the end of June; and

(c) if so, the reaction of Governmeaol
in this regard ?

THE MINISTER OF COMMERCE

(SHRI ARJUN SINGH) : (a) Yes, Sir.
India’s trade deficit, during April-June 1985
on the basis of provisional figures, amounted
to Rs. 2,109 crore as compared with the
revised figure of Rs. 1,255 crore in the
corresponding period of the previous year.

(b) Yes, Sir.

(c) All possible efforts are being made
to boost exports and encourage efficient
import substitution.
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Custom Duaty on Imported Pot Pen-G as a
Drug and as an Intermediate

840. DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the rate of
customs duty 1s different if Pot Pen-Q is
imported as a drug and if imported as an
intermediate;

(b) whether it is also a fact that
Government have fixed the price of 6 APA
manufactured out of this taking into
account 100 per cent import duty; and

(c) if so, how Government justify the
fixation of price of this vital drug intere
mediate ?

THE MINISTER OF STATE IN THR
MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Potassium Penicillin G First Crystals are
subjected to a "customs duty of 1109
advalorem and pharmacoepial grades of
penicillins, if imported, are subject to a
custom duty of 1009, advalorem. The price
of 6-APA has been fixed on the basis of
the price of Potassium Penicillin G First
Crystals produced locally.

High Rate of Custom Duty on Drug Interme-
diates Vis-A-Vis Final Bulk Drug

841. SHRI B.B. RAMAIAH : Will the
Minister of FINANCE ke pleased to refer to
the reply given to Unstarred Question No.
4033 on 23 April, 1985 regarding indigenous
production of drugs in small scale sector

and state

(a) the steps taken by Government to
remove the barrier of high customs rate of
duty on drug intermediates in relation to
import of the final bulk drug; and

(b) the reasons for Government not
giving a general exemption to all drug
intermediates in view of saving in foreign
exchange involved in giving this exemption ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Drugs fall within Chapter 29 or 30 of the
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First Schedule to the Customs Tariff Act,
1975 and drug intermediates generally fall
within Chapter 29 of the First Schedule.
While the general statutory basic duty on
items covered by these Chapters is 1009
advalorem, drugs generally carry an effective
basic duty of 60%, advalorem, and drug
intermediates 709, advalorem. Auxiliary
duty at the rate of 409, advalorem and
additional (countervailing) duty equal to
Central Excise duty are leviable in addition.
However, duty on various specified drugs
and drug intermediates has been reduced
in consultation with the administrative
Ministry concerned and notifications issued
in this respect from time to time have been
laid on the Table of the House with Expla-
natory Memoranda setting out the reasons
for such exemption. As while granting exemp-
tion on drug intermediates various factors
including their alterpative uses, indigenous
availability, consumption-factors and actual
incidence of duty are taken into account, in
has not been found possible to give general
exemption from customs duty to all the
drug intermediates imported into the
country.

Textile Export to U.S.A.

842. SHRI C. JANGA REDDY :

DR. A.K. PATEL :

Will the Minister of TEXTILES be
pleased ro state :

(a) whether USA has imposed curbs on
imports of textiles to that country;

(b) if so, to what extent it will be
deterimental to India’s textile exporls to
USA;

(c) nature of preparations being made
for formulating the Indian position with
reference to MFA (Multi-Fibre Arrange-
ment) 1986;

(d) Indian position as reflected in
negotiation with cther LDCs; and

(¢) how much has been Todian textile
exported to USA in each of the last three

years and the current year ?

NOVEMBER 33, 1985
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
No, Sir. However, a Bill has been passed in
the U S. Senate on November 14, 1985 which
inter-alia seeks (o freeze textile imports
from India and a few other countries into
USA for 1985 at 1984 level and allow only
an annual growth at the rate of 1 per cent
instead of 6-7%, as existing at present.

The Bill is yet 1o be approved by the US
President.

(c) and (d). India’s stand has been
formulated taking into account of our
competitiveness and the views of other expor-
ting countries. The position taken is that
decrogation from the normal rules of GATT
inherent in the discriminatory regime of the
MFA should be terminated.

(e) The value of textils exporis to USA
from India during the current year and also
the earlier three years is given in the
following table :—

(Rs. crores)

1984 1985

Item 1982 1983
Jan.-
Sept.)
Readymade 138.49 225.88 291.46 285 02

Garments

Fabrics, Made- 38.10 53.53 118.83 94.75
ups and Yarn

of Cotton,

Woolen, Syn-

thetic and

Silk.

Source : Export Promotion Councils

Check on Increase in Price of Silk Yarn at
Varanasi

843. SHRI ZAINUL BASHER : Will
the Minister of TEXTILES be pleased to

state :

(a) whether his Ministry is aware that
despite the assurance given by the Textile
Minister that silk yarn prices will not be



93_ Written Answers

allowed to increase at Varanasi, the silk
Yarn prices have registered an increase of
about 20 per cent; and

(b) if so,"the actions being taken to keep
a check on silk yarn prices in Varanasi ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN;j : (a) and (b).
Government had received representations
ssa\bout increase in prices of some varieties of

ilk yarn at Varanasi. The Central Silk
Board was therefore directed to arrange
for regular supplies of silk yarn by
Karnataka Silk Marketing Board to their
Depot at Varanasi. In pursuance of this
directives, the Board arranged to send 5
tonnes of silk yarn to Varanasi in August/
September, 1985. An additional quantity
of 2 tonnes has been sent 1o Varanasi in 1st
week of November. Further, the Central
Silk Board has already placed confirmed
orders for import 25 tonnes of raw silk for
distribution under its Price Siabilisation
Scheme.

Unauthorished Purchase of Beef Tallow by
Hiodustan Lever Ltd.

844. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be plcased
to state :

(a) whether Hindustan Lever Limited
has given any answer (o the show cause
notices issued to it in connection with the
unauthorised purchase of beef tallow by
it; and

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) The company in their replies, has stated
that it is neither a licensee nor an importer
in respect of goods formicg subject matter of
notices and that there has been no conira-
vention of [mports (Control) Order.

Construction of Hotel by India Tourism
Development Corporation in Andhra Pradesh

845. SHRI K.S. RAO : Will the
Mininter of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased 1o state ©

(a) whether it is a fact that India

ARGAHAYANA 1, 1907 (S4K4)
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Tourism Development Corporation has a
plan for construction of hotels in Andhra
Pradesh;

(b) whether it is also a fact that the
State Government have not extended their
assistance in this regard;

(c) the details of the projects in this
regard; and '

(d) when each of the projects is likely
to be completed ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K.L. BHAGAT) : (a) ITDC has
a lumpsum provision of Rs. 5 crores in it;
Seventh Plan for joint venture schemes,
Such scheme can be worked out in Andhra
Pradesh also if proposals are received from
the State Government/State Tourism Dcve.
lopment Corporation subj:ct to satisfactory
feasibility stuly.

(b) to (d). 1ITDC’s proposal for setting
up a joint venture hotel at Hyderabad in
collaboration with Andhra Pradesh Tourism
Development Corporation during the Sixth
Five Year Plan was droppcd in May, 1983
at the instance of the State Government.

Proposal of Indian Banks to Link ‘“SWIFT”

846. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have cleared
the proposal of the Indian Banks to link
with society for Worldwide Interbank
Financial Telecommuaication (SWIFT) to
speed up the processing of their inter-
patiopal transactions;

(b) if so, which of the banks—Indian
and foreign—have been allowed to come
‘SWIFT’ members;

(c) the terms and conditions regulating
the linking up of the Indian and foreiga
banks with ‘SWIFT’;

(d) the role assigned to the Reserve

Bank of India in monitoring and foreign
banks with ‘SWIFT’;

(e) the precautionary measures taken
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or being taken against any mal-practices by
the Indian and foreign banks in the matter
of foreign exchange dealings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(a) Reserve Bank of India has reported
that 24 lndian banks and 7 foreign banks
operating in India are being allowed to
become members of SWIFT.

(c) to (ey. An Implementation Com-
mitiee is being set up by the Reserve Bank
of India to examine the terms and condi-
tions regulating the linking up of Indian
and foreign banks with SWIFT. It will also
look into the role that should be carried
out by the Reserve Bank of India in the
monitoring of these operations and the

orecautionary measures that should be
taken for prevention of possible mal-
practices.

[Translation]

Transhipper Facility for Export of Iron Ore
from Mormugao Port

847. SHRI JAGANNATH PRASAD :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Mormugao Port does not
have the requisite facility of transhipper for
exporting iron-ore to foreign countries;

(b) if so, the efforts being made by the
Ministry to make available transhipper at
the port as per the requirement; and

(c) the time by which same will be

made availablc ?

THE MINISTER OF COMMERCE
SHRI ARJUN SINGH) : (a) No, Sir.
Mormugao Port does have the requisite
facility of transhipper for exportiog iron
ore to foreign countries,

(b) and (c). The questions do not arise.

NOVEMBER 23, 1085
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Excise Duty Pending from Cadburys
Chocolates

848. SHRI MANIK REDDY : Will
the Minister of FINANCE be pleased to
state :

(a) The details of the excise duty
pending for realisation from Cadburys, the
manufaturers of chocolates;

(b) since when the money is pending
for realisation: :

(c) whether any show-cause notice has
been issued; and

(d) if so, the action taken for the speedy
recovery of this money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Loss in N.T.C. Textile Mills

849. SHRI
Minister of
state :

ANIL BASU : Will the
TEXTILES be pleased to

(a) the total accumulated loss of the
textile mills run by the National Textiles
Corporation;

(b) the factors responsible for such huge
loss; and

(c) the steps, if any, taken or being
taken to run the NTC mills on a profitable
basis ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) National
Textile Corporation | has incuried lcsses
talling about Rs. 670 crores from 1974-75 to
Sept., 1985,

(b) The major reasons for continuous
losses of the mills under NTC are as
follows ;=

(a) Old and Obsolete machinery;
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(b) under-utilisation of installed capa-
city due to irregular power supply
and power shortage, high cost of
captive Power, etc.;

(c) abnormal increase in cotton prices,
particularly from the middie of
1980-81 to 1984-85;

(d) increase in cost of Power, coal,
dyes and chemicals, stores and
spares;

(e) excess labour force;
(f) increase in wages/salaries;

(g) poor work morms and low producti-
vity.

(c) Some of the important steps taken/
being taken, within the limited resources,
to improve the performance of the mills
under NTC are as under :—

(i) arrangeme nts are being made for
timely procurement of cotton
from different available channels;

(ii) working capital has been
replenished to make up for such
losses;

(iii) to overcome the power shortage,
self-generating capacity, has been
provided;

(iv) selective modernisation programme
have been adopted for result-
oriented gains; for best utilisation
of limited resources;

been

(v) cost control methods have
in cost

intorduced for reduction
of production at all levels;

(vi) efforts are being made for reducing
the non-operational administrative

expenses;

(vii) workers’ participation scheme in
the management is being encouraged
to achieve higher productivity.

Producton and Export of Betel-Leaves

850. SHRI GADADHAR SAHA : Will
the Minister of COMMERCE be pleased

to state :
(a) the amouynt of foreign exchange

AGRAHAYANA 1, 1907 (SAKA)

Written Answers 18

India earns for betel.leaves export per

year;

(b) the names of the countries which
are Chief importers of Indian betel-leaves;
and

(c) the names of the States which are
the principal producers of betel-leaves and
the volume of their production ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) According
to the provisional figures compiled, export
of betel leaves in the last three years has

been as under :—

1982-83 Rs. 40 lakhs
1983-84 Rs. 80 lakhs
1984-85 Rs. 74 lakhs

(b) Our exports are mainly to Pakistan,
Baharain, Kuwait, Oman, Saudi Arabia,

U.K. etc.

(c) Firm figures of area and production
in respect of betel-'eaves are not available.
West Bengal, Tamil Nadu, Karnataka,
Andhra Pradesh, Assam, Orissa, Kerala,
Bihar, U.P. and Maharashtra are major

producers of betel leaves.

Publicity Abroad for lmportant Tourist
Centres

851. SHRI HANNAN MOLLAH : Will
the Minister of PARLIAMENTARY

AFFAIRS AND TOURISM be pleased
to state :

(a) whether Government have given
publicity about the important tourist centres
of our country in the foreign countries;

(b) if so, whether any place from West
Bengal is there in such publicity;

(c) if not, the reasons therefor; and

(d) whether Government propose to
include some centres from West Bengal in
publicity in consultation with West B2nga)

Touyrism Department ?
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THE MINISTER OF
MENTNRY AFFAIRS AND TOURISM
SHRI H. K. L. BHAGAT) : (a) and (b).
Yes Sir. The Department of Tourism
through its offices abroad untakes publicity
and promotion of important tourist centers
of our country including West Bengal
in the major tourist generating markets of
the world. West Bengal features prominent!y
in the tourist publicity materials produced
by this Department. The statement given
below conta:ns a list of such materials.

(c) Dose not apply.

(d) In order to devise a scheme for joint
publicity by State Governments including
West Bengal and the Central DOT the
Department would need to obtain from each
State Government indications about funds
that can be contributed by them towards
such joint publicity and details of campaigns
that they would wish the schcme to cover.

Statement
1. West Bengal Brochure

2. Calcutta Brochure

3. Discover Calcutta and The East

Brochure

4. Calcutta Directory

S. Durgapur, Vishnupur, Shanti
Niketan Directory
6, Darjeeling, Sillguri, Kalimpong

Directory

7. India Brochure
8. Purvi Bharat (Hindi) Brochure
9. Hamara Bharat (Hindi) Brochure

10. Gourmet’s Delight Folder

NOVEMBER 22, 1985
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11. Darjeeling, Kalimpong,
folder

Gangtok

12. Shoppzr’s Paradise folder
13. Conference Directory

14. India Right Place Map

15. Discover India Folder

16. India-Craft
Brochure

Shop of the World

17. India-Heritage of Music Brochure
18. India-Heritage of Dance Brochure
19. Trekking Brochure

20. Calcutta Folder

21. Wildife Folder

22. Conducted
Directory

Sight Seeing Tours

23. Museums and Art
Directory.

Gallerigs

Credit Deposit Ratio of Nationalised Banks

852. SHRI AJIT KUMAR SAHA : Will
the Minister of FINANCE be pleased to
state :

(a) the State-wise deposits of the
nationalised banks as on 30th June, 1985:
and

(b) the State-wise credit-deposit ratio
of the nationalised banks as on 30th June
1985 ? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJRY) : (a) and (b).
As per latest available data, State-wise
deposits and credit : deposit ratio of
nationalised banks at the end of December
1984 is set out in the statement below.
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Statement

State-wise Deposits and Credir : Deposit Ratio of Nationalised Banks as ar the
end of December 19¢4,

(Amount in Rs. crores)

S. Name of the State Deposits Credit : Deposit Ratio
No. %
1 2 3 4 D
| Haryana 894.67 68.1
2. Himachal Pradesh 263.59 45.9
3. Jammu and Kashmir 214.59 36.7
4. Punjab 2751.16 47.5
5. Rajasthan 835.87 66.2
6. Chandigarh 333.71 82.9
7. Delhi 4283.46 55.1
8. Assam 490.73 49.7
9. Manipur 14.9]1 66.3
10. Meghalaya 57.31 20.9
11. Nagaland 29.35 26.1
12. Sikkim 4.93 28.6
13. Tripura 39.44 68.6
14. Arunachal Pradesh 2.19 42.0
15. Mizoram 5.98 18.7
16. Bihar 1950.51 34.3
17. Orissa 478.94 71.6
18. West Bengal | 4575.94 48 4
19. Andaman and Nicobar Islands 7.12 31.5
20. Madhya Pradesh 1373.64 59.1
21. Uttar Pradesh 4539.10 42.9
22. Gujarat 3597.42 51.0
23. Maharashtra 8525.34 97.0
24. Dadra and Nagar Havel: 3.72 62.4

25, Goa, Damap and Dip 450,77 31.0
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3 4
26. Andhra Pradesh 2353.57 76.5
27. Karnataka 2334.99 79.8
28. Kerala 1180.83 65.4
29. Tamil Nadu 2837.76 89.3
30. Lakshadweep 2.58 20.5
31. Pondicherry 66.61 55.4

ALL-INDIA 44500.73 65.0 ’

Expansion of Lending to India by
World Bank

853. SHRI P.R. KUMARAMANGALAM :

SHRIMATI N.P. JHANSI
- LAKSHMI :

Will the Minister of FINANCE be
pleased to state :

(a) whether according to the World
Bank, India’s performance has  been
laudatory in respect of repaymcats of credits
leading to expansion of lending to the
country during next thrce years;

(b) whether it is a fact that the World
Bank has been putting certain condtitions
which have been not in the best interest of

suppliers and manufacturers of Indian
goods: and

(c) ¥hether Government will ensure
prudent use of any future World Bank

loans on hard self-gencrating industrial
projects and not op soft projects in food,
dairying and agriculture for which largely
indigenous resources and funds are needed
for services and supplies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir The World Bank has been appreciative
of India’s economic performance.

(b) The World Bank bas not imposed
any condition against the interest of Indian

suppliers and wanufagtyrers,

(c) It will not be desirable to deny
credits to sectors like agriculture and
dairying since the quantum of private
investment in these sectors is not adequate.

National Convention of Lconomists and
Social Scientists

854. SHRI ZAINAL ABEDIN : Will the
Minister of FINANCE be pleased to
state .

(a) whether it has been brought (o
his notice that a national convention of
economists and social scientists was held in
Delhi on 31st August and 1st Sept., 1985;

(b)Y whether he is aware that after two

days of deliberations the convention adopted
for circulation;

(c) if the reply to (a) and (b) above be
in the affirmative, whether it is a fact that
the convention spent out an allernative
economic starategy for sustained growth of
the economy with stability; and

(d) the details of the alternative strategy
and Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)to (d).
The Hon’ble Member is  presumably
referring to the two-day meeting of some
economists in Delhi on ““Current Economic
Policies and Alternatives’® on 31st August
and Ist September 1985. According to
Newspaper reports, the plan worked out by

the economists calls for setting up an anoyal
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fund of Rs. 10,000 crores to bec usilised for
empioyment gencratioa through development
programmes. The suggestions to raise the
fund include direct taxation of the rural
and mopping up of the part of the black
money through taxes.

Government is guided by the policy
framework in the Five Year Plans. The
National Development Council at its recent
mecting has approved the strategy of
economic development in the Seventh Five
Year Plan 1985-1990.

Loans Sanctioned and Disbursed by Financial
Instituions

855. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of FINANCE

be pleased to state :

AGRAHAYANA 1, 1907 (SAEA)
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(a) the State-wise loans sanctioned and
disbursed by each term lending financial
institution as on 31st March, 1985; and

(b) the share of each State (in
percentage) in the total disbursement by
each term lending financing institution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANANA POOJARY): (a) and
(b). Available infomation as at the end of
March 1985, relating to the All-India term
lending institutions viz., Industrial Develop-~
ment Bank of India (IDBI), Industrial
Finance Cprporation of India (IFCI) and
Industrial Credit and Investment Corpora-
tionof India (ICICI) is set outin
Statements-I and II given below.

Statement-]

Srate-wise| Institution-wise assistance senctloned up to end March, 1985

(Rs. in crores)

Cumulative up to end-March, 1985

S. State
No ——————— e

IDBI IFCI ICICI
1 : - 3 4 5
1. Andhra Pradesh 1234.85 248.20 236.83
2. Assam 131.08 25.70 16.56
3. Bihar 392.01 63.46 109.98
4. Gujarat 1904.18 252.30 425.08
5. Haryana 453.53 77.00 82.64
6. Himachal Pradesh 157.08 26.64 18.06
7. Jammu and Kashmir 146.46 13.66 7.65
8. Karpataka 1052.84 173.06 214.15
9. Kerala 482.31 81.10 56.21
10. Madhya Pradesh 597.87 98.30 127.95
11. Maharashtra 2029.76 364.79 766.78
12. Manipur 3.54 — —_
13. Meghalaya 16.44 2.74 0.54
14. Nagaland 9.41 0.67 o
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1 2 3 4 S
15. Orissa 525 87 87.60 86.65
16. Punjab 464.57 100.12 81.65
17. Rajasthan 686.29 138.87 127.93
18. Sikkim 4.94 1.00 —
19. Tamil Nadu 1520.45 201.91 279.44
20. Tripura 9.93 1.16 0.56
21. Uttar Pradesh 1491.73 250.55 189.66
22. West Bengal 776.79 137.06 161.29
23. Union Territories 477.44 51.63 80.53
Total 14569.64* 2397.52 3070.31
*ipcludes assistance of Rs. 37 lakhs sanctioned by IDBI to Bhutan.
Statement-II
State-wise|Institution-wise assistance disbursed upto End-March 1985
(Rs. in crores)
S. State Cumulative upto_Hnd-March, 1984
No. T e
IDBI IFCI 1CIC
1 2 3 4 5
1. Andhra Pradesh 787.57 161.13 154.87
(7.8) (9.4) (6.6)
2. Assam 92.60 16.43 0.51
(0.9) (1.0) (0.4)
3. Bihar 236.55 47.82 88.65
(2.3) (2.8) (3.8)
4, Gujarat 1300.94 148.79 297.94
(12.8) (8.7) (12.8)
5. Haryapa 335.34 57.69 . 63.14
(3.3) (3.4) 2.7
6. Himachal Pradesh 105.43 18.39 11.66
(1.0) (1.1) (0.5)
7. Jammu and Kashmir 114.54 4.63 4.56
(1.1) (0.3) (0.2)
8. Karnataka 851.48 142.77 180.82
(8.4) (8.4) (7.8
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1 2 3 4 5
9. Kerala 350.25 57.88 39.85
(3.5) (3.4) (1.7
10. Madhya Pradesh 396.53 63.23 84.72
(3.9) (3.7 (3.6)
11. Maharashtra 1522.96 283.40 625.76
(15.0) (16.6) (26.9)
12. Manipur 4.33 — —
(0.04) (=) (—)
13. Meghalaya 15.53 2.74 0.54
(0.15) (0.2) (0.02)
14. Nagaland 7.50 0.65 0.15
(0.07) (0.03) (0.006)
15. Orissa 287.51 46.55 45.77
(2.8) (2.7) (2.0
16. Punjab 328.58 78.37 64.03
3.2) (4.6) 2.7
17. Rajasthan 494.26 93.83 93.73
4.9) (5.5) (4.0)
18. Sikkim 1.85 0.24 0.24
(0.01) (0.01) (0.01)
19. Tamil Nadu 1170.30 161.72 230.03
(11.5) (9.5) (5.9)
20. Tripura 8.57 1.16 0.55
(0.1) (0.1) {0.02)
21. Uttar Pradesh 802.45 186.09 138.00
(7.9) (10.9) (5.9)
22. West Bengal 530.11 94.20 128.18
(5.2) (5.5) (5.5)
23. Union Territories 393.50 40.05 66.15
3.9) (2.3) (2.8)
To:al : 10138.95* 1707.76 2328 85

*Includes assistance of Rs. 25 lakhs disbursed by IDBI to Bhbutan.
Note : Figures in brackets indicate percentage to total.

Export of Rice, Sugar, Steel, Cement, Food
Production. Fish Meat etc.

856. SHRI BAJU BAN RIYAN : Will
the Minister of COMMERCE be pleased to
state that quantity and value of exports
during the years 1982-83, 1983-84, 1984-85
and 1985-86 (upto September, 1985), of the
items namely rice-super fine, fine medium

and coarse variety of rice, sugar, steel,
cement other focd production, fish meat
and other commodities of daily necessities
of life ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : A statement is
given below.
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Shortage of Small Denomination Notes and
Small Coins In Raniganj Coal Belt

857. DR. SUDHIR ROY : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government are aware of
the fact that due to scarcity of small
denomination notes and small coins, the
people of Raniganj coal-belt are facing
hardships;

(b) if so, whether Government have
instructed the concerned authorities to
supply small denomination notes and small
coins adcquately to the State Bank of India,
Raniganj to ease the situation; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) There
have been complaints about shortage of
small denomination notes and coins in thc
area.

(b) and (c). Supplies of small denomi-
nation notes and coins are being regularly
arrapged to State Bank of India, Raniganj
consistent with available stocks. The
supplies arranged since January 1985 are
detailed below :

(Value in thousands of rupees)

ety

——
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Period Rs.2 Re. 1 Small
notes notes/ coins
coins
. 4
January-March 1985 800 275 48
April-June 1985 -— — 116
July-September 1985 1200 475 72
1000 —

October, 1985 200

Reserve Bank of India bas instructed
their Calcutta Office 1o keep up regular
supplies of small denomination notes and
coins to State Bank of Lndia, Raniganj.

Setting up of Currency Note Prining Press at
Panagarh in West Bengal

858. SHRI PURNA CHANDRA
MALIK : Will the Minister of FINANCE
be pleased to state
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(a) whether any progress has been
made in regard to setting up of currency
uote printing press at Papagarh in West
Bengal; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (1) and (b).
The site for setting up of new currency
note press has been tentatively decided to
be Panagarh in West Bengal. The Defence
authorities who own the Jand have sent
their offer which is. under consideration.
An Officer-on-Special Duty has been
appointed and he is working on the pre-
paration of a feasibility Report.

Concessions Given to Corporate Sector in
Central Budget

859. SHRI MATILAL HANSDA : Will
the Minister of FINANCE be pleased to
state :

(a) the details of the concessions given
to the corporate sector in the Central
Budgets for 1984-85 and 1985-86; and

(b) the details of the revenue loss to
be incurred (in Rupees) on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
brief particulars of concessions in respect
of direct taxes given to the corporate
sector through the Finance Act, 1984 and
the Finance Act, 1985 are listed in the
statement given below.

(b) The net effect of the Budget
proposals for the financial year 1984-85 in
the field of direct taxes relating to cor-
porate taxpayers was a loss of Rs. 20 crores.
The net effect of the Budget proposals for
the financial year 1985-86 was a gain of
Rs. 248 crores in respect of corporation
tax and a loss of Rs. 170 crores in respect
of interest tax. The levy of Interest Tax
has since been discontinued in respect of
interest accruing or arising to scheduled
banks after 3Jst March, 1985,
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Statement

Brief particulars of the concessions In the
field of direct taxes relating to corporate
assessees given through the Finance Act, 1984
and the Finance Act, 19885.

1. THE FINANCE ACT, 1984 :

(i) Companies wsre given an option

(ii)

(iii)

to make deposits with the Industrial
Development Bank of India in lieu
of payment of the entire amount
of surcharge on income-tax.

The monetary ceiling limits laid
down in the Income-tax Act, 1961
in respect of allowability of mana-
gerial remunerations were raised.

The scope of exemption under the
Income-tax Act. 1961 in respect of
subsidy received by persons engaged
in the business of growing and
manufacturing tea was enlarged.

II. THE FINANCE ACT, 1985 :

(i)

(i1)

(iii)

The rate of income-tax in the case
widely-held domestic companies
was reduced from 55 per cent to
50 per cent. Closely-held domestic
companies were classified as (a)
trading and investment companies;
and (b) other companies. In the
case of a closely-held domestic
company, the rate of income-tax
was specified at 60 per cent if the
company was a trading company
or an investment company and at
55 per cent in the case of other
closely-held companies. In case of
a foreign company, the basic rate
of income-tax was reduced to 65
per cent from 70 per cent.

The provisions of the Income-tax
Act, 1961 relating to incentive for
export in the case of both cor-
porate and non-corporate assessces
were modified. The basis on which
the concession was allowable was
changed from a percentage of
turnover to a percentage of the
profit derived from export of
certain goods or merchandise.

The I[ngome-tax Act, 1961 was

NOVEMBER 22, 1985
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amended to :

(a) provide for a deduction in
respect of contributions to
Special Account with the
National Bank for Agriculture
and Rural Development made
by the corporate and the non-
corporate taxpayers;

(b) omit the provisions relating to
disallowance of a part of the
expenditure on advertisements,
publicity and sales promotion,
running and maintenance of
aircraft and motor cars and
payments made to hotels in
the cases of corporate and
non-corporate taxpayers;

(c) extend, by a period of 5 years,
the provisions relating to ‘tax
holiday' granted in respect of
a new industrial undertaking
or a ship or the business of a
hotel;

(d) provide for a spread-over of
the deduction in respect of
any lump sum consideration
paid by the assessees for
acquiring any know-how for
use for the purposes of his
business;

(e) omit the provisions relating to
partial disallowance of interest
paid by certain companies;

(f) include within the definition
of ‘company in which the
public are substantially in-
terested’, a company carrying
on the business of acceptance
of deposits from its members
as its principal business and
declared by the Central
Government under section
620A of the Companies Act,
1956 to be a Nidhi or a mutual
benefit society; and

(g) Provide for deduction ip
respect of provisions made by
banking companies for bad
pod doubtfpl debts,
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(iv) The levy of interest tax has since
been discontinued in respect of
interest accruing or arising to
scheduled banks after 31st March,
1985.

Promofion of Tourism in Punjab

860 SHRI BALWANT SINGH RAMOO-
WALIA : Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM
be pleased to state :

(a) the nuraber of tourist centres looked
after by his Ministry in Punjab;

(b) whether there are any proposals
for promotion of tourism in Punjab, if so,
the details thereof; and

(c¢) whether there are any proposals to
give f(inancial help to Punjab Government
for promotion and development of (ourism
industry in Punjab ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT): (a) The
Deptt. does not look after any tourist
centre in the country. However, the Deptt.
provides financial assistance to the States
for development of infrastructure facilities
for the tourist places on the basis of inter-
se prioritv and availability of funds. The
D:pu. in consultation with the State
Government has identified 14 tourist
centres in Punjab for phased dev:lopment
through the combined resources of the
Centre, the State and the Private Sector,

(b) and (c). The Deptt. has received
proposals for the financial assistance for
providing facilitics at Ropar, Kartarpur
and Sirhind which have been examined and
the State Government has been requested
to furnish some more details before these
can be processed further.

Export of Wheat on Barter Basis to African
and Aslan Countries

861. SHRI CHITTA MAHATA : Will
the Minister of COMMERCE be pleased to

state .

(a) whether Government propose 1O
pyport wheat on barter basis to certain
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African and South East Asiano countries;
and '

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHR1 ARJUN SINGH) : (a) and (b).
There is at present, no specific proposal

for export of wheat on barter basis to
certain Africam and South East Asian
Countries.

Export of Flue Cured Virginia Tobacco and
Oil Cakes to EEC

862. SHRI SRIHARI RAO : Will the
Minister of COMMERCE be pleased to
state :

(a) whcther it is a fact that European
Economic Communily have shewn great
interest in the flue cured Virginia tobacco
and oil cakes of India;

(b) whether EEC have also expressed
that both these products have great poten-
tial for export; and

(c) if so, the reaction of Governmeat
to this proposal of EEC and details of
terms settled if any ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) No, Sir.

(b) and (c). Does not arise.

Export of Indian Fruits and Vegetables

863. SHRI M. RAGHUMA REDDY :
Will the Minister of COMMERCE be pleased

to state :

(a) whether he is aware that some of
the Indian fruits and vegetables are ‘craze’
in the foreign countries;

(b) if so, the details of the fruits and
vegetables being exported at present and
the countries which are importing Indian
fruits and vegetable for the last three ycars;

(c) the details of foreign exhange earned
during the said period year-wise and
country-wise; and

(d’) the steps taken by Goyernment o
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improve the quality as also the quantity of
fruits and vegetables exported ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) There is a
preference for Tndian fruits and vegetables,
particularly the Alphonso mangocs as well
as some select vegetables like Bhindt parti-

NOVEMBER 22, 1985

cularly in West Asian markets.

(b) and (c).

Fruits exported

include

mangoes, Piancapple, Gauva and Cheeku.
Vegatables exported iaclude Bhindi, Beans,

Aubergenes, Karela,
assorted vegetables and onions.

Tinda and

other

The fruits and vegetables exported to
major destinations duriog the last three
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vears along with foreign exchange earned
are given in the statement below.

(d) Gov rnment has taken a number of
measures to incrcase the exports of fruits and
vegetables. Thezse include, cash compensa-
tory support, import replenishment to regis-
tered exporters, facility of duty drawback,
assistauce for market development, periodic
dialogues with the State Agriculture Export
Commissioners for increasing the production
of agricultural products. In addition Ipstj-
tutional changes like setting up of Agricu!-
tural  Products Exports Development
Authority (APEDA) are envisaged Naticnal
Horticulture Board has been set up under
Ministry of Agriculture for integrated deve-
lopment of horticulture industry,

Statement

Exports of Indian fruits and vegetables

Quantity : M. Tonnes

Value : Rs. lakhs.

Country 1982-83 (Prov.) 1983-84 (Prov.) 1984-85 (Prov.)

Qy.  val.  Quy.  val Q.  val
WEST ASIA
Bahrain 2,000 77 4,258 144 7,285 215
Kuwait 6,471 242 12,385 463 21,400 643
Oman 810 27 996 42 1,045 51
Qatar 1,300 30 2,537 97 4,930 199
Saudi Arabia 11,250 538 15,200 735 8,740 642
U.A.E. 59,270 1,314 90,900 2,162 102,701 2,200
Yemen PDR 2,350 53 — — 890 20
SOUTH ASIA AND USSR
Malaysia 50,682 930 38,735 859 57,728 1,774
Singapore 11,816 217 14,213 325 21,847 458
Sri Lanka 6,920 146 12,022 259 51,352 1,250
USSR 34,797 799

5,748 130
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Request for Government of Orissa for
Iocrease in Procurement Price of Raw Jute

864. SHRI SRIBALLAV PANIGRAHI :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government of Orissa have
approached Upion Government to increase
the procurement price of raw jute from
existing Rs. 231 per quintal to provide a
remunerating prices to the growers in
Orissa; and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The
matter was raised by officials of the Govern-
ment of Orissa during the meeting to discuss
procurement plan held at Bhubneshwar on
13-9-1985 with Chairman cum-Managing
Director, Jute Corporation of India.

(b) Minimum support prices are fixed
by Government taking into acc.sunt the
recommendations of the Commission for
Agricultural Costs and Prices every year.

Export of Agricultural Items

865. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of COMMERCE
be pleased to state :

(a) whether Agricultural Commissioners
in the States will be put incharge of locating
agricultural commodities for exports and

promoting their production for this purposc;
and

(b) if so, the main items of agricultural
exports Government are planning ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) The main items of agricultural
exports indentified are cereals such as rice
and wheat, tobacco, cashew, spices inclu-
ding cardamom and pepper, oil meals,
fruits and vegetables and processed foods.

AGRAHAYANA 1, 1907 (SAKA4)
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Export of Foodgrains at Low Price

866. SHRI AMAR ROYPRADHAN:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Government
have decided to export food grains at price
even below the cost price;

(b) if so, the details thereof;

(c) whether Government would also
supply foodgrains at the same price to the
people of the counfry; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) No, Sir.

(b) Does not arise.

(¢) and (d). Supply of wheat and rice
through public distribution system is
already being made at subsidised rates.

Import of Corn

867. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMERCE
be pleased to state :

(a) whether is a fact that starch
industry is facing a shortage of corn, the
basic input material following drought
conditions in many States;

(b) whether prices of corn have gone
up to around Rs. 170 per quintal in the new
season as against Rs. 130 per quintal last
year;

(¢) if so, whether Government propose
to import corn in view of the low price of
corn—Rs. 120 per quintal in the interna-
tional market; and

(d) if not, the justification thereof and
the measures Governn ent propose to take
to meet the shortfall ?

THE MINISTER OF COMMERCE

(SHRI ARJUN SINGH) : (a) No, Sir.
(b) Yes, Sir,

except in states of
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Haryana, Andhra Pradesh and Uttar of letter of guarantee has been increased
Pradesh. from 1 parcent to 1.5 percent per annum
. and this will make a small scale unit

(c) No, Sir. poorer by Rs. 1000 per month, medium

(d) Does not arise, as there is no
shortfall.

Central Cottage Industries Emporium

868. SHRI V.S5. KRISHNA IYER :
Will the Minister of TEXTILES be pleased
to state :

(a) how many showrooms of the Central
Cottage Industries Emporium are there in
the country;

(b) whether it i3 not a fact that in
many States, the State Handicrafts Empria
are also functioning with the result thal
the showrooms of the Central Coltage
Industries Emporia are running under loss;
and

(¢) whether for Central Cottage Indus-
tries Emporia were earning profit or
running loss during 1984-85 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Central
Cottage Industries Corporation of India
Limited has four show-rooms in India.

(b) and (c¢). In many States, State
Handicrafis Emporia are also functioning
which provide compctition to the C:ntral
Cottage Industries Corporation. As per
provisional figures, the Corporation antici-
pates losses during the year 1984-85.

Committee to go into the Recent
Enhancement of Service
Charges by Banks

869. SHRI PRAKASH V. PATIL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Governoment are aware
(hat recently the service charges by banks
have been enhanced so high that the small,
medium and big industries are suffering
very heavily;

(b) whether itis a fact that commission

scale unit by Rs. 5000 p m. and large scal:
unit by Rs. 15000 to Rs. 25000 per month;

(¢) whether the industry has urged
upon Government to s=t up a Committee to
go thread bare into it and till then suspend
collection of the same;

(d) whether similarly other service
charges of bank draft, cheques and on
ledger folio have been enhanced which the
industry will bz required to bear;

(¢) whether this cost will ultimately be
required to be borne by the entreprencurs
ard thcre will be hiks in prices; and

(fy when Government propose to sct up
the Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) DPublic
sector banks have revised their charges for
services rendcted by them to cutomers. The
revisions have been effected with the
objective of covering tu a substantial extent
the costs incurred by the banks in rendering
such services.

(b) The rates of commission varied
from bank to bank. A comparison is there-
for not possible. The extent of increased
expenditure will depend upon a unit’s
availment of such fucility from banks and
will differ from untt to unit.

(c) Represeniations have been received
by Government/Reserve Bank of India
about the increase in service charges and
about setting up a Committee to examine
the increase in the service charges.

(d) The revised sereice charges cover
most of the major services provided by
banking industry including those relating
to bank drafts, cheques and ledger folios.

(») The cost of bank charges constitute
a small fraction of the toial cost of pro-
duction. Variation therein are, therefore,
not expected to affect prices.
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(f) The revisions are related to cost
inputs of the banks in relation to spzcific
services. No immediate re-examination
appears called for.

[Translation]

Setting up a Textile in Barabaoki in
Seventh Plan

870. SHRT KAMLA PRASAD RAWAT :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Guvernment are considering
setting up of textile mills in Public Sector
during Seveth Five Year Plan period;

(b) if so, whether Government propose
to set up 4 textitle mill in district Barabanki
of Uttar Pradesh; and

(c) if not, the recasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No, Sir.
However, one Textils Mt viz. M/s U.P.
State Spinning Mills Co. has already boen
set up as a subsidiary of thz State Textile
Corporution\al Barabanki in Uttar Pradesh.

(b) Does not arise.

(¢) There is no provision in th: Plan

AGRAHAYANA 1, 1907 (SAR4)
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Takeover of B.I.C, Ltd. and Elgin
Mills by Gover nment

871. SHRI RAJ KUMAR RAT: Wil
the Minister of TEXTILES be pleased to
state .

(a) whether Government had taken
over the woollen mil! (Lal Imli) of B.I.C.
Ltd., Kanpur Textile Mills No. I, Elgin
Mill No. 2 and Kanpur Textile Mill because
these mills were declared sick;

(b) if so, the details regarding efficiency
and annual production of each mill after
their takeover; and

(c) the amount of profit earned by each
mill; and

(d) the perczntage of bonus distributed
among the workers year-wise after the take-
over of thesc mills ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
Government acquired all the privately held
shares in the British India Corporation
Ltd., along with its subsidiaries and assets,
through the British India Corporation Ltd.
(Acquisition of Shares) Ordinance 1981, with
a view to intz- alia, safeguarding the invest-
ments already made and for enabling
further investment,

(b; to (d). As tatement giving the required
particulars from 1981-82 ouwards is given

for this purpose. below.
Statement
(Rs. in lakhs)
Year Cawnpor® N-w Egerton Total Elgin Mill Total Cawnpore
Woollen Woollen Mill (BIC) No. 1 No. II Textiles
Mi”S, . Dhariwal Kanpur
Kappur (Dhariwal)
(Lal Tmli)
1 2 3 4 5 6 7 g
PRODUCTION
1981-82 1129 875 2004 1256 1331 2587 978
1982-83 1207 1018 2225 1354 1244 2598 1006
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1 2 3 4 5 6 7 8

1983.84 1212 709 2001 1124 1133 2257 1072

1984-85 1529 1006 2535 1153 1194 2347 1057

CASH PROFIT/LOSS

1981-82 (—)698 (-=)535 (+)4

1982-83 (—)889 (—)460  (4)20

1983-84 (—)1201 (—)764  (—)40

1984-85 (—)1349 (—)1044  (—)144

BONUS

1981-82 8.339 8.339%,  8339,-1-1.679*

1982-83 8.339 8.33%,  8.339,-3.679,*

1983-84 8.339, 8.339,  8.339

1984-85 8 339,

8.339,

8.339%,

(*ex-gratia bonus)

[English)

Facilities to Foreign Tourists (0 Pay Hotel
Bills in Indian Currency

872. SHRI MUKUL WASNIK : Will
the Minister of PARLIAMENTARY

AFFAIRS AND TOURISM be pleased to
state :

foreign tourists who
were hitherto required to pay their hotel
bills in foreign exchange are to be allowed
in certain cases to pay the bills in Indian

currency;

(a) whether the

(b) if so, the nature of circumstances
in which the foreigners can make payments
in Indian currency; and

(¢) the estimated loss of foreign ex-
change to the country due to this concession
in 1985-86 and 1986-87 ?

OF PARLIA-

THE  MINISTER

MENTARY
(SHRI H K.L. BHAGAT) : (a) and (b).
Government have decided to modify the

provisions regarding compulsory payment

AFFAIRS AND TOURISM

of hotel bills by foreigners in foreign ex-
change, whereby they will also te able to
make payment of hotel bills in Indian
Rupees provided such payment is made - out
of the rupce equivalant obtained from the
encashment of foreign exchange or travel-
lers’ cheques through authorised agents A
formal notification is to be issued.

(c) As the payments in Indian currency
will be made out of the rupees obtained
from the encashment of forcign ¢xchange,
the question of auy loss of foreign ex-
change to the country does not arise.

Proposal for Andaman being Declared as
Free Port

873. SHRT BRAJAMOHAN MO-
HANTY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is any proposa
under consideration for declaring Andaman

as a free port;

(b) whether the non-resident Indians
have offered to undertake the responsibility
to set up the free port;

L 8
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(c) whether any estimate of expendi-
ture for infrastructrual development to
allow international business has been
made;

(d) if so, the detail: thereof; and

(¢) whether Government are awarc that
a large section of Indian businessmen in
Hongkong are enthusiastic to come 1o
Andaman ?

THE MINISTER OF COMMERCE
(SHR1 ARJUN SINGH): (a) to (e).
Some interest has been shown by some of
the Non resident Indians for Andaman
and ‘- Nicobar Jslands being developed as a
free port. No firm estimates of expenditure
involved in the development of the project
have been made so for. No specific offer
has been received from NRIs for investment
in the project nor for development of in-
frastructural facilities.

(Translation]
Expori of Railway Coaches

874, PROF. NIRMALA KUMARI
SHAKTAWAT :

SHRI ANANTA PRASAD SETHI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether India is increasing the
export of railway coaches and if so, the
number of coaches exported, country-wise
and the amount of foreign exchangs earned
during the last three years; and

(b} whether Goveroment propose to
phase out the existing dilapidated coaches ?

THE MINISTER OF COMMERCE

(SHRI ARJUN SINGH) : (a) Exports of
railway coaches from India during the last
three years are given below :

Year Country Number Value
. (Rs. crores)
1982-83 — _ —
1983-84 — —_ —
1984-85
(a) Mazambique 15 1.58
(b) Banglades 9 1.06
Total 24 2.64

> = ——
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(b) All coaches in service are given the
prescribed maintenance schedules/overhaul
to keep them in good condition. Coaches
which are uneconomical to repair are
condemned.

[English)

Setting up of Siecl Plant at Goa by Indian-
Born Industrialist

875. SHRI H.N. NANJE GOWDA :
SHRI[ G.S. BASAVARAJU :

Will the Minister of STEEL AND
MINES b: pleased to state :

(a) whether any Indian-born indus-
trialist and presently settled in a foreign
country, has offered Government to set up
a steel plant at Goa;

(b) if so, the details thereof:

(c) whether Government have taken
any decision in the matter;

(d) whether setiing up of a steel plant
at Goa would adversely affect the steel
plants operating in the private sector and
public sector in the country; and

(e) if so, the reaction of Government
thereto ?

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT) : (a) and (b).
Yes, Sir. An Indian born industrialist
based in London has offered to set up a
one million tonne capacity steel plant at
Goa, based on direct reduction of iron
together with electrical steel melting,

(¢) to (e). The proposal received on
the subject is under examination.

Redaoction in Cost of Stecl Production

876. SHRI V. SREENIVASA PRASAD -
DR. G.S. RAJHANS :
SHRIMATI KISHORI SINHA :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether there is a proposal under
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the consideration of Government to reduce
the cost of steel production in the country;

(b) jf so, whether recently he had talks
with the Chief Executives and Operation
Managers of Sieel Authority of India to
reduce thz cost of steel production in the
country;

(c) if so, the details thereof; and

(d) the steps contemplated by Govern-
ment to 1mprove the condition of steel
plants ?

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT) : (a) to (d).
Government expec's its public sector
managements to constantly make efforts to
contain the costs of production. At a
meeting held on October 16, 1985, the
Chief Executives of the integrated steel
plants of SAIL were advised that keeping
costs down should be one of their major
objectives.

Cost of production is expected to be
controlled through higher production and
productivity, better utilisation of capacities,
better technological norms, saving in encrgy
utilisation and containment of laboar costs.
These objectives will be achieved in the
VII Plan through technological upgradation,
better maintenance and debottlenecking of
the plants.

The following measures, some of which
are of a continuing nature, have b:zen
taken by SAIL to control the costs of
production :

(i) There is regular monitoring of
cost of production both at the
corporate and plant level. The
variances are brought to the
notice of management and dis-
cussed for corrective action.

(ii) The Corporate management has
laid greater emphasis on the need
to reduce cost of production by
stressirg mnecessity for optimal
utilisation of available sources
within the organisation.

(iii) The costs like overtime, demur-
rage are being controlled through
strict monetary limits,
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(iv) SAIL has drawn up programmes
of Energy conservation. These
have been discussed at the Board
level for implementation.

(v) A programme ¢f modernisation is
being undertaken to improve the
condition of the plants.

These efforts are in the direction of
bringing all round cost consciousness
among officers and workers at all levels.

D. A, to Public Servants

877. SHRT P.R. KUMARAMANGALAM
SHRI C{INTA MOHAN .

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Dear-
ness allowance paid to Central Government
employees does not neutralise the hikes in
prices of essential goods; and

(b) if so, whethcr Governiment propose
to suitably revise the present periodicity of
one yecar and 8 points as is being done by
L I.C, banks and other public sector
units ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARD:{ANA POOJARY) : (a) Under
the present scheme of D:zarness Allowance,
full neutralisaiion is ensured to Central
Government employees receiving pay uplo
Rs. 400/- and 75%, neutralisation for these
getting pay of Rs. 400/- and upto Rs. 1000/-,
The level of neutralisation tapers off at
senior levels.

(by No proposal for changing the
present scheme is under consideration.

Purchase Centres for Jute in Bihar

878. DR. G.S. RAJHANS : Will the
Mipister of TEXTILES be pleased to
state :

(a) whether inspite of rcreated an-
nouncen.ent by the Union Goverrment, the
Jute Corroraticn of India (JCI) and Bibar
Stage Cooperative Marketing Unipn hayg
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not opened adequate number of purchase
centres in the jute growing areas of the
State;

(b) if so, whether the Union Govern-
ment have inguired as to why adequate
number of purchase centres have not been
opened by the agencies in Bihar;

(¢) whether the State Government have
deminded any financial assistance for this
purpose; and

(d) if so, what and when adequate
number c¢f purchase centres of jute will be
opened in Bihar state ?

THE MINITTER OF STATE OF THE
MINISTRY OF  TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (d).
There are at present 38 purchase centres in
Bihar. 26 purchase centres (including 3 new
centres opened this veason) are run by the
Jute Corporation of India and 12 purchase
centres are run by Bihar State Coopcrative
Marketing Union (BISCOMAUN). An
Advance of Rs. 1.00 crores has been given
to Bihar State Cooperative Marketing
Union in two instalments for stepping up
purchases of raw jute in Bihar. A total
quantity of about 1.75 laukh balcs of raw
jute have been purchased in Bihar upto
18 November, 1985 and further purchases
are in progress.

Steps to Check Wasteful]Expenditure

879. SHRT C. MADHAYV REDDI :

SHRI K. RAMACHANDRA
REDDY :

DR. CHANDRA SHEKHAR
. TRIPATHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether in the flight of the urgent
necessity of resourc: mobilication for the
Rs. 1,80,000 crores Seventh Five Year
Plan, Government are consideiing ways and
means to locate areas of avoidable expendi-

ture; ard

(b) if so, the steps conlcmplaleq by
Goverpment to ghegk wasteful expendityre
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in Government Departments and Public
Sector Undertakings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Mc:asures are taken on a continuous basis
to curb in essential ana non-productive
expenditure. In recent times, Government
issued orders banning creation of posls/
filling up of vacancies, except in the most
exceptional circumstances. Efforts are
made through work measurement studies
conducted by the Staff Inspection Unit of
the Ministry of Finance/internal Work
Study Units in various Ministrics/Depart-
ments to identify and locate surplus staff
and prevent creation of avoidable posts.
Mecasures have also been taken to curb
office expenses like those on telephones,
Staff cars, consumption of petrol and per-
formance of air journeys by non-entitled
officers. Proposals of the administrative
Ministries for incurring expenditure above
Rs. 3 crores on schemes/projccts are
scrutinised through the mechanism of
Expenditure Finance Committee and Public
Invesiment Board chaired by Secretary
(Expenditure) to ensure that only essential
and viable schemes are approved for
execution.

A Working Group has also been set-
up under the Chairmanship of Cabinet
Secretary to review all on-going activities
and organisations and to discontinue those
which have lost their utility. The results of
this review will be known in due course.

Instructions have also been issued to
various Ministries/Departments to take
effective steps to curb non-essential
expenditure and effect a minimum of 59
reduction in the total non-Plan provision
made in the Budget Estimates of 1985-86.

The Bureau of Public Enterprises have
issued instructions on similar lines to the
Central Public Sector undertakings.

Assessment of Results of Revised Policy of
Income-Tax Assessment

880. SHRI HUSSAIN DALWAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government h a ve made
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assessment of the results of revised policy
of Government on income-tex assessment;

(b) if so, the progress made in the
-recovery of taxation; and

(c) whether the strength of staff of the
Taxation Department has been reducsd in
view of tax relief given to the lower income
groups ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
revised policy of the Government on
Income-tax assessment has been formulated
only recently. As such, it is too early fto
assess its total impact. Howerver, Its
implementation is being continuously
watched.

(b) The collection of income-tax (inclu-
ding Corporation Tax) has considerably
increased in comparison to last year. Upto
31st October 1985, it was Rs. 2100.35 crores
as against Rs 1674.45 crores in the same
period of last year, thus recording an
increase of Rs. 425.90 crores.

(c) No, Sir.

Acute Shortage of Cigarettes

881. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCE be pleased
to state

(a) whthere there is acute shortage
of sixty paise cigarettes which are consumed
mainly by noor people;

(b) if so, the reasons thereof; and

(c) the steps taken by Government in
that regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
After the duty rates on cigareties were
re-structured with effect from the 2nd
September, 1985. there were reports of some
shortages of cigarettes of certain brands
including brands with a delared sale price
of sixty paise per ten cigarettes.

Prior to 2-9-1985, the excise duty op
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cigarettes varied with every five-paise change
in the prices of cigarettes. It was found
that some manufacturers of cigarettes were
clearing indentical brands at two prices,
paying duty on the lowsr price and selling
these at the higher price. In order to
minimise th: scope for such manipulation,
the Government introduced a revised duty
structure on cigarettes on 2-9-1985 with
only five rates of duty, followed by a
stipulation that the surface design of each
brand of cigarette should be got approved
by a central authority, These changes were
followed by temporary disruption in the
clearance of cigarettes from the factories
for some time. Approval has already been
granted in the case of several brands of
cigarettes including some with a printed
sale price of sixty paise per ten cigarettes.

Incentives to Private Sector for Promotion of
Tourism

832. PROF. K.V. THOMAS : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) the steps proposed by Government
toattract private sector to tourism;

(b) whether Union Government propose
to advise the State Governments like Kerala
not to levy luxury taxes and building taxes
on hotels;

(c) whether Government also propose
to take steps to reduce the abnormal . elec-
tricity charges imposed on hotels; and

(d) whether Government also propose
to advise the State Governments to give
land at concessional rate or on lease for the
construction of hotels in urban-areas ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT): (a) Several
incentives are available to the hotel
industry. These comprise tax reliefs, grant
of institutional loans, interest subsidy,
allotment of foreign exchange for publicity,
promotion and imports, etc., priority con-
sideration for the various needs of hotels.
In addition, the Government is considering
a scheme to enhance the rates of interest
subsidy from the existing 19, to a maxi-
mum of 5%. The details of the scheme are
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yet to be finalised. Travel agents and tour
operators are also allowed the incentive to
import articles up to a fixed percentage of
their forzign exchange earnings.

(b) Yes, Sir. The concerned State
Governments have already been requested
to consider the abolit:on of Luxury Taxes
and Building Taxes levied on hotels.

(c) and (d). These matters concern the
State Governments and they are requested
from time to time to grant suitable reliefs
in these and other matters concerning the

hotel industry.

Central Assistance for Development of
Tourism and Tourist Potential in North
Eastern States

883. SHRI N. TOMBI SINGH : Will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to

state :

(a) the State-wise break-up of Central
financial assistance for the development of
tourism during the last three years ending
March, 1985;

(b) whether Union Government have
made any comprehensive survey of the
country's unexploitcd tourist potential with
special refercnce to the North Eastern

States;
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(c) if so, the details thereof; and

(di if not, whether Government pro-
pose to make the survey ?

THE MINISTER FOR PARLIA.
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) The
Department does not make State-wise
allocation of funds for tourism development,
it only provides financial assistance based
on the merits of schemes forwarded by the
State Governments. The central assistance
provided to the appnroved schemes under
the States/Union Territories in- the North
Eastern Region during the last 3 years
ending upto March, 1985 is below :(—

Assam Rs. 22.09 Lakhs
Arunachal Pradesh Rs. 16.00 ,,
Manipur Rs. 16.16 ,,
Meghalaya Rs. 13.48 ,,
Mizoram Rs. 6.00 ,,
Nagaland Rs. 16.96 ,,
Tripura Rs, 7.86 ,,

(b) to (d). The Department in consul-
tation with the State Governments had
identified 441 centres of tourist interest in
the entire country for phased development
of which 62 centres fall in the North
Eastern Region. The centres identified in
the North Eastern States are as follows :—

Guwabhati, Jungalbalahu, Kaziranga, Sibsagar,

ASSAM -—
Barapeta, Baroma, Manas

ARUNACHAL PRADESH — Tezpur, Bhalukpung, Bomdila, Tawang

MANIPUR —  mphal, Moirang, Koktak Lake, Keibul Lamjao
Park, Ukhrul

MEGHALAYA - Jorabat, Norgpoh, Barapani, Shillong,
Mawngap, Weiloi, Jukrem, Mawsynrap,
Cherrapunji, Umtyngar, Dawki, Jowai,
Nartiang, Passi, Garampani, Haflong, Bajeng-
doba, Ropgram, Tura, Rongrengiri, Siju,
Bagmara, Balpakram

MIZORAM — Aizawl

NAGALAND — Dimapur, Kohima, Wokha, Mokokchung,
Tuensang, Zunhehoto, Pliek

TRIPURA — Agartala, Sipahijala, Neermahal, Udaipur,

Matabari, Amarpur, Dumbur, Gandachera,

Kumarghat, Unakoti, Kailasahar, Jumpai
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Import of Edible Oil

884. SHRI K. RAMACHANDRA
REDDY : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government are aware
that due depression in the international
edible oil market in the middle of 984,
the State Trading Corporation did not or
rather could not purchase or export or
even store adcquate quantities of cdible
oils;

(b) whether it is a fact that imme-
diately afterwards, the State Tranding
Corporation imported edible oil at higher
rate prevailing in the interpational market
and incourred heavy losses;

(c) the rates of edible oils prevailing
in the international market in the begivning
of the year 1984 and those prevailing from
seplember to December, 1984 and rate at
which STC purchase edible oil; and

(d) the details of losses incurred by
STC in the bargain ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) and (b). It
is not correct to state that STC did not or
export cdible o1l in adcquate quantities
during and depression  period. During this
period its puchases were more than in
previous years.

Immediately afterwards purchascs were,
also made to mect further requircments. No
losses were incurred in this,

(¢) The average price of soyabeen oil
(SBO), RBD Pa!m Oil (RBD PO) ard RBD
Palmolein (RBD PL) prevailing in the
international morket 1n the beginning of
1984 and those prevailing from Scptember
to December, 1984 according to informa-
tion available with STC were as follows : —
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1 2 3 4
Feb 19%4  59) 976 108
Sept 1984 575 573 94
Oct. 1984 575 603 23
Nov. 1984 620 622 49
Dec. 1984 570 591 04

_;e;.r and SBO RBD PO RBD

Month (§ PMT) (§ PMT) $ PMT
ex-Mill  FOB FOB
Chic. go Malay:ia Malayasia
1 2_ - _3. o 4
Jan. 1984 625 1091 128

It is not in the Commercial interest of
STC to disclose the purchase price.

(d) Do:s not arise in views of (b)
above.

Bank Robbery in Safdarjang Enclaye
Branch of Indian Bank

885. PROF. RAMKRISHNA MORE :
Will the Minister of FINANCE be pleascd
o slate :

(a) whether io an aimed robbery in (he
Safdarjung Eunciave, Dclhi Branch of the
Indian Bauk an amount of over Rs. 3 lakhs
was looted recently;

(b) whether it is a fact that in majority
of the nationalised banks pariicularly those
located in the residennial areas (he security
arrangement are inndequate;

(c) if so, what is the machinery, if any,
to ensure that the pationalised banks have
adcquate security arrangements apd modern
alarm system to check bank rcbberies;

(d) whether keeping in view the increase
in bank robberics Government propose to
review the entire system of existing security
arrangements in the nationaliscd banks to
remove the dcficiencics and to make them
foolproof; and

(e) if so, the steps taken by Geovern-
ment ia this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Indian
Bank has reported that a sum of Rs.
2.87,514 was looted from iis Safdarjang
Enclave (New Dclhi) Branch on 4-10-85.
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(b) to (e). A meeting of the Local
Heads of the public sector Banks in Delhi,
the representatives of the Ministry of Home
Affairs and the Commissioner of Police for
Delhi, was hzld on 7th Octobzr, 1985 to
discuss the question of strengthening the
security arrangements in banks® branches
in Delhi. The following instructions to
banks were reiterated 1 — ’

(i) to observe wcekly off days in
branches coinciding with the closing
day of the market in the arca;

(ii) each branch should bave an armed
security guard;

(iii) each bank branch should have a
collapsible gate at the entrance
properly chained and locked 1o
allow entry/exit to only one pzrson
at a time;

(iv) there should be self-locking wire
meshed cabins for Cashiers;

(v) each bank branch should have a
proper alarm system which shouid
not be feeble but should be a loud
one; and

(vi) there should be pericdicial checking
of security arrangements by senior
officials of the banks,

Most of the branches of bauks in Deihi
have implemented the above security
arrangements and those which do not have
these, are taking steps to provide the same.

Production of Polyester Cotton Through
National Textile Ccrpcration

886. SHRI P KOLANDAIVELU :
Will the Minister of TEXTILES be pleased
to state :

(a) whether thare is any proposal before
Governnent for production of polyester
cotten blend Raj.vastra through National
Textile Corpcration;

(b) if so, how much forcign exchange
is vxpected by Government; and

(¢c) whether production will l:ad to
boom for the textile industry ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Govern-
ment have approved a scheme for production
of low priced polyester blended fabrics
with duty exempt fibre thiough National
Textile Corporation. The said fabrics are
being marketted as ‘*Sulabh’’ fabrics.

(b) The scheme is intended L0 mect the
needs of domestic consumers and hence
no foreign exchange earning is envisaged.

(¢) The proposed scheme will resultl in
increased production and availability of
low priced polyester blended fabrics te the
consumers,

Tax Arrcars Due from M/s A.C.C. Vickers
Babcok Limited

837. SHRI V. TULSIRAM : Will the
Minssier ot FINANCE be piedsed 10 refer
to the reply given to Unstanied Question
No. 4787 ou 23rd August, 1985 regarding
lax airears dues from, big business hbouses
and stale ;

(a) the total amount of tax duc from
M/s. A.C.C. Vickers Babcok Limited as on
Juth June, 1985;

(b) the details of action taken against
this business house for avoiding payment
taxes;

(c) since when the taxes arc due for
recovery from the concerncd house;

(d) the action taken/proposed to be
taken agatnst the officer concel .d for their
pegligence to recover the tax wad lelt 1L o
acccumlate in arrears;

(e) wheiher the tax will be recovered
laterest thereon; and

(f) if not, the reascns therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d4).
The total tax due from MJs. A.C.C.
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Vickers Babcok Ltd. as on 30-6-1985 is
as under :—

NOVEMBER 22, 1985

Asstt. Year Financial Amocunt Rs.
Year in in lakhs
which
demand
raised

1979-80 1982-83 24.27

1980-81 1982-83 45.94

1981-82 1983-84 103.50

1982-83 1984-85 195.10

1979-80 1984-85 4.50

Total : 373 31

The business house is extending coope-
ration in payment of taxes on the basis of
the scheme of instalments and hence no
action was initiated by Deptt, either against
it or concerned officers.

(e) Yes, Sir.

(fy Does not arise.

{ Transiation)

Criteria for Opening of Nationalised Banks
Branches

888. SHRI K. N. PRADHAN : Will
the Minister of FINANCE be pleased to
state :

(a) the number of branches of
pationalised banks in the country, State-
wise, at present; and

(b) the critcria adopted for opening a
branch of a nationalised banks ?

THE MINISTER OF STATE IN THE
MINISRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) State
wise distribution of branches of Stare Bank
of India, the seven Associates of State
Bark of India and 'he 20 Nationalised
Banks, as on 30th June, 1985, is given in
the statement below,

(b) The main objectives of the Branch
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Licensing Policy for 1915-90 which has been
recently finalised is aimed at achieving a
coverage of 17,000 population (1981 Census)
her bank office in rural and semi-urban
areas of each block and eliminating large
spatial gaps in the availability of banking
facilities. Under this policy, unbanked
pockets in each block will the identified and
suitable for centres opening bank offices to
cover such unbanked pockets will be selected.
The centres will be allowed in such a manner
that there would be atleast one rural branch
within an area of 200 sq. kms. and a bank
branch would, normally, be available
within 10 kms.

Statement

Srate-wise DiStribution of br_nches of 28
Public Sector Banks as on 30-6-1)85

Number of

Sr.  Name of theS tates/

No. Union Territories Branches
1 2 3 o
1. Andhra Pradesh 2898
2. Assam 549
3. Bihar 2291
4. Gujarat 2750
5. Haryana ‘ 824
6. Himachal Pradesh 435
7. Jammu and Kashmir 223
8. Karnataka 2481
9. Kerala 1368
10. Madhya Pradesh 2244
11. Mabharashtra 3861
12. Manipur 41
13. Meghalaya 84
14. Nagaland 56
15. Orissa 941
16. Punjab 1775
17. Rajasthan 1501
18. Sikkim 19
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1 2 3
19. Tamil Nadu 2654
20. Tripura - 58
21. Uttar Pradesh 4150
22. West Bengal 2354
23. Andaman and Nicobar
Islands 13

24, Arunachal Pradesh 36
25. Chandigarh 99
26. Dadra and Nagar Haveli 6
27. Delhi 910
28. Goa, Daman and Diu 249
29. Lakshadweep 5
30. Mizoram 17
31. Pondicherry 52

TOTAL 34946
[English]

Seizures of Coniraband by Marine and
Preventive Wings of Bombay Customs

889. SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAV :

Willi the Minister of FINANCE be
pleased to stale :

(a) whether attention of Goverpment
has becn drawn to the news-item appearing
in the *Hindustan Times' of 2Ist October,
1985 wherein it has been stated that con-
traband worth Rs. 85 lakhs were seized
from an Arab dhow by the marine and
preventive wing of the Bombay Customs on

20th October, 1985;

(b) if so,. the details thereof; and

(c) the action taken by Government in
the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Attention of the Government has been
drawn to the news-item referred 10 in the
question. Details relating to the seizures
are as follows :—

On 20th October, 1985, the officers of
Marine and Preventive Wing of the Customs
Preventive Collectorate, Bombay, during the
course of sea patrol, intercepted an Arab
dhow, ‘A L. BHOSHRA’ with 247 packages
of contraband goods of the coast of South
Bombay. On examination, textiles worth
Rs. 65.21 lakhs and V C.Rs worth Rs. 3.77
lakhs were recovered and seized under the
Customs Act. The Arab dhow valued at
Rs. 5 lakhs, was also seized. The total
value of seizures amounts to about Rs. 74
lakhs. In this connection, 7 Pakistani
crew members found on board of the
vessel were arrested.

As the case is still under investigation,
it will not be expedi*int to disclose further

details at this stage.
Export and Import of Sugar

890. DR. T. KALPANA DEVI : Will
the Minister of COMMERCE be p'eased to

state :

(a) whether it is a fact that 1975.76
India exported sugar worth about Rs. 800
crores;

(b) whether it is also a fact that India’s
role on the sugar front has been reversed
and it has now become at importer of

sugar;

(c) if so, the reasons for India’s
inability to export sugar in addition to
meeting local demand; and

(d) the steps taken by Government to
ensure adequate production of sugar in the
countty not only for meeting local demand

but also for export ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Exports of
sugar during 1975-76 from India amounted
to 11.88 Jakh metric tonnes vaiued at

Rs. 468.49 crores,
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(b) Yes, Sir.

(c) Exports of sugar are decided upon
after the domestic démand has been met.
Dwe to increasing demand and fall in
production since 1983-84, exportable surplus
of sugar has not been availablc.

(d) Some of the stcps taken are as
follows :

The statutory minimum price of sugar-
cane payable by sugar factories for 1985-86
season has be2en increased from Rs. 14 00
to R3. 16.50 per quintal linked to a basic
recovery of 8.59, with prorortionate pre-
mimum for every 0.19, rise in recovery
above this basic level.

In addition the decision to fix the
statutory minimum price of sugarcane
during the next season 19586-87 at Rs. 17
per quintal linked 1o 8.39%, recovery has
also been announced.

A rebate in Excise Duty has been
allowed on suzar pfoduced during the
months of October and Novermber ‘&5 in
excess of (he average quantity produced
during the corresponding period in the
preceding two seasons. The c¢x factory
price of levy sugar for 1985-86 season
has been fixed based on the statutory
minimum price of 16.50 per quintal of
sugarcane. The differential levy price at
the rate of Rs, 26 per quintal being allowed
to weak units having capacities below 1250
TCD and having plants installed prior to
1-10-1985 has been continued for the
current season (1985-86).

Tea Companies to Stabilise Prices

891. SHRIMATI KISHORI SINHA:
Will the Minister of COMMERCE be

pleased to state :

(a) whether tea industry in the north
has decided to curtail production to arrest
further fall in prices as reported in the
‘Economic Times' of 30 October, 1985;

(by if so, whether this year's record
production is the third successive year of
good output;

(c) whether the decision would sub-
gtantially affect teg output; apg
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(d) whether Government have discussed
with tea companies ways to stabilise prices
and keep these remumerative enough ?

THE MIN.STER OF COMMERCE
(SHRI ARJUN SINGH) : (a) to (d). Tea
production was 581 M. kg. and 646 M. kag.
in 1983, 1984 respectively. Target for 1985
was fixed at 655 M. kg. On the basis of
production figures till September 1985 it
appears that (he target is likely to be
exceeded.

Government is constantly in touch with
the industry in order to ensure sufficient
availability of tea to the domestic con-
sumers at a price which is reasonable to
the consumcrs and remunerative to the
producers,

Losses in N.T.C.

892. SHRI SHARAD DIGHE : Will
the Minister of TEXTILES be pleased to
state :

(a) whether the number of National
Textile Corporation Mills showing gross
profit has gone up from 18 in 1984 -85 to
50 in August 1981, but the majority of the
125 National Textile Corporation Mills are
still incurring losses;

(b) if so, the reasons therefor;

(¢) whether the rcport of the consultant
on the -National Textile Corporation
Organisational Structure has been submitted
to the Department of Textiles;

(d) if so, whether the organisation hag
been characterised as ““top heavy®’; and

(e) if so, the remedial measures pro-
posed by Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Out of
the 123 textile mills in operation under the
National Tex'ile Corporation, 52 mills made
gross profit and the remaining 71 mifls
incurred gross losses in August, 1985,
21 mills made gross profit during 1984-85.

(b) The major reasons for continuoys
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losses of the mills under NTC are as
follows :

(1) Old and Obsolete machinery;

(2) under-utilisation of installed
capacity due to irregular power
supply and power shortage, high
cost of captive power, elc.;

(3) abnormal increase in cotton prices,
particularly from the middle of
1980-81 to 1984-85;

(4) increase in cost of power, coal,
dyes and chemicals, stores and
spares,

(5) excess labour force;

(6) increase in/wages [salaries;

(7) Poor work norms and low produc-
tivity.

(c¢) Yes, Sir.

(d) The consultant has described the
National Textile Corporation (Holding Co.)
as “‘top heavy’’.

(e) While Government monitors the per-
formance of NTC, the NTC (Hoding Com-
pany) continues to take measures for

improving the performance of NTC, partly

as a result of which the losses have come
down and the number of mills in profit has
gone up as mentioned in part (a) above.

Director General of Revenue Intelligence

893. SHRI B Y. DESAIl : Will the
Minister of FINANCE be pleased to state :

(a) whether his Ministry has created a
post of Director Genceral of Revenue latel-
ligence to co-ordinate tax raids in the
four me'ropolitan cities and large industrial
houses;

(b) if so, whether this was one of the
comprehensive plans druwn up by the
Central Board of Direct Taxes to intensify
searches all over the country;

(c) if so, the details of the measures
that will be uondertaken under this new
Director Genera] o goordinate the tax
raids; and
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(d) whether the Board is also working
on a comprehensive legislation to simplify
the Income Tax Act ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
No post of the Director General of Revenue
Intelligence has been created under the
Central Board of Direct Taxes. A post of
the Director General (Investigation) has,
however, been created in the Income-
tax Department with a view to making
it more effective in the task of checking
tax evasion. The Director General
(Investigation) supervises, controls and
coordinates the working of the Direc-
torate of Inspection (Intelligence),
Directorate of Inspection (Servey) and the
four units of the Directorate of Inspection
(Investigation), which are engaged in the
work of combating tax evasion. He also
plays a vital role in search and seizure
matters and supervises investigations
wherever necessary.

(d) Yes, Sir.

Taking Over of Sick Industrles by Financial
Institutions

894. SHRI H.M. PATEL : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have issued
guidelines to financial institutions to
process all those sick industries which are
loosing concerns to whom they have
advanced huge loans and other financial
arrangements;

(b) if so, the details thereof;

(c) whether Government have advised
the national flnancial institutions to take

over such industries; and

(d) if so, the number of such industries
or concerns taken over in 1985 (till
September, 1985) ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Government have been emphasising the
importance of strongthening of monitoring
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systems for early detection of sickness in
industrial units, determination of viability
of the units showing signs of sickness and
rehabilitation of the viable sick units. The
financial institutions keep a close watch
over their assisted units as a part of their
pormal activities.

(c) Government have not advised the
financial institutions to take over all cick
units to whom they have advanced loans,
etc.

(d) Industrial Development Bank of
India, JTndustrial Finance Corporation of
India or Industrial Credit and Investment
Corporation of India have not taken over
the management of any of their assisted
sick units during 1985.

Expansion of Spindlages in Non-Backward
Areas

895. SHRI K. KUNJAMBU : Will the
Minister of TEXTILES be pleased to
state .

(a) whether Government will allow
expansion of spindlages of the existing non-
viable units in the non-backward areas;

(b) whether any final decision has been
taken in this regard; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (c).
As per the existing policy issue of fresh
Licences in the spinning sector for setting
up new units or for expansion of existing
ones is, in the ordinary course, restricted
to category ‘A’ Backward districts. How-
ever, in such States where therc are no
such areas issue of licences may also be
considered in category ‘B’ backward
regions.
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Adverse Effect of New Textile Policy on Art
Silk Weaving Power Loom Units in Surat

896. SHRI YASHWANTRAO GADAKH

PATIL : Will the Minister of TEXTILES
be pleased to state :

(a) whetber the new textile policy has
adversely effected the art silk weaving
powerloom units in Surat casing distress
among 25000 powerloom units and one lakh
workers; and

(b) the steps
problem ?

taken to solve the

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) No,
Sir.

(b) Does not arise.
[Translation]

Article Sold and Foreign Exchange Earned
by India at International Trade Fair

897. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
COMMERCE be pleased to state :

(a) whether India has participated in
many international fairs during the last
two months;

(b) if so, in how many fairs and in
which countries; and

(c) the articles sold by India therein
and the foreign exchange earned there-
from ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) and
below.

(c). A statement is given
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Statement

Details of international fairs in which Trade. Fair Authority of India organised India’s
parlicipation during the last two months (September-October, 1985) alongwith
results 1hereof

(Rs. in lakhs)

S. Name of the fair On the spot Business
No. sales booked
1 ' 2 3 4

GENERAL FAIRS

1. Tehran International Fair, Tehran (lran) — 2100.00
September 1—12, 1985

2. DAGENS HUSHALL—Interpational con- 0.50 20.00
sumer Goods Fair, Gothenburg (Sweden)
September 13—22, 1985

3. Overseas Import Fair, Berlin (FRG) 1.60 1100.00
Saptembar 25—29, 19835

4. Budapest Autumn International Fair, Buda- — 35.00
post (Hungary) Sept. 27—0Oct. 6, 1985

5. Bucharest Intl. Fair, Bucharest (Romania) 0.17 1000.00

Oct. 19 —27, 1985

SPECIALISED COMMODITY FAIRS

6. Semaine-Du-Cuir Fair, Paris (France) — 5400.00
Sept. 7—10, 1985

7. 6-EMO European Metal Working Exh. — 65.00
(FRG) Sept. 17--25, 1985

8. SPOGA International Trade Fair of Sports — 100.00
Goods, Camping Equipment and Garden
Furniture, Cologne (FRG) Sept. 17—25,

1985

9. Pret-A-Porter Feminin Fair, Paris (France) — 330.00
Sept. 28—0Oct, 2, 1985

10. ANUGA Food Fair, Cologne (FRG) Oct. — 17100.00
12—17, 1985

11. Interstoff—International Trade Fair for — 1000.00
Clothing Textiles, Fraukfurt (FRG) Oct. ‘
28—30,1 985

In the above fairs business was conducted for products like heavy machinery,
transport equipment, testing measurment, jute and textile machines, machine tools,
coffee, food products, marine products, clothing textiles, readymade garments, leather
products, sports goods etc.
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[ English)
Export Potential of Maruti Cars

898. SHRI RAMSWAROOP RAM :
Will the Minister of COMMERCE be
pleased 1o state :

export  potential
examined by

(a) whether the
Maruti cars has been
Government;

(b) whether any negotiations have
been entered into with other countriés on
this regard; and

(¢) if so, the results thereof ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH): (a) to (c).
Maruti Udyog Ltd. are exploring the
potential for export of their vehicles to
neighbouring and East European Countries.
No contracts have been finalised so far.

Exemption from Income-Tax on Grant-in
aid given to Regional Film Producers

899. SHR1 THAMPAN THOMAS :

SHRI S.M. GURADDI :

Will the Minister of FINANCE be
pleased to state

(a) whether Government have exempted
the grant-in-aid given to regional film
producers by State Governments from
income-tax;

(b) if so, since when; and

(¢) whether the film producers have
represented to Government complaining
the re-introduction of the income-tax on
grant-in-aid given by State Governments to
regional film producers ? .

THE MINISTER OF STATE IN THE
MINMNISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to ‘¢c).
The information is being collected and
will be laid on the Table of the House
after the same is received.
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[Translation]
Mock Parliament Programme in Schools

900. SHRI VILAS MUTTEMWAR -
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased 1o
state .

(a) when the Mock Parliament Pro-
gramme in schools was introduced with the
cooperation of the Ministry;

(b) the results achieved therefrom so
far; and

(¢) the total expenditure incurred under
this head so far ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K.L. BHAGAT) : (a) The Mock
Parliament Programme, now called ‘Youth
Parliament Scheme’ was introduced in
Higher Secondary Schools of Delhi in the
year 1966;

(b) The results achiev.d so far have
been very satisfactory. The Scheme has
evoked widespread appreciation and response
from student community, parents, Press and
Parliamentarians. It bas led to inculcating
indepth knowledge and appreciation of
Parliamentary Procedure and Practices,
spirit of discipline and tolerance cf views
of others, quality of leadership etc. among
students. In view of the popularity of the
Scheme, a separate Scheme exclusively for

Kendriya Vidyalayas has been started since
1983; and

(c) The total expenditure on this head
including the financial assistance to State
Governments/Union Territory Administra-
tions since 1970-71, when separate booking
of expenditure on this account was started,
is Rs. 1,68,689,62.

[English]
Imbalance in Trade between India and EEC
Countrices

901. SHRI VIJAY N. PATIL: Will

the Minister of COMMERCE be pleased to
state :

(a) the causes of imbalances in the trade
between India and EEC;
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(b) whether Government have thought
of removing the imbalances by adopting
liberalised approach to foreign investment
from BEC for small and medium sized
enterprises;

(¢) if so, the steps Government propose
to take to get access to European data
banks for technical and industrial infor-
mation; and

(d) when, how and the manner in
which it will be done, the details thercof ?

THR MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) For a dcve-
loping economy like India, with high
incidence of developmental imports, there
would be a tendency of deficit in India’s
trade with decveloped countries in EEC.
India’s export to EEC are also limited by
some tariff and non-tariff impediment: like
textile quote a restrictions, elc.

(b) It is the endeavour of the Govern-
ment to ccourage foreign investment in
the country, including from the EEC con-
sistent with the country’s priorities. The
liberalised policy for economic growth
implies an iwprovement in the competitive-
ness of Indian goods with foreign assistance,
wherever necessary.

(c) and (d). It is open to Indian trade
and industry to tap, on felt-need basis, the
data bank for statistics and information.

Steps to Develop Coffee Industry

902. DR. K.G. ADIYODI : Will the
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Minister of COMMERCE be pleased to
state .

(a) the steps taken to develop the
coffee industry in the country;

(b) the State-wise increase in production
for the last five year;

(c) the names of states where produc-
tion has been introduced and prospects of
the same;

(d) the names of the countriea where
coffee is in demand and the annual require-
ment of those countries; and

(e) whether there is any increase or
decrease in Foreign trade and if there is
any decrease, what is the proposal to
increase the sale of coffee ?

THE MINISTER OF COMMERCE
(SHR1 ARJUN SINGH) : (a) Coffee Board
provides loans and subsidies for various
activities connected with cofféee cultivation.
It has also opend sced muliiplications
units, coffee demonstration farms, research
farme, mobile soil testing upits ectc. for
facilitating increase in coffee production.
Coffee Board also plays a predominant
role in coffee marketing through the coffee
pooling system.

(b) The production figures for the last
5 years in respect of Karnataka, Kecrala,
Timil Nadu and Andhra Pradesh are as
under :

(Qty. in tonnes)

——

Year Karnataka Kerala
1980-81 82125 21043
1981-82 - 101882 32628
1982-83 100075 15375
(Provisional)

1983-84 79335 9555
(Provisional)
1984-85 127990 . 46880
(Provisional)
1985-86 96000 285000

(Bstimated)

Tamil Andhra Other Total
Nadu Pradesh States
14978 286 79 118511
14858 362 116 149846
13970 500 80 130000
15515 530 65 105000
14485 475 170 190000
155000 N.A. N.A. 140000
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Variation in production, over the past five
years is accounted for by the biennial
nature of the coffee crop and a succession
of droughts. However, coffee production
apart from such variations has been showinog
a rising trend over the years.

(c) In additon to the traditional coffee
growing states of Karanataka, Tamil Nadu
and Kerala, coffee cultivation has been
introduced in Andhra Pradesh, Orissa,
Nagaland, Assam, Mizorem, Meghalaya,
Arunachal Pradesh, Manipur and Tripura.
As most of the plantation work in these
non-traditional states was undertaken in
the Seventh Plan, substential production
will materilize only potential for coffee
cultivation in non-traditional states at
72000 hectares.

(d) Out of a total annual coffee con-
sumption of about 66 million bags for over
thirty coffce consuming countries, about
27 million bags is accounted for by EEC
countries and about 19 million bags by
USA.

(e) About 907, of world coffee imports
are regulated by quotas set by the Interna-
tional Coffece Agreemeant. India has a quota
of 42686 tonnes. Ipdia also exports (0
non-quota markets mainly the USSR.
Constant ¢fforts are being made for a larger
quota for India as well as increased exports
to non-quota markets. In 1985 India’s
contracting for exports likely to be arouad
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90,000 tonnes, singnificant over the previous
years.

Assistance {0 Indastries from IDBI

903. SHRI E. AYYAPU REDDY :

Will the Minister of FINANCE be pleased
to state : '

(a) the number of industries which
bave recived assistance from the Industrial
Development Bank of India 1n the year
1985;

(by the total amount cleared by the
I.D B.I. for industrial assistance in the
year 1985; and

_ (c) the State-wise break-up of the
industrial units and the amount of assistance
received from I.D.B.I. ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (1) and (c).
Du.ring the period 1984-85 (July-June),
assistance aggregating Rs. 3616.62 crores
was sanctioned by the Industrial Deve'op-

~ ment Bank of India (IDBI) in respect of

82533 applicatons for setting up various
industrial projects. State-wise break-up is
shown in the statement given below.

(b) Assistance disbursed (excluding
guarantces executed) by IDBI during the
above period aggregated Rs. 2085.27 crores.

Statement

Statement showing State-wise break-up of assistance sanctioned by the Industrial
Development Bank of India (IDBI) during 1984-85 (July-June)

(Rs. in lakhs)

Sl. State/Union Number of applications Amount
No. Territory sanctioned/Projects

assisted
1 2 3 4
1. Andhra Pradesh 6072 28976
2. Assam 904 3243
3. Bihar 1545 8132
4. Gujarat 5906 28139
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5. Haryana 2462 8514
6. Himachal Pradesh 675 5619
7. Jammu and Kashmir 1120 4889
8. Karpataka 7945 21652
9. Kerala 6389 11236
10. Madhya Pradesh 6898 21490
11. Mabarashtra 9979 43427
12. Manipur 8 257
13. Meghalaya 149 479
14. Nagaland 67 245
15. Orissa 1568 23568
16. Punjab 2496 8942
17. Rajasthan 5867 12478
18. Sikkim 71 137
19. Tamil Nadu 8533 28117
20. Tripura 88 99
21. Uttar Pradesh 6304 70216
22, West Bengal 3770 199381
23. Union Territories 3717 10826

Total : 82533 361662

[Translation)

Capitalisation of Personal Debts under
IRDP and other National Programmes

904. SHRI VIRDHI CHANDER JAIN :
Will the Minister of FINANCE be pleased
to state :

(a) whether all the nationalised banks
and other commercial banks capitalise the
personal debts given under Integrated Rural
Development Programme and other national
programmes by adding interest in the
principal after every six months or one
year;

(b) if so, whether this practice is not
against the basic policies of Government;

(c) if so, the m2asyres taken by the,

Union Government to stop such practice
which is against the policy; and

(d) if no mezasures have been taken, the

" reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(d). Reserve Bank of India has repoited
that commercial banks generally debit
interest to the loan accounts of borrowers
at half yearly intervals, as per the normal
accepted banking practice. However, in
respect of direct short-term agricultural
advances, banks have been advised not to
compound the interest in the case of current
dues i.e. crop loans and instalments not
falling due relating to term loans as the
agriculturists do not have any regular
source of income other than the sale

progeeds of their ¢rops. In case, howver,
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crop loans or instalments under term
loans become overdue, banks can add
interest outstanding to the principal amount.
Instructions already exist that in respect
of short-term agricultural advances to small
and marginal farmers, the total interest
debited to an account should not exceed the
principal amount.

[ English]

Harassment of Passengers at Trivandrum
Ajrport by the Customs Officials

905. PROF. P.J. KURIEN : Will the
Minister of FINANCE be pleased to
state :

(a) whether the attention of the
Government has been drawn to a series of
articles appearing in Maldyaiam newspapcr
regarding the harassment of passengers at
the Trivandrum airport by the Customs
Officials and the corrupt practices being
indulged in by these officials; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Certain articles appcaring in a Malayalam
daily *“Mathrubhoomi’’ alleging harassment
of passengers and corrupt practices being
indulged by Customs Officials at Trivandrum
Airport have come to the notice of the
Government. On investigation the allega-
tions were found to be essentially of a
general nature not warranting disciplinary
procecdings against the staff. However,
steps have bzen taken to intensify supervi-
sion so that clearance processes are
expedited and no malpractices are indulged
in by the staff The position is also kept
under watch from the vigilance point of
view for appropriate action.

To avoid bardship and harassment to
passengers, Customs staff posted at the
airport. have been instructed to clear the
passengers on the basis of their declaration.
Examination of baggage is resorted to only
in cases of suspicion and such examination
is carried out under the supervision of
senior officers,
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Grant Recommended by Eighth Finance
Commission to Jammu and Kashmir for
Lech District

906. SHRI P. NAMGYAL : Will the
Minister of FINANCE be pleased to
state

(a) the total amount as grant recoms-
mended by Eighth Finance Commission to
Jammu and Kashmir for creation of infrase
tructure etc.;

(b) whether out of the above amount,
Rs. 2.48 crores has been recommended
exclusively for Leh district for creation of
infrastructure etc.;

(c) whether the State Government have
decided to allot 50 per cent of amount
recommended for Leh district to Kargil
district which had not put forth any
proposal for creation of such infrastruc-
ture;

(d) whether this has jeopardised all the
schemes put forth by Leh district adminis-
tration for creation of various infrastruc-
ture; and

(e) if so, whether Union Government
propose to allot a special similar grant for
Kargil district or direct the State Govern-
ment to meet the expenditure out of the
State Plan so that award of Finance Com-
mission in respect of Leh district is imple=-
mented without any curtailment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The Eighth Finance Commission recom-
mended grants-in-aid of Rs. 4855 lakhs to
Jammu and Kashmir for the five-year
period 1984-89 for upgradation of standards
of adminpistration in various sectors, in-
cluding special grant of Rs. 248 lakhs for
creation of necessary infrastructural
facilities in Leh district.

Consequent on the decision of the
Government of India to implement the
recommendations of the Finance Com-
mission for four-years (1985-89) only, the
total grant was reduced to Rs. 3729.95
lakhs and that for Leh  distrigt - tp
Rs. 198.40 lakbs,
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(c) The Government of Jammu and
Kashmir has approached the Government
of India with the proposal to bifurcate the
special grant recommended by the Finance
Commission for Leh district into two equal
parts to be utilised for creation of infras-
tiuctural facilities in Leh and Kargil
districts. This’ proposal is under considera-
tion of the Intcr-Ministerial Empowered
Committee constituted at the Centre in
pursuance of the recommendations of the
Finance Commission to monitor the
utilisation of the grants-in-aid rccommended

by th: Eighta Finance Commission.

(d) and (e). Does not arise.

Income-Tax on Grant-in-ald given t¢o
Regional Film Producers

907. PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased

to state :

(a) whether the grant-in-aid is given to
regional film producers by various State
Governments,

(b) if so, whether the producers are
required to pay income-tax on the amount
received by them as grant-in-aid;

(c) whether this income-tax on grant-
in-aid was exempted in 1969 but rcimposed

in 1976;
(d) if so, the reasons for reimposing;
and

(¢) whether in response, particularly to
regional film  producers, Government
propose to discontinue the scheme of
income-tax on grant-in-aid given to the

producers ?

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,

Sir.
(b) Yes, Sir.
(c) and (d). The information is being

collected and will be laid on the Table of
the House after the same is received.

(¢) Question does not arise.
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Financial Assistance to Gujarat for Taklog
Over Closed Textile Mills

508. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :

PROF. NIRMALA KUMARI
SHAKTAWAT :

Will the Minister of TEXTILES be
pleased to state :

(a) whether his attention has been
drawn to the news item published in
the ‘Economic Times’ of 28th October,
1985 stating that the Minister of Finance
has announced that Union Government
would given financial assistance to the
Gujarat Government for taking over closed
textile mills;

(b) if so, the details thereof indicating
the names and numbers of such mills;
and

(c) the facilities proposed to be given
for running the said mills smoothly ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
The names of 12 textiles mills pationalised
by the Government of Gujarat are given
in the statement given below.

(c) The Statement Goyernment will be
given advance releases of plan assistance of
Rs. 65 crores to be adjusted within the
Seventh Plan period, for implementing the
scheme of natiopalisation, which involves
rationalisation of restructuring of these
mills to form viable units. Financial
institutions and Banks will also extend
necessary assistance for modernisation and
smooth working of the mills.

Statement
S. Name of the undertaking
No.
1 2

—

1. The Marsden Spinping and Manufac-
turing Co. Ltd., Ahmedabad.

2. The Monogram Mills Co Limited,
Abmedabad.
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3. The Bhalakia Mills Co.
Ahmedabad.

Limited,

4 The New Swadeshi Mills, Ahmedabad.

5. Shree Manjushri Textiles of

Ahmedabad.

6. The Silver Cotton Mills Co. Ltd.,
Ahmedabad.

7. M/s Manekchowk and Ahmedabad
Manufactruring Company Limited,
Ahmedabad.

8. &9. The Ahmedabad Cotton Manufactur-

ing Company Limited, (Unit I and 1I),
Ahmedabad.

10. Abhay Mills Limited, Ahmedabad.

11, The Tarun Commercial Mills Limited,
Ahmedabad.

12. The Sarangpur Cotton Manufacturing
Company Limited, Ahmedabad.
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Detection of Tax Evasion

909. SHRI SOMNATH RATH: Will
the Minister of FINANCE be pleased to
state :

(a) whether any action bas been taken
to assess for the realisation of taxes to
detect tax evasion on the scheme of house
to house survey; and

(b) if so, the résult of this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
In the absence of statutory backing there
has been no door-to-door survey of residen-
tial premises. However, during the period
April to August 1985, reports for which
have so far been received, 60643 business
premises were surveyed. The quantum of
tax evasion will be known only after pro-
ceedings become final in all the

Cases,
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Proposal to Open Carpet Weaving Centres
in Araria (Bihar)

910. SHRI D.L. BAITHA : Will the
Minister of TEXTILES be pleased to

State :

(a) whether Government have received
a proposal to open some carpet weaving
centres at Araria in the Purnea District in
Bihar; and

(b) if so, the details of the scheme and
the target date by which the centres would
start functioning ?

THE MINISTER OF STATE OF THE .

MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes,
Sir.

(b) Under the carpet weaving training
scheme, 50 trainces are trained in carpet
wecaving by craftsmen. Each trainee gets a
stipend of Rs. 100/- P.m. It has been
decided to set up one such carpet weaving
training centre at Araria in Purpea district
of Bihar shortly.

Opening of a Branch of Nationalised Bank in
Khammam District of Andhra Pradesh

911. SHRI S.M. GURADDI : Will the
Minister of FINANGE be pleased to
state :

(a) whether it is a fact that the people
of Khammam District in Andhra Pradesh
have been petitioning for a branch of
nationalised bank in their district;

(b) whether due to non-availability of
adequate bank facilities over 80 per cent
of 17 lakhs of tribal population is facing
hardship; and

(c) if so, whether there is any proposal
to provide adequate facilities and open
more bank branches in the same district ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India (RBI) have receiv:d some
representations for opening more branches
of public sector banks in Khammam
Distrigt,
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(b) Reserve Bank of India has further
reported that as at the end of March,
1985, there were 125 baonk offices in
Khamma District. The average population
per bank office in Khamman District works
out to 13,700 as against the avera.e of
15,500 in respect of rural and semi-urban
areas of the country and as such the district
cannot be considered to be inadequately
banked.

(c) Under the branch licensing policy
for 1985-90, Government of Andhra Pradesh
has been advised by RBI to identify un-
banked pockets in the District and suggest
centres for opening bank offices to cover
such unbanked pockets. The question of
opening more branches in the District will
be considered by RBI on receipt of the list
of centres identified by the State Govern-

ment.

Need for Simplification of Levying Customs/
Excise Duty

912. SHRI UTTAMRAO PATIL : Will
the Minister of FINANCE be pleased to
state :

(a) whether there is preat need for
simplification of levying customs/excise at
odd rates viz. at the rate of Rs. 129/- per
cent or Rs. 143)- per cent on various goods,
etc. which causes lot of hardships to the

concerned parties;

(b) whether in order to remove such
anomalies .Government proposes to levy
customs/excise duties at flat rates for cal-
culation, etc.;

(c) whether Goverpment have con-
sidersd this question in this context; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The reference to odd rates of levies appear
to be in the context of total incidence of
duties on a particular product. Such odd
cumulative rates of duties can generally be
attributed to multiplicity of levies. Diffe-
rent types of levies are levied for different
purposes, the cumulative effect of which
may result in odd rates. Apart from this,

AGRAHAYANA 1, 1907 (S4k4)

Written Answers 150

on the excise side, different rate of duties
are generally prescribed for the same com-
modity manufactured by different sectors of
the industry having regard to various socio-
economic objectives. Goveroment thus do
not feel that there is an anomaly in the
existing rates.

As a measure of simplification, in the
1985 Budget, Government had merged the
special excise duty with basic excise duty on
a number of commodities. But as a general
policy matter, there is no proposal to
replace to various types of levies by single
flat rates.

[Translation]
Share Business in Ludhiana

913. SHRI VISHNU MODI : Will the
Miaister of FIVANCE be pleased to
state :

(a) whether attention of Government
has been drawn to a news item *Ludhiana
Main Share Vayapar Ka Naya Tarika®’
(Novel way of share business in Ludhiana)
appearing in the ‘Jansatta’ of 8th Septem-
ber, 1985;

(b) if so, whether Government propose
to apply this procedure in all the share
markets of the country;

(¢) if so, the time by which it is likely
to be done; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) The trading and settlement of busi-

ness in shares are governed by the relevant

provisions in the Bye-laws and Regulations
of Stock Exchanges. Within this frame-
work, the Governing Body of each Stock
Exchange may decide on the specific system
of settlement of transactions. Therefore,
it is not necessary for the Government to
apply the procedure adopted by the
Ludhiana Stock Exchange in all other Stock
Exchanges in the country.
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(c) and (d). Do not arise in view of
answer to (b) above.

Functioning of Reglonal Rural Bank in
Pithoragarh (U.P.)

914. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) since when Regional Rural Bank
is functioning in Pithoragarh, Uttar
Pradesh;

(b) whether this bank has opened its
specified number of brancbes; and

(¢) if not, the reasons therefor and the
steps being taken to remove them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Pithoragarh Kshetriya Gramin Bank was
established on 27-3-85. In August, 1985
the bank has applied to the Reserve Bank
of India for opening 8 branches. The appli-
cations are pending with Reserve Bank of
India for consideration under the
Branch Licensing Policy for 1985-90, which
has recently been finalised.

[English]

Amount Involved in Sick Unbnits with

Nationalised Banks

915. SHRT MOOL CHAND DAGA :
Will the Ministes of FINANCE be pleased
to state :

(a) the amount involved in respect of
sick units with the nationalised banks as
on 3lst March for the years 1982-83,
1983-84 and 1984-85 giving yearly ﬁgures
for each bank separately,
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(b) the pumber of sick units declared
bad debtors during above the period showing

yearly figures and also showing amount
involved in each such unit;

(c) in case of liquidity position of the
unit, the steps taken by banks to improve
the situation and in how manpy cases the
situation was saved; and

(d) the number of cases in which the
Directors of the bapnks were found involved
in cases of sick units ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The in-
formation regarding the amount involved
in respect of sick units with each
nationalised bank during 1982-83, 1983-84
and 1984-85 is given in statement below.

(b) and (¢) The number of sizk units
deleted from the category of sick units
during 1982-83, 1983-84 and 1984 85 was
1639, 5115 and 4551 respectively. The Bank-
wise break-up of such units is given in
statement II below. The deletion could,
however, be due to several factors such as
their having been nursed back to health,
their having been merged and amalgamated
with other units, their having been wound
up, etc. So far as the question of bad
debts of sick units is concerned, according
to the forms of Balance Sheet and Profit
and Loss Account prescribed in the 3rd
schedule of Banking Regulations Act, 1949,
bank are given statutory ‘protection from
disclosing the particu'ars and quantum of
bad and doubtful debts for which provision
is made to the satisfaction of auditors. The

required information, therefore, cannot be
made available.

(d) Government have not come across
cases of sick units having direct involvement

of persons in their capacity as Directors of
nationalised bapks.
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Statement—I
Bank-wise posi ion of amounts i wvolved in sick units
(Amount in crores of Rs.)
Sl. Name of the Bank Amount at the and of March
No. 1983 1984 1985
1. Allahabad Bank 57.67 84.34 88.14
2. Andhra Bank 24.91 29.85 36.00
3. Bank of Baroda 115.67 142.32 133.01
4. Bank of India 206.22 244.15 286.97
5. Canara Bank 128.46 158.99 196.12
6. C.B.I. (Central Bank) 252.47 290.85 325.80
7. Dena Bank 43.86 49.21 76.60
8. Indian Bank 79.27 98.23 100.75
9. Indian Overseas Bank 56.79 59.08 73.27
10. New Bank of India 16.02 25.92 23 98
11. Oriental Bank of Commerce 3.11 3.70 8.58
12. Punjab National Bank 183.23 196 08 229.77
13. Bank of Maharashtra 50.14 50 96 64 20
14. Corporation Bank 6.83 9.83 11.61
15. Punjab and Sind Baunk 8.17 11.29 12.97
16. Syndicate Bank 66.38 83.74 98.42
17. Unpion Bank of Iadia 89.23 101.94 118.58
18. United Bank of India 168.19 160.71 198.05
19, United Commercial Bank 64.19 76 27 99.70
20. Vijaya Bapk 24.04 27.18 28.66
Total : 1644.85 1904.64 2211..8
Statement —II
Bank-wise ;;osi:ion of total number af units deleied from the list of sick units
Sl. Name of the Bank Number of units deleted
No. e e et S e e e . i e . e
1982-83% 1983-84 1984.85
1 2 . 3 4 _““"_5‘ TR
1. Allahabad Bank 23 88 47 i
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1 2 3 4 5
2. Andhra Bank 7 11 12
3. Ban‘k of Baroda 55 104 160* *
4. Bank of India 119 216 226
5. Canara Bank 429 282 284
6. Central Bank of India 37 158 102
7. Dena Bank 35 117 129
8. Indian Bank 89 102 205
9. Indian Overseas Bank 8 22 20
10. New Bank of India 7 17 10**
11. Oriental Bank of Commerce 5 7 2
12. Punjab National Bank 135 443 243
13. Bank of Maharashtra 20 8 28
14. Corporation Bank 11 6 9
15. Punjab and Sind Bank — 1 —
16. Syndicate Bank 62 92 75
17. Union Bank of India 57 137 11:
18. United Bank of India 508 3256 2841
19. United Commercial Bank 30 22 17
20. Vijaya Bank 2 26 29
Total : 1639 5115 4551
*Note : The above data excludes the details for June, 1982 quarter.

**EBxciudes data for March, 1985 quarter.

Applications for Loans to Educated
Unemployeds Pending with Nationalised
Banks in Nagpur District

916. SHRI BANWARI LAL PUROHIT :
Will the Minister of FINANCE be pleased
to state .

(a) whether it has come to the notice
of Government that the branches of the
pationalised banks located in Nagpur
district of Maharashtra are not providing
loans to ihe educated unemployeds;

(b) if so, the number of applications

from the educated unempioyeds lying
pending for the last two years uptill now;
and

(c) the reasons for not providing loans

to the educated unemployeds by the
banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
It is pot true that the branche; of public
sector banks located in Nagpur District,
Maharashtra are not providing loans to the
educated unemployed. As per the informa-
tion received from the Office of the
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Development Commission (Small Scale
Industries), Ministry of Industry during
1983-84, the banks sanctioned 1229
applications involving an amount of Rs.
198 21 lakhs. During 1984-85, the banks
sanctioned 1057 cases involving an amount
of Rs. 109.20 !akhs.

Loans to Weaker Sections by Nationalised
Banks under 20-Point Programme In Union
Territory of Dadar and Nagar Harveli

918. SHRI U.H. PATEL : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a number
of applications for the loan under D.R 1.
of 4 per cent interest to weaker scctions
upder 20-Point Programme have been
received by various nationalised banks in
the Union Territory of Dadar and Nagar
Haveli during 1 January 1985 to 31 October

1985;

(b) if so, the number of such applica-
tions received by each bank and the details
thereof;

(c) how many of them were sanctioned,
rejected and are under consideration;

(d) the target for 1985-86 by each bank
for granting such loans;

(¢) whether some simple procedures
have been made for granting such loans;

and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The data reporting system from banks does

pot generate data in the manner asked

for.

(d) Under the Differential Rate of
Interest (DRI) Scheme, the public sector
banks are required to attain a level of 19, of
their total advances as at the end of previous
year. No Statewise/ Union Territorywise
targets have been stipulated under the DRI

Scheme.

(e) and (f). Guideliges have been issyed
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to the banks by Reserve Bank of India on
priority sector advances and advances to
weaker sections under the  20-Point
Programme. Liberalised margin and security
norms have been laid down for advances
to priority sectors/weaker sections. Simpli-
fied application forms in the regional
languages with the terms and conditions
relating to margin and security norms
printed thereon are to be made available
to the borrowers. Rescrve Bank of India
has reported that the total advances by
scheduled commercial banks to weaker
sections in priority sector stood at Rs. 12.26
lakbs covering 633 beneficiaries in Dadra
and Nagar Haveli as at the end of Decem-
ber, 1983.

[Translation]
Self Sufficiency in Copper

919. PROF. CHANDRA BHANU
DEVI : Will the Min'ster of STEEL AND
MINES be pleased to state :

(a) the value of copper produced and
imported by the Hindustan Copper Ltd.
during the last three years separately;
and

(b) the time by which the country is
likely to become self-sufficient in the field
of copper ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES (SHRIMATI
RAM DULARI SINHA) : (a) The value
of copper produced by Hindustan Copper
Ltd. (including copper received back after
toll-smelting abroad) and value of copper
sold by Minerals and Metals Trading Cor-
poration from imported stock during the
last three years is as under :

(Rupees in crores)

Year Value of copper  Value of cepper
p.roduced by HCL sold by MMTC
(including Excise from imported

Duty) stook
1982-83 117.86 180.94
1983-84 145.51 157.79
1984-85 189.81 186.72

{b) According to the Working Group
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on Non-Ferrous Metals set up in conoec-
tion with the Seventh Plan copper con-
centrates production by 1990 would be
equivalent to 65,000 tonnes of refined
copper as against the estimated demand of
1,41,400 tonnes. As per the present known
are reserves of copper, the country is not

likely to become self-sufficient in copper in

the foreseeable future.

[E-glish]

Reward for Seizure of Smuggled Goods

920. SHRI S.G. GHOLAP : Will the
Minister of FINANCE be pleased to

state :

(a) whether Government have approved
a scheme to reward the person who size

the smuggled goods;

(b) if so, the details of the scheme;
and

(c) the results aghieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b?.
As part of intensification of the anti-
smuggling drive, the sch-me of rewards and
other incentives grantgd to infor_mcrs an_d
departmental officers engaged in anti-
smuggling work was reviewed by _the
Government in March, 1985.

As a result of the review, apart from
further strengthening the anti-smuggling
infrastructure, it was considered necessary
to rationalise the reward policy. It was,
accordingly, decided to raise the reward
eligibility of the informers and depart-
mental officers alike from 10 to 209 of the
value of contraband goods siezed, with
provisi:)n for grant of part of the reward
immediately after scizure.

The new package of incentives includes
creation of three Funds, with amounts,
ranging from 1 to 59, of the value of
contraband goods seized, accruing to it to
be used by the Government for the purpose
of encouragement of better performance.
acquiring anti-smoggling equipment and
providing a mrasure of security and ameni-
ties to the departmental officers engaged in

NOVEMBER 22, 1985

Written Answers 160

anti-smuggling task and to the families of
those who die or are injured in the course
of anti-smuggling operations, etc.

(c) As a result of various measures
taken by the Government for intensification
of the anti-smuggling drive, the total value
of contraband goods seized during the first
10 months of 1985 has exceeded Rs. 142
crores as against Rs. 101 crores worth of
goods seized during the entire year of
1984,

[ Translation]

Issue of Directives to Banks to Avoid Delay
in Payment of Outstation Cheques

921. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister  of
FINANCE be pleased to state :

(a) whether it is a fact that directives
have been issued to banks to avoid delay
in the payment of outstation cheques;

(b) if so, when and if not, the reasons
therefor;

(c) whether any progress has been
uoticed in the working of bank after this
directive and if so, the details thereof;
and '

(d) if no progress has been made,
whether ¢ ny effort is being made to bring
about improvement in their working ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Banks have been advised to improve
customer service in all its aspects and also
to create an effective machinery for
redressal of customer grievances. Since
delays in collection of outstation cheques
were ofien observed to be the cause of
customers’ grievances, banks have been
asked in September 1985 to look into the

procedures ‘and practices relating thereto
specifically.

Introduction of Mugnetic Ink Character
Recognition (MICR) technology, com-
puterisation of Clearing Houses, - and
establishment of National Clearing arg
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measures which are being taken for quicken-
ing the process of collection of outstation
cheques.

[E: glish]

Revision of Rate of Royalty of Various
Minerals

922. SHRI RADHAKANTA DIGAL :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the rate of royalty of
various minerals have bzen revised:

(b) if so, when the last revision was
made;

(c) whether the royalty rates of iron
ore and manganese ore have also been
revised; and

Statement

IRON :
(i) ORE LUMPS :

(a) with 659, Fe or more

(b) with 629, Fe or more but less than
629, Fe

(c) with 609, Fe or more but less than
629, Fe.

(d) with less than 609, Fe

(ii) ORB FINES :

(A) fines (including natural fines and
fines produced incidental to mining
and sizing of ore)

(a) with 659% Fe or more

(b) with 629, Fe or more but less
than 659, Fe

(c) with less than 629, Fe

(B) Concentrates prepared by beneficia-
tion and/or concentration of low

grade ore, containing 409, Fe, or
Jess than 409,
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(d) if so, when aund the details of the
revision made ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES (SHRIMATI
RAM DULARI SINHA): (a) and (b).
The rates of royalty in respect of various
minerals except Iiron  ore, copper,
manganese and magnesite were revised on
23rd July, 1981. A Study Group on
revision of rates of royalty has been cons-
tituted by Department of Mines to recom-
mend on the revision of rates of royalty.

(c) and (d). The rates of royalty for
iron ore and manganese were revised on
12-6-78 and 1-1-1979 respectively. The
details of the revision made are given in
the Statement below. The Study Gr.up
constituted for the revision of royalty will
also recommend on the revision of rates of
royalty on these minerals.

Four rupees per tonne.

Three rupees per tonne.
Two rupees per tonne.

One rupee and fifty paise per tonne.

Two rupees and fifty paise per tonne.

One rupee and fifty paise per tonne.

One rupee per tonne.

Fifty paise per tonne,
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MANGANESE ORE :

(a) Manganese dioxide (containing 789,
or more of MnO, and 49, or below
Fe).

(b) 46%, Mn and above

(c) 359% Mn and above but below
469, Mn

(d) Below 359% Mn  but
259, Mn

(e) 259, Mn or below

above

Directive to Financial Institutions due to
New Licensing Policy for Synthetic Fibre

923. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of
FINANCE be pleased to state
/

(a) whether in the npew liberalised

licensing policy for Synthetic Fibre Govern-
ment propose to direct public financial
institutions to concentrate their preferences
for investors in the eastern and central
region<, which have poor account of invest-
ment under the new policy on decentraiisa-
tion of industries during the periods of
1972-1977 and 1978-1983;

(b) if so, the time by which the
necessary directives are proposed to be
issued; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir.

(b) Does not arise.

(¢) The public financial institutions are
expected to consider all viable proposals
keeping in view tae priorities that have
been laid down for them.

Tariff Rates of Foreign Newsprint

924, SHRI SATFUDDIN CHOW-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether the forty-sixth Aanyal
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Thirty rupee per tonne.

Twelve rupees per tonne.

Seven rupees and fifty paise per tonne.
Five rupees per tonne.

Two rupees per tonoe.

General Meeting of Indian and Eastern
Newspapers Society pleaded for re-structur-
ing the tariff rates of foreign newsprint;

(b) if so, whether Government agree
with the request of the Indian and Eastern
Newspapers Society;

(c) if so, whether efforts were made to
restructure the tariff rates of foreign news-
print, details thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
speech of the President of the Indian and
Eastern Newspapers Society delivered at
its 46th Annual General Meeting refers to
the Deccember, 1984 judgement of the
Supreme Court in regard to the levy of
customs duty on newsprint and makes a
plea for the removal of the levy.

(b) to (d). A detailed study in
accordance with the judgement of the
Supreme Court has been undertaken by the
Burcau of Industrial Costs and Prices in
the matter. The Bureau have already sub-
mitted their report. The matter has
thereafter been examined and is under
consideration of the Government. A final
decision will be taken shortly,

Abolition of Minimum Export Price for Tea
925. SHRI BASUDEB ACHARIA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is 8 fact that Governmens
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have abolished minimum export price for
tea; and

(b) if so, the reasons thereof ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) and (b). In
view of prospscts of higher world produc-
tion, presence of large quantities of low
quality teas in the world market and
higher stocks level, the prices of tea have
shown declining trend during 1985. In the
drop of this situation, minimum export
price on tea exports has been abolished so
to enable Indian teas to compete - effec-
tively in the world market.

[Translation]

Accumulation of Huge Stocks of Small
Staple Cotton with Farmers

926. SHRI SHYAM LAL YADAYV :
Will the Minister of TEXTILES be

pleased to state :

(a) whether farmers in the country are
getting remunerative price for small-staple
and iong-staple cotton;

(b) whether large stocks have accumu-
lated with the farmers producing small-
staple cotton and if so, the reasons there-
for; and

(c) the reasons for importing cotton
last year ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHF!
KHURSHID ALAM KHAN) : (a) Y
Sir. The Cotton Corporation of India ha:
been 8sked to purchase cotton at th
minimum support prices as and when the
market prices of kapas trend to fall below
the support price to assure the farmer of
remunertive prices.

(b) No Sir.

(c) The import of medium stample
cotton was resorted to during the last

cotton season to meet a part of the shortage

in this variety estimated at th at time.
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Interest of Delayed Payment on Out-station
Cheques

927. SHRI D.P. JADEJA : Will the
Minister of FINANCE be pleased to state :

(a) whetber Government have directed
nationalised banks to pay interest on out-
station cheques which are not credited
beyond 28 days;

(b) whether it is a fact that most

cheques are delayed for a period between
21 and 25 days;

(c) whether Government propose to
reduce the period of delay permitted to

only 20 days to make concession meaningful;
and

(d) if not, the reasons ther¢for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India advised banks in August
1984 to pay interest at Savings Bank rate on
outstation cheques drawn on their own
branches after a period of 28 days where
credit was afforded or cheques returned to
the depositors beyond a period of 28 days
of their lodgement.

(b) No specific data is available regar-
ding the time required for collection
cheques.

(c) and (d). The question of reducing
the time taken by banks for collection
of outstation cheques has been engaging the
attention of government and the banks and
significant improvement in this regard is
expected with progressive improvement in
communications and mechanisation.

Tourist Package Scheme for Members of
Parliament

928. SHRI M. SUBBA REDDY : Wil

the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to

state .

(a) whether there is any proposal to
arrange package tours on weekends for the
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Members of Parliament (during Session
days) to visit nearby places of interest; and

(b) if so, details thereof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) and (b).
Study tours of Members of Parliament are
arranged by the Department of Parliametary
Affairs either on request of Members of
Parliament or on sponsorship by Ministries/
Dspartments of the Government of India
from time to time to visit National Projects
o cnable the Members to bave first band
lknowledge of such projects.

At persent, however, there is no pro-
posal with the Department of Tourism to
arrange package tours on weekends for
Members of Parliament.

Impa ct of Economic Liberalisation Policy

929. SHRI R.M. BHOYE : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have studied
the impact of its cconomic liberalisation
rolicy, kefore considerirg further step to
reinforce the policy; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The impact
of economic policy measurcs is continuous!y
undcer review, and changes as necessary in
policy are made in the light of emerging
trends and our national priorities.

(b) Does not arise.

Amount Received from West Bengal as
Customs, Excise and Income Tax during
Sixth Five Year Plan

930. SHRI SATYAGOPAL MISRA :
Will the Minister of FINANCE be pleased
to state :

(a) the dctails of amount received from
West Bngal by the Union Government by
way of customs duty, excise duty, income
tax etc. during the S'xth Five Year Plan
period; and
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(b) the details of amount released to
Government of West Bengal by the Union
Government during the Sixth Plap period ?

THE MINISTER OF STAIE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Amount
received from West Bengal by the Union
Govt. by way of Customs Duty, Excise,
Duty, Income-tax during the Sixth Five
Year Plan Pericd (1980-85).

—

Amount received
(Rs. in crores)

Tax /Duty

I. DIRECT TAXES

(i) Income Tax 553.24
(i) Corporation Tax 1917 99
(iii) Ioterest Tax 244 84
(iv) Wealth Tax 39 82
(v) Gift Tax 3.73
(vi) Estate Duty 8.14

II. INDIRECT TAXES
(i) Customs Duty 3860 21
(ii) Excisc Duty 3523.53

——

NOTE : Revenue from Unijon Excise
duties is inclusive of collection

from Sikkim and Andman and
Nicobar Islands.

(b) Amount released to Govt. of West

Bengal by the Union Govt during Sixth
Plan Period 1980-85 :

(a) On account of Share of Taxes

Share of Tax/Duty Amount
(Rs. in crores)
(i) Incomes Tax 447.3‘
(i1) Estate Duty 14.94
(iii) Grant on account of 1.81
Wealth Tax on Agricultural
property
(iv) Basic Bxcise Duty 1230 46
(v) Adul. Excise Duty 253.16

NOTE : Collection on account of Customs

dutics are not shareable with
States.
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(b) Amount released to Govt. of West
Bengal by the Union Government for State
Plan Scheme, Natural Ca'amities etc.,
during the Sixth Plan period.

Amount
(Rs. in crores)

(i) Normal Central assistance 671.13**

(ii) For External aided 91.02
projects

(iii) For Hill areas 30.41

(iv) Non-Plan Medium 414.43%
Term Loan

(v) Advance Plan assistance 82.48(@
for drought relife

(vi) Non-Plan grant for 40.46
natural calamities other
than drought.

Total : 1329.93

NOTE : 1. **includes sum of Rs. 030
crores released during 1984-
85 for relief Assam rcfugees.

2. *ipcludes of sum of Rs.
340.71 crores released during
1982-83 as terms loan for
covering opening deficit.

3. @includes Rs. 3 crores as
advanced plan assistance
forflood during 1982-83.

Higher Custom Duty on Drug Intermediates

931. SHRIMATI N P. JHANSI
LAKSHMI : Will ii:. .Jd.nister of FINANCE

be pleased to state :

(a) whether it is-a fact that the small
scale bulk drug units in the country are
not able to manufacture the bu'k drugs
which are at present being imported due 10
higher custcm duty on the drug inicr-
mediates than that levied on the final drug
itself; and

(b) if so, the steps taken by Govern-
ment in the matter to encohurage small
scale sector to produce the = diugs
indigenously ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POJJARY) : (a) ana (b).
The prices of bulk drugs are statutorily
controlled and in fixing the prices, landed
cost of import of the intermzdiates is taken
into consideration. The small scale seclor
units are also manufacturing bulk drugs.
Small scale sector units are not required to
obtain any industrial licence before resort-
ing to the production of bulk drugs and
they are also freely allowed the imports of
intermediates and chamicals in accordance
with the import policy in force. The customs
duty on drugs and drug intermediates are
reviewed from time to time in consultation
with the administrative Ministry.

Increase of Price of Cigarettes

932. SHRI AKHTAR HASAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that price of
cigarettes shot up to almost double the
rates during the last two months;

(b) if so, reasons therefor; and

(c) the steps being taken to check the
prices of cigarettes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
There were reports of cigarattes prices of
diff:rent brands having gone up in the
market during the last two months. Thae
extent of increase in the prices varied as
between different brands and a'so for the
same brand as between one market and
another.

Prior to 2-9-1985, the excise duty on
cigarettes varied with cvery five-paise
change in the prices of cigarettes. It was
found that some manufacturers of cigaratles
were clearing id:ntical brands at two prices
paying duty on the lower price and sclling
these at the higher price. In ord:r to
minimise the scope for such manipulation,
the Government introduced a revised duty
structure on cigarettes on 2-9-1985 with
only five rates of duty, followed by a
stipulation that the surface design of cach
brands of cigarette should be got approved
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by a central authority. These changes were
followed by temporary disruption in the
clearnce of cigarattes from the factories
for some time which was exploited and
cigarettes of various brands were sold in
the matrk2t at prices higher than the
declared prices printed on the packages of
cigarettes for retail sale.

There is no price control on cigarettes.
State Governments hive however been
advised to take suitable action undzr the
provisions of the Standards of Weights and
Measures Act, 1976, and the Rules made
thercunder.

Diversion of Money Towards Ostentatious
Expenditure on Marriages

933. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that many
corporate enterprises diverted huge amounts
of money towards ostantatious expenditure;
and

(b) if .o, the steps Government propose
to take only to chzck the present oslentatlo.us
expenditure on marriages and other _socnfal
corporate functions in 5 star hotels in big
cities but also to examine the concept of
Expenditure Tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The assessing officers are empowered to
disallow any expenditure which is not
incurred wholly and exclusively for the
purpose of business. Section 133A(5)_ of
the Income-tax Act, 1961 also authorises
the assessing offizers to enquire into the
nature, scale and source of ostentatiqus
expendilure on marriages and other social
functions.

The Government have decided to
appoint a Committee to studyllhe desirabi-
lity of moving towards expenditure, whqlly
or- partly as the base for progressive
taxation of individuals and non-corporate
entities and to examine the implications pf
the levy of tax on ecxpenditure in all.ns
aspects, particularly in relation to taxation
of cciporate seclor.
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Instalments of Dearness Allowance Due to
Central Government Employees

934. SHRI MANVENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) the number of instalments of
dearness allowance due to the Central

Government employees as on 31st October,
1985;

. (b) out of these instalments how many
instalments of dearness allowance had been

granted to the employees upto September,
1985; and

(c) when the rest of instalments of
dearness allowance would be paid to
Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Conse-
quent on the average index crossing 592
points at the end of July, 1985, one more
instalment of D A. became due for consi-
deration w.e.f. Ist August, 1985,

(b) Nil.

(c) Puyment of each instalment of
Dearness Atlowance to Central Government
employees cost exchequer approximately
Rs. 70 crores per annum. Therefore,
question of payment of each instalmznt has
to be considered carefully with regard to
their impact on the economic situation and
the Budget. The question of sanction for
payment of the Government is receiving
the attention of the D.A. instalment It is,
bowever, not possible to indicate any
time-limit for taking a decision in this
regard.

Infrastructure Facilities at Tourist Centres
in U.P.

935. SHRI MANENDRA SINGH :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased 10
state the amount sp:nt by Union Goverp-
ment during the past three years ‘n develo-
ping the infrastructure facillites in tourist

contres of Uttar Pradesh, town-wise details
thereof ?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H. K. L. BHAGAT) : During the
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has incurred an expenditure of Rs. 254 85
lakhs in developing the infrastructure faci-
lities in tourist centres of Uttar Pradesh,

past three years (1982-83, 1983.84 and town-wise details of which are given
1984-85) the Central Department of Tourism below :
Rs, in lakhs Rs. in lakhs

1. AGRA 120 92
(a) Floodlighting at Agra Fort and Sikandra 9.40
(b) Hotel and Transport unit of ITDC 101.44
(c) Youth Hostel 10.08

2. LUCKNOW 6.84
(a) Floodlighting at Residency 6.39
(b) Celebration of Festivals/fairs 0.45

3. FATEHPUR SIKRI 42.05
Construction of Tourist Complex 42.05

4. SRAVASTI 22.23
Construction of Tourist Complex 22.23

5. VARANASI 41.14
(a) Development of Ghats 21.50
(b) Hotel and Transport unit of ITDC 19.64

6. AULI-JOSHIMATH 10.00
(a) Construction of Cottages and Restaurant 10.00

7. BR1J BHOOMI 7 50
(a) Master Plan and Raslila Stage 1.26

(b) Yatrika at Vrindaban by Bharitiya Yatri Avas

Vikas Samiti 6.24

8. KOSI-RESTAURANT (ITDC) 0.27

9. NAINITAL—Purchagse of sails for Yatch Club 80.53

10, KAMPIL—Yatrika 2.24

11. NAND MEHAR 0.50

12. Trekking equipments 0.63

TOTAL : 254 85

Quantity of Coffee Exported During 1984

936. SHRI MANVENDRA SINGH :
Will the Minister of COMMERCE be
pleased to state ;

—

(a) the quantity of Coffec exported
from India during the last year and how
does it compare with the year export made
during the 1983;

(b) the names of the countries to whom
Indian Coffee is exported; and
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(c) keeping in view the increasing
demands of Indian coffee in the inter-

national market what steps Government'

propose to take increase the coffee produc-
tion i1n the country ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) The quantity
of coffee exported from India during 1984
was around 65000 tonn:s valued at about
Rs. 193 crores compared to a quantity of
around 70,000 tonnes valued at about Rs.
169 crores exported during 1983.

(b) Indian coffee it exported to over
thirty countries in various parts of the
world. USSR, USA, Japan, West Germany,
Yugoslavia, Italy, Spain, Canada,
Newzealand and Australia being the major
buyers.

(¢c) Besides the various development
loans and subsidy schemes, the Board has
opened sced multiplication -units, coffee
demonstration farms, research farms,
‘mobile soil testing units etc. for increasing
production of coffee in the country.

Foreign Exchangee Earned by Exporting
Pearls and Precious Stones

937. SHRI MANVENDRA SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) the total foreign exchange earned

by exporting pearls and precious stones
from India during last year;

(b) the names of the countries to which
these pearls and the precious stones were
exported;

(c) the quantity and the value of ths
stones exported, couantry-wise details
thereof;

(d) whether some steps have been taken
by Government to promote the export of
these pearls; and

(e) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Value of
exports of pearls and precious and sem-
precious stones during 1984-85 was as
under — :

Pearls Rs. 718.56 lakhs

Precious and Semi-
precious Stones - Rs. 3511.63 lakhs

(b) and (c). A statement is given below.

(d) and (e). Import of requisite machi-
nery/equipment/tools with a reduced import
duty so as to facilitate product development
besides improvement in productivity and
market diversification are some of the steps
taken to promote export of pearls and
precious and semi-prccious stones.

Statement

Country Destinations-wise
Exports of pearls
during 1984-85
_Quanu'ty Value

in lacs Rs. in

Country Destination-wise
Exports of Precious/
Semi-precious Stones
during 1984-85

Value Rs. in lakhs

carats lakhs
1 2 3 4 5
Japan 24.54 190.90 U.S A. 1699.65
U.S.A. 23.78 149.49 Hong Kong 792.90
Dubai 15.67 120.66 West Germany 518.06
Hong Kong 13.85 91.67 Switzerland 392.13
West Germany 15.83 36.70 Frange 391.17
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i 2 3 4 5
Kuwait 5.79 30.61 UK. 244.02
U.AE. 3.03 17.24  Thailand 161.55
Singapore 3.58 14.03 Japan 144.68
France 0.44 9 82 Singapore 140.83
U.K. 1.60 9.49 Canada 53.12
Other countries 5.88 64.56 Other countries 380.53

" Total : 113.99  735.17 Total : 491874
Return Cosigoment 1.99 16.61 Relurn consignment 1407.11
Net Exports 112.00 718.56 Net Exports 3511.63

Finalisation of Branch Licensing Policy for

1985-88
938. PROF. NARAIN CHAND
PARASHAR : Will the Minister of

FINANCE be pleased to state :

(a) whether the Branch Licensing Policy
has been finalised by the Reserve Bank of
India for the years 1985-88;

(b) if so, the main features thereof and
the likely date by which it would be imple-
mented;

(c¢) if not, the reasons for delay; and

(d) the likely date by which it would
be announced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FI NANCE (SHRI
JANARDHANA POOJA RY): (a) to (d).
The branch licensing policy for the period
from 1-4-1985 to 31-3-1990 (co-terminus
with Seventh Five Year Plan) has since
been finalised by the Reserve Bank of
India (RBT) RBI has indicated to th= banks
and the ¢S'ate Governments/Union Terri-
tories the main features of the policy on
18th Octcber, 1985. The main objective of
the branh licensing policy is aimed at
achizving a coverage of 17,000 population
per bank office in rural and semi-urban
araas of each block and eliminating spatial
gaps in the availability of bank ng facilities,
Under this policy, unbanked pockets io
pach blogk will b2 identified and spitable

centres for opening bank offices to cover
such unbanked pockets will be selected.
The centres will be allowed in such a
manner that a bank office would normally
be a vailable within a distance of 10 kms.
fro m each village.

Proposal to abolish Sales Tax

939. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the proposal to abolish the
sales tax bas made any headway with the
States;

(b) if so, the names of the States which
are still resisting the proposal and the
steps taken by the Union Government to
arrive at a conclusion in this regard; and

(c) the likely date by which a final
fccisicn would be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
There has been a demand from certain
sections for abolition of sales tax and its
replacement by additional excise duiies. As
sales tax is mainly a State subject of
taxation, the matter was consider d in a
Confeience of Chief Ministers he'd in
September, 1980 and again in February,
1981. Thereafter an Expert Committece was
set up tp sludy the financial implicatipng
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of the extension of the scheme of addi-
tional excise duties in lieu of sales tax on
vapaspati, drugs and medicines, cement,
paper and paper board, and petroleum
products and the mann:r in which the
finaacial interests of the States could be
safeguarded. The proposal was thus for
replacement of sales tax by additional
excise duty and not for abolition of sales
tax on the five commodities. The Expert
Committee, under the Chairmanship of
Shri Kamlapati Tripathi, M P. sumitted
its report on 29th January, 1983. The
report containing the recommendations of
the Committee was placed on the Table of
both the Houses of Parliament on 29th
April, 1983. The rccommendations of the
Tripathi Committee were considered in the
Conference of Chietf Ministers held on 2nd
November, 1983. A large number of Chief
Mintsters indicated their acceptance of the
scheme  suggested by the Tripathi
Committeefor introduction of the
additional excise duty in licu of sales tax,
in principle. Some of the Chief Ministers,
however, indicated that they were not in a
position to accept the scheme recommendced
by the Tripathi Committce. The Chief
Ministers resolved that efforts should be
continued to bring about consensus among
the State Governmenis on these tssues. As
sales tax is mainly a State subjsct of
taxation, any reform in the sales tax system
can be undertaken only in consultation with
and cooperation of the States. Efforts
made so far have not resulted in reaching
a consensus.

Programme for Location and Extraction of
Minerals in Hilly Regions

940. PROF. NARAIN CHAND
PARASHAR : Will the Minister of STEEL
AND MINES be pleased fo state :

(a) whether any comprehensive pro-
gramme has been drawn up by Government
to locate and extract miperals in the Hill
States/Regions of the country during the
Seventh Five Year Plan;

(b) if so, the main outline thereof
alongwith the names of the minerals and
the regions in which they have been located
and are likely to be extracted or where 3
puryey for this pyurpose would be made;
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(c) the specific items from this pro-
gramme s{ated for the Anpual Plans; and

(d) if not, whether any such programme
would be drawn up or taken up for execu-
tion in the Seventh Five Year Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES (SHRIMATI
RAM DULAR! SINHA): (a) Yes, Sir.
Survey of minerals is a continuous process
and is being continued in various parts of
the country by Geological Survey of India,
State Directorates of Mines and Geology
and Mincral Exploration Corpration Limited
as pecr their respective programmes. For~
the Seventh Five Year Plan also, there are
programmes to locate and assess minzral
potentialities of H.lly States/Regions. The
extraction of these minerals will depend on
the techno-economic  viability of the
deposits/minerals.

(b) Regional and detailed investigation
for base metals is envisaged in Meghalaya,
Assam, Darjeeling area of West Bengal,
Sikkim, Uttar Pradesh and Jammu aad
Kashmic Tin-Tungsten investigation in
Sikkim and Almorah and Pithoragarh area
of U.P. Survey for gold incidence in the
Himalayan foothills (Siwalik belt) of
northern and north-eastern India will be
continued. Sapphire investigation will be
undertaken in Jammu and Kashmir.
Ophiolite belt of Manipur-Nagaland and
Indus ophiolite bzlt will be surveyed for
chromite, nickel, cobalt and platinum.
Assessment of limestone in Meghalaya,
Uttar Pradesh, Humachal Pradesh and
Jammu and Kashmir is proposed. Investi-
gations of industrial minerals like kyanite
and sillimanite are also proposed in Assam
and Meghalaya. Regional exploration for
coal in Arunachal Pradesh and “Meghalaya
are to be undertaken. Airborne Geo-
physical surveys have envisaged in north
eastern Stales of the country.

(c) and (d). As per this programme
besides geological mapping, thirty seven
specific items of mineral investigations have
been proposed by GSI in their Annual Plan
during 1985-86. Continuation or otherwise
of these items in succeeding years of
Seventh Plan will depend upon the results
assessed from time to time. Mineral

Exploration Corporation Ltd. has plso
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specific projects in mountainous areas of
Himalayas and north-eastern Region includ-
ing Askot Lead-zinc project in Pithoragarh
district, U P. and in several coal areas in
porth-eastern Region.

Financlal Assistance from World Bank
During Current Financigl Yesar

941. SHRI LAKSAMAN MALLICK :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that India
would be received less financial assistance
during the current financial year from the
World Bank while Latin America is getling
the lion’s share; and

(b) if so, the details regarding the
amount India is going to received during
the current financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
lending programme of the World Bank is
based on annual budgets approved by its
Executive Board and country-wise alloca-
tions are made based on Bank’s lending
criteria. The Latin America region, for
purposes of Bank group assistance, consists
of 17 countries in the Latin America and the
Caribbean countries. The figures of these
countries are not comparablc with those of
India.

(b) The amount of Bank group assis-
tance indicated in the Aid India Consortium
for the Bank fiscal year, 1986 (1 st July 1€£5
to 30th June, 1986) is US § 2500 millic -
The exact quantum of assistance depercs
upon the availability of Bank group funcs
and the status of project preparation and
processing.

Statement
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Reduction of Custom Duty on Various
Drug Intermediates

942. DR. KRUPASINDHU BHOI:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have reduced the
customs duty on various drug intermediates;

(b) if so, since when;'

(c) the names of the intermediates, the
value of the same imported year-wise
during the last three years; and

(d) the extent of benefit in value per
pack which has been passed on 10 the
public on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF F.NANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Customs duty on various specified drug
intermediates has been reduced from time
to time and notifications issued in this
respect have been laid on the Table of the
House with Explapatory Memoranda. A
statement containing a list of such drug
intcrmediates exempted together with date
of exemption is given below. Further,
certain specified drug intermediates have
been exempted from Excise duty and if
these are i1mported they would not be
liable to additional duty under section 3 of
the Customs Tariff Act, 1975. As no
scparate statistics for import of drug inter-
mediales are maintained, it has not been
possible to furnish the information regard-
ing value of imports of drug intermediates.

(d) As the formulation prices are based
on the notified prices of bulk drugs, the
public would stand to benefit from customs
duty reduction on the drug intermediates.
However, the extent of the same cannot be
precisely assessed.

Notification No. and Date

Name of Drug Intermediates Covered

1. 64-Customs dated 6-3-79 1. Novaldiamine.
2. Ethoxymethylene Diethyl Malonate.
3. Mono Sodium Glutanate.

4. Dicyanadiamide.
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Notification No. and Date

Name of Drug Intermediates Covered

2. 23-Custon s date 1-3-81

3. 4]-Customs dated 1-3-83
4. 287-Customs dated 5-12-84

5. 57-Customs dated 17-3-85

6. 261-Customs dated 16-8-85

7. 89-Customs dated 17-3-85

2.

.
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. Furfurylamine.
. Acetonitrile.

5
6
7.
8
9

Acrylonitrile.

. Furfuraldehyde.

. Pancreas.
10.
1.

8-Hydroxy quinoline.
Guanidine Nitrate.

DL-2 Aminobutanol.

. D-Alpha Phenyl Glycine Chloride Hydro-

chloride.

D (—) Alpha Phenyl Glycine Ethy! Potassium
Salr.

Dhane Salts for the production of Amoxy-
cillin.

D (—) P-Hydroxy Phenyl Glycine Ethyl
Potassium Salt.

3 : 4 Xylidine.
2-6 Xylidine.

. lodine.

D (—) Alpha Phenyl Glycine Base.

. Gamma Picoline.

. Guanidine Hydrochloride.

D-Pentalactone.
DL-Pentalactone.

~ 2-Aminothzole.

Piperazine Hexahydrate.
Dicthyl Carbamoyl Chloride.
3-Amino Oxazolidane Suiphate.
DL-Alanige.

Para Hydroxy Alpha Glycine.

Chloro Pyrazine.

5-Mcthyl 4-Hydroxy Mothyl Imidazole.
DL-Naproxin.

DL-Oxyphene,

. T-ADCA.

2 (2, 4 Dimecthoxy Phenyl) 2 Isopropyl
5-Chloro Pentanenitrile,

N/2-(3-4-Dimethoxyphenyl) Ethyl/N-Methyla-
mine Aceat Acetalte.

Rifampicin S.

. 3-Formyl-Rifamycin SV.

1-amino-4-methyl Piperazine.
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Increase in Import Duty on Polyester Fibre

243. DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be plcased
to state :

(a) whether the import duty on
polyester staple fibre has been raised;

(b) if so, since when and how much;
and :

(c) the effect of this rise in import
duty on polyester fibre to gencral public ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir. 1n fact, the total incidencz of import
duty on polyester fibre has come down with
effect from 28:h August, 1985 when the
additional duty of customs (commonly
known as countervailing duty) came down
from Rs. forty-five per kg. to Rs. (wenty-
five per kg., consequent to recuction of
excise duty on polyester fibre by the same
amount.

(b) and (c). In view of the above, dces
n ot arise.

Discovery of Iron Ore, Mangannese,
Graphite and Bauxite Deposits

944. SHRIMATI JAYANTI PATNAIK *

SHRI PURNA CHANDRA
MALIK :

Will the Minister of STEEL AND
MINES be pieased to state :

(a) the total giantum of iron-ore,
manganese, graphitc and bauxite deposits
found in the recent survey conducted by
the Geological Survey of India and the
Directorate of Mining and Geology of
Orissa;

(b) the d.ff:rent mining arcas in Orissa
where such mineral resources are located;

(¢) the sieps taken for the proper
exploitation of those mincrals; and

(d) tbe details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES (SHRIMATI
RAM DULARI SINHA): (a) As per
surveys carried out by Geological Survey of
Incia and Directorate of Geology and
Mining of Orissa, the following reserves of
iron ore etc. have been estimated in that
State :—.

Mineral Estimated Reserves
(in miliion tonnes)
Iion ore 3,12,3 87
Manganese ore 33.422
Graphite 0.407
Bauxite 1,601.473

(b) The different minerals locaied are
in the following areas :;—

Mineral Area

Iron ore Keonjhar, Sundergarh,
Cuttack, Mayurbhanj and
Koraput.

Manganesc ore Bonai Keonjhar, Koraput,
Kalahandi, Bolargir, Sun-
dergarh and Sambalpur.

Graphite Sambalpur, Bolangir,
Kalahandi, Phulbani and
Dhenkanal.

Bauxite Koraput, Kalahandi,

Bolangir, Sambalpur, Sun-
dergarh and Phulbani.

(c) and (d). Except bauxite, all other
mincrals are under exploitation National
Aluminium Companoy Limited is dezvelop-
ing a bauxitc mine at Panchpaimali of 24
Jakh tonnes annual capacity. Bharat
Aluminius Company is also deviloping a
bauxite mine at Gandhamardhan as alter-
native source of material to its Aluminium
plant in Korba.

Trade Agreement between India and Chaina

945. SHRIMATI JAYANTI PATNAIK :
Will the Minister of COMMERCE be
pleased to state ;

(a) whether an agreement has been
signed between Indian Chambers of
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Commerce and Industry and China Council
for Promotions of International Trade to
develop and expand trade relations between
the two countries;

(b) if so, the dirrerent fields in which .

Indo-China trade in
expended;

proposed to be

(c) the specific commodities identified
export and for import; and

(d) the details thereof ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) Under the Agreement, FICCI apd
CCPIT have agreed to exchange and distri-
bute information and materials concerning
pew products, new technologies and prew
processes in production in their respective
countries (i) to assist each other in mulual
cooperation in promotion of consultancy
services and joint ventures and (i) to
assist/each other in holding economic and
trade exhibitions and specialised fairs in
cach other’s country.

(c) and (d). This Agreement does DOt
identify specific commodities for export
and import between the two countries.

Fiscal Policy to Curb Black Money
946. SHRI CHINTAMANI JENA :
SHRI MOHANBHAI PATEL :

Will the Minister of FINANCE be
pleased to slate :

(a) whether Government are consideriog
to introduce a long term fiscal policy to
curb black money;

(b) if so, the details thereof; and

(¢) the time by which the policy will
be introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c). The
Report of the National lostitute of Public
Finance and Policy on ‘‘Aspects of Black
Economy in India®> has been released to
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the Press with a view to encourage a public
debate on it. Copies have also been sent
to all Members of Parliament. Suggestions
so received will be considered for drawing

up a long term fiscal policy to curb black
money.

Non-Payment by Companies/Tréders to
Tobacco Growers

947. SHRI V. SOBHANADREESWARA
RAO : Will the Minister COMMERCE be
pleased to state :

(a) whether it is a fact that tobacco

growers are yet to get crores of rupces dues
from traders;

(b) if so, the outstanding ducs company/
trader-wise for the last three years; and

(c) the action taken by Government
for payment of dues to the growers ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) According
to complaints received by the Tobacco
Board from the growers, an amcunt of Rs.
1.57 crore is payable to the growers by
the trade in respcct of Tobacco sold before
the introduction of the Auction Sys'em in
1984-85.

(b) The details of outstanding dues are
given below : —

S. Name of the Co. Amount due
No. as on 7-11-85
(Rs. lakhs)
1 2 3

1. M/s Sree Sanjaya

Tobacco Co. 10.81
2. Kandimolia
Ragbavaiah Co. 19.29

3. lntigrated Tobacco
Traders Pvt. Lad. 1.01

4. Komminela Venkateswara
Rao and Co.

9

11
. Sree Durga Tobacco Co. 40.48

6. Sree Lakshmi Tobacco
Co. 42.16

|7,
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1 2 3
7. Globe Leave Tobacco 39.33
Enterprises.
8. Vijaya Shanti Enterprises. 0.14
9. Ambika Tobacco
Enterprises. 025
10. Sri Vijayalakshmi Tobacco
Co. 0.47
11. Thirumala Enterprises 1.72

(c) Besides given notices and cancella-
tion of registration wherever necessary, the
Tobacco Board has not renewed the registra-
tion of the defaulting firms for 1984 and
1985 in respect of the companies at S. No.
4 to 1). Other companies have given an
undertaking to clear the dues shortly.

The Tobacco Board Act, 1975 has
been amended recently ro provide for
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prosecution for for contravention of the
regulations made under the Actand to
provide for enhanced penalties for contraven-
tion thereof, Further, there is no scope for
companies defaulting in payment to the
growers in the auction system introduced
last year.

Recommendations of Pande Commiitee on
Leather and Leather Manufacturers

948. SHRI K.S. RAO : Will the
Miuister of COMMERCE be pleased to
state :

(a) the recommendations of Pande
Committee on leather and leather manufac-
turers; and

(b) the action taken so far on the
recommendations of the Committee ?

THE MI ISTER OF COMMERCRE
(SHRI ARJUN SINGH) : (2) and (b). A
statement is given below.

Statement

Recommendation

Action taken

1. A professional study of the system of collection
and marketing of raw hides and skins

may be commissioned by Government.

2. The ISI standard defining finished leather should
be made realistic and the export incentives should
be applicable to the finished leather so defined.

3. While there is adequate availablity of I=ather
to achieve the Seventh Plan
import finished

resources in India
targets, it would be desirable to

in India

A study has been Commis-
sioned  through CLRI,
Madras.

Finished leather for export
has been re-defined as per
IS : 8170-1979 Guidelines
for identfication of finished

leather for export w.e.f.
1-9-1985.
Duty free import of bovine

finished leather under OGL
has been permitted.

leather from bovine hides and skins free of duty.

4. A five year announcement,
Seventh Plan, should be made

to coincide with the

Duty free import under

duty OGL of raw hides and skins,

free imports under OGL, of raw hides and skins,
wet blus chrome tanned and crust leather inclu-

ding splits and sides.

. As the Review Committee consisted of diverse

interests, including representatives of the trade
and industry, it was felt that its recommendations
with regard to the exports policy and export
ingentjves should be confined 1o broad indigatippy

wet blue chrome tanned and
crust leather includ ng splits
and sides thereof has been
permitted.
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Recommendation

Action taken

10.

11.

of the direction, leaving the detailed policy pres-
criptions to be worked out by Government.
Accordingly the following recommendaticns were
made :

(a) A stage has now come when Government
should rationalise the export quota mechanism
for regulating the exports of semi-processed
Icather, :

(b) The stipulation of 409, export obligation on
finishing units may be donc away with.

(c) The incentives relating to finished leather
exports require a fresh look by Government,

(d)y A graded system of incentives, hased uporn
comparative value addition at d flerent
stag s should be considered by Government.

The need for extension services in the cottage
sector for technological upgradation for rural
tanners and producers of value-added leather
products is self-evident. The Department of
Industrial Development should chalk out clearly
defined schemes for this purpose.

The machinery and equipment detailed in the
report may be placed unde OGL for import.

. The committee strongly endorses recommendation

of the Task Force (1979) that the import duty on
machines should be brought down uniformly to
259, on all tanning, finishing footwear and other
leather goods machines which find place in the
OGL.

Non-availability of trained manpower at all
leavels is a serious constraint in the development
of the leather manufactures industry along modern
lines. Fellowships shou'd, therefore, be instituted
in order to depute artisans, supervisors and
managers for foreign training.

Foreign experts should be invited to give in-plant
training to production personnel at all levels.

The existing training centres should be equipped
with modern machinery and eguipment, for
which the Department of Industrial Development
shopld formplate appropriate sghemes,

Government is yet to take

a view on this.

The recommendation has
been taken up with the
Ministry of Industry.

Finished !eather for cxport
having been re-defined with
affect from 1-9-1985, incen-
tives thereon as per the new
CCS regime will be decided
in due course.

Government is yet to take a

view on this recommen-
dation.

Department of Industrial
Development  have  been
requested to take necessary
action.

Implemented.

Duty has been reduced to
359, on almost all machines
apperaring in the OGL.

Artisans have already bazcn

deputed abroad for such
training.

Action is in progress.
Department of Industrial
Development have been

requested to take necessary
action. '
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Recommendation

Action taken

12.

13.

14.

Technical training should be taken up by the
Council for Leather Exports as a Code activity,
which should be made eligible for MDA.

With regard to the requirements of raw materials,
components and consumables for production of
finished leather, footwear and other leather
goods, the following recommendations are
made :

(a) Inclusion in Appendix 17 of the Import
Policy of the items listed in the Report.

(b) Inclusion in the OGL for import of the
items listed in the Report.

(c) Inclusion in Annexure 1 of Appendix 21 of
the Import Policy of the items listed in the
Report.

(d) Reduction/abolition of import duties in
respect of the items listed in the Report,

The Committee has identified the following in-
frastructural gaps coming in the way of export
production of footwear :

(a) Non-availability of the required grades and
quality of finished Ileather at competitive
prices.

(b) Absence of good quality training in footwear
engineering, design and pattern making
skills.

(c) Lack of indigenous production of well
engineered lests, components and scles for
the footwear industry including upgradation
of the sole leather from buffalo hides.

(d) Lack of a network of modern laboratories
and testing units for quality control.

(e) Absence' of a brand image for India-made
footwear in the world market.

(f) Lack of attractive and durable packaging.

(g) Lack of a meaniogful nexus between develop-
ment and research.

It is of the view that a determined
initiative on the part of Government is
essential to create a catalytic model which
can be replicated. The Committee recom-
mends for the consideration of Government
a concrete operational model, in which a

centralised autopomous agency, working

Proposals have been for-
mulated.

Implemented.

Implemented.

Implemented.

Implemented as far as con-
sidered feasible.

The recommendation has
been accepted in principle.
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Recommendation

Action taken

15.

16.

17.

18.

19.

under the umbrella of a reputed institute of
technical education such as an Indian Insti-
tute of Technology, will perform some direct
functions apart from assisting in the develop-
ment of a supporting infrastructural base. A
project profile for such a Footwear Design
and Development Institute is appended to
the Report. The project will involve an
investment of Rs. 9.5 crores and an employ-
ment of 2900. It will be completed in four
phases.

In the context of the recommendation regarding
FDDI, it will be necessary to replicate this opera-
tional strategy in different States where nodal
agencies be entrusted with the task of coordinat-
ing the desvelopment of the six supporting func-
tions enumerated above, leaving the direct
functions to be performed by FDDI alone.

Government may consider enlargement of the
scope of the proposed Institute to include other
leather goods, such as garments, handbags,

gloves etc.

assistance from MDA should be made
for individual

Liberal
available, in foreign exchange,
brand promotion abroad.

The list of raw materials required for production
of intermediates for use in the export production
of footwear should be included in Annexure VI
to Appendix 19 of the Import Policy.

Intitutional Coordination

The Committee recognises the existence of a
number of agencies which have been set up by
Government such as STC. BLC, State Leather
Development Corporations, CLRI, CLE, CFTCs,
KVIC, etc. to service varying interests. Within
the Government itself, there are several Ministries
which deal with different aspects of the industry.
It is recommended that :

(a) Government should examine the performance
of these organisations with respect 10 the
rationale of their creation and take remedial
action to avoid duplication and ensure co-
ordination. As a first step, it is recommended
that the Department of Industrial Develop-
ment should examine the extent to which the
State Leather Development Corporation ang
BLC have seryed their objectives,

Implementation of this
recommendation will be
possible after the establish-
ment of FDDI.

Accepted in principle.

Scheme for MDA assistance
for brand publicity abroad
i$ in existence.

Implemented.

Department of Industrial
Development have been
requested to take pecessary
action.
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Recommendation

Action taken

(b) The role of a harmonising agency could be
played by the creation of a statutory All
India Leather Board on the analogy of other
commodity Boards by integrating one or more the
of the existing organisations. Such a Board

Government is yet to take
a view which will depend .
on the result of a review of °
performance of the
various agencies.

could also coordinate the activities of the
institutions whose continuance may be con-

sidered necessary.

Export of Salt

949. SHRI K.S. RAO : Will the
Minister of COMMERCE be pleased to
state :

(a) the names of the countries to which
India is exporting salt; and

(b) the quantity of salt exported during
the last three years and the amount of
foreign exchange earned thereby Govern-
ment ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH): (a) India s

exporting salt to Bangladesh, Nepal,
Bhutan, Maldives, Malaysia, Tanzania,
Singapore, Japan, Hongkong, Uganda,

Kenya and Burundi.

(b) The quantity and value of salt
exported during the last three years are
given below :—

Year Quantity Value
(MT) (Rs. Lakhs)

1982-83 322763 411.23

1983-84 540080 787.76

1984-85 248932 334,13

Export of Jewellery

950. SHRI MOHANBHAI PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the value of jewellery exported
during the years 1983-84 and 1984-85 and
likely to be exported during the year
1985-86;

(b) the names of the cities which are

involved in jewellery export and the amount
of jewellery exported from each such cities
during the above period; and

(c) the names of the agency through
which the export is being made ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH): (a) The value
of gold jeweller exported during 1983-84
and 1984-85 and the target for export
during 1985-86 are as under ;—

(Rs. in lakhs)

Export during Target for
1983-84 1984-85 1985-86
8338.19 8609.86 12,500.00

(b) and (c). Exports of gold jewellary
are made maiply through associates of the
Handicrafts and Handlooms Export Cor-
poration of India Ltd. (HHEC) under the

- scheme for export of gold jewellery against

gold supplied by the foreign buyer and
directly under the Gold Jewellery Export
Promotion and Replenishment Scheme
through the Custom House at Bombay/
Calcutta/Madras/Delhi/Jaipur. Exports of
gold jewellery during 1983-84, 1984.85
and April-September, 1985 from these
centres are given below: —

(Rs. in lakhs)

Name of 1983-84 1984-85 April-Sept.
City "85
1 2 3 i
Bombay 7782.12  8408.28 . 4535.97
New Delhi 597.15 397.21 94.57



951. SHRI MOHANBHAI PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether India and U.K. have

signed a trade-protocol in London recently;
and

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
"(SHRI ARJUN SINGH) : (a) and (b). The
Seventh Meeting of the Indo-British Econo-
mic Committee was held at London from
11th to 13th September 1985. Matters
relating to bilateral trade imbalance, trade
promotion programme better access for
Indian goods in the EEC markets and
industrial cooperation as also collaboration
in third country projects were discussed.

Import and Export Trade Position
Since 1982

952, SHRI CHITTA MAHATA : Will

the Minister of COMMERCE be pleased
to state :

(a) the position of the import and
export trade since 1982 till date; and

(b) the steps Government propose to
take to boost the export trade and dis-
courage the import trade in the Seventh
Plan period ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGA) : (a) The position
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] 9 4 3 of India’s import and export trade since
1981-82 is as below :—
Jaipur — 0.12 — (Value Rs. crores)
Calcutta 8.39 24.49 19.15
Madras . 4.36 _ Year Imports Exports
Total :  8337.66 8834.46  4649.69 1981-82 13607.56 7805.90
Return Con- 1982-83 14355.76 8907.75
sigoment  49.47 224.60 250.10 1983-84 15762.95 9872.10
| Exports 8338.19 8609.86 43?9.59 1984-85* 16812.93 11493.72
—— April-July,
Trade Protocol between India and U.K. 1985-86 6021.12 2942.04

(Provisional)

*Provisional, updated till July, 1985,

Source : DGCI and S, Calcutta.

(b) Policy measures are being continu-
ously evolved for increasing India’s exports.
These include measures for increasing and
diversifying the production, making our
exports more competitive, finding new
markets for our preducts and processing
commecdities for higher value realisation.
Efforts wou!d be made to gear up these
measures further during the Seventh Plan
period.

The Government has taken a number
of policy initialives in the sphere of trade
policies, industrial policies and fiscal
policies. The current import-export policy
which will be operative for a three year
period, 1985-88, is designed to introduce an
environment of continuity and stability in
foreign trade plapning. It aims at providing
a major thrust towards ircreased produc-
tion, both for domestic consumption and
exvorts, and to bring about efficient import
substitution. The Government have also
decided to select thrust sectors for export
promotion which would make a substantial
contribution to growth in exports over the
medium term. Public sector undertakings
are being involved for greater participation
in export efforts. Simultaneous efforts are
also being made to step up our indigenous
production of importables during the
Seventh Five Year Plan period, particularly
in the sphere of bulk imports.
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Setting up of Cotton Mills in the Country

953. SHRI M. RAGHUMA REDDY :
Will the Minister of TEXTILES bs pleased
to state :

(a) the details of cotton mills in the
country, State-wise;

(b) whether it is a fact that mostly
cotton mills have been situated far away
from the source of raw material with the
result that huge. sums are spent on the
transport of raw material with the result
that huge sums are spent on the transport
of raw material like cotton etc. thercby
making the ultimate product very
costly;

(c) whether Government have any plan
to set up new cotton mills during 1985-86;

(d) if so, places of their location and
how far away will such factories be from

the source of raw material; and

(e) whether Government are planning
to set up some co-operatives for such mills
so that the product is cheap and of a
good quality ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) With
the policy of fibre flexibility, it is no longer
possible to classify mills according to the
fibre used.

(b) The licensing policy of textile mills
does not seek to canfine their location to
cotton producing arcas and takes into
account all factors including the consumer
requirements into view.

(¢) No, Sir.
(d) Does not arise.

(e¢) There is adequate spinning capacity
in the country for the anticipated require-
ments up-to the end of the Seventh Plan
and hence the question of setting up new
cooperalive spinning mills may not
normally arise.
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[Translation]

Memorandum Regarding Labour
Participation fo Hindustan Steel Works
Construction Limited

954. SHRI SARFARAZ AHMAD:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Goveroment have received
any memorandum or suggestion from the
emrloyees of the Hindustan Steel Works
Construction Limited in BRakaro that labour
participation should be introduced in this
factory and they are prepared for it; and

(b) if so, the decision taken by Govern-
ment in this regard and the basis on which
this decisiop has been taken ?

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT): (a) No,
Sir.

(b) Does not arise,

Withdrawal of Money by Forged Cheques
from Banks in Delhi

955. SHRI SARFARAZ AHMAD:
Will the Minister of FINANCE be pleased
to state :

(a) the number of cases in which money
was withdrawn by forged cheques in Delhi
during the last year, bank-wise and the
details of the amount withdrawn by the
culprits in each case;

(b) whether Government have got
these cases investigated,

(¢) if so, the number thereof and the
number out of them in which bank
employees were found involved; and

(d) the number of cases which were not
reported by the bank officers to the police
despite the knowledge that the payment
has been made against forged cheques and
action taken against the officers responsible
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The Reserve Bank of India has reported
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that the present system of maintaining
statistics does not contain the break-up of
frauds according to the type of transactions
in which a fraud has taken place. However,
the banks report to Reserve Bank of India
all cases of frauds detected by them. The
banks investigate the modus operandi,
the involvement of bank employees and
according to the nature of involvement,
i.e. negligence or connivance in the fraud,
action is taken by the bank which includes
reporting to the Police/Central Bureauc of
Investigation for prosecution under the
law. The number of cases where employees/
officers of public sector banks were involved
in fraudulent transactions and the action
taken against them in all cases of frauds
throughout India during the year 1984 is
given below :

(i) No. of employees against
whom departmental en-
quiries were held — 465

(ii) No. of employees against
whom challans were filed — 156

(iii) No. of employees who
were arrested — 68

(iv) No. of employces against
whom court cases were

filed — 84
(v) No. of employees who
were convicted — 14
[English)

Jute and Cotton Growers Facing Slump
in Prices

956. SHRI AMAR ROYPRADHAN :
Will the Mimister of TEXTILES be pleased
to state :

(a) whether it is a fact that jute and
cotton growers have been facing slump in
prices of their products; and

(b) if so, the reasons therefor and the
incentives Government propose to give to
the jute and cotton growers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
With record crop for the current year,

NOVEMBER 22, 1985
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there has been a decline in prices for both
jute and cotton. In order to safeguard the
interests of the farmers, Government have
aprnounced minimum support prices for the
season and both Cotton Corporation of
India and Jute Corporation of India are in
the market to provide remunerative return
to the farmers.

The Jute Corporation of India has
already procured over 15 lakh bales of jute
so far which is substantially higher than
the highest ever recorded during this period.
Moreover, directives have been issued by
the Jute Commissioner to the private
sector mills under Jute (Licensing and
Controlj Order to build up adequate stocks
of raw jute. The Jute Corporation of India
will continue to procure jute from the
farmers all the offerings at minimum
support prices.

As regards cotton, the Government have
released since January, 1985, a qucta of
3.95 lakh bales for export through various
agencies in order to relieve the pressure of
arrivals. The Reserve Bank of India has
recently notified selected credit control for
enabling cotton trade and ginning as well
as pressing factories to make purchascof
cotton.

Import of Indian Engineering Products by
Soviet Union

957. SHRI SRIVALLAV PANIGRAHI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Soviet
Union which has emerged as the top
importer of Indian engineering products is
planning to change the pattern of trade
with India by going in for long-term
production of orders;

(b) if so, whether any delegation has
recently visited Indian in this regard; and

(c) if so, the details regarding the
agreements, if any, in this regard ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) to (¢). Both
India and the Soviet Union have been
taking steps to diversify and broad-base
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bilateral trade and to ensure its growth
through new forms of cooperation. In that
direction, a Soviet delegation recently
visited India to identify areas of production
cooperation between Indian and Soviet
orgnisations, The delegations had detailed
discussions to identify various products
and fields in which mutually beneficial
production cooperation could take place.

Orissa Government’s Request for Second
Jute Mill

958. SHRI JAGANNATH PATTNAIK :
Will the Minister of TEXTILES be pleased

to state

(a) whether it is a fact that the
Government of Orissa have approached
Union Government to establish a second
jute mill in that State; and

(b) if so, the detdils regarding the
reaction of Union Government thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Government have recently received an
application for grant of Letter of Intent
for establishment of jute processing unit at
Kendrapara District, Cuttack, Orissa from
the Orissa State Cooperative Marketing
Federation Ltd., Bhubaneshwar. Action
has been initiated to process the matter.

[Translation]

Textlle Mills Declared Sick In  U.P.,
Maharashtra and Gujarat

959. SHRI RAJ KUMAR RAI : Will
the Minister of TEXTILES be plessed to

state :

(a) the number of textile mills declared
sick in Uttar Pradesh, Gujarat and
Maharashtra since 1980 to date and the
annual amount being spent by Government
on these mills;

(8) the number of workers retrenched
from said mills, mill-wise; and

(c) the total number of workers
rendered jobless due to this retrenchment
during the year 1984-85 and steps taken by

AGRAHAYANA 1, 1907 (SAKA)
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Government to re-instate them and the
nymber of workers who are still jobless ?

- THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The
number of large Textile Mill (i.e. those
individually enjoying aggregate bank credit
limit of Rs. 1 crores and over from the
Banking System) identified as sick by the
Reserve Bank of India, during the period
1-1-1980 to 31-12-1984 in Uttar Pradesh,
Gujarat and Mabarashtra is given below :

Uttar Pradesh  Gujarat Mahara_;;t;:
6 22 22

As reported by R.B.I. total outstanding
bank credit, as at the end of December,
1984, to these units was around Rs. 300
crores.

(b) and (c). Data of this classification
is not available.

[Erglish)

Sapply of Excise Free Polyster Fibre to
National Textlle Corporation Mills

960. SHRI SRIHARI RAO : Will the
Minister of TEXTILES be pleased to
gstate ¢

(a) whether it is a fact that as a result
of recent revision of textile duty structure
by Government, the National Textile
Corporation mills will be supplied excise
duty-free polyster fibre;

(b) whether this would result in produc-
tion of low-priced shirting and suiting
cloth; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The
Government has decided to supply excise
duty free-polyster fibre to the National
Textile Corporation subject to certain
conditions.

(b) and (¢). Yes, Sir. National Textile
Corporation has started production of

low-priced polyster cotton shirtings and
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suitings under the approved scheme. The
retail prices of these shirtings ranges from
Rs. 1590 to Rs. 18.50 per metre. The
retail prices of these suitings are from
Rs. 38.00 to Rs. 42.90 per metre.

Ban on Export of Frog Legs

961. SHRI R.P. DAS :

DR. SUDHIR ROY :

SHRI PURNA CHANDRA
MALIK :

SHRI P.R. KUMARAMANGA-
LAM :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Indian Council of Agris
cultural Reasearch has urged Government
to impose a ban on the killing of frogs of
Rana Tigirina and Rana  Hexadectyle
varieties;

(b) if so, the details of the request;

(c) the reasons for such request made
by the I.C.A.R.; and

(d) the measures taken by Government
On the request ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) to (d). No
such request has been received by the
Ministry of Commerce from the Indian
Council of Agricultural Research. Govern-
ment have, however, taken a number of
steps for restriction of export of froglegs
which include ;

(i) allowing such exports only units
having facilities for humane killing
of frogs and higienic processing of
froglegs;

(ii) putting a ceiling on these exports;
and

(iiiy regulating the catching of frogs
Sfor processing.
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Committee on Spotting out of Wastage and
Overspending of Non-Plan Expenditure

962. SHRI S.M. BHATTAM : Will
the Minister of FINANCE be pleased to
state : ‘

(a) whether a committee bhas been
coonstituted with the Cabinet Secretary as
Chairman to spot out wastage and over-
spcnding particularly in the area of non-
plan expenditure;

(b) if so, the terms of reference of the
Committee and when it is expected to
submit its report; and

(¢) whether the Prime Minister
addressed any communication to various
Ministries emphasizing the need for
economy and reduction of avoidable
expenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
A Working Group has been set up under
the Chairmanship of Cabinet Secretary to
review all” on-going activities and organisa-
tions of the Central Government and to
discontinue those which have lost their
utility. No formal terms of reference have,
however, been prescribed for this Group.
The result of the review by this Working
Group will be known in due course.

(cy Yes, Sir.

Tralning Centres for Employees of
Nationalised Banks in Backward Areas

963. SHRI M. RAGHUMA REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the main
reason behind the Prime Minister’s direc-
tives for setting up training centres for
employees of nationalised banks in the
economically backward areas was to give.
first-hand knowledge and on the spot
practical experience of problems of back-
ward areas to the traininees and thus boost
the economy of the backward areas;

(b) if so, the details of such training
ceatres in backward areas as on date
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(Bank-wise) along with date of their
setting up,

(c) whether Government propose to set
up such new training centres in other
backward areas also; and

~ (d) if so, the details of comparative
rent and over-head expenses etc. involved
in setting up of training centres in econo-
mically backward areas and those set up
elsewhere ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Information is being collected and will be
aid on the Table of the House to the

lextent available.

Shifiting of Training Centres for Bank
Employees

964. SHRI M. RAGHUMA REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) whether, he is aware that as per
Prime Minister’s directives, training centres
have becn set up in difféerent parts of the
country especially in the backward areas
for training bank employses with a stress
on improving efficiency;

(b) if so, the details of such centres,
State-wise;

(c) whether he is aware that some
training centres and especially those set up
in the economically backward areas are
proposed to be shifted to other places even
though the rent and overhead cxpenses at
existing places are very low being back-
ward areas;

(d) whether Government have carried
out a study to see how much more expensive
it would be to shift the existing centres to
new places even through such places are
not economically backward arecas;

(e) if so, the details of such a study
and Government's reaction thercto;

(fy whether Government propose to lay
down guidelines for shifting training centres

from ¢conomically backward areas ?

AGRAHAYANA 1, 1907 (SAKA)
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~ THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY]) : (a) to (f).
Informatien is being collected and will be
laid on the Table of the *‘House to the
extent available.

Smuggling of Indian Wheat into Pakistan
Through Rajasthan Border

965. SHRI M. RAGHUMA REDDY :

SHRI MANIK REDDY :

SHRI VISHNU MODI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Indian
wheat is being smuggled into Pakistan
through Rajastan border;

(b) if so, the pumber of such cases
which have come to the notice of Govern-
ment during the last one year;

(c) the quantity of wheat seized;: and

(d) the action taken by Government
in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reports
received by the Government do not indicate
that Indian wheat is being smuggled into
Pakistan through Rajasthan border.

(b) and (c). Does not arise.

(d) The anti-smuggling drive has been
intensified. The preventive and intelligence
machinery in the Indo-Pak region has been
reinforced in terms of manpower and
equipment. The Customs ficld formations
remain vigilant in the Indo-Pak sector
against smuggling activities in general. The
trends in smuggling and seizures made
are kept under constant review for taking
appropriate anti-smuggling measures in
close coordination with the concerned

Central and State Government authorities,
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Legislation to Make Drug Peddling as a
Serious Offéence

966. SHRI V. SOBHANADREESWARA
RAO :

SHRI D.N. REDDY :

Will the Minister of FINANCE be
- pleased to state :

(a) whether Government are aware that
raw narcotics like poppy are grown in
Chambal valley and in the North East
Region which is intended for Government
factories for the manufacture of opium and
morphine, finds its way clandestinely to
drug manufacturers;

(b) if so, the steps taken by Govern-
ment to check the illegal flow of poppy etc.,
to drug manufacturers;

(c) whethet Government propose to
introduce legislation to make drug peddling
as serious offence as murder rape etc. and
provide deterrent punishment; and

(d) whether peddling in drug is treated
equivalent to rape and murder in U.S.A,
where first offenders are given upto 18 years
jail sentence ? “

THE MINISTER STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Opium
poppy is cultivated in India only in the
tracts notified by the Government and
under proper licence. The main growing
areas which lie in the course of river
chambal are the districts of Mandsaur in
Madhya Pradesh and Kota in Rajasthan.
Strict vigilance is maintained by the depart-
mental staff in the poppy growing areas
and as a result, leakage of opium from
licit cultivation is minimal. The seizure of
opium in internal traffic is less than 0.59
of the total quantity of opium produced
from licit cultivation.

(b) to (d). The field formations remain
vigilant to check the leakages from licit
cultivation. Strict supervision is exercised
over the poppy cultivation right from the
stuge of its sowing to final handing over
to the Departmental Officers. These
measures include a cent percent measure-
ment of plots for checking excess and
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unautborised cultivation; strict watch on
the trafficking activities; weighment of
daily collections of cultivators and preven-
tive checks in and around the growing arcas
in close coordination with State Govern-
ment authorities. Narcotic Drugs and
Psychotropic Substances Act, 1985 which
inter-alia provides deterrent punishment for
trafficking offences, passed by the Parlia-
ment in the last session has been brought
into force from 14-11-1985. The punishments
provided therein for trafficking offences
range: from a minimum of ten years
regorous imprisonment and a fine of Rs. 1
lakh to a maximum of 20 years rigorous
imprisonment and a fine of Rs. 2 lakhs.
For repeat offences, the punishments range
from a minimum of 15 years of rigorous
imprisonment and a fine of Rs. 1.5 lakhs
to a maximum of 30 years rigorous impri-
sonment and a fine of Rs. 3 lakhs. Further,
the Courts have also been given the dis-
cretion to impose a fine exceeding the
maximum limits stated above.

Smuggling of Charas, Hashish into the
Country Through Pakistan

967. SHRI CHINTAMANI JENA :

SHRI JAGANNATH
PATTNAIK :

Will the Minister of FINANCE be

‘pleased to state :

(a) whether a large quantity of charas,
hashish and other such items are being

smuggled into the country  through
Pakistan;
(b) if so, the quantity and valus of

such items seized during the months April-
Septeniber this year and the number of
persons arrested; and

(c) the steps being taken to stop the
smuzgling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Yes, Sir. According to the reports received,
the quantities of narcotic drugs seized and
the number of persons arrested during the
months April-Semptember this year are as
below ;==
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Namhe of drug No. of
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Quanity
persons seized
arrested

1. Chararas/ 4  3,448.400 Kgs.
Hashish

2. Opium 5 155.600 Kgs.

3. Ganja e 4.900 Kgs.

4. Heroin 5 357,452 Kgs.
(Note : Figures Provisional)

No precise value of the drugs seized
can be furnished as the illicit market price
varies widely depending upon the time and
place of seizure, purity of the drug, local
demand and supply position, etc. <

(c) The field formations remain vigilant
to check the smuggling of narcotics. Appro-
priate anti-smuggling measures are taken
in consuliation with the State Goveroment
authorities.

The matter regarding checking of
smuggling of narcotics across the Indo-Pak

border was also discussed at the second.

meeting of India-Pakistan Joint Commission
held from the 2nd to 5th July, 1985 at
New Delhi.

Close co-operation with the inter-
national agencies concerned is also main-
tained to curb smuggling of drugs.

A new Act, namely, ¢‘‘The Narcotic
Drugs and Psychotropic Substances Act,
1985"* has been brought into force with
effect from ‘14th November, 1985 which
in‘er alfa, provides for stringent penalties
for drug trafficking offences.

Earning of Foreign Exchange from Tourists

9¢8. SHRIMATI N.P. JHANSI
LAKSHMI : Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM
be pleased to state the foreign exchange
earned from tourists during the first six
month of 1985 ?

'THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (2) The latest
available estimate of foreign exchange
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earnings from tourism as released by the
Reserve Bank of India relates to the first
six months of 1983-84 and is Rs. 733.4
crores. :

Apprehension of Heroin Peddlers in Delhi and
other Parts of the Country

969. SHRI BALASAHEB
PATIL :

VIKHE

SHRI RAJKUMAR RAI :
SHRI SOMNATH RATH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that during the
last six months many heroin peddlers have
been apprehended in Delhi and other parts
of the country;

(b) whether consumption of heroin in
our country has increased or our country
is being used only as a transit point;

(c) the steps being taken to step up
searches and seizures to end this evil; and

(d) whether the officers who has success-
fully made the scizures have been rewarded
suitably ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir,

(b) and (c). Reports received and

seizures made indicate that India, in recent
years, has become a transit point for the
smuggling of heroin mainly destined for the
Western countries. There are also reports
of increased consumption of heroin in the
major cities like Bombay and Delhi.

The Government have been taking
various measures to further tighten the
controls and to intensify preventive and
intelligence activities to meet the situation.
The field formations remain vigilant in the
matter. In addition to appropriate antis
smuggling measures taken in co-ordination
with the concerned Central and State
Government authorities, close co-operation
with the concerned international agencies
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is maintained to curb smuggling of drugs.
The matter is kept under constant review.
A new Act has since been passed which
provides deterrent penalties for “offences
connected with trafficking in drugs.

(d) The officers responsible for making
the seizures of mnarcotic drugs are paid
rewards under the reward scheme of the
Government.

Smuggling of Indian Drugs into Bangladesh

970. SHRI SRIBALLAV PANIGRAHI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that drugs

manufactured in India find their way
through Pakistan into the stores of
Bangladesh; ;

(b) if so, the details in this regard; and

(c) the efforts Government have made
in this regard to check such smuggling
taking placz from India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Reports received by the Government do
pot indicate that drugs manufactured in
India find their way through Pakistan into
Bangladesh.

(¢) The anti-smuggling drive has been
intensified. The Customs field formations
remain vigilant against smuggling activities
across the borders. The preventive and
intelligence machinery of the Customs
Department has been reinforced in terms
of man-power and equipment in the areas
vulnerable to smuggling. The trends in
smuggling and seizures made are kept under
constant review for taking appropriate
anti-smuggling measures in close co-ordi-
nation with the concerned Central and
State Government authorities.

~ [Translaiion]

Reebmmendallons of Abid Hussain
Committee on Foreign Trade

971. SHRI SHANTI DHARIWAL :

SHRI S.M. BHATTAM :
SHRI R.P. DAS :

Will the Minister of COMMERCE be
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pleased to state :

(a) whether.Government have received
the recommendations of Abid Hussain
Committee on trade policy;

(by if so, the important recommen-
dations in regard to the implementation
of which Government have taken a
decisions;

(¢) the time by which Government
intend to implement their recommendations;
and

(d) if some recommendations are not

proposed to be implemenis the reasons
therzfor ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) to (d). The Government has by and
large accepted the recommendations of the
Committee and they are in various stages
of implementation. Copiess of the Report
have been made available to the Library
of Parliament.

[Engli-h)
Achievements of Rural Banks in Bibar

972. SHRI RAMASHRAY PRASAD
SINGH : Will the Minlster of FINANCE
be plecased to state the achievemengs of the
rural banks in Bibar during the Sixth Five
Year Plan and also the position with regard
to loan recovery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : As per
information received from National Bank
for Agriculture and Rural Development,
during the Sixth Five Year ‘Plan, 11 more
Regional Rural Banks were established in
Bihar taking the aggregate number of
Regional Rural Banks to 22 covering 37
districts in the State. The achievements of
the Regional Rural Baoks in Bihar during
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the Sixth Five Year Plan

indicated below :

period are

AGRAHAYANA 1, 1907 (S424)

As at the end of Increase during

March March end March 80
1980 1985 March 85
No. of 399 1702 1303
branches
Deposits 1620.53 16031.16 14410.63
(Rs. in
lakhs)
Out- 1265.18 14612.45 13347.27
standing
advances
Rs. in
lakhs)

As at the end of March, 1985 the over-
dues of Regional Rural Banks in the State
of Bihar constituted 22.6 per cent of their
total outstanding advances.

[ Translation)

Loan to Persons in Bihar under ‘‘Samuhik
Bank Rin Yojana”

973. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the pumber of persons in Bihar who
were advanced loan’ till 31st December,
1984 under ‘“*‘Samuhik Bank Rin Yojana'’;

(b) the criteria adopted for gi;/ing
these loans; and

(c) whether Government have reports
to how the purposes for which these loans
have been utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Information is being collected and will be
laid on the Table of the House to the
extent possible.

Payment of Insurance Amount to Riot
Victim Parties in Bokaro and Dhanbad

974, SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE

be pleased to state :

(a) the particulars of the parties
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getting insurance amount of more than
Rs. 5 lakhs for the loss sustained by them
in the riots which took place in November,
1984 in Bokaro and Dhanbad; and

(b) whether the claims for the loss
have been scrutinised thoroughly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Accord-
ing to information received by Government,
only one party, viz. M/s Khalsa Brothers,
Amor Villa, G.T. Road, Durgapur, has
been paid an amount of Rs. 11.52 lakhs in
settiement of their insurance claim arising
out of damage caused to their Excavator
at Rajpura Colliery, Chirkunda near
Dhaobad, during November, 1984, riols.

(b) Yes, Sir.

[English]
Illegal Dealings in Foreign Exchange

975. SHRI RAMASHRAY PRASAD
SINGH :

SHRI NARAYAN CHOUBEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
have been drawn to the news item captioned
“A Small village with big dealings’’ appear-
ing in *“The Statesman’™ dated 22nd
October, 1985;

(b) if so, the details thereof; and

(c) the steps being taken, if any, to
check such illegal dealipgs in foreign
exchange at Delhi airport ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) During the current year, the
Eaforcement Directorate has booked some
cases of illegal sale and purchase of foreign
exchange in an around Delhi airport. The
available information does not, however,
indicate any large scale illegal dealings in
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foreign exchange at the airport or in village
Nangal Dairy ag reported in the news
paper. :

(c) Vigilance at the airport has been
tightened. Surprise checks arc carried out
from time to time and the persons appre-
hended are appropriately dealt with in
accordance with the law.

Provision of Funds for Vijayanagar Steel
Plant in 7th Plan

976. DR. V. VENKATESH .:
SHRI H.M. PATEL :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Planning Commission have
pot provided any funds for new steel
projects in Seventh Five Year Plan and
also for Vijayanagar Steel Plant in
Karnataka;

(b) whether Government Karnataka
have requested the Union Government to
allocate funds for the Karpataka based
Vijayanagar Steel Plant time znd again;
and

(c) if so, the reasoos for not incliding
the Vijayanagar Sicel Plant during the
Seventh Plan period ?

THE MINISTER OF STEEL AND
MINES (SHRI K C. PANT): (a) The
total plan provision for pew steel plants in
the VII Plan is only Rs. 10 crores.

(b) Yes, Sir.

(c) Due to overall constraints in
resources it bas not been possible to
provide funds adequately for this project.

Increase in Prices

977. SHRI BHOLANATH SEN :

SHRI CHINTAMANI
PANIGRAHI:

Will the Minister of FINANCE be
pleased to state : '
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(a) whether Government have taken
steps to check the upward trend of prices;

(b) if so, the details thereof;

(c) the inflation rate as measured by
the rise in wholesale price index during the
period January-October 1985 as compared
to the rate of inflation during the cor-
responding period of last three ycars;

(d) the impact of increase in adminis-
tered prices of commodities and the increase
in wholesale price index on the general
price trend during the period 1970-71 to
1983-84 and January-October 1985; and

(e) the rates at which the administered
prices of commodities and the wholesale
price index have increased during the
periods mentioned above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA' POOJARY): (a) to
(c). Government has been closely watching
the price situation and has taken a number
of steps for effective demand and supply
management including strengthening of the
Public Distribution System, enforcement of
fiscal discipline and keeping the aggregate
liquidity in the system under control. The
requisite information on increase in the
wholesale price index during January-
October is given below :

rra—

Period/Year - Increase in Wholesale
Price Index (per cent
January-October ’85 5.6
January-October 84 6.3
January-October "83 9.7
January-October ’82 3.1

(d) and (e). Data on movement of
wholesale prices (WPI) and administered
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prices are as follows :
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Impact of administered Prices'on Wholesale Price

ferrous metals.

Development of Andamans as Free Port

979. SHRI BHOLANATH SEN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have received
some suggestions for development of
Andamans as a free port,

(b) if so. the details of such suggestion
and the offers for investment, if any,
received by Government; and

(c) the contemplation of Government
in the matter ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) to (c). Some
interest has been shown by some of the Non-
resident Indians for making investment in
Andamans for the purpose of its develop-
ment as free port. No -decision has been
taken in this regard.

Under Utilisation of N.T.C. Mills in West
" Bengal

980. SHR1 BHOLANATH SEN : Will
the Minister of TEXTILES be pleased to
state :

-

(a) whether the installed capacity of

Index (1970-71=1C0
L et
Between 1970-71 and 1983-84 Between Jan. and Oct. 1985
%%age change 0%age %%a8e change 0page
share in share in
overall overall
increase incraase
1. All commodities 216.0 100.0 5.6 100.0
2. Administered prices of
selected items® 359.9 29.6 9.7 44.1
3. Administered prices
(excluding petroleum) 266.7 15.2 10.0 26.2
*Petroleum, coal, electricity, fertilizers, iron and steel, cement, sugar, non-

looms in the mills in West Bengal under
the National Textile Corporation Ltd. has

not been fully utilised during the last three
years;

(b) if so, the details thereof and the
-reasons therefor; and

(c) the steps taken/proposed by the
National Textile Corporation to increase

the weaving utilisation in the mills in West
Bengal ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
A statement showing the mill-wise weaving
utilisation of mills under the National
Textile Corporation Ltd. in West Bengal,
during the years 1982-83, 1983-84 and
1984-85 is given below. The reasons for
under-utilisation of the weaving capacity
in the said years can be attributed to the

following :—
(i) Inadequate supply of cotton;

(ii) Power-cuts
State; and

and tripping in the

(iii) Recurring labour problems, includ-

ing non-acceptance of work load
porms,
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(c) The following steps
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have been

taken/being taken, by the National Textile
Corporation Ltd. to improve the weaving
utilisation s~

(i) Arrangements are being made for

timely procurement

of cotton

from different availablé channels;

(ii) working capital has been reple-

nished to make
losses;

up

for a cash

(iii) to overcome the power ghortage,
self generating capacity has been
provided in most of the mills.

(iv) emphasis on machinery main-
tenance is being stressed; and

(v) workers’ participation scheme in
the management of the mills is
being introduced to achieve higher
productivity.

Statement

o/ age Weaving Utilisation

NTC (WBAB and O) Limited

——————

1982-83 1983-84 1984-85
West Bengal

1. Bengal Textile* _ — _
2. Manindra 69.7 59.7 62.8
3. Central Cotton 45.7 34.9 33.1
4, Bengal Fine No. 1 57.1 47.1 34.0
5. Bengal Luxmi 47.4 37.8 24.2
6. Shree Mahalaxi 74.1 57.6 5i,4
7. Rampooria 28.3 21.7 34.8
' 8. Luxmi Narayan* — —_ —
9. Arati* G s .
10. Bangasri 53.3 37.7 36.5
11. Bengal Fine No. 11% — — ok
12. Jyoti 25.9 28.2 25.9
13. Kanoria* iide e kb
14. Sodepur¥* i Ll e
15 55.4 44.7 ‘ 63.7

, Mohini (Managed)

|

tos

*Spinning Units

Fashion Institute in Delhi

981. SHRIMATI KRISHNA SAHI :
Will the Minister of TEXTILES be pleased

tate .

(1) the progress made in construction .
of the Fashion Institute in Delhi; and

(b) the steps taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
A decision has been taken by the Central
Government to establish a National Ins-
titute of Fashion Technology in India for
education, research, service and training in
areas of fashion industry. The project
report for the Institute has been prepareq
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in collaboration with the Fashion Institute
of Technology, New York. The Institute is
to be registered as an antonomus society,
the Memorandum of Association of which
has been prepared and the constitution of
the governing body has been decided. The
members designate of the governing body
met in Delhi on 6-11-1985 and approved
the Memorandum of Association which has
been filed with th2 Registrar of Socicties
fof registration. A draft project report
for UNDP Assistance has also been
prepared and seat to the concerned

authorities.

Excise Duty Pending Against Hindustan
Lever Ltd. and Gestetners Ltd.

082. SHRI V. SOBHANADREESWARA
RAO :

SHRI MANIK REDDY :

Will the
pleased to state :

(a) The details of the excise duty
pending realisation againt various units of
the Hindustan Lever Ltd. and the Gestet-

ners Ltd.;
(b) since when it it pending; and

(c) the tim? by which the excise duty
is likely to be realised from time ?

: THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The information is being collected and will
ba laid on the Table of the House.

Production and Export of Aluminium

983. SHRI V. SOBHANADREESWARA
RAO : Will the Minister of STEEL
AND MINES be pleased to state

(a) whether the country is likely to
emerge as a surplus producer of aluminium

in the Seventh Five Year Plan;

(b) the production of aluminium during
Sixth Five Year Plan and the production
target for Seventh Five Year Plan;

(c) whether India is already - exporting
aluminium, if so, to which countries;

(d) whether Government have identified
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new markets for export or carried out a
survey for diversifying use of aluminium in
fhe country to ensure that higher production
It not wasted; and

(e) if so, the details thereof and if not
«the reasons therefor ? :

THE MINISTER OF STATE IN T
HE

DEPARTMENT OF MINES (SHRIMATI

RAM DULARI SINHA) : (a) Yes, Sir.

_(b) The production of aluminium
during the Sixth Five Year Plan was as
under :—

Year (Figures in Tonnpes)
1980-81 199,018
1981-82 206,763
1982-83 308,146
1983-84 220,216
1984-85 276,492

———

" L N T o, o g AL e

Year (Fgiures in Tonnes)
1985-86 280,000 e
1986-87 289,000
1987-88 393,000
1988-89 483,000
1989-90 499,000

(c) Yes, Sir. India has been exporting
small quantities of aluminium in the form
of conductors, foils, powder and other
semi-finished and finished products to some
countries in the Middle East and South
East Asia, Nepal, Banglandesh, Srilanka
and on occassions to African and Western
countries also.

(Fl)'and (e). The cost of production of
aluminium in India is not competitive

with the aluminium exporting countriey
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because of high cost of power and
other input materials in India. On the
other hand, the per capita consumption of
aluminium in India as very little (0 4 kg) as
compared to over 20 kg ia the developed
countries. There is a great scope for deve-
lopment and diversification in the new uses
of aluminium. It is hoped that the surplus
position of aluminium will last for
only a few years with the anticipated
increase in demand. Government have con-
stituted a High Power Action Group for
Promotion of Aluminium in Transport
Sector and have also constituted a Deve-
lopment Council for Aluminium. Moreover,

the licencing policy for aluminium semi- .

fabrecations has also been liberalised.

Bullding up of Raw Jute Stocks in West
Bengal by Private Jute Mills

934. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of TEXTILES
be pleased to state : ‘

(a) whether Government have issued
orders making it obligatory for all private
jute mills to build up raw jute stocks to
the prescribed levels within a stipulated
period;

(b) if so, the details of Government
orders and the progress of purcha:es so far
made by the jute mills in West Bengal to
build up stocks; and

(c) the steps, if any taken/proposed
against those private jute mills who have
failed to build up stocks to achieve the
prescribed inventory level 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) Yes,
Sir.

(b) and (c). A statement is given below.

Statement

In order to arrest declining “trend in
raw jute prices, an Order dated 6-9-1985
was issued by Jute Commissioner under
Clause 9A of Jute (Licensing and Control)
Order, 1961 on 54 working private sector
jute mills, directing them to make their
purchases of raw jute in such a manner as
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to ensure raising of their individual inven-
tory of raw jute equivalent to six weeks
and ten weeks consumption requirements by
30-9-85 31-1085 and respectively. On a review
of latest situation, time limit for building up
ten weeks’ stock level has been extended
by an Order 31-10-85 and mills have been
directed to ensure that their stocks do not
go below ten weeks’ level upto 30-11-85,

The performance of 44 mills based in
West Bengal, to whom the above order is
applicable, is as under ;—

Raw Jute Stocks No. of Mills
(a) Ten weeks above. 30
(b) Six weeks and above 6

but below ten weeks.
(c) Five weeks and above 3

but below six weeks
(d) Below five weeks. 5

Total : 44

As a punitive measure, Jute Commissioner
debarred 15 defaulting mills from B. Twill
quota allocation for the month of
November, 1985. With-holding of B. 1will
quota allocation has had a salutory effect
and thcre has recently been a perceptible
improvement in stock-building efforts by
defaulting mills. Recently, the staff of Jute
Commissioner physically verified the stock
reports of 6 mills for checking accuracy

thereof and in all these cases th: reports

have been found to be in order. The Jute

Commissioner is keeping a continuous

watch over the situation.

Implementation of Directives Regarding
Recruitment of Minorities in Natioaalised
Bank

985. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINANCE
be pleased to refer to the 15-Point directives
issued by the former Prime Minister late
Mrs. Indira Gandhi on 11 May, 1983 for
giving special consideration to recruitment
from minority communities in nationalised
banks and to state :

(a) whether Government have takeg
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steps to implement the directives of the
former Primme Minister in the banks;

(b) if so, the details thereof;

(c) what is the progress in the matter;
and

(d) the steps Government are contem-
plating for effective implementation of the
directives in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d).
Instructions were issuesd by the Government
in 1983 to all the public sector banks and
the Banking Service Recruitment Boards
bringing to their notice Government’s
decision that all possibs encouragement
should be extended to the candidates belong-
ing to religious minoritiecs to train and
equip them to compete in greater numbers
in the competitive examinations conducted
by the recruiting agencies of the Govern-
ment. They were asked to conduct pre-
recruitment training courses for - the
candidates bz=longing to religious minorities
and to associate members belonging to the
minority community in the interview board
for wvarious recruitments in the banks.
From -the reports received from th2 banks
it has been observed that they are generally
implementing Government instructions.

Monopoly Procurement Scheme for Raw Jute

986. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of TEXTILES

be plzased to state :

(a) whether Government have received
any proposal for monopoly procurement
scheme for raw jute to ensure a remunera-
tive price to the jute growers;

(b) if so, the details thereof; and

(c) the contemplation of Government
in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KURSHID ALAM KHAN): (a) No
concrete proposal has been received in this
regard by the Government.

(b) Does not arise.
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(c) Monopoly procurement of raw jute

-will imply a lot of operational, administra-

tive and in‘rastructural commitments on
the part of the State Governments in the
form of creation and development of
regulated markets, co-operative organisa-
tions of jute growers etc. In the absence
of any decision regarding such commit-
ments by the State Governments, it is
difficult to Jaunch any scheme of monopoly
procurement of raw jute.

. However, the Jute Corporation of India
1 there protect the interests of jute growers.

The Corporation isjresponsible}for undertaking

price support operation of raw jute and
undertakes to procure the entire quantity
of raw jute offered to it at the minimum
statutory price fixed by the Government.
The Government has also accepted the
liability to subsidies the losses incurred by
the Corporation on price support operations
of raw jute in the interests of jute
growers.

Frauds in Public Sector Banks

98°. SHRI RANIJIT SINGH GAEK-
WAD : Will the Minister of FINANCE be
pleased to state :

(a) the total number of frauds com-
mitted in the public sector banks from 1st
June, 1985 to 31st October, 1985;

(b) the total amount involved in these
frauds;

(c) the number of civil and criminal
suits filed against employees concerned to
recover the amount; and

(d) the number of employees of public
sector banks convicted on <charges of
frauds from 1st April, 1984 to 31st March,

1985 ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Information regarding fraud cases reported
to Reserve Bank of India by 28 public
sector banks during the period 1.4-85 to
30-9-85 and the amount involved therein is
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as under :

-

NOVEMBER 23, 1985

No. of frauds Amount involved

(Rs. in crores)

1109 29.72

(Data provisional)

(c) Information regarding the number
of civil and criminal suits filed against
employees concerned to recover the amount
is not readily available. However, according
to the R.B.I., the total number of
employees of public sector banks against
whom court cases were filed during the
years 1984 and 1985 (upto 30-6-85) is 84
and 50 respectively.

(d) As per information furnished by
R.B.I., the number of employees of public
sector banks convicted on charges of frauds
during the years 1984 and 1985 (upto
30-6-85) is 14 and 5 respectively.

Report of Fourth Pay Commission

988. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of FINANCE be
pleased to state :

(a) whether the Fourth Pay Commission
has concluded its deliberations with various
unions and associations;

(b) when the Pay Commission is likely
to submit its report; and

(c) the details of the activities in which
the Commission is presently engaged ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) and (c). The Commission is pre-
sently having discussions with officials of
various Miaistries/Departments. Simulta-
neously it is also engaged in the examination
and review of pay, allowances and other
related matters concerning Central Govern-
ment employees, employees of Union
Territories and Defence personnel.

According to its terms of reference the
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Commission is required to make its recom-
mendations as soon as practicable. It is,
however, not possible at this stage to
indicate the time by which the Report of
the Pay Commission would be submitted.

[Translation]

Increase in Custom Duty in Respect of the
Ship Breaking Industry

989. SHRI NARSINH MAKWANA :

Will the Minister of FINANCE be pleased
to state :

(a) the extent to which custom duty in
respect 'of the ship-breaking industry in
Gujarat has been increased from 15 per cent
and the basis of this increase; :

(b) the basis on which customs duty is
realiscd from the ship-breaking industry
running in places other than Gujarat;

(c) whether it is a fact that only
10 per cent duty is charges from Calcutta
based ship-breaking industry; '

(d) if so, the reasons thereof;

_ (¢) the taxes other this duty which are
being imposed on these people;

(f) whether any request to give con-
cession in all these taxes has since been
received from them; and

(g) if so, the decision taken by Govera-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and’(b).
The current effective rate of Customs duty
on vessels which are imported for breaking
up is :—

(i) Customs duty — 309%, ad valorem
(ii) Auxiliary duty —509 ad valorem
(iii) Additional duty —129 ad valorem
(c) and (d). Indian Flag vessels brought

in at Calcutta for breaking up have been
charged to duty at the rate of duty as on
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the date of first import of the vessel into
India in terms of judgement of Calcutta
High Court in such cases.

(¢) Central Excise duty at the rate of
Rs. 365/- per M.T. on Iron and Steel re-
rollable scrap and Rs. 3300/- per M.T. on

pon-ferrous scrap is recovered on scrap

arising from ship breaking.

(f) and (g). Requests have been received
from the representatives of ship breakers
for relief from these duties. No decision
has, however, been taken by Government in
this regard.

[English]

Wanchoo Commission’s Recommendations
about Abolition of Sales Tax and Excise
Duty

990. SHRI MAHENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether Wanchoo Commission
which went into the causes of generation
and accumulation of black money in the
country had made valuable recommenda-
tions to prevent it including the abolition
of the system of sales tax and replacement
thereof by excise duties;

(b) if so, whether in compliance there-
of, Government have already taken steps
to withdraw sales tax from a number of
items;

(c) the items on which sales tax has
already been abolished and which further
items are proposid 1o be exempted from
sales tax in near future; and

(d) whether consultations with State
Governments have been made in this regard,
if 8o, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) to (d). As sales ta# is mainly a
State subject of taxation, the matter
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regarding abolition of  sales tax and its
replacement by sdditional excise duty .was
considered in a Conference of Chief
Ministers held in September, 1980 angd
again in February, 1981. Thereafter an
Expert Committee was set up to study the
financial implications of the extension of
scheme of additional excise duties in lieu
of sales tax on vapaspati, drugs and
medicines, cement, paper and paper board,
and pctroleum products and the manner in
which the financial interests of the Siates
could be safeguarded. The Expert Com-
miitee, under the Chairmanship of*Shri
Kamlapati Tripathi, M P. submitted its
rcpert on 29th January, 1983, which was
placed on the Table of both the Houses
of Parliament on 29th April, 1983. The
recommendations of the Committee "were
censidercd in the Conference of Chief
Ministers held on 2nd November, 1983. A
large number of Chief Ministers indicated
their acceptance of the scheme suggested by
the Committee for introduction of the
additional excise duty in lieu of sales tax,
in principle. Some of the Chief Ministers,
however, indicated that thcy were not in a
position to accept the same. The Chief
Ministers, therefore, resolved that efforts
should be continued (o bring about con-
sensus among the State Governments on
these issues, As salecs tax is mainly a State
subject of taxation, any reform in the sales
tax system can be undertaken only in
consultation with and cooperation of the
States. Efforts made so far bave nat
resulted in reaching a consensus.

4
4

Income Tax on Hawkers and Street -
Yendors

991. SHRI MAHENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
majority of the hawkers and street vendors
have income much above the Income Tax
exemption limits and they never volunteer
to declare their income, consequently their
income remains outside the pale of
taxation; and

(b) if so, the st=ps taken or proposed'
to be teken to bring it within taxation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Government is fully committed to take
vigorous mecasures against tax evaders. All
possible n casures to check tax evasion,
including administrative, legislative and
institutional,. are being taken from time to
time.

Export/Import During Seventh Plan

992. SHRI MAHENDRA SINGH :
WIlll the Minister of COMMERCE be
pleased to state :

(a) total estimated value of imports of
be made during each of the years in the
Seventh Five Year Plan period;

(b) how these figures compare with the
corresponding figures relating to exports
targetted to be made under the Seventh
Plan; and

(c) the steps contemplated under the
Plan to maxim'se exports and minimise
imports to obtain a favourable balance of
trade under the Plan ?

THE MINISTER OF COMMERCE
(SHRI1 ARJUN SINGH) : (a) and(b). In the
Seventh Five Year Plan, imports are pro-
jected to increase at an annual rate of 5.8
per cent, to reach a total figure of Rs.
95,400 crores at 1984-85 prices in the five
year period 1985-90. Exports are projected
to rise by 6.8 per cent per annum to attain
a total figure of Rs. 60,700 crores at 1984-85
prices in the fivz-year period of the Seventh
Plan. It may be stated that estimated value
of imports and exports for each of the
years in the Seventh Five Year Plan are
pot available.

(c) Policy measures are beiug conti-
nuously evolved for increasing India’s
exports. These include measures [or increasing
and diversifying the production making our
exports more competitive, finding pew
markets for our products and processing
commodities for higher valuc realisation.
Efforts would be made to gear up these
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measures further during the Seventh Plan
period.

The Government has taken a number
of policy initiatives in the sphere of trade
policies, industrial policies and fiscal
policies. The current import-export policy
which will be operative for a three year
period, 1985-88, is designcd to introduce an
environment of continuity and stability in
foreign trade planning. It aims at providing
a major thrust towards increase production,
both for domestic consumption and
exports and to bring about efficient import
substitution. Simultaneous efforts are also
being made to step up our indigenous
production of importables during the
Seventh Fivs Year Plan period, particularly
in the sphere of bulk imports.

Tax Collection During the Current Year

993. SHRI MAHENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether tax collections during the
first six months of the current year have
been much more than during the last year;

(b) if so, the figures relating to collec-
tion of various Central taxes during the said
period as compared to those during the
corresponding period last year; and

(c) how for the collections this year
have met the expactations held out by him
during Budget discussion this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); (a) Yes,
Sir. -

(b) A Statement showing collection of
direct and indirenct taxes upto Septmeber,
1985 and corresponding flgures of collection
upto September, 1984 is given below.

(c) The collections of central taxes-
upto the end of September, 1985 have
met the expectations of collections higher
than Budget Estimates.
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Statement
Tax/Duty Collection upto Collection upto Remarks
Sept., 1985 (Sept., 1984 -+
(Rs. in crores)  (Rs. in crores) —
I. DIRECT TAXES
(i) Income Tax (including 1769.79 1390.64 4+ 379.15
Corporation tax)
(ii) Interest Tax* 44.86 64.23 — 19.37
(iii) Wealth Tax 71.87 60.79 4 11.08
(iv) Estate Duty** 08.96 08.38 4+  0.58
(v) Gift Tax 04.75 04.31 -+ 0.44
1900.23 1528.35 4~ 371.88
II. INDIRECT TAXES
(i) Customs duty 4196.58 3196.47 1-1000.11
(ii) Ceatral Excise 5971.97 5205.96 +4 766,01
10168.55 8402.43 4 1766.12
Grand Total of Direct '
. and Indirect Taxes 12068.78 9930.78 -+ 2138 00

*Interest Tax has since been abolished on interest accruing after 31-3-85.

*#]n cases of deaths occuring on or after 16-3-1985 there is no Estate Duty.

Diversification of India’s Trade with
the U.S.S.R.

994, SHRI S.M. BHATTAM : Will the
Minister of COMMERCE be pleased to

state :

(a) whether Goveroment are considering
to diversify India’s trade with the USSR;

(b) whether this diversification of trade
with the USSR would include non-ferrous
metals, newsprint, etc.;

(c) if so, the details of the items that
would be imported from the USSR under
this scheme; and

(d) the details of the export from India
to the USSR ?

THE MIISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) to (d).
Diversification of trade btetween India and
the Soviet Union is a continuous process
which is being followed by the iwo sides
wiih a view to imparting stability to bila=
teral trade. India has been importing
pewsprint and non-ferrous metals like zinc,
nickel and palladium from the USSR for
the last many years. Other items of import
from the Soviet Unicn consist of crude oil
and petroleum products, machinery and
cquipment, fertilizers, chemicals and phar-
maceuticals and other raw materials. Major
items of export from India to the USSR are
agricultural products, minerals and ores,
chemicals and allied products, - leather

and leather manufactures, taxtiles engineering

goods.
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Free Trade Zone at Visakhapatnam

995 SHRI S.M. BHATTAM: Wiil
the Minister of COMMERCE be pleased to
stafe :

o

+" " {a) whether Governmznt hav: re-cxami-
ned the quzstion of secting up a Frce Trade
Zone at Visakhapatnim in th: light of the
latest policies of Governm:nt;

(b)«if so, the present position thereof
“and the advantage in dong so; and

(c) what are the working results of
" other Frec Trade Zones in the couatry ?

IHE MINISTER OF COMMERCE
(SHRI "ARJUN SINGH): (a) and (b).
Due to resources constraints, it has not
been feasible so far the include any new
export processing Zone scheme in the 7th
Five Year Plan programme. In case it is
decided to have any other new Zones, the
claim of Visakhapatnam would be consi-
dered alongwith other proposals.

_(¢) The two existing and functioning
export processing zones at Kandla and
Santacruz registered during 1984-85 exports
of Rs. 238.74 crores and Rs. 95.83 crores
respectively for new Zones are in the
process of being established :

(i) Falta Bxport DProcessing Zone,
Falta (West Bengal).

(ii) Madras Export Pcocessing Zone,
Madras.

(iii) Cochin . Export Processing Zone,
Cochin.

(iv) NOIDA Export Processing Zone,
NOIDA (U.P)

-jProcurement of Iron-ore by Minerals and
Metals Trading Corporation from Daitari
o in Orissa

996. SHRIMATI JAYANTI PATNAIK :

Will the Minister of COMMERCE be
pleased to state :

(a) the total quantity of iron-ore pro-
cured by the Minerals and Metals Trading

Qorporation for export purpose from
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Daitari-Tomka sector in Orissa during the
last three years;

(b) the name of the country to which
i on or¢ procurcd from Daitari is exported
at present; and

(c) the steps taken to increase the
procurement of iron ore for Daitari-Tomka
sector by the Minerals and Metals Tradiog
Corporation for export ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) The total
quantity of iron ore procured by the
Minerals and Metals Trading Corporation
for export purposes from Daitari Tomka
sector in Orissa, during the last three years
and/upto October this year are as follows :

Year Qty. (in Lakh tonnes)
1982-83 1.29
1983-84 0.53
1984-85 2.56
1935-86 1 93 (Provisional)

(upto 31-10-85)

N —

- (b) Iron Ore procured from Daitari is
blended with ore procured from other
mines in Barajamda Sector and then
exported through Paradip to varlous coun-
tries like GDR, Japan, South Korea,
Bulgaria, Czechoslovakia, Rumania, China,
etc to meet sale commitments.

(c) The Minerals Trading Corporation
has removed quota restrictions on procure-
ment of iron ore from Daitari-Tomka sector
and the quantities offered for supply are
purchased by MMTS subject to iron ore
conforming to quality specifications.

Chit Fund Companies

997. SHRI MOANBHAI PATEL : Wil
the Minister of FINANCE be pleased to
state :

(a) the number of chit fund companies
running legally in the country;

(b) the details of such companies which
are runniog illegally;
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(c) whether Government are aware
that a large number of such fake companies
disappear with huge amount every year;

(d) the number of such cases which
came to th+ knowledge of Government and
the action taken against them; and

(e) the steps being taken to check the
illegal companies running io the country ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Accor-
ding to Reserve Bank of India there were
2076 Companies classified as Conventional
Chit Fund Comipanies, in existence as on
30th September, 1985.

(b) to (e). Government are aware that
some of the these Conventional Ckit Fund
Companies have been resorting to unfair
methods in the conduct of chit fund
schemes. It was with a view to regulate the
activities of these Companies and matters
connected thesewith, the Central Govern-
ment epacted the Chit Funds Act, 1982 (40
of 1982y. The administration of this Act
bas been left with State Governments.
The Act has been brought into force in 10
State Governments/Union  Territories.
Reserve Bank of India is pursuing vigorously
with other State Governments and Union
Territories for bringing the Act into force
in those States/Union Territories also.

Scheme to Develop Tourism in Kerala in
Seventh Plan

998. SHRI T. BASHEER : Will the
Minister of PARLIAMENTARY AFFAIRS

AND TOURISM be pleased to state :

(a) whether any scheme has been
envisaged by Goveroment to develop
tourism in Kerala. during the Seventh Five
Year Plan;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER FOR PARLIA-
MENTARY AFFAIRS AND TOURISM

(SHRI H.K.L. BHAGAT) : () and (b). ln
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the 7th Five Year Plan the State Govern-
ment has made a provision of Rs. 9.00
crores for the development of tourism in
Kerala. The State Government propose
utilising these funds on schemes involving
development of inter waterways, water
sports and provision of tourism infrastruc-
ture all over the State with specific
refecence to the beaches and identified
centres of tourism importance. Schemes
reccived from the State Government by the
Central Department of Tourism for financial

assistance will be considered on
merits according to the Department’s
guidelines.

(c, Does not arise.

Restriction on Import of Groundnut Extracts
from India by U.K. Goverument

999. SHRI MUKUL WASNIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government of United
Kingdom have virtually banned the import
of groundnut extracts since August, 1982
by fixing a veey low aflatoxin limit of 0.05
mg. per kg. for all groundnut and its
diversities used as ingredients in animal
feed-stuff; and

(k) if so, the action taken by Govern-
ment to resolve the aflatoxin problem and
avoid long term harm to the country’s
interest ?

™

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) The fixation
of very low aflatoxin limit by the British
Goverament of 50 parts per billion for alj
groundnut and its derivatives used as
ingredients in animal feed stuff imported

- from all origins, has practically led to a

stoppage of exports of groundnut extractins
from India.

(b) Government has taken up the
matter with the British Government with a
view to exploring the possibilities of resols
ying the problem,
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Transfer of Foreign Exchange to Pakistan
and Misuse of Foreign Travel Scheme

“1000. SHRI C. JANGA REDDY :

SHRT BRAJA MOHAN
MOHANTY :

DR. A.K. PATEL :

SHRI KAMLA PRASAD
SINGH :

Will .the Minister of FINANCE be
pleased to state :

(a) whether his attention has been
drawn to the news item appearing in
‘Hindustan Times® of 11th October, 1985;

that India has been giving thousands of

dcllars daily at the rate of 500 dollars per
person to Jhuggi Jhompari dwellers at

Turkman Gate, Delhi and others for going

to Pakistan to meet their relations who
apply on forms of ‘Foreign Travel Scheme’
and this money is being utilised by Pakistan
for purchasing arms and ammunition from
USA;

(b)e if so, the facts in this regard; -

(¢) whether Government have considered
the proposal that the Indians going to
Pakistan should be given Pakistan currency

instead of dollars and if so, the decision
taken by Government in this regard; and

(d) the amount of doliars that has
reached Pakistan from India as per the
statistics available for the last three
years ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); (a) Yes,
Sir.

(b) Any person resident in India,

irrespective of age, proceeding to any
foreign country, including Pakistan, undcr
the Foreign Travel Scheme (FTS) is eligible
to obtain from an authorised dealer, foreign
exchange upto U.S. § 500/-, or its equivalent,
once in two years. Further, under the
Neighbour-hood Travel Scheme (NTS) a

person resident in India, irrespective of .

age, is eligible to visit any country in the
peighbourhood group of coyntrjes, in¢luding
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Pakistan, and to the release of foreign
exchange upto U.S. §. 250/-, or its
equivalent, once in two years. The foreign
exchunge thus taken out of India to any
foreign country, including Pakistan and
utilised there by th: passengers, 'becomes
the foreign exchange earnings of that
country who may use it for apy purpose.
The Government has not come across any
racket where the Pakistan authorities or
Pakistan Interpational . Air-lines have
sponsored passages of the Indians to
Pakistan with the sole intention of earning
more foreign exchange for Pakistan,

(c) No such proposal is under con-
sideration at present.

(d) The information, to the extent
possible, is being collected and will be
laid on the Table of the House.

Facilities to Attract More Tourists

1001. SHRI CHINTAMANI JENA ;

SHRT AMARSINH RATHAWA :

“Will the Minister © of PARLIA-
MENTARY AFFAIRS AND TOURISM

. be pleased to state :

(a) whether it is a fact that the present
tourism industry is looking after only the
rich and privileged class;

(b) whether it is also a fact that all
the present facilities are being given to
those people who belong to upper income
group; |

(c) whether Government propose to
build the necessary infrastructure in the
form of cheap and reasonable accommoda-
tion as well as provide facilities to travel
at a reasopable cost to attract more tourists.
from abroad as well as from within the
country; and |

(d) if so, the steps taken by Govern-
ment in this respect 7

THE MINISTER OF PARLIA--
MENTARY AFFAIRS - AND TOURISM
(SHRI H.K.L. BHAGAT): (a) and (b).
No, Sir. :

(c) and (d). The Central Departmens.



948 Wrirlen Answers

of Tourism during the 7th Plan propose to
construct a chain of Yatri Niwases in
collaboration with the State Government/
-UT Administration with a view to providing
clean accommodation for tourists both
domestic and foreign. The tariff for the
Yatri Niwases is expected to range from
Rs. 15 per bed in a dormitory to Rs. 60 for
a double room. These Yatri Niwases would
be constructed selected touris¢ centres i.e.
places of historical and cultural interests,
holiday and mountain resorts, metropolitan
and business-cum-transit centres.

Department of Tourism has set up a
society called Bharatiya Yatri Avas Vikas
Samiti for the construction of Yatrikas/
Dharamshalas/Musfirkhanas at the impor-
tant pilgrim centres in  the country to
enable persons belonging to middle and
low-income groups to travel to places of
religious and tourist interest.

In a recent State Tourism Ministers’
mceting, State Tourism Corporation were
requested to work out package tours for
tourist spots within their jurisdiction.
These could be inter-linked with package
tours available in other States. Some of
the States have already operated certain
packages successfully.

Tourist Package Schemes for Public Servants

According to their Salaries

1002. SHRI P.R. KUMARAMAN-
GALAM : Will the Minister of  PARLIA-
MENTARY AFFAIRS AND TOUR:'SM
be pleased to state :

(2) whether Government have decided to
cater to the hotel needs of average citizen,

(b) if'so, the details of the plan;

(c) whether Government propose to
downgrade some of the existing losing and
ailing hotels;

(d) the total annual subsidy provided
by the Hotel Corporation of India for
international travellers stopping in the
country en-route and details of the new

‘India on the House’ scheme; and

(e) whether Government propose to
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introduce tourist package scheme for public
servants according to their salaries ?

THE MINISTER OF - PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT) : (a) and (b).
The Department of Tourism approves
hotels including those of 1 and 2 star
categories, which offer clean and com-
fortable accommodation for budget tourists.
In order to further cater to the hotel
needs of average citizens, the Department
proposes to construct a chain of Yatri
Niwases in collaboration with the State
Governments/Union Territories. The Depart-
ment has also set up a Society called the
Bharatiya Yatri Avas Vikas Samiti for
construction of Yatrikas, Dharmsalas, etc.
at important religious centres in the country
to provide inexpensive accommodation to
average citizen.

(¢) There is no such proposal. Classi=
fication and reclassification of hotels is
linked with the standards of facilities and
services provided.

(d) The India Tourism Development
Corporation is offering a stop-over tour in
co-operation with Air India to encourage
long haul interrational travellers to stop
over at the four international airports in
India at § 19 for twenty four hours. The
stop-over facility is not subsidised by the
Hotel Corporation of India or any other
agency.

(e) No such Scheme is under considera-
tion of the Department of Tourism.

Proposal to Change Rules in Respect of LIC
Claims

1003. SHRI P.R. KUMARAMAN-
GALAM :

DR. G. VIJAYA RAMA RAO:

SHRI MANIK REDDY :
SHRI CHINTA MOHAN ;

Will the Minister
pleased to state :

of FINANCE be

(a) whether in a recent dog-bite case in
village Bhadol in Gujarat, Life Insurance
Corporation refused to admit a claim as
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the victim died after 92 days as against the
rule of 90 days stipulated by the Life
Insurance Corporation to be able to claim
against a life insurance policy;

(b) whether the Life Insurance Corpora-
tion proposes to change its rules so as to
abolish the present time-limit on such
policies as in other countries in order to
fulfil the purpose of such policies;

(c) whether Consumer Education and
Research Centre (CERC), Ahmecdabad has
suggested setting up of tribunals for various
LIC claims and also rating committees;
and

(d) if so, Government’s reaction

thereto ?

THE MINISTER OF STATE TN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir. The LIC had already paid the basic
sum assured of Rs. 35,000 on three Double
Accident Benefit policies taken by the life
assured, in July and August, 1982. How-
ever, an additional sum equal to the sum
assured under the policy payable under the
Double Accident Benefit policies couid not
be paid since the death took place after the
stipulated period of 90 days from the date
of the incident of dog-bite on 6-1-1982.

(b) to (d). Life Insurance Corporation
has not yet formulated any such proposal !0
change its Rules at prssent. However,
representations have been received on the
subject, inter alia, from.Consumer Educa-
tion and Research Centre, Ahmedabad, who
have also suggested the setting up of a
Tribunal for settlements of Disputcd Claims
of Policy-holders. Government have noted
the contents of these representations for
appropriate necessary action.

Devaluation of Currency Faced by IMF—
Aided Countries

1004. SHRI AMAR ROYPRADHAN :
Will the Minister of FINANCE be pleased

to state :

(a) ‘whether it is a fact that inter-
national Monetary Fund-aided countries
"have been facing devaluation of their

currency in terms of US dollars and other -

bhard money;
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| (b) if so, the details thereof: and

(c) whether India' is also an affected
country among them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
During the period 1980 84 there was an
unprecedented rise in the value of US doller
with respect to all major international
currencies and currencies of the developing
countrics including India. The depreciation
of other currencies in terms of US dollar
during the above period was not confined
to developing countries alone or countries
having recourse to IMF facilities.

Between the period December, 1984,
and August, 1985, however, the US dollar
has lost to almost all major countries and
in some cases to currencies of some
developing countries which inc'ude India
as well.

Present Position of Overdraft on State
Governments

1005. SHRI AMAR ROYPRADHAN :
SHRI S.G. GHOLAP :

SHRI ANANTA PRASAD
SETHI :

Will. the Minister of FINANCE be
pleased to state; the present position of the
overdraft on the State Governments and
the reaction of Union Goveroment
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): No State
was in overdraft as on 18th November,
1985 the latest date which the information
is available.

New Plap for Loans in Public Sector Bank

1006. DR. G.S. RAJHANS :

SHRIMATI KISHORI SINHA
SHRI H M. PATEL :

Will the Minister- of FINANCE be
pleased to state :

(a) whether his Ministry has directed
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the public sector banks to have a new plan
for loans as reported in the ‘Indian Express’
of 18th October, 1985;

(b) if so, the details thereof; and

(c) the extent to which the educatced
unemployed persons will be benefited by
the new plan.? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Reserve Bank of. India have been advised
to instruct the Public Sector Banks that
their rural branches should fix a specific
day of the month for public disbursement
of loans. Reserve Bank of India has also
been asked to set up a Working Group under
the Chairmanship of the Chairman,
National ‘Bank for Agriculture and Rural
Development to examinc the existing
system of small loan disbursal and to
suggest improvements. The improvements
being effected in thc system of disbursal of
small loans are expected to remove some of
the deficiencies in the existing system and
to this extent are also expected to benefit
all types of borrowers including  the
educated unemployed persons.

Loss in Foreign Exchange Due to Supply of
Sub -standard Goods

1007. SHRT C. MADHAV REDDI :
Will the Minister of COMMERCE be

pleased to state :

(a) whether India’s exporls in garments,
shoes and hosiery have declined rec:ntly
because of supply of sub-standard goods or
not adhering to the .p:cifications;

(b) if so, the details of such cases
foreign exchange lost, and action taken by
Government separately against the private
sector and public sector during the last
three years;

(c) whether with a view to avoid such
unfortunate incidents, Government have
devised some quality check system etc.;
and

(d) if so, the details thereof ?
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. THE MINISTER OF COMMERCE

(SHRI ARJUN SINGH) : (a) and (b).
There is ro decline in the exports of
garments, shoes and hosiery. '

(c) and (d). Footwear Components are
covered under the purview of Ccmpulsory
Quality Control and Preshipment Inspection
under the Export (Quality Control and
Inspection) Act, 1963. Garments and
hosiery are not covered under compulsory
Quality Control.

Development of Nagarjuna Sagar-Srisallam
Areas a T'ourist Centre

1008. SHRI C. MADHAYV REDDY :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
siate :

(a) whether he is aware that Nagarjuna

' Sagar-Srisailam area is a very picturesque

area and rich in bounties of nature and
therefore best suited for being developed
as a tourist centre;

(b) if so, whether Government have
any project under consideration for develop-
ing this area as a tourist resort;

(¢) if so, the details thereof, and if not
the reasons thercfor; and

(d) whether Deverkonda port in
Nolgonda district is bcmg developed as a
tourist resort ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.LK.L. BHAGAT) : (a) Yes, Sir.

(b) and (c). The State Government
proposes to develop Nagarjunasagar as a
World Tourist Centre through the Andhra
Pradesh Travel and Tourism Devclopmcnt
Corporation for which a provision of
Rs. 4700 lakhs has been made in the
State’s 7th Five Year Plan. A proposal for
a cafeteria and other facilities at this place
is under discussion with the State Govern-
ment. The State Government is already
conducting weekly tours from Hyderabad
to Nagarjunasagar and also there is a
launch service between Nagarjunasagar and
Nagarjunakonda. Another fast launch is
also operated for the tourists from
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Nagarjunasagar to Srisailam on river
Krishna.

(d) No such proposal for developing
Deverkonda Port in Nolgonda district has
been received from the State Government.

Identification of Spots for Development: of
Tourism in AP,

1009. SHRI C. MADHAV. REDDI :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether in view of increase in
tourism, Government hav= identified spots
deserving special attention for being
developed as tourist resorts;

(b) if so, thz d:tails of such spots,
State-wise and funds allotted for the same
during 1985-86;

(c) the criteria being
setecting such spots; and

followed for

(d) the details of such tourist resorts
identified in Andhra Pradesh ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K.L.. BHAGAT): (a) The
Department of Tourism in consultation
with the respzctive State Goveranments has
identified spots of tourist importance in
each State for phased development with
the combined resources of State, Centre
and private scctor.

(b) The Department does not allocate
funds State-wise or for each individual
tourist centrz. State QGovernment are
expected to formulate specific schemes and
the Department provides central assistance
for tourism schemes based on the avail-
ability of resources and the merits of the

project proposal forwarded by the State
Governments.,

(c) The general criteria followed for
selecting a centre  are the historical,
cultural, religious and scenic importance of
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the place and other potentials such as those
for sports or adventure tourism.

(d) The following are the centres
identifizd in Andhra Pradesh :

Hyderabad, Nagarjunasagar, Ethi-
pothala, Srisailam, Mahanandi,
Cuddapah, Tirupati, Kalahasti, Pulicat
Lake, Horsley Hills, Lepakshi, Anantha-
pur, Kurnool, Medak, Bhongir, Yada-
girikutta, Waraogal, Ramappa, Pakhal
(Lake and [Ethunagaram  Wildlife
Sanctuary), Amravati (Chirala Vijaya)-
wada, Suryapet, Visakhapatnam,
Bhimunipatnam, Burra Caves, Ananta-
giri, Araku.

Foreign Exchange Remittances by
Companies to their Collaborators

1010. SHRI -HUSSAIN DALWAI:
Will the Migister of FINANCE be pleased

to state :

(a) the. amount of foreign exchange
remittances effected by companies bhaving
technical or financial collaboration to
their foreign collaborators towards (a)
Royalty, (b) dividends, (c) technical con-
sultancy fees, and (d) on any other
account; ‘

(b) whether  Government consider
automobile industry a sector from which
such remittances are warranted;

(c). the amount of foreign exchange
remittances from various industries like,
pharmaceuticals, engineering, chemicals
ctc.; and ‘

(d) whether Government bave laid
down any ceiling for an Industry for the
amouut of foreign exchange remittance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (c).
The remittances made by companies in

-India on account of profits, dividends,

royalty and techpical know-how fees during
the year 1982-83, which is the latest year
for which data  is available, are as
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follows :
(Rs. in crores)
Profits Dividends Royalty Technical
know-how
fees
19.12 70.31 39.72 258.58

Industry-wise break-up of such remittances
is oot available.

(b) and (d). No industry-wise celling

on foreign exchange remittances that can

be made under foreign collaboration
arrangements has been laid down. Foreign
collaboration arrapgements in desired areas,
including the field of mapufacture of
automobiles, are allowed on a selective
basis keeping in view inter-alia the pature
and ' sophistication of technology, our peed
for it, its potential for effecting cost
reduction, employment generation, energy
conservation, export possibilities etc.

Results of Recent Policy of Reducing Rateg
of Income Tax

1011. SHRI HUSSAIN DALWAI :
Will the Minister of FINANCE be pleased

to state .

(a) vqhetber the recent policy of
Government of reducing rates of Income-
tax, paid apy dividends in the form of

(i) voluntary filing of returns; (ii) voluntary
payment of more taxes; and (iii) collection

of taxes;

(b) if not, whether Government propose
to continue pursuing the same policy; and

(c) if so, whether Government propoée
to check the flow of black money at the

same time ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) Does not arise in view of (a)
above.

‘c) Yes, Sir,
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Forelgn Exchange Earned Throught Export
of Frogs

1012. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
COMMERCE be pleased to state :

(a) the quantity of forg legs exported

. during the last three years and the total

amount of foreign exchange thereby;

(b) whether Government have banned
sovering of hind leggs of the frogs for export
purposes;

(c) whether some of the State Govern-
ment have legalised the trapping and killing
of frogs and if so, the reaction of Union
Government thereto;

(d) whether Government are aware of
the impect of frogs killing in our ecology
and more particularly in the agriculture;
and '

(e) if so, the steps Government have
taken to protect the frogs in our ecological
system ?-

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Exports of
Froglegs and thecir value during the last
threc years are :—

Value
(Rs. Crores)

Year Quaptity
.(in tonnes)

1982-83 1896 4.72

1983-84 2428 6.68
1984-85 2728 1.77

(b) There is 'no such ban but there
exists a ban om trapping of frogs and pro-
cessing of froglegs during the four months
period from 15th April to 15th August
every year.

(c) Under the Wild Life (Protection)
Act, 1972, catching/dealing in frogs - would
require trapping/dealership licence issued
by the Wild-life Authorities of the State
Governments concerned. Some  State
Government  like Kerala, Gujarat,

Mabarashtra apd Aondhra Pradesh haye
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legalised the trapping an.d
‘frogs.

killing of

(d) and (e). Measures taken by the
Government to maintain ecological balance
and prevent indiscriminate killing of frogs
for export, include :

(i) sllowing such exports cnly by
units having facilities for humane
killing of frogs aond hygienic pro-
cessing of froglegs;

(ii) puttibg a cciling.on these exports;

(iii) regulating the catching >f frogs for
processing;

(iv) allowing only certain species for
trapping and export of thazir legs:
and

(v) banning trapping and processing

during the breeding season.

Reduction in the Width of Shirting and
Suiting Cloths

1013. PROF. K.V. THOMAS : Will
the Minister of TEXTILES be pleased to
state :

(a) whcther it has been brought to the
attention of Government that the width of
the shirting and suiting cloth has been
reduced from the usual 36 inches to 35 or
34 inches; and :

(b) whether Government propose (0
take action against the mills producing the
cloth’ as this amounts to the cheating of
the public ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
At present, there is no restriction on mills
to manufacture suiting or shirting cloth or
any other type of cloth in any specific
width. Manufacturers are, however,
required to stamp the length and width as

" laid down under relevant textile control
orders,
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Resumption in Imports of Hops'

1014. SHRI N. TOMBI SINGH : Will
the Minisizr of COMMERCE be pleased to
state : ' ‘

(a) whether Government are considering
to resume the import of hops, a herb used
in the manufacture of beer;

(b) if so, the reasons therefor; and

(cy whether attention of Government
has been drawn to impending irconvenience
of the hops growers in Jammu and Kashmir
in the even of the import being resumed
and in view of the self sufficiency of the
said raw material in the country at
present ? ‘

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) and (b). The
import of Brewery hops is restricted under
Appendix 28 of Import Export Policy.
There is not proposal to modify the
Import policy for hops.

(c) No, Sir.

Hotel Facilities in the North Eastern States
and Union Territories in Seventh Plan

1015. SHRI N. TOMBI SINGH : will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state the provision for the increase of hotel
facilities in the North Eastern States and
Union Territories in the Seventh Five Year
Plan with special reference to the State of
Manipur ? :

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K L. BHAGAT) : The Depart-
ment of Tourism does not directly under-
take construction of hotels. However, for the
7th Five Year Plan the India Tourism Deve-
lopment Corporation have a provision of
Rs. 5 crores to take up construction of new
projects in North Eastern- Pegion as joint

venture projects with the State Governments/

Union Territories. Under this scheme India
Tourism Development Corporation have
already finalised proposals to construct joint
venture  hotels at Gauhati in Assam and
Itanagar in Arunachal Pradesh. Separately,
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ITDC is likely to take over the management
of a State Goveroment owned 45 room
tourist lodge at Imphal.

In the private sector the Decpartment
has accorded approval to the following
hotel projects in the North East :

(1) A 30 room project at Mizoram.
(2) A 53 room project at Guwahati.

(3) A 72 room project at Guwahati.

Qulck Handling of Sugar at Madras
. 1016. PROF. RAMKRISHNA MORE :

SHRI MOHD. MAHFOOJ ALI
-KHAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whetier it is a fact that State
Trading Corporation is paying bride in the
name of “speed money'’ to those hand
imported sugar at Madras Port to ensure
quick movement of sugar;

(b) if so, the amount paid by the State

Trading Corporation as ‘‘speed money’’ to

contractors handling imported sugar at
Madras Port no far and the reasons for

paying it; and

(c) the reaction of Government towards
payment of such money by the State Trading
Corporation ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) to (c). STC
not paying any ‘‘speed money’’ for handling
imported sugar at Madras Port to anyone.

Tax Arrears Due from M/s Swadeshi
Polytex Ltd.

1017, SHRI V. TULSHIRAM : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 4787 on 23rd August, 1985
regarding tax arrears due.from big business
houses and state :

' (a) the total amoynt of tax due from
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M/s. Swadeshi Polytex Limited as on 30th
June, 198S;

(b) the details of action taken against
this business house for not paying the taxes
in time;

(c) since when the taxes are due for
recovery from the concerned bouse;

(d) the action taken/propesed to be

taken against the officers concerned for their

negligence to recover the tax and who left
it to accumulate into arrears;

(e) whether the tax will be recovered
from the concerned house with interest
thercon; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The total amout of tax duz from M/s:
Swadeshi Polytex Ltd. as dh 30-6-1985 is as
under : —

Asst. Year

Financial Year Amount Rs.
in which ia laks.
demand raised
1977-78 1980-81 236.19
1978-79 1983-84 136.15
1979-80 1981-82 17.06
1982-83 1984-85 46.99

There is a disputc in these cases regar-
ding rate of depreciation on machinery and
granting of  extra  shift allowance
right from the assessment vear
1974-75, which is still pending in first
appeal before CIT (Appeal). If the CIT (A)
decides the matter in assessee’s favour in
assessment year 1974-75 the consequential
effect in assessment year 1977-78, 1978-79
and 1979-80 would wipe off all the outstan-
ding demands for these years. Hence it
-may not be appropriate to press the
recovery of the entire outstanding demand

till the first appcal for assessment year
1974-75 is decided.

However, notices under section 221 of
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the Income-tax Act, 1961 have been regu-
larly issued to the company regaroing the
demand outstanding. As a result, an amount
of Rs. 70 lakhs was recovered from the
assessee company in financial year 1984-85
and there has been collection/reduction
amounting to Rs. 1,14,06,000 in the current
financial year upto October, 1985.

No action has been ipitiated against
concerned officers as there has been bpo
pegligence on the part of the officers.

(e) Yes, Sir.

(f) Does not arrise, in view of (e)
above.

Agreement between India and Canada to
Avoid Double Taxation

1019. SHRI V. TULSIRAM : Will the
Minister of FINANCE be pleased to
state .

(a) whether an agrcement between India
and Canada has been reached to avoid
double taxation;

(b) if so, the details of the pact;

(c) the extent to which India will be
beneficiary in this regard; and

(d) the subject matters which have been
included and excluded from the agreement
together with reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Agree-
ment between India and Canada for avoi-
dance of double taxation has been reached
it has not come into force as the final
approval of the Capadian side is awaited.

(b) to (d). Do not arise.

Survey for Liberal Facilites to Youth by
Indian Tourism Development Corporation

1021. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PARLIAMENTARY AFFAIRS AND

TOURISM be pleased to state :

(a) the congroto steps taken by Governmeat
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or Indian Tourism Development Corpora-
tion to promote tour sm by providing liberal
facilities to youth of the country in the
International Year of the youth;

(b) whether any survey regarding the
availability/extension of similar facilities in
the foreign countries has been made and
any innovations adopted by Government/
Indian Tourism Development Corporation:-

(c) if so, the nature thereof; and

(d) if not, whether any survey is
proposed to be made for this purpose ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K.L. BHAGAT) : (a) During the
International Year of Youth 1985, ITDC
intreduced Ashok Youth Package for Indian
Youth. Under this scheme, the young
people below the age of 30 vyecars when
travelling in groups of 10 or more can stay
in ITDC hotels, Travellers Bunglows and
Forest Lodges at 26 locations in India on
a uniquely low tariff of Rs. 25/- per person
per day. Specially priced meals, on a fixed
menu basis. are also available at these
hotels for young people. These include
lunch and dinner at Rs. 15/- and breakfast
at Rs. 5/- per person. The scheme is valid
upto 31-12-1985.

Ashok Travels and Tours of ITDC is
also offering the facility of travel at con-
cessional rates in its transport coaches for
the young people availing the youth
package.

(b) to (d). No such survey has been
conducted by ITDC as each country has to
adopt measures for developing tourism in
accordance with their spzcific requirements,
facilities available, etec.

[Transiation]
- Graats to Jammu and Kashmir

1022. SHR1 BANWARI LAL BAIRWA :
Will the Minister of FINANCE be pleased
to state :

(a) the itemwise grants given by the
Uaion Government to the Goveroment of
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Jammu and Kashmir during the last three
years, year-wise.

" (b) whether is is a fact that grants
received by the Government of Jammu and
Kashmir for checking damages from land
sliding and floods are not spent by it for
the specified purposes; and

(c) if so, the details in this regard
along with the directions of the Union
Government in this respect ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) A State-
ment showing the item wise grants given by
the Union Government to the Jammu and
Kashmir Government is given below.

(b) to (c). Jammu and Kashmir was
affected by cloudburst in 1984-85 and had
reported having incurred an expenditure ~of
Rs. 7.48 crores againt the ceiling of expen-
diture of Rs. 3.78 crores approved for this
calamity,

Statement

Statement showing item-wise grants given by the Union Government to the Government of
Jammu and Kashmir during the last three years (1982-85).

(Rs. crores)

Item 1982-83 1983-84 1984-85

(Afc) (RE) (RE)

1. Statutory grants 39.67 39.20 115.02

2. Non-Plan grants 41.94 57.73 17.84

3. Grants to cover gap in resources 13.08 14.93 7.10

4. State Plan schemes 52.50 55.50 70.50
5. Grants for Centrally

sponsored schemes 15.19 32.53 43.94

[English]

Capital Investments on Plant and Machlaery
Installed in Factories

1024. SHRI K.S. RAO: Will the
Minister of FINANCE be pleased to state :

(a) the reason why the value of Rs. 20
lakhs in respect of the capital inyvestments
on plant and machinery installed in
factories manufacturing excisable goods
under T.I. No. 68 has not been liberalised
in spite of stepping up of the qualifying
limit for small scale and ancillary indus-
tries;

(b) whether Government are aware that
if the proviso to Notification No. 77/85-CE
dated the 17th March, 1985 which is in

force from Ist April, 1985 is not amended
the small scale industries manufacturing
excisable goods failling under T.I. No. 68
will not be able to derive benefits of the
liberalised standards for small scale and
ancillary industries; and

(c) whether there is any proposal to
amend the said provise during the current
session of Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY ORF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
small scale exmeption for goods falling
under Item 68 was liberalised in the budget
for 1985-86 by increasing the eligibility
limit to Rs. 75 lacs value of clearances and
by providing slab rates after the full exemp-
tion limit of Rs. 20 lacs. This liberalisation
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was expected to take care of the genuine
interests of the small scale units. It was
also decide not to alter the limits of Rs. 20
lakhs for investment in plant and machibery
as that would increase the number of bene-
ficiaries involving further loss of revenue
besides incrcasing the possibilities of
‘evasionf/avoidance of duties by compara-
tively bigger units.

(b) Yes, Sir.

(c) There is no proposal at present to
amend Notification No. 77/85 dated
17-3-1985 to increase the investment limit.

Stagnation in Exports

© 1025. SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAV :

Will the Minister of COMMERCE be
pleased to state :

(a) whether attention of Government
~ has been drawn to the news-items appearing
in the °‘Economic Times’ of 28 October,
1985 wherein it has been stated that
country’s imports have gone up by 27.7
per cent in April-July, 1985 and exports
are relatively stagnant;

(b) if so, the reasons thereof; and

(c) the steps taken by Government to
boost the exports so as to save foreign
exchange of the country ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH): (a) Yes. Sir.
According to the Provisional data for
the first quater of 1985.86, India’s
overall imports during April-June, 1985
registered an increase of 27.7 per cent
whereas exports showed a marginal increase
of 0.2 per cent as compared with the
provisional figures in the correspending
period of the previous ycar.

(b) A-part from the fact that the
international economic and trade situation
contipues to be difficult for many of our
exports, some part of the explanation for
the negligible growth in cxports during
April-June, 1985 may lie in the fact that
export performance in the corresponding
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period of last year i.e. April-June, 1984 was
boosted by the spill over attributable to
to the ports sirike in March-April, 1984.
At the same time, a high rate of growth in
the imports duriog April-June 1985 may
probably be on account of the bulk imports
such as fertilizers, and POL and the increase
in imports of capital goods as also manu-
factured intermediates which needed to
maintain essential investment and produc-
tion in the country.

(c) Policy measures are being conti-
nouously evolved for incrcasing lIndia’s
exports. These include measures for increas-
ing and diversifying the production, making
our exports more competitive finding new
markzts for our products and processing
commcedilies for higher value realisation.
Efforts would be made to gear up these

measures {urther during the Seventh Plan
period,

The Govcroment has taken a number
of policy intjatives in (he sphere of trade
policies, industrial policies and fiscal
policics. The current import-export policy
which will be operative for a three year
period, 1985-88 is designed to introduce an
environment of continuity and stability in
foreign trade planning. It aims at provid-
ing a major thrust towards increased
production both for domestic consumption

and exports, and to bring about cfficient
import substitution.

The Government have also decided to
select thrust sectors for export promotion
which would make a substantial contribu-
tion to growth in exports over the medium
term. Public Secter undertakings are being
involved for greater participation in export
efforts. Simultaneous efforts are also being
made to step up our indifenous production
of importables during the Seventh Five
Year Plan period, particularly in the sphere
of bulk imports.

Raising of Capital by Indian Companies

© 1026. SHRI DHARAM PAL SINGH
MALIK : ’

SHRI SUBHASH YADAV :

Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
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has been drawn to the news item appearing
in the ‘Ecopomic Times’ of 29 Qctober.
1985 wherein it has been stated that 27
Indian companies have been allowed to
raise their capital; '

(b) if so, the names of the companies
which have been allowed to raise their
capital;

(c) the amount of capital allowed;
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
In accordance with standing arrapngements,
a list of cases of companies approved by
the Office of the Controller of Cepital
Issues for raising capital in the form of
equity shares, preference shares, debentures
or the issue of bonus shares by capitalisa-
tion of reserves etc. is sent to the press for
wide publicity. A statement showing the
details of such cascs 1elating to the week

and ended Saturday, the 19th October, 1985,
which was published in the *Economic
(d) the reasons for giving permission Times’ of October 29, 1985, is given
for raising their capital ? below.
Statement

Statement of Cases Approved for Issue of Capital or Capitalisation of Reserved etc.
Durisg the Week Fnded 19-10-198 5

S. Name of the Amount of Capital Objects for which
No. Company allowed to be raised/ permission given
Capitalisation of
reserves allowed
1 2 4
1. M/s. Indian Petro- Decbentures worth Rs. 40 To part finance the gas-
chemicals Corpn. crores. based petrochemicals
Ld. complex.
2. Mjs. Usha Rectifier Equity shares worth Rs. To part finance manufac-
Corpn. (India) Ltd. 183.75 lacs linked to. a ture or Galvanising sheet/
Debenture issue worth coil project.

3.

M/s. Tamil Nadu
Newsprint and Pap:rs
Ltd.

M/s. Upcom Cables
Ltd.

M/s. Columbia Elec-
tronics Ltd. '

M/s. Jagatjit Indus-
tries Ltd. -

M/s. Trimurtee Ferti-
lisers Ltd.

M/s. Panthasarathy
Cements Ltd.

Rs. 918.75 lacs.

Equity shares worth Rs.
10.33 crores.

Equity shares worth

Rs. 538 lacs.
Equity shares worth ‘Rs.
321 lacs.

Debentures worth Rs. 300
lacs.

Equity shares worth Rs.
216 lacs.

Equity shares worth Rs.
158 lacs.

To part finance setting
up of a paper plant.

To part finance the
project for manufacture
of jelly-filled cables.

To part finance video and
tapes project.

To meet working capital/
normal Capital expendi-
ture needs.

To part finance the
fertiliser project,

To part finance the cement
plans.
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1 2 3 4
9. Ushe Telehoist Lud. . Debentures worth Rs. 150 To meet working capital
lacs. ' _needs.
10. M/s. Premier Mills Equity shares worth Res. To meet working capital
Ltd. 138.60 lacs. needs.
11. M/s. Ashoka Protins Equity shares worth Rs. To part finance their
Ltd. 114 lacs. ' expansion programme.
12.‘ M/s. Quality Steel Equity shares worth Rs. To finance Modernisation
Tubes Ltd. 110 lacs. programme and to meet
working capital needs.
13, M/s. Om Sindhoori Equity shares worth Rs. To part finance the setting
Hotels Ltd. 130 lacs. up of a 3-Star Hotel.
14. M/s. Vipayaka Syn- Equity shares worth Rs. To meet working capital
thetics Ltd. 105 lacs. needs.
15. M/s. S.R. Forgings Equity shares worth Rs. 45 To part finance the
Ltd. lacs. overrun in their project
cost for the maaufacture
_ of steel forgings.
16. M/s. Padmatex Engi- Equity shares worth Rs. Permitted to retain 259
neerings Ltd. 3(_) lacs. of the original issue as a
result of over-subscrip-
tion.
17. M/s. Marathwada Debentures worth Rs. 41 To meet working capital
Alloy Steels Co. Ltd. lacs. needs.
18. M/s. UB-MEC Bat- Equity shares worth Rs. To meet working capital
teries Ltd. ‘ 38.04 lacs. needs.
19. M/s. Super Spinning Debentures worth Rs. 30 To meet working Capital
Mills Ltd. lacs. needs.
20. M/s. Precot Mills Debentures.worth Rs. 30 To meet working capital
Ltd. lacs. needs.
21. M/s. Premier Extrac- Equity shares worth Rs. Permitted to retain 25%,
tions Ltd. 18.75 lacs (Nominal). of the original issue as a
result of over-subscrip-
tion.
22. M/s. Food Speciali¥ Equity shares worth Rs. 6 To enable the foreign
ties Ltd. lacs (Nominal). share-holding company to
maintain equity participa-
tion at 409%,.
23. M/s. The Sree Mecna- Equity shares worth Rs. Permitted to retain 259,
kshi Mills Ltd. 19,17,890/- of the original issue as a
result of over-subscrip-
tion.
24. M/s. Pearl Polymers Bonus shares worth Rs. Capitalisation of Reserves.
Pvt. Ltd. 20,16,700/-
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1 2

4

25. M/s. Univérsal Cylin-

ders Ltd. 12,00,000/-

26. M/s. The Milling
Trading Co. Ltd. lacs.

27. M/s. Vispro Foundry
Engineers Pvt. Ltd.

Bonus
6,35,200/-

Bopus shares of worth Rs.

Bonus shares of Rs. 10

shares

Capitalisation of Reserves.

Capitalisation of Reserves.

of Rs. Capitalisation of Reserves.

Trade Gap with Sweden

1027. SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAYV :

SHRI SRIKANTHA DATTA
NARASIMHARAJA
WADIYAR :

Will the Minpister of COMMERCE be
pleased to state : :

(a) whether attention of Government
has been drawn to the news-item appearing
in the ¢Economic Times' of 29 October,
1985 wherein it has beep stated that there
has been trade gap with Sweden which is
more than Rs. 100 crores during the
current year;

(b) if so, the reasons thereof;

(c) whether Government contemplate
measures to minimise this gap; and

(d) if not, the reasons thereof ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) India'’s exports to Sweden mainly
comprise of low priced consumer goods
like textiles, handicrafts, spices etc., where-
as Sweden’s exports to India cover high
value items, like capilal goods and other
manufactured products.

(cyand (d) In a developing economy
like India, with high incidence of develop-
mental imports, there is perforce a tendency
of deficit trade balance with developed
gountries. India has been copsistently

trying to minimise the trade gap not only
with Sweden but with most of the d=veloped
countries in West Europe, with which we
bhave adverse balance of trade.

New Markets for Exports

1028. SHRIMATI KISHORI SINHA :
Will the Minister of COMMERCE be
pleased to state : :

(a) whether Government have identified
thrust areas in cxports for the current
year;

(b) if so, whether new target markets
for these have aiso been identified; and

(c) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI . ARJUN SINGH): (a) to (¢). The
following sectors have been identified for
promotion which offer significant scopa for
export growth in the medium term: Tea,
especially in packaged and value-added
forms cereals, Processed foods, including
fruits and juiccs, meat and meat products,
fresh fruits and vegetables, Marine Pro-
ducts, specially io value-added forms; Iron
Ore, Leather and leather manufactures,
Handicrafts and jewellery, Capital goods
and Consumer durables, Electronics goods
and computer software, Basic chemicals,
Fabrics, piece goods and made-up; Ready-
made garments; Wocllen fabrics and
knitwear and Projects and Services.

The potential exists, both in new and
traditional markets in various regions.

Special emphaisis would be given to these
product sectors and markets in our export
effect. |
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Scheme to take over the Surplus Lands of
Sick Textiles Mills by Gujarat Government

1029. SHRI SHARAD DIGHE : Wwill
the Minister of TEXTILES be pleased to
state :

(a) whether Union Government have
approved the scheme to take over the
surplus lands of sick textile mills and using
the proceeds of sale of the lands to give
soft loans to the sick mills as announced
by the Gujarat Government;

(b) if so, the reasons and the details;
and

(c) whetber similar scheme is proposed
to .be approved in case of Bombay and
Calcutta ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR1

KHURSHID ALAMK HAN) :(a) and (b).

The scheme of nationalisation of the
Government of Gujarat regarding 12 closed
textile mills in Ahmedabad involves restruc-
turing and reorganisation of these mills to
form fewer number of viable units. The merit
of the scheme is that it is morec or less
a self-financing proposition involving
re-employment of part of the workers
rationalisation (without tears) for the rest
with due terminzl benefits. Government of
India will provide funds as advance plan
assistance ta the State Government for
implementing this scheme.

(c) No such proposal with similar
features has bzen rececived by Government

of India.
Davelopment of Tourism in Port Blair

1030. SHRI SHARAD DIGHE : Will
the Minister of PARLIAMENTARY

AFFPAIRS AND TOURISM be pleased to
state :

(a) whether as part of the diviersifica-
tion of tourism, two islands off Port Blair

are proposed to be developed as beach

resor!s; and

(b) if so, the progress made in that
direction ? '

NOVEMBER 22, 1985

Written Answers 212

THE MINISTER ° OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT; : (a) and (b).
The Government propose developing beach
tourism ia the Andaman Islands on a
selective basis. In order to identify infras-
tructural requirements, a high powered
team headed ‘by the Minister for Tourism
visited the Andamans last month. The
suggestions of the group are under consi-
deration.

* Closure of NTC Mills under going Heavy
Losses

1031. SHRI B.V. DESAI: Will the
Minister of TEXTILES be pleased to
state

(a) whether some of the heaviest losing
mills under the National Textile Corporation
are proposed to be modernised exclusively
for export production;

(b) whether a group of officers recom-
mended closure of at least four out of the
eight most heavily losiag mills;

(¢) if so, whether Goveroment are not
agrecable to close these mills;

(d) if so, whether the Ministry is
making efforts to make cortain changes so
that those mills which are incurring losses
may improve their position;

(e) if so the steps the Union Government
have taken in this regard; and

(f) the extent to which these steps have
improved the position ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No such
decision has been takea.

(b) to (d). The Study team, which was
constituted by the Government to undertake
an indepth study of the working of 8
weakest mills, reported lack of viability by
merely increasing the investment in these
mills. It was felt that this matter need to
be discussed further with representatives of
the workers at the mill level and at NTC

(Holding Company) level before a final
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decision regarding viabilities of thesz mills
could be taken.

(e) and (f). Government have yet to -

receive the recommandations, resulting
from thare discussions with reprcéentatives
of workers. Howaz:ver, the average monthly
losses incurred by the 8 mills during the
year 1985-86 (April-September, 1985) were
Rs. 1.70 crores as compared to the average
monthly losses of Rs. 2 48 crores during

the year 1984-85.

Report of International Task Force on
Concessional Funds

1032. SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to

state :

(a) whether India has welcomed the
report of the International Task Force on
concessional Funds which makes out a
strong case for increase in official develop-
ment assistance to low income countries;

(b) whether unanimous report was
made by representatives of Governments of
all major industrial countries as présented
at the meetings of International Monetary
Fund and the World Bank at Seoul,

(c) if so, the main points of the Task
Force report on soft aid; and

(d) to what extent India will be benefit-
ted by this report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE - (SHRI
JANARDHANA POOJARY): (a) Yes,

Sir.

(b) The Joint Ministerial Committee of
the Boards of Governors of the Bank and
the Fund on the Transfer of Real Resources
to Developing Countries (Development
Committee), which is a forum representing
industrialised as well as developing coun-
tries, at its meeting in Seoul on 7th
October, 1985 considered the report of the
Task Force and adopted it.

(¢) The main conclusions of the study
of the Task Force on Concessional Flows
are; (i) most aid has been effective (ii) waiile

public support for aid varied from gouatry
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to country, on the whole there has been no
decline in public support for aid in deve=
loped countries (iii) there can be no
substitute for traditional concessional
assistance and there is urgent need to
increase the volume of concessional assig-
tance (iv) the scope for reallocation of
available concessional assistance within the
group of low-income countries is limited.

(d) The report may help in the conti-
nued flow of larger concessional assistance
to low income countries including India.

Trade and Teehnical Co-operation between
India and U.S.A.

. !033. SHRI B.V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is fact that U.S. Govern-
ment have decided to increase the trade and
technical co-operation with India;

(b) if so, whether the U.S. Commerce
Secretary bas-taxed that American business-
men have now more confidence in the
policies of the Indian Goverpment since
the Prime Minister spoke to U.S. business-
men; '

(c) whether the U.S. Government have
undertaken an excise of increasing trade
ties with India;

(d) if so, whether an agreement in the
regard has has been signed; and

(e) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : (b) According to
a report publised ino Times of India’s issue
of 16th October, 1985, US Commerce
Secretary is stated to have said that
American businessmen bave now more
confidence in the policies of the Indian
Government and that whom our Prime
Minpister spokc to U.S. businessmen during
his visit in Juue last, he was very well
received.

(a) and (¢c) to (e). The recent steps
taken to increase trade. and technical
cooperation between India and U.S.A. are
given briefly below :

With the objective of promoting (rade
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and collaboration in advanced technology
between the two countries, India and U.S.A.
signed a Memorandum of Understanding
(MOU) on Technology Transfer in
November, 1984. The Implementation
Procedures document of the MOU was
signed on May 17, 1985 during the visit of
US Secretary of Commerce, Mr. Malcolm
Baldrige. Under the MOU, the US Govern-
ment has issued 66 licences for export of
high technology systems to India in the last
two months.

The India-US Programme  for the

‘Advancement of Commercial Technology

(PACT) was singned on August 30, 1985.

The Programme promises to provide
important links between Indian and
American firms in scientific and technical
research and development. US AID will
provide dollar 12 million over a period of
5 years for specific work on product and
process development involving engineering
and experimental design studies, manufac-
ture of prototypes, laboratory and market
testing and pilot scale trials, PACT will
be administiered by the Industrial Credit
and Investment Corporation of India
(ICICI) and will be under two national
advisory councils.

Decision to opt out of Special Trust Fund |

1034, SHRI B.V. DESAI :
SHRI ANAND SINGH :

WwWill the Minister pl’ FINANCE be
pleased to state @ -

(a) whether India’s decision to opt out
of special trust funds of the International
Monetary Fund will not affect its eligibility
for other funds granted by the Washington-
based organisation;

(b) whether India’s decision not to
avail of its share of § 27 billion Special
Drawing Rights will not have any impact
on its share of other IMF funds; !

(¢) if so, the main reasons for India’s
decision to not avail of special funds;

{d) the extent to which it will affect
India’s Plans; and '

(¢) whether any alternative measures in
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regard to plans that were being financed

from Special Drawing Rights funds has
been foun.d out ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) 1India
has decided to opt out of the utilisation of
reflows to the Trust Fund during the period
1985-91. The Resolution of the Interim
Committee of the IMF specifically states that
this “‘Would not adversely affect the avail-
ability of concessional development finance
for low income countries not utilising the
Trust Fund reflows”’,

(b) The total amount of Trust Fund
Reflows is estimated at SDR 2.7 billion.
Our decision not to avail of these Trust
Fund Reflows during to period 1985-91 will
not have any impact on our right to use
IMF funds under other fund facilities.

(c) to (e). Do not arise.
Under Invoic_ing of Imports of Ball Bearings

1035. SHRI V.S. KRISHNA IYER :

Will the Minister of FINANCE be pleased
to state : '

(a) whether it is a fact that complaints
have been received regarding udder-invoicing
of imports of ball bearings and this has
resulted,in the loss of over Rs. 100 crores
to Government by way of import duty;

(b) whether Government are aware that
the ball bearing industry in the country
was threatened by large scale imports
through " under-invoicing . from  FEast
European countiies; and

(c) whether Government propose to
reduce the import duty on ball bearings to

prevent under-invoicing of  imported
bearings ?

THE MINISTER OF STATE IN THE
MINISTRY OF = FINANCE  (SHRI
JANARDHANA POOJARY) : (a) to (c).
Complaints have been received regarding
under invoicing of imports of ball bearings,
including those from East European coun-
tries and are under investigation in ‘the

Custom  Houses. Wherever  necessary,
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imports of bearings are assessed to duty
provisionally, thus safeguarding the in-
terests of revenue.

Having regard to various aspects of the
mattér, including undefvaluation, the rate
of basic Customs duty on .bearings had

been increased by 509, as part of the -

budget for 1985-86 Further, ceriain cate-
gories of bearings have also recently been

subjected to a specific rate of duty in addi-

“tion to the existing ad valorem rdte in
order to d-al with attempts at under

invoicing.
Sieel Plants at Goa

1036. SHRI V.S. KRISHNA IYER:
Will the Minister of STEEL AND MINES

be pleased to state :

(a) whether it is a fact t'hz:t an Indian
born industrialist based in London has

come forward to set up a steel plant at
Goa using latest technology;

{(b) if so, the action taken to set up
the above steel plant at Goa; and

(c) since Goa is having iron ore which
is at present being exported, whether the
steel plant would be set up immediately to
save foreign cxchange by using the avail-
ble iron ore at Goa ?

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT): (a) Yes,
~Sir. ‘

(b) and (c). The proposal is under
examination,

Take over of Visveswariah Iron and Steel
.Limlted, Bhadravathi by SAIL

1037. SHRI V.S. KRISHNA IYER :
Will the Minister of STEEL AND MINES

be pleased to state :

(1) whether Government of Karnataka
has requested the Steel Authority of India
to take over Visveswariah Iron and Steel

Limited, Bhadravgthi; and

(b) if so, the action taken on the above
proposal ? E
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THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT): (a) Yes,
Sir. N

(b) The matter has been examined. It
is not proposed to take over this plant.

Raids Made by Tax Authorities in
Karnataka Since June, 1985

1038. SHRI V.S. KRISHNA IYER:
Will the Minister of FINANCE be pleased
to state :

(a) the number of raids conducted by
the Central ‘Income-tax authorities in
Karpataka since June, 1985;

(b) the amount unearthed and un-
accounted goods seized; and

(c) whether action has been taken as
per law to prosecute those tax offenders ?

THE MINISTER OF STATE IN THE
MINISTRY . OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
During the period 1-6-85 to 31-10-85,
Income-tax Department conducted 65
searches in Karnataka and seized, prima-
facie, unexplained assets worth Rs. 93.36
lakhs approximately. Necessary action to
launch prosecutions under Direct Taxes
appropriate cases has been

initiated.

Clearing of Hill Forest in Orissa by
Bharat Aluminium Company

1039. SHRI SRIBALLAV PANIGRAHI :
Will the Minister of STEEL AND MINES

be pleased to state :

(a) the total arca of ‘hill forest cleared
by the Bharat Aluminium Company in the
Gandhamardan Hills in Orissa; and

(b) whether the clearing of the forest
and the disposal of the timber is done
without consultation with Government of

Orissa ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES (SHRIMATI
RAM DULARI SINHA): (a) and (b).

‘Bharat Aluminium Company Limited
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(BALCO) cleared about 2 hectares of

forest on the hill top in the Gandbamardan

Hills in Orissa in consultation with the
Forest Department of Government of
Orissa.

Export Proceeds in Arrears

1040. SHRI H M. PATEL : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that large
amount of export proceeds are in arrears;

(b) the details of the arrears of export
proceeds during the past three years, year-
wise; and

(c) the steps taken to recover the
arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The details of arrears of export proceeds
the past three years are as under :—

(Rs. in crores)

NOVEMBER 32, 1985

Year Amount
(As on December)

1982 312.94
1983 . © 298.97
1984 459.80

These cannot be considered to be large
since the total exports in the financial years
1982-83, 1983-84 and 1984-85 were of the
order of Rs. 8834 crores, Rs. 9872 crores
and Rs. 11297 crores respectively.

(c) Reserve Bank of  India has been
reviewing export outstandings regularly to
ensure early repatriation of receivables
and for taking effective Steps against
defaulting exporters. Such steps include
caution listing the defaulting exporters,
referring the cases to Enforcement Direc-
torate and taking up the matter with Chief
Executives of Authorised Dealers to
closely monitor large outstandings etc.
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Loans Applications Pending in the
Nationalised Banks :

1041. SHRI H.M. PATEL : Will the
Minister of FINANCE be pleased to
state :

(a) whether several loan applications
made in the past have not been cleared by
most of the pationalised banks ir Uttar
Pradesh, Bihar, Delhi and Mabharashtra.

(b) if so, the details thereof; and
(c) the steps taken to ‘clear the
backlog ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The data reporting system from banks does
not generate data in the manper asked
for.

(¢) For facilitating expeditious disposal
of applications, adequate powers have been
delegated to the branches, loan applica-
tions have been simplified and printed in
local languages. Security and margin
requirements have been waived/iiberalised
in case of advances to small borrowers. In
respect of Government sponsored poverty
eradication schemes such as IRDP, 20-
Point Programme, Self-Employment Scheme
for Educated Unemployed etc., the applica-
tions for credit facilities are .usually spon-
sored by the District Rural Development
Agencies, Block Development Offices and

DIC Task Force. The branches of the

banks have been advised to ensure that
applications sponsored by them are expedi-

‘tiously disposed of. Generally, all loan

applications upto a credit limit of Rs.
25,000/- should be disposed of within a

fortnight and those for over Rs. 25,000/-
within 8-9 weeks. "

Committee on Price Rise

1042. SHRI CHITTA MAHATA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact thata high
powered committee has been constituted to
deal with the immediate supply situation
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and to prepare long term strategies to
check prices; and

(b) if so, the recommendations of the
Committee and action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir. However, a Special Action Committee
of Secretaries meets from time to time to
review the pricé situation and take such
action as necessary, The Special Action
Commi ttee is not expected to submit any
report.

(b) Does pot arise.

Purchasing Power of Rupee

1043. SHRI CHITTA MAHATA : Will
tshe Minister of FINANCE be pleased to

tate :

(a) the present purchasing  power
capacity of a rupee in comparison to the
years 1960, 1970 and 1980; and

(b) the steps Government propose 10
take to raise the purchasing power capacity
of a rupee in the Seventh Five Year

‘Plan ?

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
purchasing power of the rupee, measured as
the reciprocal of the All India Consumer
Price Index for industrial workers (Base
1960—=100) was 100 paise in 1960, 54,35
paise in 1970, 2564 paise in 1980 and
16.16 paise in September 1985 . (latest
available).

(b) Sustained i: crease in production in
esponse to rising demand holds the key to
prrice stability. Towards this end, the
Seventh Five Year Plan lays emphasis on
higher agricultural production and on
improvement in productivity and cost
reduction in industry and other sectors.

World Economic Report Prepared by the
World Bank

1044. SHRI CHITTA MAHATA:
Will the Minister of FINANCE be pleased
- to state .
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(a) whether Government have studied
the World economic report prepared by
World Bank staff and other international
agencics;

(b) if so, the main reco i
? mme
thereof; and s e

(c) the steps taken b i
y Government
the matter 7 =

THE MINISTER OF STATE IN T
HE
MINISTRY OF FINANCE (SHRI

.;{\NARDHANA POOJARY): (a) Yes
T, ;

~(b) The main conclusions of the
report are that international flows of
capital promote global economic develop-
me.nt and could allow deficit countries to
strl'ke the right balance between reducing
their deficite and financing them. The
report, however, points out that there are
some risks associated wiith international
capital Aﬂows, namely such flows may delay
the policy reforms required for adjustment
and that countries may borrow too much if
they misjudge the way in which external
economic conditions are going to evolve.

(c) No specific action is contemplated
on the Report,

Earnings from Tourism for the Year 1986

1045. SHRI K. KUNJAMBU : will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether the target in respect of
earnings from tourism for the year 1986
has been revised upwards;

(b) if so, the details thereof; and

(c) the special steps taken to achieve
the target ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K.L. BHAGAT) : (a) and (b).
There is no target for earnings from
tourism. The target for Seventh Plan is
2.5 million tourist arrivals by 1990,
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(c) Steps taken to boost up tourist
arrivals include re-orientation of publicity
campaign giving emphasis on consumers
advertising, stepping up of public relations
with tour operators and travel agents
abroad, parficipation in international
travel fairs and exhibitions, development
of infrastructural facilities and improve-
ment of transport systems.

Development of Tourism in Kerala

1046. SHRI
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether a comprehensive plan to |

develop tourism in Kerala has been
prepared; '

(b) if so, the details thereof;

(c) whether Union Government will
provide specinl financial assistance (o
Kerala to implement this plan; and

(d) if so, the details thereof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K L. BHAGAT): (a) and (b).
Steps are being taken by the State Govern-
ment to prepare a comprehensive plan for
developing tourism in Kerala. A sum of
Rs. 9.00 crores bhas been earmarked for
tourism in the 7th Five Year Plan of the
State.” The State Government propose
utilising these funds on schemes involving
development of inter waterways, waler
sporis and provision of tourism infrastruc-
ture all ‘over the State with specific
reference to the beaches aod identified
centres of tourism importance.

(¢) and (d). The Central Department
of Tourism has invited project proposals
for the 7th Five Year Plan from all States
under its approved schemes. The schemes
reccived from the State Governments will
be examined on merits for provision of
assistance.

Earning of Foreign Exchance for Export of
“Garmen t

1047. SHRI SRIHARI RAO : Will the
Minister of TEXTILES be pleased to
state !

(a) the details of gnr'ment manufacturing
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companies in ' the capital,
well as in the public sector;

private as

(b) the annual exports of garments and
annual earnings of foreigh exchange
thereby;

(c) whether Government are exercising
any quality check on them with a view to
boost this trade; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Accord-
ing to the Apparel Export Promotion
Council, =~ 283 garment. manufacturing
companies  within the capital © are
registered with the Council. All of them
are in the private sector.

(b) During the last 3 years' our total
export of garmznts were as follows :—

Value
(in Crores Rs.)

Year Quantity
(in million PCS)

- 1982 187 634
1983 193 640
1984 231 850

Source==Apparel Promotion

Council.

Export

(c) and (d). Garments are not subject
to -compulsory. quality control. However,
Government has been stressing on need
for improving the quality of the exports.

Guidelines for Issue of Bonds for Se(ting up
New Projects

1048. SHRI SRIHARI RAO : Will the
Minister of FINANCE be plcased to
state :

(a) whether . Government have = issued
guidelines for Government corporate bodies
in specified areas of telecommunication and
power which can issue Bonds for setting up
new projecu etc.;

(b) the
guidelines;

salient features of these
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(c) the details of the total amount for
which Bonds can be issued;

(d) the details of such companies, etc.,
which have been permitted to issue Bonds;
and i

(e) the details of companies whose
applications in this context are still pending
with Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2) and (b).
A copy of the guidelines issued by Govern-
ment on floatation of bonds by public
sector undertakings in the telecommunis=
cations and power sectors is given below in
the form of a statement.

(c) There is no restriction on the total

amount for which bonds can be issued..

The amount of issue of the bonds will be
approved on a case by case basis by the
Ministry of Finance in consultation with
the administrative Ministry and the debt-
equity ratio shall not normally
exceed 4:1.

(d) and (e).. The issue of bonds by
NTPC and ITI is under consideration,

Statement

Guidelines Regarding Floaration of Bonds
by Public Sector Undertakings in the
Telecommunications and Power Scetors,

The Finance Minister while moving the
Finance Bill of the Central - Government
for the year 1985-86 in the Lok Sabha,
announced a proposal of Government to
introduce a new scheme for floatation of
bonds by the telecommunications and
power sectors. Accordingly, @8 scheme has
been worked out and the guidelines for the
operation of this scheme are indicated

below :(—

1. Applicability :

The ;cbeme is applicable to
government corporate bodies as may be
specified in areas of telecommunications
and power, and any other sector that

" the Government may notify, The bonds
can be issued by both existing as well
as new corporate undertakings to be

set up in the specified sectors,
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2. Objects of Issue :

The objects of the issue may be
(a) for setting up of new projects and
or (b) expansion or diversification of
existing projects or (c) meeting normal
capital expenditure for modernisation
or (d) for augmenting the long term
resources of the company for workmg
capital requirements.

3. Ouvantum of Issue :

The amount of issue of bonds for
project financing and other objects will
be approved on a case by case basis by
the Ministry of Finance in consultation
with the administrative Ministry.

4. Debt-Equity Ratio :

The debt-equity ratio shall not
normally exceed 4:1, subject to the
project being certified viable apd the
ratio being approved by the Central
Government.

5. Interest Rate :

The interest rate on the bonds
shall be determined by Ministry of
F:nance from time to time and the
interest can be either non-cumulative or
cumulative. Until further notice, the
maximum interest rate will be 14%.

6. Period of redemption :

The bonds shall not normally be
dedeemable before the expiry of a period

of 7 years out not later than 10 years,
7. Denomination of the Bonds :

The bonds can be ecither of the
face value of Rs. 500/- or Rs. 1000/-,

8. Private Placement :

The bonds can be privately placed
with the Investment Institutions with
the approval of Ministry of Finance,

9. Listing of Bonds :

The bonds shall be listed on the
Stock Exchanges.

10. Mode of Transferability :
- The bonds can be transferred by
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endorsement and delivery. The trans-
feree will be expected to inform the
company by Registered post within a
period of sixty days to avail of the tax
incentives.

11. Mode of Baymentjof Ioterest :

Interest coupons for half-yearly
payment of interest could be attached
by the company in advance but post-
dated, with the relevant bond to enable
the investor to get the interest on time
when it is due to him.

12. Tax Benefits :

(i) There will be no deduction of tax
at source from the interest which
accrues to the investor in these
bonds. '

(ii) The income by way of interest
from these bonds will be entitled
to exemption under Section 80-L
of the Income Tax Act, 196l.

(iii) These bonds will be exempt from
Wealth Tax without apy limit,

13, The public sector undertaking will
appoint a suitable agency from among
the following to manage the issue on
payment of an appropriate fee :

(i) State Bank of India (merchant
banking division).

(ii) I.C.1.C.IL.
division).

(merchant banking

OR

(iii) any other nationalised Bank with a
well equipped merchant banking
division.

Such an agency, on appointment, will
complete all the formalities on behalf of

the public sector undertaking.

Studies for use of Aluminium in Transport
and other Sectors

1649. SHRI SRIHARI RAO : Will the
Minister of STEEL AND MINES be

pleased to state :

(a) whether it is @ fact that various

NOVEMBER 7?2, 1985
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studies have been taken up to see how
more and more aluminium can be used in
the transport and other sectors;

(b) whether it is also fact that a
project has been undertaken by the national
Aluminium Cor‘poration and the Research
Designs - and Standards Organisation of
Railways for fabricating a prototype
aluminium wagon;

(c) how he cost of a aluminium wagon
compares with that of a steel wagon; and

(d) the details. of other transport
sectors where aluminium is going to play a
predominant part ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.
Government have recently constituted a.
High Power Action Group with emphasis
on promotion of aluminium in transport
seclor.

(v) Yes, Sir.

(c) The design aspects have been
finalised and the prototype is under fabrica-
tion. A proper techno-economic assessment
will be done after the prototype is
finalised.

(d) Apart from railway wagons, bus
body, truck bodies light commercial
vehicles, two and three wheelers, passepger
cars, and rail coaches are other areas in

surface transport sector where aluminium
can be used. -

Steps of Supply Yarn at Fixed Price to
Handloom Industry

1050. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of

TEXTILES be pleased to state :

(a) whether there is wide spread dis-
tress and panic amopng millions of hand-
loom weavers in the country due to the

new textile policy and its ineffective
implementation;

(b) the increase of the price of cottop
yarn in the last six months;
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(c) the steps taken by Government to
supply yarn at fixed price to handloom
industry for production of janta cloth;
and

(d) the steps taken against violation of
the Handloom (Reservation of Articles for
Production) Act ?

THE MINISTER OF STATE OF 1HE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) No,
Sir. The Central Government has not
received any reports of widespread distress
and panic among handloom weavers in the
country due to the new Textile Policy.

(b) There has been no spurt in prices
of cotton bank yarn in the past six months.
As a matter of fact the prices of certain
lower counts bhave = actually declined. A
comparative statement of prices of hank
yarn of some of the major counts ‘used in

tha handloom sector is given below :
[ 4
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Counts Prices (in rupees per 4.54 kg )
March 1985 September 1985
10s Min. 94.00 83.00
Max. 107.00 101.00
20s Min. 115.00 108.00
Max. 129.50 124.00
30s Min. 133 00 135.00
Max. 140 00 145.00
40s Min. 140.00 134.00
Max. 160.00 163.00

(c) There is no scheme for supply of
yarn at fixed price to handloom industry
for production of Janata Cloth. However.
a number of state governments have already
made arrangements for supplying yarn to
the weavers production of janata cloth.
Some of them supply even 80%, to 1009, of
the requirements. In the detailed guide-
lines issued to the State Governments
recently for the implementation of the
Janata Cloth Scheme they have been asked
to link the production of janata cloth with
their arrangements for supply of raw
materials to the weavers, They have also
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been asked to progressively cover more
and more weavers engaged in the produc-
tion of janata cloth with supply of raw
materials to them on a regular basis.

(d) The reservation for handlooms are
at present being enforced under the
Essential Commiedities Act through the
Textile Control Orders issued by the
Textile Commissioner. These orders are
valid till March 1986. In the context of
“THE HANDLOOMS (Reservation of
Articles. for Production) ACT, 1985’ an
Advisory Committee was constituted to
advise the Central Government about the
nature of articles or class of articles to be
reserved exclusively for production by
handlooms. The Advisory Committee has
submitted its recommendations to Govern-
ment. Action has also been initiated to
frame the rules under the Act to be
potified along with the Act.

Committee on Imposing Expenditure Tax

1051. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have appointed
a Committee to go into the concept of
imposing expenditure tax; and

(b) if so, the recommendations made
by the Committee and the decision of
Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The Government have decided to appoint
a Committee to study the desirability of
moving towards expenditure, wholly or
partly, as the base for progressive taxation
of individuals and other noa-corporate
entities and to examine the implications of
the levy of tax on expenditure. The Com-
mittee will be requested to submit its report
within a year.

Export of Iron Ore from Kudremukh Plant

1052. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
STEEL AND MTNES be pleased to state :

(a) whether any firm orders have been
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received for export of iron-ore concentrate
from Kudremukh Plant;

(b) if so, the details thereof;

(c) the extent to which the capacity of
the plant is being utilised; and

(d) the manner in which it is proposed
to utilise the full capacity of the plant ?

THE MINISTER OF STEEL AND
MINES (SHRI K C. PANT): (a) Yes,
Sir. .

(b) Contracts have besn signed for
shipment of iron ore concentrate to the
following countries in 1985-86 :—

(1) 125,000 tonnes to Czechoslovakia
(2) 270,000 tonnes to France

(3) 400,000 tonnes to Bahrain

(4) 940,000 tonnes to Japan.

(c) Capacity utilisatign of the plant
during 1985-86 is expected to be 25%,.

oY

I ek

(d) The Kudremukh Iron Ore Project
was undertaken to supply iron ore concen-
trate to Iran under a long term agreement
with that country. The under-utilisation of
capacity of the plant is due to the
inability of Iran 'to lift the contracted
quantities of concent. rate. Some of the
measures taken by the Government to
revitalise the Project are as under :—

(1) Negotiations are being held "with
Itan to settle various issues inclu.
ding commencement of offtake of
concentrate,

(ii) A pellet plant to being set up at
Mangalore to convert 3 million

tonnes of concentrate into pellets

per year.

(iii) The Company ‘is also making
vigorous efforts to locate overseas

export markets for their product.

NOVEMBER 22, 1985
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Memorandum about Problems of Central
Employees

1053. SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to sta‘e :

(a) whether itis a fact that during
Prime Minister’s recent visit to Bombay in
September, 1985, the National Confedera-
tion of Central Goverament Employces and
workers (NCCGEW), submitted a Memo-
randum to him about various problems/
demands of Central Government employees
regarding their low wages, linking cost of
living with dearness allowance etc;

(b) if so, details of the Demands; and
(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.
It may, however, be added that the Govern-
ment have set-up the Fourth Central Pay
Commission which is, at present, examining
the structure of emoluments and conditions
of service taking into account the total
packet of benefits including death-cum-

- retirement benefits available to various

categories of Central Government employees
and employees of the Union Territories.
The Commission is also to examine the
variety of allowances and benefits in kind
that are presently available to employees in
addition to pay and to suggest rationali-
sation and simplification thercof with a
view to promoting efficiency in administra-
tion. The problems of the employees
regarding low wages, linking cost of . living
with dearness allowance etc. will looked
into by the Pay Commission. The Commi-
ssion’s Report is awaited.

(b) and (c). Does not arise.

(English]
12.00 hrs.

MR. SPEAKER ; Now papers to be

laid on the Table.

PROF. N G. RANGA : Mr. Speaker,
Sir, may I copgratulate you and the Houge
for avoiding the zero hour today ?
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PROF. MADHU DANDVATE : Today
is Friday.

[Translation]

AN HON. MEMBER : Today is the
day of namaz.

[English)

SHRI S.M. BHATTAM : 1 have given
several notices of calling attention motions,
statements to be made under Rule 377 etc.,
but none of them has come up before the
House. We are only awaiting your decision
in the matter and we have never used lung
power on the floor of the House. It is only
those Members who happen to use their
lung power here who get the opportunity,
and the rest of us do not get the opportu-
nity. And, therefore, what I request is that
whenever notices are given, whether you
admit them or do not, do let up know,._.

(Interruptions)

MR. SPEAKER : You are will within
your bounds to say that, but I assure you
that all these problems are solved when
we meet in the first meeting with the
opposition and ruling party. We get
together, we try to sort out what subjects
are to be discussed and practically, we
agree on those subjects. But all the things
cannot be discussed on one day. Secondly,
when we meet in the Business Advisory
Committee, we also decide (hat these
subjects are to be discussed. Now, it is
upto the hon. Members, whether they make
the issue again alive in the House or not,
but rest assured that your notices for calling
attention or other motions are under due
consideration and they will be taken up
accordingly. Do not worry about them;
whether you use your lung power or not;
it is not necessary. I would not like you to
exert vourself; rest assured that your
sabjects will be taken up.

SHRI S.M. BHATTAM : His lung
power has been considered today.

PROF. MADHU DANDAVATE : His
lungh power has been conceded considered
today...(Interruptions)

SHRI S.M. BHATTAM : I have not
mentioned any topic as they do.

W VA R S-S }
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MR. SPEAKER : We need not take
recourse to anything. Whatever subjects
you suggest will be taken up one by one.
It is unnecessary to voice these feelings
in the House.

SHRI S.M. BHATTAM : I also want
to make one more suggestions. When
notices are given, let us hear something
about them whether they have been accepted
or not.

MR. SPEAKER : No; notices for
calling attention motions are not discussed
oo the floor of the House, whether they
have been rejected or not. I decide that;
that is my will. But I take your consensus...
I will let you know; come to me.

PROF. MADAU DANDAVATE :
Please supplement your statcment by
clearing that adjournment motions
cannot be taken up in the Business Advisory
Committee; that has to come here.

MR. SPEAKER : Yes, we do not do
that; thatis as per rules. I have to say
whether I accept it or reject it,

I assure you that any subject worth

- consideration will not be thrust aside. No

question of voicing it so vociferously.

No, papers laid on the Table

Ty " E—— E—

12.02. hrs.
PAPERS LAID ON THE TABLE

[English]

Annal Report and Review on the working of
the Cashew Corporation of India Limited,
Cochin for the year 1984-85

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH) : I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) Review by the Government on the
working of the Cashew Corporation
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of India Limited, Cochin, for the

year 1984-85.

(2) Annual Report of the Cashew
Corporation of India Limited,
Cochin, for the year 1984-85 along
with Audited Accounts and the
comments of the comptroller and
Auditor General thereon.

[Pleased in Library. See No. LT-1465/85]

Annual Report and Review on the working

of the Apparel Export Promotion Council,
New Delhi for the year ended 3lst
December, 1983

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : I beg to
lay on the Table :—

1. (i) A copy of the Annual Report
(Hindi and English versions) of
the Apparel Export Promotion
Counci!, New Delhi, for the
year ended the 31st December,
1984 along with Addited
Accounts.

(1) Statement No. XXIII-Eighth Session.

1982.
[Placed in Library. See No. L1'-1467/85]

(2) Statement No. XVII-Ninth Session,
1982.

[Placed in Library. See No. LT-1468/85]

(3) Statement No. XVII-Tenth Session,
1982.

[Placed in Library. See No. LT-1469/85]

(4) Statement No. XVI-Eleventh Session,

1983.
[Placed in Library. See No. LT-1470/85]

(5) Statement No. XII-Twelfth Session,

1983.
{Placed in Library. See No. LT-1471/85]

(6) Statement No. XI-Fourteenth

Session, 1984.
[Placed in Library. See No. LT-1472/85]
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(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Apparel Export Promotion Coun-
cil, New Delhi, for the year
ended the 31st December, 1984,

2..A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-1466/85)

Statements showing action taking by

Government on various assurances, promises

and undertakings given by the Ministers
during various sessions of Lok Sabha

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : 1 beg to lay on the Table the
following statements (Hindi and English
versions) showing the action taken by the
Government om various assurances, pro-
mises and wunderizkings given by the
Ministers during the various sessions of
Lok Sabha : —

Seventh Lok Sabha
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(7) Statement No. XI-Fourteenth
Session, 1984,

(Placed in Library. See No. LT-1473/85] Seventh Lok Sabha

8. Statament No. VII-Fifteenth Session,
1984.

[Placed in Library. See No-LT-1474/85]

(9) Statement No. IV-Second Session,
1985.

[Placed in Library. See No.LT-1475/85]
Eighth Lok Sabha

(10) Statement No. I-Third Session,
1985. :

[Placed in Library, See No. LT-1476/851

Life Insurance Corporation of India, Class I

Officers (Revision of Terms and Conditions

of Service) Rules, 1!85 Notifications undcr

General Josurance Business (Nationalisation)
Act. 1972

(ii) The General Insurance (Rationa-
lisation and Revision of Pay

Service of Supervisory, Clerical
and Subordinate Staff) Amend-
ment Scheme, 1985 published
in  Notification No. S 0. 769(E)
in Gazette of India dated the
15th October, 1985.

[Placed in Library. See No. LT-1478/8:]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table :—

(3) A copy each of the following Noti-
fications (Hindi and English
versions) under section 12 of the
Government Savings Certificates
Act, 1959 :—

(1) A copy of the Life Insurance Cor-
poration of India, Class 1 Officers
(Revision of Terms and Conditions
of Service) Rules, 1985 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 794(E) in (i) The Post Office Savings Certi-
Gazette of India dated the 12th ficates (Amendment) Rules,
October, 1985 under sub-section (3) 1985 published in  Notification
of section 43 of the Life Insurance No. G.S.R. 7I4(E) in Gazette
Corporation Act, 1956. of India dated the 4th Septen ber,

[Placed in Library. See No. LT-1477/85] 1963,

(2) A copy each of the following Noti- (ii) The National Saving, Certificates

Scales and other Conditions of

fications (Hindi and English
versions) under sub-section (5) of
section 17A pof the General
Insurance Business (Nationalisation)
Act, 1972 :—

(i) The General Insurance

(Rationalisation of Pay Scales’

and other Condilions ol Service
of Officers) Amendment Scheme,
1985 published in Notification
No. §.0. 770(E) in Gazette of
India dated the 15th October,

1985.

(VI Issue) (Amendment) Rules,
1985 published in Notification
No. G.S.R. 715(E) in Gazette of
India dated the 4th September,
1985.

(iii) The National Saving Certificates

(VII Issue) (Amendment) Rules,
1985 published in Notification

- No. G.S8.R. 716(B) in Gazette of
India dated the 4th September,
1985.

(iv) The Social Security Certificates

(Amendment) Rules, 1985
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published in Notification No.
G.SR. 717(E) in Gaz:tte of
India dated the 4th September,
1985.

(v) The National Savings Certificates
First Issue (Amendment) Rules,
1985 published in Notification No.
G.S.R. 718(E) in Gazatte of India
dated the 4th September, 1985,

(vi) The National Saving Cer'ificates
(IV Issues) Amendment Rules,
1985 published in Notification
No. G.S.R. 719(E) in Gaz:tte of
India dated the 4th September,
1985.

(vii) The National Savings Certificates
(V TIssue) Amandment Rules,
1985 published in Notification
No. G.S.R. 720 E) in Gazstte of
India dated the 4th September,
1985.

(viii) The National Savings Annuity
Certificates (Amendment) Rules,
1985 published in Notification
No. G.S.R. 72I(E) in Gazette
of India dated the 4th September,
1985.

(ix) The National Development
Bonds (Amendment) Rules, 1935
published in Notification No.
QG S.R. 722(B) in Gazztte of
India dated the 4th September,
1985.

[Plaeed in Library. See No. LT-1479/85]

(4) A copy of the Post Office Savings
Bank General (Amendment) Rules,
1985 (Hindi and English versions)
published in Notification No. G.8.R
723(B) in Gazzatte of India dated
the 4th September, 1985 under
section 15 of the Governmeat
Savings Banks Act 1873.

Placed in Library. See No. LT-1480/85]

(5) A copy of the *Review (Hirdi and
English verions) by the Government
on the working of the Deposit
Insurance and Credit Guarantes

N Dy rar
NOVEMBER 22, 1983

*The Annual Report was laid on the
Table on 3rd May, 1986.
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Corporation, Bombay for the ysar
ended the 31st December, 1985.

[Placed in Library. See No. LT-1481/85]

(6) A statement (Hindi and English
versions) indicating the result of
market loans floated in October,
1985.

[Placed in Library. See No. LT-1481/85]

12.05 hrs.

MESSAGE FROM RAJYA SABHA

[English)
SECRETARY-GENERAL : Sir, I have

to report the following message received
from the Secretary-General of Rajya
Sabha :—

“In accordance with the provisions of
rule 127 of the Rules of Procedurs
and Conduct of Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha,
at its sitting held on the 2lst
November, 1985, agreed without any
amendment to the Employment of
Children (Amendment) Bill, 1985.
which was passed by the Lok Sabha
at its sitting held on the 13th
August, 1985."

12.6 hrs. .
ESTIMATES COMMITTEE

Fiftcenth Report
[English]

SHRI CHINTAMANI PANIGRAHI
(Bhubandeswar) : I beg to present the
Fifteenth Report (Hindi and [Eoglish
versions) of the BEstimates Committee on
Action Taken by Government on the recom-
mendations contained in the Eighty-Fifth
Report of the Committee (7th Lok Sabha)
on the Ministry of Works and Housing—
Delhi Development Authority—Part I.
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12.06 hrs.
PUBLIC ACCOUNTS COMMITTEE
Eighteenth Report
[English]
SHRI E. AYYAPU REDDY (Kurnool) :
I beg to present the Eighieenth Report

(Hindi and English versions) of Public
Account Commitiee on Action Taken on

their 210th Report (7th Lok Sabba)
regarding  Performance of Container
Service.

PUBLIC ACCOUNTS COMMITTEE

Statements
[English)
SHRI E. AYYAPU REDDY
(Kurnool): T beg to lay the following

Statements (Hindi and English versions) of
Public Accounts Committee :—

(i) Statement showing action taken by
Government on the recommenda-
tions contained in Chapter I and
final replies in respect of
Chapter V of 121st Report (Sixth
Lok Sabha) on Incorrect Valuation

of Assets.

(ii) Statement showing action taken
by Government on the recom-
mendations contained in Chapter I
of 79th Report (Seventh Lok
Sabha) On Aseessment of Foreign
Technicians.

(iii) Statement showing action taken by
Government in the recommenda-
tions contained in Chapter I and
final replies in respect of
Chapter V of 188th Report
(Seventh Lok Sabha) on All India
Handicrafts Board.

(iv) Statement showing action taken by
Government on the recommenda-
tions contained in Chapter I and
final replies in  respect of
Chapter V of 197th Report

(Seventh Lok Sabha) on Direct
Taxes relating to Provisional
Assessments and Refunds.

12.08 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

[English]

Recent Increase in prices of sugar, vanaspati,
edible oils and other essential commodities.

MR. SPEAKER : Now, we take up
the Calling Attention. As per our agree-
ment, all these things are coming in a
chain. ‘

SHRI VIRDHI CHANDER . JAIN
(Barmer) : I call the attention of the
Minister of Food and Civil Supplies to the
following matter of urgent public impor-
tance and request that he may make a
statement thercon :

“Recent increase in prices of sugar,
vanaspati, edible oils and other
essential commodities and the action
taken by the Goverument in regard
thereto.”

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI K.P. SINGH DEYV):
Hon’ble Members are aware that there was
some improvement in the overall price
situation in 1984-85. The annual rate of
inflation declined from 9.29% in March,
1984 to 69, in March, 1985. The annul rate
of inflation has declined further to 4.89 in
the first week of November, 1985. During
the first seven months of the current
financial year the Wholesale Price Index has
moved up by less than 4.0%,. I may also
inform the Hon’ble Members that during
the past 13 weeks ending 2nd November,
1985, the Wholesale Price Index has moved
down by 2.0%,. However, the prices of
some essential commodities have moved up.

2. The availability of essential com-
modities has been generally satisfactory.
It is 1emarkable, Hon'ble Members
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will agree, that during the lean period
and the festival season the supply position
of various essential commoditics including
edible oils and sugar has been, by and large,
satisfactory.

3. We have not only attained self-
suffiiciency in foodgrains but are now having
some surplus wheat, This has provided vs
the much nesded food security. In fact, we
are trying through various programmes
anncunced by the Finance Minister on 19th
November, 1985, to provide food to weaker
and vulncrable sections of the society at
cheaper prices.

4. Hon'ble Members may recall that
sugar production has been sluggish during
the past two years and we had to resort to
substantial imports In order to enable the
sugar factories 10 pay remunerative prices
for sugarcane, the statutory minimum
price of sugarcane has been raised from
Rs. 14 a quinral linked to recovery of 8.5
to Rs. 16 50 a quintal linked to recovery of
8.59, for the current year and to Rs. 17 a
quintal linked to recovery of 8 5% for the
next sugar year. As a consequence, the
retail price of levy sugar has been raised by
40 Paise per Kg. to be effective from the
beginning of December, 1985. It is hoped
that this will provide the necessary
encouragement for enhancing the production
of sugarcane and sugar so as to attain
self-sufficiency. :

5. In order to encourage domestic
production and reduce our dependence on
imports, the issue prices of imported edible
oils to the vanaspati industry and for the
Public Distribution System have been
raised by Rs. 2,000 per tonne and Rs. 1,000
a tonne, respectively, from 15th November,
1985. Simultaneously, the supply of
imported edible oils to the vanaspati
industry has been reduced from 609, of
their requirement to 509%,. They have,
however, been allowed to use expeller
mustard/rapeseed oil in lieu of  this
reduction. In view of this, the voluntarily
agreed prices of vanaspati have been raised
by the industry.

6. Government is exercising constant
uryeillance to keep the prices of essential
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commodities in chedk. Every effort is being
made to ensure their availability thraugoout
the country. The main thrust of Govern-
ment’s policy i1s to increase the production
of essenual commodities, particularly
those in short supply. The export of
essential commodities is regulated keeping
i view our domestic requirements. Some
commoditics are imported to augment
domestic supply. The Public Distribution
System is being expanded and improved.
The State Governments are enforcing
the Esscntial Commodities Act and similar
legislations.

[Translation)

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Speaker, Sir, it was clear
from the discussions which took. place
yesterday in the House that the Central
Government admit that the prices of cotton,
paddv, sugarcane, jute and coconut are
falling. But the farmer is not getting
reasonabte prices of his produce. On the
other hand the prices of sugar, rice, ﬂrulscs,
foodgrains, vegetables, fruits, wood, fish,
vanaspali ghee, cement, milk, meat, coal,
kerosene oil and diesel are increasing. The
situation is that on the one hand the farmer
is not satisfied because he is not getting
reasonable prices of his produce and on
the other hand the consumer is also agitated
due to continuous increase in the prices of
essential commodities. From the statement
it is clear that in 1983-84, the wholesale
Pricz Index declined to 6 per cent and
between August to November it further
moved down by two per cent. Prices of
essential commodities are increasing in the
market, which has been conceded by the
hon. Minister. Unless the prices of these
things are stabilised, there will be discontent
among the people. There has been 13,30
per cent price rise in the fruits and vege-
tables, 16 ner cent in foodgrains and fish,
19 per cent in sugar and khandsari and 10
cent in fuels and cereals. The price of
sugar has been increased to Rs. 4 80 from
Rs. 440 In addition, some additional
benefit has been given to the industria-
lists also. Previously, they were allowed to
sell 35 per cent of their production in the
open market, which has now been increased

10 45 per cent. Now due to this they will

be able to sell six lakh tonnes more sugar
in the open market, Besides, they will alsg
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.get the benefit of increase in prices. By
gelling the sugar in the free sale market,
they will earn a profit of about Rs. 225
crores. On the other hand, the minimum
price of sugarcane has been raised from
Rs. 14 per quintal to Rs. 16.50 per quintal
for the current year and to Rs. 17
per quintal for the next year. The
farmer is not going 'o be benefited by this
significantly. The State Governments are
already giving Rs. 20 or Rs. 22 per quintal
as price of sugarcane to the farmers. The
minimum price which has been fixed is not
appropriate and will pot serve as incentive

to the farmers in any way. It will not help’

in strengthening the position of farmers; on
the country it will help the sugar magnates.
It is the sugar factories which will be
benefited. It is not going to encourage or
benefit the farmers in any way and neither
will they be attracted towards producing
more sugarcane. It is, therefore, essential to
increase the price of sugercane and it should
be at least Rs. 22 per quintal so that the
farmers may get remunerative prices for

their produce.

12.15 hrs.

[MR. DEPUTY SPEAKER in the Chair)

On the other hand we find that the
prices of oil are declining. But, recently
the price of vanaspati

increased by Re. 1 per kilo. In the state-
ment given by the hon. Minister in the

House it has been said that effort will be
made to reduce the quantum of imported
edible o0il to 50 per cent from 60 per cent
go that the farmers are benefited and the
indigenous production is encouragsd. The
result of this policy and how far ‘it has
benefited the farmers o: encouraged indige-
nous production will be known in near
future but one thing is clear that the
dealers of vanaspati have been benefited by
the increase in the prices. I would like to
suggest that .our policy should be such as
to benefit the farmers as well as the
growers, but we are trying to benefit sugar
magnates, vanaspati producers or the
owners of sugar factories.

Now the question arises what should be
done to control the prices and to ensure

reagonable prices to the farmers.

AGRAHAYANA 1, 1907 (S4K4)
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[Enelish)

MR. DEPUTY SPEAKER : This dis-
cussion is mainly to call the attention of the
Government, If it is under rule 193, you
can discuss a lot. Now you put whatever
questions you want to ask. In this discus-
sion, you caa only ask guestions.

[Translation)

SHRI VIRDHI CHANDER JAIN : It

is a very important matter. When I have

tabled a Calling Attention Motion, I will
have to say something about it. It has
been my experience that there is need to
take steps to check the prices of essential
commodities of daily use. Government
should appoint a high level committee
under your chairmanship, which should
give its suggestion to the Goveroment in
regard to exercising check on the prices.
Sugar, jaggery, pulses, cereals, oil
vapnaspati ghee, milk, fuel, onions, potatocs:
kerosene oil, cloth, cement, fish, eggs,
chillies come under
essential commodities.

As regards the public. distribution
system, essentiat commodities are distribu-
ted through public distribution system but
I am sure that sugar does not reach the
shops in the rural areas and it is sold in
black market in towns or in cities. So far
as the distribution of foodgrains in rural
areas is concerned, the cooperative societies
are facing the problem that the transport
expenses have been fixed on the lower side
whereas in reality the expenses work out
to be much more. At some places the
expenditure on transport is double or treble
with the result that they are not in g
position to tramsport the foodgrains
Secondly, the financial position of ou1:
cooperative societies in not sound. Every
society gets a loan of Rs. 10,000, .. ...

What is required is to provide them
foodgrains. Secondly, they are unablé to
lift the entire stock of foodgrains made
available to them, The statement of the
Finance Minister give on 19th November
has created a new situation. Why do you
not make the same arrangemennt in the
desert areas which you have made ip the
adivasi areas,
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. [English]

MR. DEPUTY SPEAKER : We are
already discussing this matter unde: rule
- 193. In that, we are already discussing the
same price rise in agricuitural commodities
" and so on. Therefore, you should restrict

to this subject only. We have allotted you
10 minutes but you have already taken 15
minutes. We bhave to accommodate other
Members also.

[Translation)

SHRI VIRDHI CHANDER JAIN : The
fssue of agricultural commodities, the issue

“Of prices and the issue of price rise tare otally

different. So I should be given time. Ten
minutes are not sufficient. I am ' the first
speaker, so I should be given more time.

I was speaking about the public
distribution system that it  should be
strengthened. The Janata cloth, which is
supposed to be provided, is not available
anywhere, As such it should be made
available. '

Whenever there is price rise, dearness
allowance is given. The worker of the
organised sector gets its benefit, but the
poor, the small farmers do not get its
benefit. Arrangement should, therefore, be
made to provide this benefit to these people
also.

I would also like to say that the benefits
provided to the adivasi areas should also be
provided to the people of desrt areas
because of acute famine conditions there.
The Government should pay special
attention and take some action in this
respect.

With these wordsl conclude acd
. request that action should be taken on the
points which I have brought to your notice.

[English)
SHRIMATI KISHORI SINHA
(Vaishali) : Mr. Deputy Speaker, the

statement given by the Minister shows that
the position is satisfactory. We are calling
the attention of the hon. Minister to
increase in prices of sugar, vanaspati,
edible oils and other essential commodities,
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The hon. Minister has more or less accepted
the fact of increase in prices of some
commodities.

The House discussed fall in prices of
agricultural products. Today, we are dis-

" cussing the imcrease in prices. Wholesale
~ prices of all commodities

during last
five years has gone up by 87 per cent

 whereas prices of paddy and wheat have

gone up by only 30 per cent and 37 per
would like “to
know why the prices have gone up when
inflation rate has not risen. May I know
whether government propose to investigate
the reasons for high costs of production of
sugar as claimed by sugar mills. We have
surplus foodgrains as claimed by the
Minister. Then why is it that off-take of
wheat from Food Coiporation godowns is

less ? Is it becaus® of the higher price
“than what is ruling in-the market ?

Despite constant vigilance, the prices
of these commodities including vegetables

have gone up. May I know the reasons
for this situation ?

[Translation] ,

SHRI ZAINUL BASHER (Ghagipur) :
Mr. Duputy Speaker, Sir, today we are in a
peculiar situation. On the one hand the
Government are giving the statement that
there has been improvement = in the
price situation and they have statistics
to show it and on the other hand
we have the open market before us.
In the market the prices of commodities
are increasing whether these .are commodi-
ties of daily use or other commodities. It
is better to agree with the Government,
but we cannot close our eyes to the
realities of the market. The prices of com-
modities are continuously increasing. After
all what is the reason ? On the one hand
the Government itself is increasing the
prices of commodities like sugar, vanaspati,
edible oils, steel etc. The irony is that the
prices of commoditiess in the market
increase  more than the increase in the
prices made by the Government.

On the other hand, one does not get
commodities in the market at the price
fixed by the Government.” What is the
reason 7 I ‘thiok the faylt does not lje g0
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much with the Central Government as with
the State Governments which are respon-
sible to supply commodities at reasonable
prices to the people  through the Public
Distribution System. Secondly, the whole-
sale price index shown in the statement is
not correct in the sense that the wholesale
price is taken on the invoice price. The

wholesaler charges . premium besides the

price indicated by him in the invoice. When
the retailer pays premium on the invoice
price, naturally he will sell the commodi-
ties in the market at increased price to
realise tbe price paid by him. I would like
to know whether you bave some machinery
to check the wholesale price index which is
based on the invoice price or whether you
will evolve machinery in this respect. This
is a fundamental thing. So long as the
retailer does not get the commodities at
invoice price, no check can be exercised on

the fixed price.

Secondly, there are several shortcomings
in the Public Distribution System. There is
the Pood Corporation of India which is
proving to be awhite elephant in our
country. The corruption in the Food Cor-
poration of India has exceeded to an
extent that it demands bribe from the
private parties as well as the State Govern-
ments. The Uttar Pradesh Government has
drawn the attention of the Central Govern-
ment to the fact that the employees of the
Focd Corpora'ion of India demards bribe

:per bag of sugar and whesat from the
agencies of the State Governments.

I would like to know from the hon.
Minister whether the State Governments
have made any complaint to you in this
respect ? If so, what action has been taken
in this respect and whether you are getting
the matter investigated ?

SHRI RAJ MANGAL PANDEY
(Deoria) : The State Governments fight
shy of making complaint.

SHRI ZAINUL BASHER : It is a fact
that the Food Corporation of India has
been demanding bribe from the agencies of
the State Government as well as from the
State Governments. They may be demand-
ing bribe from other State Governments
also. Has the hon. Minister received

complaints to this effect and, if so, what
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action is being taken on it ? Thirdly, I
would like to submit that previously,
there was a proposal to adopt a uniform
public distribution system set up in the
whole country. According to our informa-
tion, the Public Distribution System is
runping on a sound footing in Kerala but
in other states particularly in Uttar
Pradesh, Bihar and Rajasthan it is not at
all working well. So, will the Government
consider the proposal for setting up a new
model of Public Distribution System, under
which people would get all the commadi-
ties of daily use under one roof. It is not
-enough to take action. It is not sufficient
to say that so many people have been
challaned and action has been taken
against so many people although in reality
this is not being done either by you or by
the State Governments. There is need to
reform that system. Today the availability
of many things has increased in the market.
The- supply position of a number of com-
moaities like kerosene, diesel and many
other items is satisfactory in the market.
But due to the control and the introduction
of the Essential Commodities Act and
corruption in the Civil Supplies Depart-
ment, these things are not available in the
market at reasonable prices. In the villages,

people get kerosene oil at a price higher

than the fixed price. Government should
consider removing control on the items
which are easily available and they should
be taken away from the purview of the
Bssential Commodities Act. Their avail-
ability in the market should be increased.
They should be available everywhere at
reasonable price. May I know whether it
is under the consideration of the Govern-
ment ? With these words I conclude.

[English]

SHR1 AMAR ROYPRADHAN (Cooch
Bebar) : An extra-ordinary situation bhas
arisen in the country due to steep rise in
prices of essential commodities like sugar,
edible oil, cloth, whea‘f. rice, pulses, every-
thing.

I bave gone through the statement of
Minister minutety. I am sorry to say that
the hon. Minister did not express any
anxiety on this situation. He only said in
the first para of his statement : ‘*However,
the prices of some essential commodities
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have moved up.' It is not some essential
commodities but prices have gone up for
all the essential commodities. Please go
upstairs in the canteen and you will find
what has been the price rise there. The
vegetarian thali which was earlier available
at Rs. 4/- is not available at Rs. 7.50. The
rate of non-vegetarian thali has been
increased from Rs. 5.50 to Rs. 9.60. The
rate of Buropean dishes has been increased
from Rs. 10 to Rs. 18. How can it be so much?
Are the Railways taking some profit from
that ? That is also a Government Depart-
ment. It ' is nothing but a paradoxical
situation in the country that amidst plenty
there is scarcity and the price of all
essential commodities have gone up. It is
the rural people who suffer the most
becausz the growers are not even getting

the price which is fixed by the Government, -

through FCI, JCI or whatever agency they
have, for wheat, rice, jute, cotton oilseeds,
etc. This is your mixed economy and this
is your economic policy.

Regarding so many statistics and
figures given by the hon. Minister I would:
only like to say that these are the jugglery
of figures. I hope the hon. Minister will
agree with me that there had been a fall in
intake of foodgrains through the public
distribution system to the extent of 3
million tonnes in 1984 as compared to
1983. Do you know what is the reason
behind it? Is it not a fact that the poor
people in the rural arcas do not have the
capacity to purch‘ase these foodgrains which
are sold through ration shops 7 Do you
know that there is no such arrangement to
maintain a separate cost of living index for
these people? 1Is there any separate
arrapgement to maintain the cost of living
of these people ? Then how can you say
that such and such figures are found to be
correct ? You cannot say that. When these
people connot takeg their wheat, rice, edible
oils and other things from the public
dfstribution system, how can you calculate
these figures ? The hon. Minister koows
that "there are some items like kerosene,
sugar, medicines which are more costly in
rural areas than in urban areas. In Delhi
you may get them at a lower price or at
fixed price, but in the rural areas you have
to purchase them at a higher price.
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As soon as the Government will declare
a new policy, the prices will go up. A few
days back the Government has announced
the new ‘textile policy and as a result of
that, the prices of cloth have gone up by
25%, ‘to 509%,. It is also a tragedy that the
handloom weavers are not getting the yarn
at a reasonable price. Recently, certain
concessions have been given to sugar and
edible oil manufacturers and know the
reaction in the market. In the Delhi
markets, already there are four-fold prices
of surgar prevailing. Through public distri-
butiou system it is being sold at Rs. 4.40
which is going to be raised to Rs. 4.80; the
imported sugar is being sold at Rs. 5.65:
the real open market price in the urban
areas—that is, in Delhi proper itself—is
Rs. 8.50 to Rs. 10; and the real open
market price in rural areas is Rs. 10 to
Rs. 12. There .are four types of prices
prevailing and you are giving pubh‘éity
about the availability of sugar at reasonable
prices. In reply 10 Question No. 12, the
hon. Minister said that in order to remove

‘misapprehensions from the minds of the

general public about the quality of imported
sugar and to make them aware of its avail-
ability at ressonable prices from various
distribution channels, beth the Delhi
Adminpistration and the Food Corporation
of India have been giving publicity throush
T.V. and other media. Why are you giving
publicity 7 If the people need sugar, they
will buy ' it. What is the reason for giving
publicity and misusing the money ? It is
creating so many confusions in the minds
of the consumers. To justify the price hike
in sugar, you are saying that previously the
price of ‘sugarcane of 8.5 per cent was
Rs. 14 per quintal  whereas now it is
Rs. 16.50 per quintal. If 1 take your
argument to be correct—though I do not
agree with you—even then it should not be
more x‘han thirty paise per kg. You have

'given 8o many statistics, but even then if

you calculate it, it should not be more
than thirty paise. That means Rs. 10 per
quintal is being charged more ? For whom
are you charging these Rs. 10 per quintal
more ? Is it just to satisfy the millowners ?
I know you have got bindings and you
must satisfy them by raising the price in
this manner. :

It is a loog standing demand of the
people in general aud the Opposition
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Members in particular, not only in this
House but outside also, that fourteen items
like. rice, whear, oil, coal, pulses, etc.
should come under the direct control of
the Government and must be distributed
through the public distribution system. But
you have not made arrangements for that.
You are only saying that Government is
keeping constant surveillance on their
prices. We do not agree to that. The only
solution of this is to make available,
through public distribution system, all the
essential items.

Secondly there should not be any dual
or triple or quadruple price. There should
be only one price in the market. The
Government itself should ensure this to the
consumers. I would like to know whether
the Government agrees to this or nct.

{Translation]

SHRI SUBHASH YADAYV (Khargone) :
Mr. Deputy Speaker, Sir, from the state-
ment made by the hon. Minister it looks as
if the Mipistry of Civil Supplies wants to
take the entire responsibility regarding the
price control. I want to make it clear that
it is beyond the capacity of the Ministry
of Civil Supplies to handle the price
control all alone. Unless several Ministries
take some decision collectively, after con-
sultations with each other, it will be
difficult to control the price rise.

I feel that there has been a fall in the
prices of the essential items and also in
their production. The Ministry of Agricul-
ture will have to consider whether decline
in the production of sugarcane is due to
shortage of better quality sceds; or whether
there has been any shortcoming in our
policy ? Have special efforts for more
sugarcane production not been made ? We
will have to think as to what are the
reasons for the shortfall in sugaicane

production ?

Sometime th- rise prices is due to the
policies of the Commerce Ministry also.
Sometime the prices rise due to some
decision of the Finance Ministry also. If
the hon. Minister is of ‘the view that he
will be able to control the prices
through his Ministry or the Decpartment
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alone then he is grossly mistaken. To
control the prices, collective -efforts will
have to be made by differcnt Ministries.
Only then the prices will be controlled.

During the last one year or so the
role of the Ministry of Agriculture in the
matter of agricultural production and
sugarcane production has- not been very
envious. We can also say that the Ministry
of Agriculture ‘has not made any serious
efforts. That is why the production of
sugarcane has been falling constantly. As
several other hon. Members have pointed
out, the decisions taken by the Government
also play a vital role in agricultural pro-
duction, specially in the matter of control-
ling their prices. If the hon. Minister
wants to handle this issue, Ministries of
Finance, Agriculture, Food and Civil
Supplies should discuss the matter together
and take a collective decision. The most
important role in the price rise is played
by the intermediaries,

The Ministry of Food should enforce
the distribution system in an efficient

‘manner. The people who can help us and

are not invulved in it at present, should
also be asked to cooperate. The coopera-
tives, chairmen and the managers of the
cooperative  banks, small cooperative
societies, wao can play very important
role in controlling the prices, should also
contribute their mite. There is npeed to
discuss the matter with them.

I may tell you that they too have
certain practical difficulties. The Agricul-
ture Bank, NABARD is going to earn a
profit of about Rs. 150 crores. Mauy co-
operative’ banks have constantly” been
praying that they should be provided credit
on concessional rates of interest for running
this scheme. But the requests of the co-
operativé banks have never been taken
seriously. The result is, they are forced to
do this work at 18 per cent rate of interest.
Ultimately, it affects the prices.

I would like to request the hon,
Minister that there is need to review, at
the pational level, his scheme regardng
measures to enforce the systéin of distribu-
tion as well as ouf conception of the
scheme regarding enforcing (his sy'ilem
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through cooperative banks. We should sit
together with them and discuss these
schemes, and mutually remove each other’s
difficulties. Only then we will succeed.

I would like to make it clear again that
the Ministry of Agriculture or Ministry of
Civil Supplies alone will not be able to
control the price rise. With these words
I draw the attention of the hon. Minister
towards this problem.

[Englizh]

__ «S8SHRI K.P. SINGH DEO : First and
®oremost, T would like to thank the hon.
Members for their useful suggestions which
will be examined and given the highest
considerations and they will be looked at
objectively. I had, at the outset, given a
resume - of the price situation. I was not
trying to justify anything; but I gave a
factual information. I told the House what
the prices were in 1983-84 and how they
bave been fluctuating. And it is in the
backdrop of these things that various
measures have been taken and this I wanted
to share with the House. Therefore to
charge it as jugglery offigures, as has been
said by my friend from Cooch Behar is not
proper. There was no jugglery whatsoever.
These figures are available in every Govern-
ment document. I am happy to say that
the latest reports which have come regard-
ing the wholesale price index for the week

ending 9th November has shown a' down-’

ward trend of 0.3 per cent after the 2 per
cent which had been there. This pheno-
menon of price rise is in the backdrop of
plenty of foodgrains and plenty of avail-

ability as mentioned by some hon. Members,

It seems paradoxical that this happens at
a time when we have plenty of food and
plenty of availability in all parts and there
is no dearth of essential commodities in the
various States. Yet, the fact gcmains
that the prices have risen. Nobody is
denying it. But the figures only go to
indicate that the level of price r'ce this year
(for the various periods which I have read
out) has been comparatively low, as com-
pared to'last year and the year before last.
That is what I was secking to do. T was
th&t it is only because of the
taken by the Gevernment for supply
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management of various essential com-
modities and supply management generally
as such, that it has been kept reasonably
under control. The twin objectives of our
policy is to attain self sufficiency and self
reliance in foodgrains also. Keeping this
in view, Government has taken certain steps
which have been menticned previously in
the form of answers to questions by my
distinguished predecessor. The Finance
Minister himself in his statementon 19
November in announcing certain schemes
for the weaker sections of society, has also
stated that we must encourage our pro-
ducers and our farmers. All Members of
this House and the other House are con-
cerned about it. Both in Parliament and
outside we take the stance that we are for
the farmers; we are for a better deal to the
farmers; we are for better, renumerat ve
price to the farmers; and they must ibe
encouraged to produce more and better

" incentives must to given to them to increase

production, so that dependence on imports
will be stopped, we may be able to conserve
scarce foreign exchange resources and the
reduction in the outgo of foreign exchange
will be maintained, and there will be
easier availability and more supply in the
market and the question of demand and
supply (which is the cause of price rise) is
maiotained and stability in price s
achieved. This is also the apperehension of
the hon. Members. Mr. Amar Roypradhan
said thuat I did pot show anpxiety in my
speech. It is not a Bharat Natyam dance
or Odissi dance that through abhipaya I

- will show various moods and expressions.

It is a question of taking certain positive
steps; Government taking a system,
approach and taking an integrated approach
and integrated view of the entire thing and
a balanced approach between the fequire-
ments of the consumer and the require-
ments- and the role of the producers. It is
& vicious circle. Again, it is a question of
supply and demand. If the farmer does not
get remunerative prices, he gets discouraged
from going in for that particular type of
crop. If prices fall, then the next year we
feel the pinch of shortages and then we
have to go in for heavy imports which
mean again the prices get hiked up, as it
happened over the last two years in case of
sugar, and lmporta had to be made. There-
fore, it is a question of taking a balanced
view, keeping the consumer and the
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producer in the picture so that we do not
fall into the shortage trap or the import
trap, as has been bappening before.

I would like to answer the individual
, points made by the hon. Members. Shri
vVirdhi Chander Jain mentioned about
prices and farmers not gcﬁmg remunera-
tive prices. That is exactly because of the
reason that we bave raised minimum support
price. Because the farmar was not getting
remunerative prices, we have sought to
raise the support price both of paddy,
wheat, sugar and also =dible oils.

MR. DEPUTY SPEAKER : The main
agitation is that the middlemen'are playing
the role. The farmers are not able to get
competitive price. How to rectify it ?

SHRI K.P. SINGH DEO : You are
right. 1 will come to it. As regards sugar,
he mentioned we have raised from Rs. 4.40
to 4.80. This is a deliberate and con-
sidered decision which has been taken. This
is not taken just by a few people sitting
together and doing it. This decision has
been taken on the advice and the recom-
mendations of the Committee on Agricul-
tural Costs and Prices who have also
recommended that the statutory minimum
price for sugar shouild be Rs. 16.50. We
have requested the States that they should
maintain the prices within Rs. 24/-. There
is also the Bureau of Industrial Costs and
Prices who do the costing of crushing on

the entire operation of sugar recovery from

sugar. cape. That comes to about 30 paise
which Shri Amar Roypradhan was saying
that how is it that 30 paise is going there
and 10 paise to the millers. It is not going
to the millers. That 10 paise is the various
DA and taxes apd what not. That comes
to 10 paise. Otherwise, the Bureau of
Industrial Costs and Prices have calculated
that it is 30 paise per quintal which is the
cost of operation. That is how this 40 paise
difference which he has mentioned .is also
taken into consideration.

By raising the price of sugarcane from

Rs. 14 at the moment, to Rs. 16.50,
although there will be Rs. 2.50 paise rise
for levy sugar, this has been offset by
reducing the levy quota from 659, to 55%.
In the peak year 1982-83, the sugar pro-
duction has gome up to about 85 lakh
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tonnes. But again, during the year before
last, it came down to 59 lakh tonnes. Our
requirement is around 80 lakh tonnes and
levy requirement is 40 lakh tonnes. On the
calculation of 425 grammes per capita per
month, it comes to 3,13,000 tonnes per
month and in a year it comes to 37 lakh
tonnes. Besides defence and festival require-
ments and other occasions, it comes to
about 40 lakh tonnes. In a production of
about 60 lakh tonnes, 40 lakh tonnes comes
to two-thirds. Therefore, the levy has been
kept at 65% to 359,. This year due to
certain steps having been taken by Govern-
ment to improve and encourage the
farmers to go in for sugarcane production,
there was reduction by 13%, in the avail-
ability of sugarcane production. There was
diversion from sugar to khandsari, gur and
other areas. It is expected that the sugar-
cane as well as sugar production will go
up. Therefore, the availability in the free
market has been sought to be done at 35
and 45-because 55 per cent levy would
meet the levy requirement. And this will
givan better liquidity to the millers so that
they will be able to make prompt and
better payment to the farmers. Therefore,
a package has been done. Not only for
this year, but we have already announced
Rs. 17 per quintal for the next year also.
Therefore, there is no uncertainty as far as
the producer is concerncd; he knows what
he ,is going to get next year. As we did in
the case of wheat—Today Punjab is having
a bumper crop, Haryana is having a bumper
crop, Uttar Pradesh is having a bumper
crop—we would like to do the same thing
for pulses, edible oil and sugar, so that
there is easier availability, we do not have
to resort to imports, the farmer is
encouraged, the producer is encouraged,
there is more production, there is more
availability in the market. Then the prices
will be stabilised. This is also the desire
of the hon. Members on both sides of the
House.

Shri Virdhi Chandér Jain mentioned
about vanaspati price having been raised.
This has also been a deliberate and deter-
mined effort by Government to cut down on
imports, to save foreign exchange, to
conserve foreign exchange and at the same
time to give price support to the farmers.
Because yesterday as well as, I am told,
this afternoon also there is a discussion;
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in the other House also we bad discussed
the question of fall in prices of the indi-
genous edible oil. It is a damper to the
farmer for growing crops. This is a vicious
circle, and unless we arrest it, we will
again fall in the import trap of edible oil.
So, this is a deliberate attempt by the
Government to see that production goes up,
our dependence op foreign countries goes
down and the farmer 'gets remunerative
prices. A balance is being kept between
the consumer and the producer by supplying
commodities through the public distribu-
tion system at cheaper rates and by
expand'ng the public distribution system
from 2,60,000 units to 3,20,000 units in
this Plan. The Finance Minister, on the
19th, has given the entire thing. I would
not like to read out the entire statement.
There are three or four steps which have
been taken to. look after the weaker sections
of the society, the vulnerable sections of
the society, by giving them a concessional
price and at the same time expanding and
strengthening the public distribution system
and even belping the State Governments by
subsidising to a tune of about Rs. 45
crores—only in this one year. Therefore,
Government is determined to help the
farmers and also keep in mind the interests
of the consumers and make things available
at the prices fixed by the Government by
expanding the public distribution system.

One hon. Member has said that most
of the fair price shops are in the urban areas.
It is not a fact. 1 will give you the details.
At the moment there are 3,20,551 (fair
price shops throughout the country, out of
which 2,50,000 are in the rural areas and
only 70,488 are in the urban areas. If ‘my
mathematics are correct, I think, the ratio
is 4 : 1, four in the.rural areas and one in
thé urban areas. So, it is not «a fact that
most of the fair price shops are the urban
areas. More are in the rural areas, and we
are going to increase them further, accor-
ding to the Finance Minister’s statement of
19th; we are going to the remotest part,
even where the public distribution system
does not exist; there also we belp the State
Governments to set up a distribution

13.00 brs.
system for the weaker sections of the society,
tribals, for children, for nursing mothers,
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for pregnant mothers and other vulnerable
sections of the socity.

Sir, now I come to Smt. Kishori Sinha's
queries. She wanted to know why wholesa le
prices have gone up, about high cost of
production, abouut surplus production and
high prices. Sir, I have mentioned that it
has been a deliberate attempt to help the
farmers. by raising the support price. Natu-
rally when you raise the support price, it
is bound to have an effect on the consumer
price and the retail price also.

Shri Zainul Basher mentioned 'rcgard-
ing public distribution system, the FCI and
the complaint by the UP Government. He
is right: In the meeting of the food and
Civil Supplies Ministers, which was convened
before the session of the Parliament, the
representatives from UP did bring to our
notice that some money was being asked for
by certain people in the FCI godowns. This
particularly in Lukhnow and Kanpur areas.
Whether it is the FCI people asking for it
or whether it is the labour which is asking
for it—the contract labour or the depart-
mental lJabour—the CBI and the FCI have
been commissioned to enquire into it to
take necessary action.

I would also like to tell you that wher-
ever corruption has been found oflthis nature
or of .other nature, actions have been taken
immediately. More than 76 cases have come
to our notice. Steps have been taken
against 76 officers to curb malpractice and
corruption in the recent past. I cap assure ‘
the House that no step will be held back
or no effort will be spared to sort out and
weed out corrupt elements in the FCI or
in any other department in the Government.

Shri Zainul Basher also mentioned
regarding FCI being a white elephant and
the corruption being rampant there. I would
just like to mention that FC] seems to be
the whipping boy of everyone, for all ills in
the country FCI seems to be the culprit or

_ the root cause. It is like giving a doga

bad name and killing it too. If you see the
main growing areas, they are Punjab,
Haryana and U.P. There the procurement
of wheat by the FCI is only 13.39%,. In
Punjab it is 27.49%,. in Haryana it is only
30.29%. In a total production of 148
million tonnes in the country, the FCI
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operations are oanly limited to
29 million tonnes. It comes to about 12
to 139 It looks as if all the ills in the
country, all the corruptions in the country
and all the white elephants in the country
are attributable to FCI. FCI is giving price
support, so that during surplus time farmers
get the remunerative prices, during scarcity
time because of the buffer operations, people
don’t suffer from the lack of availability of
adequate essential commodities and there-
fore,. both during deficient
surplus period, FCI has its operation as a
market support or availability and reaching
specially the weaker sections of the
society. '

Now, FCI1, for the last two years have
cut down on the storage and transit losses
by Rs. 15 crores last year and a year before
last and Rs. 25 crores this year by taking
various concerted steps. In a turn over.of
Rs. 17,200 crores the losses due to transit,
storage as well as pilferage or damage has

been only Rs. 140 crores. I would like to

know which organisation in this country
with such a huge turn-over does not have
any aberration in its operations or any losses
or any corruption. Because this organisation
is not present here and we are free to say
anything we like, must we condemn an
organisation ? ....., (Interruptions) 1 never
disturbed you or in interrupted you. I am
not yielding. Please sit down...,

SHRI ZAINUL BASHER : I may say
that it is my right. And I would like to

clarify....

MR DEPUTY SPEAKER : Let him

finish.

SHRI ZAINUL BASHER : Ho s
looking after FCI. Why should be say like

this ?

SHRI K.P. SINGH DEO : Asan hon.
Member I expect my colleague to be
objective..,. 44

SHRI ZAINUL BASHER : We are
very much objective.

SHRI K.P. SINGH DEO : 72000 people
will be demoralised if the highest lcgisla-
ture in the country chooses to condemn

AGRAHAYANA 1, 1907 (SAKA)

period and

Calling Atteation 322

them day in and day out without substan-
tiating any of the charges.,..(Interruptions)
This loud noise cannot cow down
anybody.

SHRI ZAINUL BASHER : No question
of cowing down anybody.

SHRI K.P. SINGH DEO : If you just
keep on making wild charges, I am not
going to accept them. I deny them.

SHRI S. JAIPAL REDDY : I wish it
was discussed under 193.

MR. DEPUTY SPEAKER : That i~
over.

SHRI ZAINUL BASHER : He is taking
up the cause of FCI. He is doiug that.

SHRI K.P. SINGH DEO : Shri Amar
Roypradhan mentioned about the extra- .
ordinary situation arising out of the steep
price rise and he also mentioned about
some jugglery of figures which I have
already answered to him. He also mentioned
that sugar is selling between Rs. 8.50 and
Rs. 10 and 12. Nowhere is sugar
selling at that price. In the other House

also..,.

SHRI AMAR ROYPRADHAN : You
please come along with me to the Gole
Market.

SHRI K.P, SINGH DEO : I will be too
happy.

Sugar in Delhi is selling at around Rs.
7.30 on an average but if is selling at any
place at a higher price, you please let us
konow. We will make inquiries. It is not
selling at Rs. 8.50. It is selling at between
Rs. 7.30 and Rs. 7.50. It is because the
supply to Delhi comes from UP and there
is the octroi duty and all that, So it is a
little expensive than at other places.

T think T have answered most of the
points. 1 would like to sum up by saying
that the Government is équally concerned,
if not more concerned than the hon.
Members as far as price rise is concerned.
But, at the same time, the Government is
also conscious that it must take a balanced
view to sece that the producer does not
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suffer and if the producer suffers, then
production suffers and if production suffers,
then we come into the scarcity syndrome
and again we will have to import and our
vital foreign exchange will have to be
spent. So we will have to conserve our
foreign exchange and we have to attain self-
.ufficiency and self-reliance. Therefore, we
have to suffer a little while and tighten our
belt if we have to attain self-sufficiency
Therefore, in this paradoxical situation we
have not lost sight of tne weaker sections
of the society, the more vulnerable sections

of the society. Therefore, the Prime
Minister, when he was addressing _the
National Develoment Council, made a

policy statement that the Government would
come out with a scheme for the ameliora-
tion of the weaker gections of the society
and also for creating the purchasing power
which is not available which many hon.
Members have referred to, and, therefore,
there is no off-take, It 1is because of that
NREP, RLEGP programmes are being
augmented to increase the coverage of the
vu'nerable sections=--an additiona! 100 million
or the 50 million people will be covered in
1985.and it will go on till 1987 and these
vuln-rable -ections of society will be given
atl a cheaper price—- wheat at Rs. 1 50 and
rice at Rs. 1.85. All these will continue
upto 31st March 1986 and by expending the
public distribution system and going into
the interior places, we wili be focussing our
attention to more vulnerable sections of
the society.

SHRI ZAINUL BASHER : How will
he strengthen the public distribution
svstem ? He is a very efficient Minister.

MR. DEPUTY SPEAKER
do it,

He will

SHRI1 K P SINGH DEO : Hon, Mr.
Zainul Basher is a very experienced and
senior Member of this House He himself
mentioned that it is the State. Governments

who are in charge of the public distribution

system. ...

SHRI ZAINUL BASHER : I have
asked that there was a talk of a model
PDS....
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SHRI K.P. SINGH DEO : Let me’
finish. Why should you interrupt me in
between ?

Therefore, the State Governments have
been requested to strengthen the PDS and we
are prepared to help them out. They are
also enforcing the Essential Commodities
Act. Wherever there is unfair trade practice
punitive action is taken. All the Chief
Ministers have also been addressed to. The
Food Ministers have been addressed to.
They bad - also come down to
Delhi. Our officers will. be going from
Monday onwards to various States and
especially to States which have a large
pumber of people living below the poverty
line and cover the whole of India in pbases
within next fortnight so that wheréver there
are any problems or grey arecas or weak-
nesses in the public distribution system
and where the State Government needs our

help we are prepared to extend a helping
hand. ‘

There are some States like Kerala
Tamil Nadu and Andhra Pradesh who have’
done very well under the public distribu-
tion system. We are also helping them with
additional stocks of rice and wheat. We
are out to help anyone who is improving
its public distribution system both in kind
funds and expertise. '

MR. DEPUTY SPEAKER : According
to the present norm one fair price shop is
provided for 1000 people. Toere are many
villages with less than 1000 population. So
three to four villages are clustered togetbc;
and attached to one fair price shop with
the result many people have to walk three
to four kilometers to reach the fair price
shop. Secondly, many people in the rural
arcas are not able to have their ration
cards even though their names figure in the
voters’ list. I would like to suggest that
instead of 1000 norm you may reduce it to
500 and secondly these who are not able to
get the card they should get it. In the
votors® list their names are there but they

are not able to get the card. You may
please plug these loopholes.

SHRI K.P. SINGH DEO : Sir, I am
very gl"ateful to you for mentioning this.
Today's debate has given us a lot of

points. Your State has an efficient puhlic
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distribution system. It is the only State
where the entire thing is departmentalised.
We will look into the drawbacks which you
have mentioned and advise the Tamil Nadu
Government accordingly. The public dis-
tribution system is entirely handled by the
State Government and we are willing to
help them financially and technically. This
is one of the drawback that remote areas
are being left out and this is where we are
exercising.

13.12 hrs.

Lok* Sabha than adjurned for lunch
till fifteen minutes past fourteen of the
clock.

A — py—t—

re-assembled  after
Fourteen

The Lok Sabha
Lunch at Nineteen minutes past
of the Clock.

[Mr. Deputy-Speaker in the Chair)

[English)

MR. DEPUTY SPEAKER : Now state-
ment to be made by the Minister of
Parliamentary Affairs and Tourism. Shri
H.K.L. Bhagat is not here. Mr. Ghulam
Nabi Azad may please make the
Statement.

L

BUSINESS OF THE HOUSE

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM  NABI
AZAD) : Sir, with your permission, I rise
to announce that Government Business in
this House during the week commencing
25th November, 1985, will consist of :

(1) Consideration of apy item of
Government Business carried over

from today’s Order Paper.

(2) Discussion on the Third and Fourth
Reports of the Commission for
Scheduled Castes and Scheduled

Triwl

(3) Considera’ion and passing of :

(a) The Delegated Legislation
Provisions (Amendment) Bill,
1985 as passed by Rajya
Sabha.

(b) The Dock Workers (Safety,
Health and Welfare) Bill,
1985.

(c) The Sales Promotion Employees
(Conditions of Service) Amend-
ment Bill, 1985.

(4) Discussion on the Resolutions seek-
ing disapproval of the Payment of
Bonus (Amendment) Ordinance,
1985 and the Payment of Bonus
(Second Amendment) Ordinance,
1985 and consideration and passing
of the Payment of Bonus (Second
Amendment) Bill, 1985.

(5) Discussion on the Resolution seek-
ing disapproval of the Aircraft
(Amendment) Ordinance, 1985 and
consideration and passing of the
Aircraft (Amendment) Bill, 1985.

(6) Discussion and voting on the
Supplementary Demands for Grants
(General) for 1985-86.

SHRI SRIBALLAYV PANIGRAHI
(Deogarh) : 1 beg to submit that the
following matter be included in the next
week’s Government btisiness.

For quite some time past, people of
Orissa have been demanding the creation of
a separate coal company comprising of
Talcher Coal Mines in the district of
Dhenkanal and Ib Valley Coal Mines in
the district of Sambalpur which are at
present being administered from Ranchi,
the headquarters of the Central Coal
Fields Ltd. and from Nagpur, the head-
quarters of the Western Coal Field Lid.
respectively. The coal discovered in Orissa
is ideal for genperation of power. In fact,
the largest quantum of thermal grade coal
in the country is available in Talcher and
Ib valley coal fields in Orissa. At least
10,000 MW of power can be generated
every year by utilising the available coal
and that too for long 100 years.
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Thus, though there is full justification
for the demand to set up a separate coal
company in Orissa for proper exploitation
of this hidden treasure, this has not been
favourably considered, while two new coal
field subsidiary companies were created
very recently. This has resulted in serious
discontentment and resentment among the
people. This should be viewed in proper
perspective and if not possible to start a
company immediately, at least to start with
two separate coal divisions one at Talchar
and another at Id valley should be created
and areas of operation be rapidly expanded
according to a well prepared plan and
programme. Besides, there should not be
any further delay in setting up two super
thermal power stations at these two
places—Talcher and Id valley which con-
sidered from all aspects are the two best
gsites for such projects in the whole of the
country.

SHRI BASUDEV ACHARIA (Bankura) :
I request that the following matter be
included in the next week’s business.

Kendriva Vidyalaya Sangathan staff
Association has resorted to a fast unto
death by four of its members and a relay
fast in groups of 5 each for 48 hours from
20th November, 1985 at Boat Club, New
Delhi to press for bilateral negotiation for
"solution of long overdue demands as also
to have multifarious corruption allegedly
prevailing in the Sangathan proved by
CBI.

The persistent efforts to hbave the
problems sorted out accross the table
bave proved abortive. I would urge upon
the hon. Minister of Human Resources to
break the impasse so that the lives of the
fasting employees.are not endangered.

SHRI K.N. PRADHAN (Bhopal):
Sir, I request that the following may be
included in the Agenda for the _next
week :—

The scheme of Reserved Trained Pool
was introduced in Postal Services in 1980
and in Telcom. services in 1981. Today
more than 11 thousand'workers are engaged,
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whose monthly emoluments never exceed
Rs. 400/-.

In 1982, the Department had conveyed
its decision for their regularisation. Accord-
ing to this decision, the candidates in
Reserve  list constitute a standing pool of
trained reserve after training and would be
absorbed against regular vacancies.

But due to ban on recruitment with
effect from 31-1-1994, their hopes have been
shattered.

The Supreme Court has recently ruled
in its judgment that casual employees
doing the same work as the regular
employees are  entitled to get the
same salary and service conditions.

So it is necessary to lift the ban and
absorb all these RTPs who have been
trained.

Secondly, there are about six lakhs of
employees in 54 Transport Undertakings
of various State Governments and Munici-
pal Corporations etc. Besides there are
emp'oyees of private transport undertakings
and goods transport. )

There are no uniform service conditions;
wage structure or other facilities for these
employees. The management take full
advantage of the situation and fix arbitrary
pay scales and service conditions.

It is not only just and proper but also
absolutely necessary that there is uniform
pay scale and wage structure for these
employees. This can be possible only by
setting up a wage board preferably statutory
to fix the wage structure, service conditions
etc. throughout India.

SHRI CHIANTAMANI PANIGRAHI
(Bhubaneswar) : I give notice for sub-
mission of the following item of business to

be included in the next week’s Agenda of
the House :—

The present site for the establishment
of the National Pocket Testing Range of
the Defence Ministry at Balipal in the
district of Balasore in Orissa which was
selected long ago in the year 1979 has
evoked widespread discontent and resent-
ment among the people of this area which
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is one of the most fertile and very densely
populated region of the State and there is
an appeal  from the one lakh displaced
persons for shifting this project to other
‘much less and very sparsely populated and
suitably placed location in the 300 mile
long coastline of the Orissa State.
The people of this area earn annually
30 lakhs of rupees from various cash crops
like betal and coconut and from fish
catch. :

In view of this growing discontent, I
-urge upon the Government to include this
subject for a thorough discussion in the
next week’s business of the House.

SHRI V.S. KRISHNA IYER
(Bangalore South) : Sir, I request that the
following may be included in the Agenda
for the next week :

Complaints are being received about
the bad quality of rice being supplied by
the Government of India for distribution
through public distribution system  in
Karnataka. It is found that the quality is
considerably below the specifications and
contains high percentage of broken and
foreign matter. Karnataka has been request-
ing the Focd Corporation of India, New
Delhi to supply rice from Andhra Pradesh
which is of a superior quality. Though the
Chief Commercial Mapager, FCI has
assured of strict observance to the quality
control aspects of the stocks despatched to
Karpataka, things have not improved. It
is urgent that the Government of India
gshould give strict instructions to the FCI
to supply good quality rice for distribution

to the card holders through public distribution

system.

SHRI SOMNATH RATH (Aska):
I submit the following matter be included
ip. the Government Business for the week
commencing from 25th November 1985.

One of the most disturbing dimensions
of the environmental crisis we face at
present is the dearth of knowledge or
awareness about it. It is not what we know
about it, but rather what we do not know
about it, that is of fundamental concern.
Man’s economic activity is adversely affect-
ing the patterns of our climate. The
knowledge gap is a matter of great concern.
This gap must be filled up by all out efforts.

The environmental awareness must be
inducted into the natural system as early as
possible. Comprehensive legislation and
launching of concerted and strong compaign
is necessary for the protection of environ-
ment. A critical public awareness should
be developed which can be dome by the
effective utilisation of mass media like
radio, TV, cinema and the like.

The new educational policy proposed
to be introduced should reflect the
mechanism of spreading environmental
awarepess. Our esteemed Prime Minister
has appropriately emphasised upon the
importance of environment.

It should be borne in mind that most
of the teeming millions of our country are
living in rural sector. The patural system in
the country side is very much affected.
Seminars and workshops should be arranged
under the patronage of Government at
grassroot levels so as to foster environ-
mental awareness.

Rescarch studies on environment should
be encouraged. Research institutions should
be set up at the national as well as the
State levels to explore the further revenues
for the protection of environment.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Mr. Deputy Speaker, I want
to .raise the following two points for
inclusion in the agenda for next
week :—

1. The discussion on 7th Five Year
Plan documents should be taken up in
coming week’s bussiness.

2. A discussion of the document entitled
‘Challenge of Education—a policy perspec-
tive laid on the House on 20th August, 1985
should be thoroughly discussed in the Lok
Sabha for consulting Lok Sabha Members
in formulating the policy on education.

SHRI S.M. BHATTAM (Vis:kha-
patnam) : Sir, I request that the following
may be included in the Agenda for next
week :—

Recently thousands of people in Visakha«
patnam, Andhra Pradesh experienced serious
beadache, watering of cyes and respiratory
problems due to release of toxic gases by
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the local oil refinery. It is reported that
HPCL refinery is being expanded and that
the Prime Minister is going to inaugurate
the commissioning of this expansion
programme during the middle of November.
It is reported in the newspapers that the
pollution must have been caused as result
of power failure in the industry or leakage or
overloading of the combustion units of the
flare-stack. Normally such problems should
have been visualised by the State Pollution
Control Board and
Environment of the Union Government
who are expected to give due clearance for
such expansion programmes. It is not
known whether the industry has secured
clearance for commissioning its expansion
programme from the State Pollution
Control Board -and the Department of
Environment of the Central Government.
Even now the industry must be directed to
take necessary steps to obtain the clearance
after due submission of the environmental
impost reports and the emergency response
systems to meet any unforeseen disasters
like acaidental leakage of poisonous gases
or fire accidents, or oil spillages from the
storage tanks. This plant is located in
close proximity to the port godowns, and
the establishments of the Indian Navy
which are exposed to great risk.

I urge the Government to initiate neces-
sary action to see that the pollutants from
this refinery either accidentally or otherwise
do not cause undue damage to public health
and welfare in Visakapatnam.

[Translation)

SHRI KALI PRASAD PANDEY
(Gopalganj) : Mr. Speaker, Sir, the
following matter may be included in the
Business for the next week.

. The National Highway starting from
Pipra Kothi in North Bibar on Indo-Nepal
border to Distt. Gopalganj-Badhna Kuti on
U.P. border, via Dumaria bridge, is in a
miserable condition. 10 to 11 thousand
vehicles pass through it for different parts
of the country but this Highway is ony 11
feet wide and has been damaged and different
places, with the result that many vehicle
are over turpned. There was a time when
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Bapu has come through this way to
Champaran to launch his Satyagrah.

I, therefore, request the Government of
India to widen and repair this Highway
so that the traffic facility on this road
improves.

[English]

SHRI ANIL BASU (Arambagh) : Sir,
the following item may please be included
in next week’s agenda :—

Chinsurah Telephone Exchange (within
greater Calcutta area) is one of the very
busy exchanges. Chinsurah is the district and
divisional Headquarter of the administration
and because of a good number of important
industries, Chinsurah has become one of
the very important phone, trade and business
activities also. Very recently (about three
years now) the above telephone exchange
has been converted into an Automatic
Telephone Exchange  with microwave
facilities. Unfortunately the capacity of the
exchanges is being proposed to be secaled at
900 when there is rising demand for tele-
phone facilities with long waiting list of
prospective subscribers. It was given to
understand that/the capacityfof Chinsurah
Telephone Exchang would be augmented to

1200 to implement the programme of augmeta-
tion. Taking into consideration the growing
importance of this administration Divisional
Headquarter and Centre of business activity
there was reportedly a proposal to start
one divisional office of Calcutta Telephone
at Chinsurah to facilitate payment of bills,
settlement of claims/disputes and other
matter.

The augmentation of capacity 900 from to
1200 of Chinsurah telephone exchange may
take place at an early date and the proposed
Divisional Office of Calcutta Telephone
is started at Chinsurah carliest.

I therefore request upoa the Governe
ment that the matter may be dicussed in
the House.

SHRI C. JANGA REDDY (Hanam-
konda): 1 beg to submit the following
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and request that they be included in the
pnext week's bvsiness :

(1) In Andhra Pradesh, there are some
scheduled areas where only tribals can
purchase, and sell their immovable pro-
perties to tribals, according to a Presidential
Order. Even non-tribal cannot sell their
lands to non-tribals. Due to this, these
non-tribals are not getting any bank loans.
Bven Government caopot purchase or
acquire lands for a public purpose.

In these areas, the non-tribals are living
for more than 100 years, i.e. since
long before the above Presidential Order.
In view of this, there is a necessity to
modify the Presidential Order, to allow
land transfer by non-tribals to non-tribals
who were living there before the Presidential
Order. Otherwise, they will have to vacate
those areas, because the banks are mnot
giving loans to non-tribals.

(2) In 1974, the President of India has
issued orders regarding employment and
admission to professional colleges on
regional and zonal basis, under the six-
point formula, and basing on agreement
with separate Andhra agitators. In A.P.
in that six-point formula, the Andhra
Pradesh State is divided into 8 zones for
the purpose of employment, but for admis-
sion to professional colleges, 'it is divided
into three regions, that is, according to
Universities located in the area.

~ Due to this, in the Andhra University
area, Osmania University area and the

Tirupati University area, more than 909,
gseats are going to candidates from Guntur—

Visakhapatnam, Hyderabad and Tirupati
respectively, because they are having
educational facilities. 1t is, therefore,
pecessary to amend the Presidential Order
go that admission opportunities for profes-
sional colleges are available equally to all
ecight zones. That means the admission
must be on zonal basis, as followed in

employment.
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SICK INDUSTRIAL COMPANIES
(SPECIAL PROVISIONS) BILL-—
Contd.

[English]

MR. DEPUTY SPEAKER ; The House
will now taken up further consideration of
the following motion moved by Shri
Vishwanath Pratap Singh on the 20th
November, 1985, namely :—

““That the Bill to make, in the public
interest, special provisions with a view
to securing timely the detection of sick
and potentially sick companies owning
industrial undertaking, the speedy
determination by a Board of experts
of the .preventive, ameliorative,
remedial and other measures which
need to be taken with respect to such
companies and the expeditious enforce-
ment of the measures so determined -
and for matters connected therewith
or incidental thereto, be taken into

consideration."”’
Mr. Charles may continue his spc_cch.

SHRI A. CHARLES (Trivandrum) : Sir,
the other day I was just pointing out the
inadequacy of Section 15 of the Bill to take
timely action against the companies and
their managements who responsible for the
sickness of the concerned industry, because
of maladministration. Of course, Section
15(1) makes it obligatory for the Board of
Directors to make a reference to the Board
constituted under Section 4; but going to
Siction 3(0); it is seen that such a report
can be give only after seven years of the
registration of the industry. I feel that seven
years is too long a period; and we are not
sure whether, inspite of the lapse of seven
years, their company might havc gone on
production. So, I would suggest that the
period might be limited to five years or, in
the case of a company that has gone on
production, to not less than three years.
So, the distinction is that that it would
be, after production, three years and,
after the date of registration, five years,
whichever is earlier, because by tha
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time these seven years are over, greatest
harm and enough mischief would have
been done, as a result of which the
company may beyond the stage of redemp-
tion. I would request the Minister to see
whether the period can be limited to five
years. I would leave it to the Minister,
because yesterday he had said that be had
an open mind on two very important
aspects. I hope he will have an open mind
on this also. I leave it to the hon. Finance
Minister to decide this.

According to clause 15(1), “*within
sixty days from the date of finalisation of
the duty audited accounts of the company
for the financial year,”” no time limit is
fixed for finalisation of the audit. I feel
there should be a time limit for finalisation
of the audit also because the Board of
Directors, as you know, can very con-
veniently postpone the audit, and by the
time the Audit Reports are received, the
whole process of liquidation might be over
there. So, I suggest in line five of clause
15(1), after sick industrial company, the
following may be added ‘‘or two month/
from the date of dose of the finnancial year,
whichever is earlier.”” If two months are
found to be too short, it can be either
three months, and I have no complaint, if
it is even four months, but there must be
a time limit. At least, after four months
of the close of the financial year, such a
report should be made. '

Then, clause 17 deals with power of the
Board to make order on the completion of
inquiry contemplated under section 16 of
the Bill. After making an inquiry, the
Board may decide whether it will be
possible to revive the industry under the
" ecircumstances; if it is npot possible, the
measures laid down in clauses 18 shall be
taken. But what are the measures proposed
to be taken under 18 they are reconstruc-
tion, revival or rehabilitation, take over of
management, amalgamation of the sick in-
dustrial company, sale or lease, ¢tc. But there
is mo proposal to take-any action against
those who are responsible for the criminal
mis-appropriation and mismanagement of
the fund, of thc company and who are
responsible for the whole malady. In the
Budget Speech, in very fine language, the
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hon. Finance Minister, has stated that bad
Managers like bad currency will be kept
out of circulation, and the whole House
has received it with great applause, but
I am sorry, the Bill does not find any
clause to ensure this promise. I would
plead that some clause should be added to
ensure that those who are responsible for
the sickness of one industry should not. be
allowed to function in other capacity in
other industry also. I would plead that in
the case of mis-conduct either omission or
commission and in the case of those who
are criminally responsible for the misappro-
priation, civil and criminal actiona should
be taken against them. The assets accumu-
lated by them should be recovered and they
“should be shown their proper place and put
behind the bars.

I would like to remind the hon. Minister
about the categorical statement made by
the Industry Minister the other day when
he was answering one of the gquestions. He
reminded that the industrial policy state-
ment of 1956 still remained the corner-
stone of the industrial policy of this country.
The 1956 resolution has pointed out the
reed for maintenance of industrial peace.
The resolution further says that in a
socialist democracy, labour is a partner in
the common task of development and
should participate in it with enthusiasm.
This is a very noble concept, but it is
really regretable that no effective steps are
taken to ensure that this concept is imple-
mented even though long 30 years have
elapsed. So, I would request the hon.
Minister to see how best this noble concept

could be implemented along with this
Bill,

Finally, I would like to make a few
suggestions. Seven years are given to

assess sickness. I suggest that five years
should be given to make the report when
an industry is sick. And I would suggest
that in the first three years of an industry
there should be a total ban on strikes.

AN HON. MEMBER : It is not the
result of the strikes.

SHRI A. CHARLES : I know, I am
very balanced. I am aware that in most
cases the management are responsible for
the mismanagement and in certain cases
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the labourers are responsible. But there
should be a balance on both sides. It is
very unhappy to see that the moment ‘the
foundation stone of an industry is laid, we
see the red flag. That is what we see in
Kerala now. The moment an industry is
set up, a strike is there. How can there be
a strike so soon ? There should be some
agreement or some mutual understanding.
I strongly feel that there should be a total
ban on strikes on any new industry.

Also, there should be one union in one
industry. In Kerala we find that there are
one hundred workers and ten unions ! It is
a disgrace really. Therc should be only one
union in one industry.

There should also be effective measures
to see that labour participation is there in
an industry. And there should also be a
clear, well defined rules to take both civil
and criminal action against mismanagement
so that responsibility can be fixed for
sickness to prevent closure of the
industry.

With the hope that the above proposals
will be accepted by the hon. Fipance
Minister 1 give my whole-hearted support
to this Bill.

MR. DEPUTY-SPEAKER : I want to
mention one thing. Mapny hon. Members
have approached me saying that they want
to speak But the time available today is
limited. So, every hon. Member may take
three or four minutes. If they want more
time, they have to wait till Monday and
speak on Monday. For today, [ request

the hon. Members to restrict themselves to

three or four minutes.

DR. DATTA SAMANT : Tomorrow
I am going to Bombay.

MR. DEPUTY-SPEAKER : You can
take five minutes and speak now. On
Monday the remaining hon. Members can
speak. You may take five minutes now.

DR. DATTA SAMANT : T have wait-
ing for four days.

MR. DEPUTY-SPEAKER : If you
want to make a longer speech, you can
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speak on Monday. Otherwise, now you
take three or four minutes.

DR. DATTA SAMANT : I will speak

‘on Monday.

MR. DEPUTY-SPEAKER : Mr. Janga
Reddy.

SHRI C. JANGA REDDY : I will
also speak on Monday. -

MR. DEPUTY-SPEAKER : Shri
Natarajan.

SHRI K.R. NATARAJAN (Dindigul) :
Mr. Deputy-Speaker, om behalf of the
AIADMK, I support the Sick Industrial,
Companies (Special Provisions) Bill, 1985.

I would like to make some suggestions
for the consideration of the hon. Finance
Minister. The Bill seeks to revive the sick
industries but excludes the small sca.e
industries from the purview of the Bill. The
reason given is that there are a large
number of small scale industries which
cannot be dealt with by the Board. That ig
the very reason why the small scale indus-
tries should be brought under the purview
of this Bill.

PROF. MADHU DANDAVATE : They
feel that the sickness in small industries is
also small. '

SHRI K.R. NATARAJAN : It is the
policy of the Government that workers
should be given an opportunity to 'partici-
pate in the managrment of the industries.
Here there is no provision for such partici-
pation by the workers, not only io the
management of sick mills. If an opportunity
is given to the workers to participate in the
management then we can get the willing
cooperation of the workeérs to successfully
work in the industries. Therefore, there
shuold be a provision for workers participa-
tion in the management of sick industries.

There is no specific provision as to how
sick industries would be rehabilitated.
There should be a provision made here for
reviving sick industries by putting in sub-
stantial capital investment and by upgrada-
tion of technical knowledge,
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The Reserve Bank of ‘India has stated

that 50 per cent of the mills have become
sick because of the siphoning of the funds
by the management. This tendency should
be curbed. Prevention is better than cure.
Preventive methods should be adopted for
elimination of siphoning of funds by the
management.

In clause 3(o) there are three pre-
requisites. First, the industrial company
should be a registered company for not
less thap seven years. Second, its “accumu-
lated losses in any financial year are equal
‘to or exceeding its entire net worth. Third,
and it has also suffered cash losses in such
financial year and the financial year
immediately preceding such financial year.
My suggestion is that in the last but one
line of this clause instead of ‘and’ ‘or’
m2y be substituted so that therz may be
tv:o  pre-requisites and not three for
declaring a company as sick.

There are 1wWo mills—Mettur Textiles
Mills and Alexander Thread Mill at
Mettur—which  have been closed as sick
indastries. I request the Minister to look
into the matter and help open these two
mills in order to protect the fumilies of the
workers working in those mills.

SHRI SRIBALLAY PANIGRAHI
(Deogarh) : I welcome this Bill which has
been brought forward by the hon. Finance
Minister, dealing with sickness of indus-
tries. This 1s a comprehensive Bill, As
there is-no time, I will not go  into the
details of it but confine myself to giving
some suggestions.

As you know, a doctor deals with sick-
pess. A pgood doctor is one who makes
correct diagnosis of the disease and there-
after treats the patient properly. In this
case we find that our Finance Minister,
who is dealing with the mdustrial sickness,
is a good doctor. He is not only making a
correct diagnosis of the sickness but he
is  also treating !hc patient . patiently.

Sickness should not only be treated but it .

should be prevented. So, a good doctor
not only cures the sickmess  but, . tries
to prevent sickness.. That  way also,
the Fioapce Minister can be described
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as a good doctor because this Bill is not
only curative but also preventive in nature.

. Thus, this a long-awaited picce of legisla-

tion and I wholeheartedly welcome this
Bill.

While going into the details of sickness,
we find that quite a few industrialists are
in the habit of making it a business. They
take money from different financial institu-
tions, float a company, start some business
half-heartedly and just make a business out
of it. Such industrialists or entreprenours
should be penalised heavily and they should
not be given any encouragement to start
new units after closing down such units.

In those industrial arcas which are
already saturated with certain industries of
one group or the other, it should be seen
that no leiters of intent or licences should
be given. Before the issue of a licence or a
letter of intent, it should be cautiously
exumined whether that area or that field
really needs new enterprises, otherwise
unduly so many factories will come up and
in the process they will not be able to

with stand the compztition and will drown
themselves.

After the letter of intent is received
and after proper study, appropriate techno-
logy should be adopted. We find that
technology has advanced ve;y rapidly these
days and many of our entrepreneurs are
not abie to cope up with this advancement.
Therefore, because of this outdated techao-
logy, many industries are just not able to
catch up the market. They do not become
remunerative and become a failure, It
should be the endeavour of the Government
to provide proper, timely and advanced
technology to the entrepreneurs.

Avother imporiant factor is proper
mapnagement. You know that for centuries
we were an agricultural country and we did
not have the requisite industrial training or
experience. Therefore, in many cases the
management of industries is very poor,
leading to the failure of those industries.
Thanks to Pt. Jawaharlal Nehru and to the
subsequent Congress governments due to
whose sincere efforts so many iodustries
bave come up and India today is one of
the first ten industrially advanced countries
of the world. For the sake of proper



341 Sick Industrial

Campanies

management of our industries, there should
be a managerial cadre and if even the
private entrepreneurs try to gel good
managers from the Government, the
Government should be prepared to lend
them this helpg

One more very important factor is the
workers® participation in industries. It
¢hould be noted that the workers have the
greatest stake in industry. When the
industry fails, the workers lose their jobs
and they are on ihe streets. Therefore, it
wild be better if the workers are associated
with the management inreal sense of the
term and be also given the responsibility of
running the industry through cooperatives,
in case the industry fails.

Healthv labour-managemsnt relations
area nother factors for the successful func-
tioning of the industrics.

Then comes the question of market.
There are instances where everything else
has been going well but still the industry
ultimately has gone sick for want of proper
market. Therefore, the marketing of indus-
trial products has got to be ensured.

Lastly I will deal with power cul. These
days we do not have the quantum of power
that we require in the ccuntry. In many
advanced areas also duec to power shortage,
the factories have bezn facing closure for
quite some time and that also becomes a
ground for the industries going sick. There-
fore, whenever the sick industries are
detected or when it is found that a parti-
cular industry is developing sickness,
least such indusiries should be broug.
outside the purview of power cut. The
magnitude of the problem of sickness is
evidentfrom the fact that as on 30th June,
1984, a total number of 83,597 industrial
‘units were sick and an amount of Rs.
13,274 crores was oustanding against them.

15.00 hrs.

With these words I conclude by saying
that I whole-hearted!y support this Bill and

wish the Government of Indii, particularly

the Finance Minister, success in their noble
“endeavour. i
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SHRI 'K.S. RAO (Machilipatnam) :
Sir, I support thls Bill. I am happy for
its introduction, thougb I think, it should
have been introduced earlier.

I have great admiration for the Finance
Minister for his commitment, determination

~and anxiety to set right the economy and

the measures that he is taking towards this
end. But.I. wish in this anxicty he should
not become a laughing stock for ‘creating
another region which is adding to the
burden on the Government. We have
already seen that the National Textile Cor-
poration which has been taken over by the
Government with an investment of Rs. 60
crores upto 1983-84 and is incurring a loss
of Rs. 158 crores in one year.
¥ .

If the intention of the Bnll is to take
over the sick mills and to review them, then
you have to see that these are kept in the
hands of competent management. For thir
purpose, in my opinion, an army of
mandgerial and technical cadre has to be
trained and created. Similarly there is a
need for developing a trained ‘labour force
capable of working efficiently.

In the Qbjecis of the Bill i fund no
emphasis on the remedial measures to
ensure that such sick industries do mot
increase in number. The measures to meet
this goal should include, if necessary,
amendment of the Company Law to0 see
that it is the liability of the promoters, if
not that of 'the share-holders, and that this
liability. is »made unlimited. In fact, it is
the promotors who are siphoning of finds
and making thémselves rich » while making
the industries sick. The responsibiiity must
be fixed on the Directors and Managers
and "in case of failure in ‘the progress of
industry their property must be confiscated.
And if a company were to have several

"industries out of which one or two become

sick, it must be the responsibility of that
group of companies to take over that sick
industry and to see that it runs profitably
without seeking the assistance of the
Goveriment. ' -

The Government must also fix responsi-
bility ou the financial instituiions if they

fail to properly monitor the progress of
the industgy properly they fipance. - .-
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.. In this Bill, no mention has been made
about the workers and employees’ interests.
a » " . F
Thelr interests should also be looked into,

. A distinction must also be made in
regard to the industries which have become
sick, not by misdeeds of the manage-
ment, but by virtue of circumstances, either
bzcause of the change in the policies of the
Goyernment or because of the changes in
the tax structure.

A understand about four to six thousand
crores of rupees are locked up in sick
jndustries. To .make them run efficiently,
mauch more public money wiil bhave to be
invested. Instead of investing the public
moiiey in sick industries once again, parti-
cularly when even now we have not been
abl: to make the public sector industries run
elficiently, the Finance Minister should find
out some alternative measures to make such
industries efficient. My suggestion in this
regard would be to hand these over to
willing people who are also said to have
lump of black money to invest their own
resources with the condition that they will
be able to run these successfully. If io such
a process they don’t ask any financial
help from the Government or the financial
institations, 1 feel it should find acceptance
from the Government side. Of course,
preference must be given to managers or
employees or workers who are workiog in
the industry and who willing to come
forward and are¢ confident that they can run
it efficiently. Such persons should be encou-
raged evepn if Government or financial
assistance is asked for by them.

A fund, particulary from the industries
which are flourishing, may be created to
help all the sick industries. The hon.
Minister may also explore if the NRI

invesimznts can be invested in sick
industrics.

In.one section of the Bill I find that
minimum qualification for a Member (o be
in the Board is twenty years expsrience.
By  this, 'we may not be able to incorpo-
rate some ‘of the compétent managerial
people who are well-versed with "modern
technology and modern management
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methods. If it is possible, amendment may

be made for thiz. While choosing these people,

the integrity, the efficiency and the ability,
of the competent people must be taken
primarily into account. In various sections,
the time-limits that are provided may have
to be cut down to see that action is taken
at the earliest. While defining the company
in one section the ‘firm’ and ‘partper’ s
also included. But it may be checked up
whether the some thing can be adopted in
other sections also. Some of my colleagues
said that as this Bill is mainly to identify and
put it in the hands of competent people the
small scale industries also which are ‘sick’
can also be incorporated in this Bill. This
may be locked into.

With these words I conélude. Thank
you.

. SHRIE. AYYAPU REDDY (Kurnool) :
Mr. Deputy Speaker, Sir, in spite of my
admiration for Shri Vishwanath Pratap
Singh who has brought about very dynamic
changes in the Finance Department by
plugging the loopholes and trying to rsmove
the leakage and snags, I regret my inablity
to support this Bill.

The preamble is very alluring but the
contents dre very disappointing

We expected first and foremost two
things. One is, how to deal with the people
who make the industry ‘sick’, allow the
industry to 90 down, and while their own

financial health goes up, the industry goes

down.

Wc expected 1hat something will be
provided in this Bill to deal with these
types of people,

As the hon. Finance Minister was pleased
to say, we want to remove the bad coinage
from circulation. But no attempt has been
made to remove the bad coinage from
circulation. Not even an attempt has been
made to black-list them. No provision is
there to black-list them. The only provision
(which 1 searched ‘and found) was that
Clause 24 is there where it is said that
during the course of an enquiry or investi-
gation the operating agency makes a report
about the malfeasance and other frauds-
committed by any party or a promoter,
then the Board can call upon him—after
giving him due notice—as to why a certain
amouant should not be recovered from him.
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That is under Clause 24. Then undzr Clause
25, he is given the right of appeal to the
appellate authority. So the proceedings
before the court with regard to these
persons who have committed malfeasance
will take one year or more than one year
because he has to be given an opportunity
and then after he had been given an oppor-
tunity and the Board passes an order, he
has been given a right of appeal. This
appellate authority which has been created
is quite unnecessary from many points of
view. But' a right of appeal is given and
then the appeal will be pending befor: the
Appellate Authority at least for one year.
After the Appcllate authority has disposed
of the matter, then, the person who has
committed this malfeasance has got a right
to invoke the jurisdiction of High Court
under Arcticle 226 and, espacially when the
Bzard and the Appellate Board are all
performing quasi-judical functions, a writ
under Writ of Certitori is usually and
normally invoked by the defeated party.
Therefore, during the pendency of all these
proceedings you can not recover anything
from him. Even criminal proceeding will
be stayed because the matter is panding
before a ‘competent authority’ and bszfore
a ‘tribupal’. Therefore, my point is, instead
of dealing with them properly, you have
enabled them to escape jurisdiction of even
a criminal court.

Then, my next point is this : Your
Clause 22 gives immunity. The Board can
now give an immunity for 7 years against
every liability. Eithasr it may be the workers,
who are entitled to the salaries, or it may
be the costomers: who have supplied him
the raw material, or. it may be the other
persons who have given the machinery,
and above all, the public financial
institutions. The Board can stop the pro-
ceedings of all the public financial institu-
tions. In this case, I would only draw the
atteotion of the hon. Minister to Section
28 of the Industrial Financial Corporation
Act of 1948 which says :

“*Where any industrial concern which
is under a liability to the Carporation
under an agreement makes any default
in repayment of any loan or advance,
then, it shall have the right to take
over the management or possession or
both of the concerned concern.’’
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This right to take over the management is
given to the  Industrial Financial Corpora-
tion under the Act of 1948.

.-Similarly, last . year we passed an Act
namely, the Industrial Reconstruction Bank
of India Bill, 1984, There also the Preamble
ig that Bill. was .mainly intended for the
purpese ol regonstruciing industries which
have become sick. Under Scction 40, -the
Industrial, Reconstruction Bank had a right
for transferring the management of the indus-
trial concarn to the Reconstruction Bank
of the nominee. Tharcfore, under this very
enactmeant, the public financial institutions
had the right to take over directly the
possession and mangzment of the industries
which have been built up and constructed
on account of their finances.

Under the provisions of this Act, a
person who 1% threatcned with action by
these two enactments, cao go and get him-
self declared as sick and seek a moratorium
for a period of sevezn years against amy
action against all these financial institu-
tions. Is this deésirable ? This will be
inviting some industries to go sick and they
can escape the jurisdiction and the stringent
Claus:s, In these circumstances, I only
requsst the hon. Minister to go through
the requisite provisions of the Industrial
Reconstruciion Bank of India Act and also
-the Industrial Corporation Act of 1948,
So far as this is concerned, it gives ample
opportunity for sick industries or for those
who want to make use of the provisions of
this Bill, to escape from being taken over
by th: financial institutions.

The next point is whether this Bill can
‘provide adequate relief to industries which
have become sick not on account of any fraud

or misrepresentation but only on account of
circumstances extraneous and beyond their
control. Unfortunately, the provisions do
enable it. An Appellate Board has been not
constituted. The most important provisions
are Clauses 15, 16, 17, 18 and 19. Clauses
15, 16, 17 and 18 envisage lot of procedire to
be gone through. Firstand foremost is how
to declare an induStry sick. Everybody
knows a sick industry is sick. But hereafter
nobody can call it 2 sick industry because
it is not declared as so under this enact-
ment ! It”majr be de facto sick but it will
not be recognised as sick because it has to
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be declared sick under this Act and for
declaring it sick under ‘this Act, it will
take minimum one year, because the
procedure is, under Clause 15, first and
foremost, after the accounts have been
finalised, and that is the starting point,
within two months period, a reference or a
report has to be made. Thereafter, an
inquiry has to be made; a notice has to be
‘given to the sick industry and after the
Board comes to the conclusion that it has
become sick, again it has to give notice to
the sick industry asking ‘‘Can you recover
your health ? Will you be able to recover
your health ?’’ and you have to give them
reasonable opportunity and reasonable
time to recover the health. That means
you are asking them “‘Are you going to be
sick ? We are going to takec over this
management’’. And if anything is left, you
pleass take note of all those things and
leave the sick person dead and leave it
only a skeleton ! Then he will certainly

say, “I will make good and see that the

health is recovered’. It will take one or
two years. Thereafier, the operating

agent....

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : This
is a much earlier detection system, because
what happens today is this, The concept of
net-worth is there. That net-worth is the
equily, principal money, that you have
put. Today when we detect sickness, the
net-worth has been consumed a long time
back. The company has taken, several times,
money ‘rom institutions and creditors; they
are running the company on creditors’
money and afier that only, we detect sick-
mess. We never know that they have no
rtght because they are running on creditors’
money. Therefore, this is a much earlier-
warning system. It is not that much time

will be taken.

SHRI E. AYYAPU REDDY : Under
Clanse 18 it is mandatory for the Board to
gjve them an opportunity to find out
wnether they can recover their health or

t. After they say that they are not able
to recover their health and when the Board
comes to the conclusion, **Yes, it cannot
recover its health”, it asks the operaling
aggncy, that is, the financial mstituuons,
again constituted under this, to prepare a
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scheme. It is onmly a draft scheme. This
draft scheme has to be circulated to all
concerned, their objections have to be
calied for and then the draft scheme has to
be finalised. Then it becomes a sanctioned
scheme. Then the sanctioned scheme has
to be implemented. Who is to implement the
scheme ? It is only the operating agency
that can be directed to implement the
sanctioned scheme. If they say that
Vitamin-M is necessary, the Board cannot
supply Vitamin-M, it is the financial
institotions that have to supply Vitamin-M.
Under Clavse 19, which is the most
important Clause, they say that notice nay
be given to the State Government, to the
Central Government and to the financial
institutions and they may be requested to
give finances. If any one of them refuses
to give finance, then the entire scheme
comes to an end. The love’s labour is lost;
a mountain-labour is spent and ultimately
under Clause 19, if the parties do not
consent, if the creditors do not consent, if
the State Government does not consent, if
the other institutions do not consent, then
there is no provision by which the Board
can enforce it.

There is one funny term which has
been used in Clause 19 I am coming
across this expression for the first
time—*‘sacrificcs’® to be made. ““Conces-
sions to be given'’—we can understand.
““‘Reliefs to be given’’—we can understand.
In Clause 19 this is what has been
stated :

““Where the scheme relates to preven-
tive ameliorative, remedial and
other measures with respect to any
sick industrial company, the scheme

~ may provide for financial assistance
by way of loans, advances or
guarantees .or reliefs or concessions
or sacrifices ‘from the Central
Government, a State Govern-
ment, ..’ etc.

I can understand ‘concessions’. But what
are the ‘sacrifices’ to be made ? A State
Government or Central Governoment or an
institution can give a concession or a
relief. Btt, for the first time, the word
‘sacrifices’ is also used. Who is to makas
these ‘“sacrifices’? 1f any such person
refuses to make the sacrifices, naturally the
entire scheme comes to an end....
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MR. DEPUTY SPEAKER : Please try
to conclude.

SHRI E. AYYAPU REDDY: I do
not want to go into details. The Deputy-
Speaker has been kind enough to give me
time. I only submit that in the entire
procedure you are merely multiplying the
enactments, you are merely nullifying the
previous enactments and the provisions
thereof. May I humbly suggest this : kindly

withdraw this Bill, have Director-General

of Industries under your Ministry; he will
call all the concerned parties and take
appropriate action for the purpose of
rehabilitating the sick industry; under the
Companies Act and under the Penal Code,
there are enough provisions for prosecuting
people who commit fraud on public
institutions.

SHRI ASUTOSH LAW (Dum Dum) :
Mr. Deputy Speaker, Sir. | am very
grateful to you for giving this opportunity.
We were anxiously awaiting for this Bill.
But now, when it has come, I find so many
apnamolies in this Bill.

Firstly, if I take thz very object of the
Bill, it is to make in the public interest,
special provisions with a view to securing
the timely detection of sick and potentially
sick companies.

I take the definition of sick industrial
companies. Sick industrial companies, are
defined properly under Clause 2, Sub-Clause
(0). But there is no definition of
“potentially’’ sick companies. So, there are
two objects of this Bill i.e. to make in the
public interest special provisions for timely
detection of sick industries and potentially
sick industrics. But what are the potentially
sick .industries, how . to protect their
interest, same has mnot been properly
defined in this Bill.

Secondly, Sir, ‘I find from Clause 3,
Sub-clause (f) (ii) that :

“g small scale industrial undertaking
as defined in caluse (j) of the afore-
said section 3.”

Small Scale Industries are not included
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within the meaning of industrial under-
taking. In my hunble submission, it should
be deleted.

We have to see the real reasons for the
sickness of the industries. This has not
been gone in to detail. It is not a sudden
incident. This indusrial sickness has not
developed all of a sudden. It is a slow
process which had started about a decade
ago, since early 70s. We will have to first
find out what are the reasons. Sir, there
are mainly two reasons for the sickness of
the. company. I come from a constituency
which is known as one of the industrial
belts of West Bengal. Apart from the
public sector undertakings, apart from the
companies which are under the Companies
Act, there are so many small scale indus-
tries which are now sick now. There are so
many private concerns, proprietorship
business and partnerchip business, all are
now sick. One has to find out what are the
real reasons, Is it due to internal or
external reasons ?

For example, the monitoring of a
company can be done by the management
of the company. This is so far as internal
reasons are concerned. But if it is a
question of external reason—wien I say
é#ternal I mean—suppose there is a wagon
manufacturing company, if this company is
not getting orders from the Government,
then how can you expect this company. to
survive ? It will become a sick company.
How to protect this ? Protection has to
be given.

Some of my colleagues have rightly
said that unless you diagnose the disease,
you cannot give the medicine. Seo, before
I welcome this Bill—we are all anxiously
waiting for this 3ill-—1 personally feel and
I think that it ‘will be appropriate to
send it to the Select Commitice because it
should be a more comprehensive Bill,

We know there is the Companies . Act.
I ‘can give you one example of the Com-
panies Act, 1956. It is a self contained
law. We have got all prolections under
that, One can say that il you want to
exercise your power or if the Government
wants to exercise its power, they can
exercise through the Companies Act 1956,



351 Sick Industrial Campanie;l

[Shri Asutosh Law]

I was looking into this Bill. There is a
clause which is similar to Section 543 of
the Companies Act. Therefore, Sir, if
there is already an enactment which we
could not exercise properly, then before
enacting this Bill we should b: very careful.
Who will do the monitoring? How to.
protect the sickness of ths companiss ?

Clause 16, Sub-clause 3 contemplates :

*“The Board or, as the case may be, the
operating agency shall complete its
inquiry as expeditiously as possible
and endeavour shall bs made to
complete the inquiry wihin sixty
days from the commenc:mont of the
inquiry'’. '

This Board or, as the case may be, the
operating agency have to complete the
inquiry. For that some guidelin=s shouid be
given. Who will give those guidclines ? Thut
is' not spelt out. Somebody will make the
inquiry but the inquiry under which guide-
line ? What is the guideline and whether
the Government of India’' will give the
guideline or will the agency itself formulate
the guidelines ? That 18 not clear. This is
the position.

, However we find that the intention of
legislature is very clear from this Bill, but
to implement the intention we need a more
comprehensive Bill because there are some
anomalies hetween this Bill and the existing
Companiss Act. We have also the IDR Act.
So these three are on the same lines.
According to Clause 16 of Chapter III of
the Bill, where an industrial company has
become a sick industrial’ company, the
Board shall complete the inquiry within.
sixty dova from the commencement of the

ihquiry. But who will do it ? The Board of.

Directors shall within 60 days from the
date of finalisation of the duly audited
accounts of the company for the financial
year as at the end of which the company
has become a sick industrial company, make
a reference to the Board for delermination
of the measures which shall be'adopted with
respect to the company. You know most of
the sick companies do not file the balance-
sheets. So  who is
company T Who is to monitoer these things ?
If we give this power or the responsibility
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to the Board of Directors, they will never
come forward. They will never come
forward to say and to submit that this is a
sick industry because if you have to catch
them through their audited balance-sheets,
you will find that in case most of of the com-
panpies, and particularly, those who are sick,
they do not file balance sheets. They go to
the court and seek and get protection under
Sec. 633 and they sit over the matter for a
long time. So it becomes utterly infruc-
tuous. Therefore, this Bill needs more
attention. It is a very, very important Bill,

- particulary, for the purpose of revival of

the sick industries and potentially sick
industries in the country. It requires more
time and more attention. It should be more
comprehensive so that it will not clash with
the other existing Acts.

‘Another I find
15(2)(a) :

anomaly i.e, clause

~““the Governm nt of any State unless
all or any of the industrial under-
takings belonging to such company
are situated in such State.”’

Take the case of a company having various
industrial undertakings in different States.
Then how will it be determined ? One
industrial undertaking is doing good busi-
ness while the other may be sick. That is
not made clear.

Therefore, while I whole-heartedly
suport the spirit of the Bill, I demand that
it should he sent to the Select Committee.

MR. DEPUTY SPEAKER
Mamata Banerjee.

Kumari

Madam, only three minutes are left.
If you want to speak on Monday, you can
continue on Monday butif you want to
conclude, you can conclude.

[Translation)

*KUMARI MAMATA BANERIJEE
(Jadhavpur) Sir, 1 whole-heartedly
welcome this Sick Industrial Companies

(Special Provisions) Bill, 1985. Although
the time at my disposal is very short, I

—

*The speech was originally delivered ip
Bengali.
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wish to say a few things on th's as
it is a very important Bill, I entirely agree
with what was said by the hon. Member who
spole just before me that such an important
Bill cannot be discussed fully in such a
short time. Sir, this problem of sick
industries has today assuymed the from of
a national problem in th: whole country.
I come from West Bengal and the parti-
cular area I preseny is practically an
industrial beit.  But there I find tbat one
after apother the jipduitrial units have
closed down. [n the whole of West
Beogal the proplem of sick industries has
turned I0tO A pyrping issue. We have
approached the west B:ngal Government
again and agajp in this connection but the
West  Bengal Government is  not taking
auy interest jn the matter. We went to
speak (o the west Bengal Government, we
went to speak (o the Chief Minister but the
West Bengal Government told us on our face
that ““we Wi]) nor be able to do anything.”
They pass op all the blame on the Central
Governmgqgt, The Central Government is
held respopsible for all the ills. Shri
Joyti Bagy assumes the posture of a hermit
and Pagses on the blame to the Central
Governpment. But when we approach the
Centra) Ministers, we get one line reply i.e.,
“having looked into the matter ?°° What is
the meaning of having looked into the
matier 2 We are being harassed day after day
aboyt these industrial units. We have to
~anSwer to the public. In my area the ‘steel
and allied company’ is lying closed for 5
Years. N:acly 2000 workers arz facing starv-
t' 01 The *A Stock Company’ is heading for a
pandh. Several other companies are in
similar plight. We welcome this Bill and
thank the hon. Finance Minister for
bringing forth such a bill T want to know
some things. The Central Government set
up the IRBI to revive the health of the
sick industries. But the IRBI has not
revived the sick industries but they have
revived their own health. The IRBI has
been .instrumental in making one industry
after apother sick in West Bengal. The
hon. Minister is not aware of many things
that are going oo. Under the Ministers
there is a caucus of officers and bureaucrats
who are actually controlling everything as
conspired by them, Who soever may be
nominated as the Director, he will be
guided by these bureaucrats only. These
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bureacurats do not look to the interests of
the workers, they do not want the welfare of
the workers, Therefore my request is that
when you form a board and whenever that
board goes for making any enquiry, the
local member of Parliment must be
associated with that enquiry. The labour
reprasentative must also be associated. The
labour representative is the key figure.
There is a Bengali poem which says that
the person who has suffered or is suffering,
is the right person to point out the
ills etc.

MR. DEPUTY SPEAKER : Madam
the time is over. You please take your
seat, You may continue on Monday.

KUMARI MAMATA BANERIJEE :
I think it is essential to associate the
labour representative with such enquiries.
The workers are suffering due to the closing
down of the industrial units, They are
losing their jobs But no bureaucrat is
losing his job. Those responsible for
mismanagement are not losing their jobs.
Tacy are oot being punished. Far from
giving punishment, they are being rewarded.
One officer had three enquries against him.
But instead of punishing him he has been
rewarded and made member of the holding
committee. [What for ? He has accepted
large amount from a company and helped an
industrial unit to be declared as sick and
with the company’s money he has ogne on
a pleasure trip to England. Whzareas
company after company is closing down, He
is not concerned at all about that.] Sir. we
the members of Parliament are public
representatives and answerable to the
public. If we cannot do anything, then
what is our use here ? Let us all go away
from Parliament and let the bureaucrats
take our place here. Let them run the
Parliament also.

— " —— ——

[English)

MR. DEPUTY SPEAKER : The hon.
Member Kumari Mamata Banerjee may
continue his speech on Monday.

Before we take up Private Mcmbers’
Business there is a statement to be made
by the Minister.
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STATEMENT RE : LEAKAGE OF
GAS AT NOIDA

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU):
Sir, Mr. P.A. Sangma is busy in the Rajya
Sabha. I wou'd like to have your permission
to make a statement on his behalf. At
915 P.M. yesterday, 2Ist November,
1985 East District Police received an in-
formation that some gas was leaking in the
arca neur- Ashok Nagar Bangali Colony
under Police Station, Kalyanpuri on the
border of NOIDA and the residents of
the area were agitated.

2. SHO Kalyanpuri reached the spot
by about 9 20 P.M. Two gas cylinders each
about 4to 5 feet long were found cn the
edge of the water near the Hindon cut
canal at T point. Both leaking with a
pungent smell The police party manged
to jettison one cylinder into the water
which was suspected to contain chlorine.
The other cylinder was heavy. The Fire
tenders were summoned immediately and
they also arrived within 7-8 minutes. The fire

servicemen threw the remaining cylinder into
walter.

3 In the meantime one person aged
about 50 years old was reported to have
run away from the canal towards NOIDA
and collapsed on the road. He was later
declared dead. He was also identified as
Nilamani Biswas resident of a Jhuggi in
New Ashok Nagar. At about 10 P.M., the
DCP (East District) reached the spot and
took charge of the situation and immediately
police strength  was reinforced with four
more Inspectors and additional vehicles
deployed along with sufficient force. Five
parties were sent to comb the arca for any
casualty. In all 92 persons were taken to
the Primary Health Conire, NOIDA, All
India Institute of Medcial Scicnce, LNJP
Hospital and Hindu Rao Hospital. Out of
these, all but 8 persons have been dis-
charged. These 8 persons are also reported
10 out of danger and progressing,
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4. A Case FIR No. 495 dated 22-11-85

" u/s 304A/337/278 TPC has been registered at

P.S.jKalyanpuri. Investigation is in progress.

5. The Lt. Governor and other senior
officers reached the site or receiving the
information. LG Delhi has announced an
ex-gratia payment of Rs. 5000/- to the
family of the deceased.

—— s e

15.35 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTION

Sixth Report
[English]

SHRI NANDLAL CHOUDHARY
(Sagar) : I beg to move :

““That this House do agree with the
Sixth Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 20th
November, 1985."’ '

MR. DEPUTY SPEAKER : The
question is :

““That this House do agree with the
Sixth Report of the Committee an
Private Members’ Bills arnd Resolutions
prescnted to the House on the 20th
November, 1985.”’

The motion was adopied.

MR. DEPUTY SPEAKER : We will
Members® Legislative
Business—Bills for introduction. Shri K.
Ramamurthy. He is not here. Then Shri
Balasaheb Vikhe Patil—He is also not
here. Shri R.P. Das.

e - — —
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Thermal Power Station
: at Balumath Bill
*ESSENTIAL COMMODITIES
lg‘;??f&%’i%sgg’;ﬁ‘) *FIXATION AND REGULATION OF
WAGES OF HARD COKE OVEN
(Englisk] AND CERAMIC INDUSTRIES
ng IS EMPLOYEES BILL
SHRI R.P. DAS (Krishnagar) : I beg .
to moeve for leave to introduce a Bill to [Translation] .
ensure equitable distribution of essential SHRI YOGESHWAR PRASAD

commodities at a fair price through cent-
-ralised procurement.

MR. DEPUTY SPEAKER : The

~ question is :

*“That leave be granted to introduce a

Bill to ensure equitable distribution
of essential commodities at a fair
price through centralised procuare-
ment."’

The motion was adopted.

SHRI K.P. DAS : I introduce the Bill.

*SPECIAL EDUCATIONAL

FACILITIES (FOR CHILDREN OF

ECONOMICALLY BACKWARD
PARENTS) BILL

[English]

SHRI R.P. DAS (Krishnagar) : I beg
to move for leave to introduce a Bill to
provide for special educational facilities to
childern of economically backward parents.

MR. DEPUTY SPEKER : The question
is : ;

““That leave be granted to introduce a
Bill to provide for special educational
facilities to children of economically

backward parents.”’
The motion was adopted.

SHRI R.P. DAS : I introduce the Bill.

YOGESH (Chatra): I beg to meve for
leave to introduce a Bill to provide for the
fixation and regulation of wages of persons
employed in hard coke oven and ceramic
industries.

[English)

MR. DEPUTY
question is :

SPEAKER : The

““That leave be granted to introduce a

Bill to prowide for the fixation and
regulation of wages of persons
employed in hard coke oven and
ceramic industries.”’

The motion was adopted.
" [Translation)

SHRI YOGESHWAR PRASAD

YOGESH : I introduce the Bill.

— . Wiaepra.

*SETTING UP OF A SUPER
THERMAL POWER STATION
AT BALUMATH BILL

[ Translation]

SHRI YOGESHWAR PRASAD
YOGESH (Chatra) : I beg to move for
leave to introduce a Bill to provide for the
setting up of a super thermal power station
at Balumath in Palamau District of Bihar.

[English)

MR.
question is :

DEPUTY SPEAKER: The

““That leave be granted to introduce a
Bill to provids for the setting up of
a super thermal power station at .

*Published in the Gazette of India
22-11-85. '

extra-ordinary Pt-II, Section 2, dated
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Balumath in Palmau District of
Bihar.”’ :

The motion was adopted.

[Translation)

SHRI YOGESHWAR
YOGESH : I introduce the Bill.

PRASAD

et s Y Sma.

*CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 311)
1Translation]

SHRI C. JANGA REDDY (Hanam-
konda) : I beg to move for leave to introduce
a Bill further to amend the Constitution
of India.

[English]

MR. DEPUTY
question is :

SPEAKER : The

‘*That leave be granted to introduce a
Bill further to amend the Constiution
of India.”

The motion was adopred.

SHRI C. JANGA REDDY : I introduce
the Bill.

*CONSTITUTION (AMENDMENT)
BILL |

(Substitution of new article for article 371)

[English]

SHRI HUSSAIN DALWAI (Ratnagiri) :
I beg to move for leave to introduce a Bill
further to amend the Constitution of
India.

MR. DEPUTY SPEAKER : The
question is :

““That leave be granted to introduce a
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Bill further to amend the Constitu-
tion of India.”

The motion was adopred.

SHRI HUSSAIN DALWAI : I intro-
duce the Bill.

*FREEDOM OF RELIGION BILL
[English]

SHRI S.M. BHATTAM (Visakha-
patnam) : I beg to move for leave to
introduce a Bill to provide for prohibition
on conversion from one religion to another
by the use of force or inducement or by
fraudulent means and for matters incidsntal
thereto.

MR. DEPUTY SPEAKER : The
question is :

“That leave be granted to introduce
a Bill to provide for prohibition on
conversion from one religion to
another by the use of force or
inducement or by fraudulent means
and for matters incidental thereto. "’

The motion was adopted.

SHRT S.M. BHATTAM : I introduce

the Bill.

*CONSTITUTION (AMENDMENT)
BILL

(Amendment of Articles 84, 1U2; ctc.)
[English]

SHRI HUSSAIN DALWAI (Ratnagiri) :
I beg to move for Jeave to introduce a Bill

further to amend the Constitution of
India.

MR. DEPUTY
question is :

SPEAKER : The

““That leave be granted to introduce a

*Published in the Gazette of India extra-ordinary Pt-II, Section 2, dated 22-11-85.
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Bill further to amend the Counstitu-
tion of India.”’

The motion was adopted.

SHR1 HUSSAIN DALWAI : 1 intro-
duce the Bill.

*PREVENTION OF COW
SLAUGHTER BILL

[English]

DR. A.K. PATEL (Mechsana) : 1 beg
to move for leave to introduce a Bill to
prevent the slaughtering of cows in India.

MR. DEPUTY SPEAKER: The
question is :

““That leave be granted to introduce a
Bill to prevent the slaughtering of
cows in India.”’

The motian was adopted.

DR. A.K. PATEL : 1 introduce the
Bill.

15.41. brs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL —Contd.

(Amendment of Seciion 125 and 127)
[English] |

MR. DEPUTY SPEAKER : The House
will now take up further consideration of
the following motion moved by Shri G.M.
Banatwalla on 10th May, 1985, namely :

«“That the Bill further to amend the
Code of Criminal Procedure, 1973,
be taken into consideration.”

Prof. Soz.

PROF. SAIFUDDIN SOZ (Baramulla) :
Mr. Deputy Speaker, Sir, first of all, I
must say that our library is very much
deficient in Urdu books. I was not able to
find books written by Maulana Moudoodi

' *Published in the Gazette of India extra-
ordinary Pt-1I Section 2 dated 22-11-85.

' -
AGRAHAYANA 1, 1907 (SAKA)

(Amdr)'Bill 362

with whom I have differed on many
occasions. There should be a full set of
books by eminent scholars like Radha-
krishnan, Zakir Hussain and others.
Moudoodi’s book Haququl-Zanjain on the
rights that accrued to Muslim women
pursuant to Quranic injunctions is not in
the library.

Further, 1 have not been able to
appreciate Shri Arif Mobammad Khan’s
speech which he made last time. I was
here. 1 wanted to read that. In  the first
session of the 8th Lok Sabha, I had made
a request that I may be provided help to
learn Hindi. His speech was there in
Hindi. I could not appreciate that because
I could not read Hindi. And arrangements
have not been made despite my request to
the Lok Sabha.

15.42 hrs.

[Shrimati Basava Rajeswari in the Chair)

Now, I would like to speak on the
Bill put forth by Shri Banatwalla, 1 must,
first of all, congratulate the Prime Minister,
who recently said at Bangalore that the
Government of India had no intention of
interfering with the Muslim personal law.
Earlier, Shri Arif- Mohammad Khan had
also asserted that the Government had no
intention of interfering with the Muslim
personal law. 1 bope, the hon. Minister,
Shri Arun Nehru, who is here, and it
scems, he is pibting the discussion from the
Treasury Benches, will also make the same
assertion.

When Shri Arif Mohammad Khan
spoke here, I tended to agree with him in
his emphatic explanation of Muslim
personal law, covers dowar, meher and
even maintenance and he depended on
Maulana Yusuf Ali’s explanation. I tended
to agree with him then, but when I rise
today, I want to lend full support to the
spirit of the Bill that has been presented
by Shri Banstwalla. T wish Shri Arif
Mohammad Khan were present here,
because he would have appreciated another
point of view. There are areas in which
I could support him. 1 agree with him so
far as his explanation of Muslim marriage,
dowar, meher and even maintenance are
concerned. Basing his discussion on
Maulana Yusuf Ali's interpretation of
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maintenance, he extended his full support
to the decision of the Supreme Court. I
would explain to him why while broadly
I accept the interpretation of Maulana
Yusuf Ali, so far as maintenance is con-
cerned, therec is an area where we can
differ with the judgement given by the
Supreme Court. But basically, Supreme
Court’s judgement is not under discussion
at all. Shri Banatwalla, through his Bill
which is before us, seeks an amendment to
the Code of Criminal Proccdure and he has
sought insertion of Section 6 after
Section 5. I will come to this later. T have
some disagreement with Shri Banatwalla,
because if this section is inserted in the
Code of Criminal Procedure, then the
whole Section, ie. Section 125 will be
nullified.

So far as the spirit of Shri Banatwalla's
Bl is concerned, 1 agree with him because
not only Shri Banatwalla but the> Muslim
community as a whole is feeling insecure.
Ipsecurity stems from the provision
contained in Arlticle 44 of the Constitution
of India. Unless Articlc 44 of the Cons-
titution is amended suitably, this insecurity

wiil continue to be there among the Muslims.

I would like to remind the House that
when our dratt Constitution was under
consideration on 23 November 1948, this
same article happencd to be Article 35 of
the draft Constitution. What Mohammad
Ismail Sahib said in this august House on
that occasion, in my opinion, holds good
even today. And I would like to plead
what Ismail Sahib pleaded on 23 Novem-
ber 1948. He wunted a proviso to be added
to that draft Article 35.

Before I quote l.mail Sahib’s proviso
to the article, I would like to quote Article
44 of our Constitution as it stands
today :

““The State shali endeavour to secure
for the citizens 2 uniform civil code
throughout the territory of India."’

Now cur hon. Prime Minister has made an
assertion that Government have no proposal
or inlention to interfere with. Muslim
Personal Law. But as this Article stands in
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our Constitution, it needs amendment. I am
in total agrecment with Ismail Sahib when
he wanted to add a proviso to Article 35
in 1948, which [ guote :

““Provided that any group, section or
community of people shall pot be
obliged to give up its own personal
in case it has such a law.”’

It is a small proviso and I like Mr. Arif
Mohammad Khan to hear this explanation
because I have said that his explanation
was correct In certain areas. But now, bhe
must kindly appreciate the explanation of
the proviso suggested by Mohammad Ismail
Sahib which I quote :

““The right of a group or a community
of pcople who follow and adhere to
its own personal law is among the
fundamental rights and this provision
should really be made amongst the
statutory and justiciable fundamental
rights. It is for this reason that I
along with other friends, have given
amendments to certain other Articles,
which I will move at the proper
time. Now, the right to follow
personal law is part of the way of life
of those people who are following
such laws. It is part of their religion
aad part of their culture.”’

“If anything is lone affecting the
personal laws, it will tantamount to
the interference with the way of life of
those people who have been observing
these laws for generations and ages.’’

This secvlar State which we are trying to
create should not do anything to icterfére
with the way of life and religion of the
people. The matter of retaining personal
law is nothing new. We have precedents in
Buropean countries, For instance, Yugo-
slavia. That is the kingdom of Serbs, Croats
and Solvenes are obliged under the treaty
and obligations to guarantee the rights
to minorities. The Clause regarding the
right of Musalmans reads as follows :—

““The Scarbs, Croats and Solvenes State
agrees to grant to the Musalmans in
the matter of family law and personal
status the provisions suitable for
regulating these matters in accordance
with the Muslim usage."’
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We find similar Clauses in several other
European countries aiso, but these refer to
minorities while the Amendment refers not
to the minorities alone but to all people
including the majority community. Because
it says any group, section or community of
people shall not be obliged, etc. Therefore,
it seeks to secure the rights of pecple in
regard to their accepting personal law.

So Sir, insecurity with which the
Musliny community is confronted this time
emanates from Article 44 of our sacred
Constitution and unless that Article is
suitably amended and unless Mohd. Ismail
Sahib’s provision is added, insecurity will be
there. And even if Mr. Banatwalla is forced
by any circumstances to withdraw the Bill,
at least I do oot tell him that then another
person will come forward to present a
measure either to amend to Criminal Pro-
cedure Code or to amend the Constutition
of India, but on comparision, 1l find, there
is ample scope for Amendment of Article
44 of the Indian Constitution.

Now, there is Basu’s commentary on
Constitution of India, Volume °‘E’. Unfor-
tenately Mr. Chief Justice Beg had 'sometime
back given interpretation that the laws
relating to marriage ‘don’t
personal law’. He is quoted here and his
conclusions are firstly, questions of personal
laws, such as marriage or successions are
not matter’s of religion. This is very unfor-
tunate. This cannot be quoted as a ruling. So
in this august House, 1 reject it becauss it
is Mr. Chief justice Beg's, personel opinion. I
do not know whether he has given any
thought to it. If there is anybody who is
on speaking terms with that gentleman or
has friendly relations, he must be requested
to go through the discussions on this
Article—draft Article 35 as took place on

23rd November, 1948.

PROF. MADHU DANDAVATE : He
did not accept the view on the emergency

also.

PROF. SAIFUDDIN SOZ : Now, Sir,
when I spoke, initially, I said Shri Arif
Mohd. Khan had given conect explanation
of Muslim marriage. It is a social contract.
I have here a book, if vou want, I could
explain want is a muslim marriage, is but
js will waste yalpable time of the House,
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I am in agreement with Mr. Arif Mohd.
Khan in a large measure because what he
spoke last time about meher, dower divorce
etc. was concct. So, he explained in great
detail at that time; and I gave him a lot of
credit for that, But I was referring earlier
to Article 44 of the Iandian Constitution.
When I say 1 agree in a large measure with
Mr. Arif Mohammad Khan, and I again
say that today I rise to welcome the spirit
of the Bill that has been presented by Mr.
Bapnatwalla, T am reminded of a couplet.
There is an apprehension that both the
sides may misunderstand me, until I have
cou pleted my speech. That couplet says :

Zahide 1ang nuzar ne mujhe lkafir jaana

 Aur kafir ych samajhta hai ke Musalman

hun main

I will request both the sides—Mr. Banat-
walla, the spirit of whose Bill I have
understood and I support, and also Mr.
Arif Mohammad Khan who represented a
consensus on the Treasury benches—to
understand me and appreciate my explana-
tiots of the issue.

There is a countroversy in this great
country. Some pzople. want and they insist
that there should be a Common Civil Code.
I bave understood the background against
which they are making such a demand in
this country. I have given my calm consi-
deration to the proposal; and finally I have
come to the conclusion that there is already
a Common Civil Code. I am not raising
any controversy; I am not s2ying anything
new; I am only reminding vou. What about
disputes relating to land, boundary and
property 7 We accept Supreme Court’s and
High Courts’ decisions on them. It is only
tn a small sector which Mohammad Ismail
Sahi spoke about long back in the Cons.
tituted Assembly viz, laws relating to
family life, that there are laws based on
family culture—for instance laws relating
to marriage. These are personal laws and
these personal laws should remain outside
the purview of the courts. Of course,
people will go to the couris. There are
people who would say that Supreme Court
should not consider these things in appeal.
But it would happen. Unless Shariat courts
are there, people will go to High Courts
and the Supreme Court. But Judges on
their own should try to understand that it
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is a very delicate matter. I will come to
Supreme Court’s judgement latter. I was
referring to Common Civil Code. I under-
stand we have already a Common Civil
Code., There are some personal laws. This
is a very delicate area, and these should
remain outside the purview of the courts.
Government of India should not interfere;
but it will definitely interfere some day
unless Article 44 of the Constitution is
amended suitably. At least, they must
agree to discuss why il Is necessary to
amend Article 44, bccause you want a
Common  Civil Code, and I say that
Common Civil Code is already there. But
religious communities and religious minori-
ties shou!d have some personal laws which
are based on culture and religion, which
should remain in tact.

While I say this, I am telling you that
in my State, undér the leadership of Sher-
e-Kashmir Sheikh Mohammad Abdullah—
we have been a progressive people. We
would not go by the interpretation of
Mullahas. (Enlightened ulema being a
categary about). We applied our minds
and understood the spirit of the new age.
When w. undertook land reforms, some
Mullahs would say : ““You cannot bave
land reforms: land cannot go to the tiller,
and that too without compensation.’’ But
we bypassed the Mullah’s opinion, because
we found great inspiration from progressive
ideas, and found that it was not un-Islamic
to abolish the landed aristocracy in Jammu
and Kashmir, whereas it was there ip
India.

16.00 hrs.

Gunnar Myrdal had some private dis-
cussicns in Delhi and be apreciated land
reforms in lndia particularly in J and K.
I could not read his book fully. It has
2600 pages. He is reported to have said
that there is no parallel to the land reforms
undertaken in Jammu and Kashmir. Land
went to the tillers and without compensa-
tion, but the mullah would be on feet; he
would go to mosque and say, Sheikh
Abdullah is the rraitor of Islam and he has
no respect for Islamic law. But, Sheikh
Mohammad Abdullah, when I was a child,
reminded them of Alama Igbal’s point of
view which my comrades from this side,
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from two Communist Parties, must
appreciate (Interruptions) Abdullah is not
under discussion. But I am telling you
about land reforms in Jammu and Kashmir.
Sheikh Abdullah wanted to silence mullahs
at that time and he quoted Alama Igbal.

(Translation)

At that time Sheikh Sahib reminded
them and their supporters :

“Al Ard Lilah”

Palta hai beej ko mitii ki tareeki main kaun,
Kaun dariyaon ki maujon se uthata hai Saab,
Kaun laya khench kar paschim se bad-e-

sazgar,

Kuak ye kisiki hai, kiska hai ye noor-e-

aftab,

Kisne bhardi motiyon se khoshe gandum
‘ ki jeb,
Mausamon ko kisne sikhiayi hai koo-e-
inqulab,

O khudaya yeh zamin teri nahin, teri nahin,
Terc abaa ki nahin, teri nahin, meri nahin

It means land belongs to God. When we
undertook Iand reforms this was the
explanation.

[English)
rJ
They tried to compel us to pay com-
pensation to the landlords and we took
shelter under Igbal’s poem and refused to
pay compensation because we gave land to
the tillers. I was only explaning for your
consideration that we have already adopted
reforms, revolutionary reforms in land. So,
a kind of common civil code is alreacy
there. This area should be proteéted and
it should remain personal to the religious
communities in TIndia, not only to
Musalmans.

Arif Sahib and many others from that
side wanted to show sympathy to Muslim
women. Bot I want to raise a question.
Why only to Mulism women ? You think
about women of India. Has anybody done
any survey how many women are in
brothels, how many women are in jhuggies
and on platform and how many of them
sleep on the pavement ? (Interruptions) AU
communities,
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PROF. MADHU DANDAVATE :
That profession is most cosmopolitan.

PROF. SAIFUDDIN SOZ : If Arif
Sahib and others want to modernise
Muslims, first of all, they must think of
literacy. What is the rate of literacy of
Muslim women ? This is a direct question
through you to Arif Sahib. That time, he
referred to Muslim women, divorcees. First
of all, I want him to conduct a survey and
we must know community-wise ratio, the
number of divorcees in the country. It is a
microscopic minority of women; that too
Muslim women. But 1 talk of women of
India, and if you think of women of India,
only then you can libterate all Muslim
women through education. I give him
figures through you Madam, Chairperson.
I tell him that the drop out rate the
elementary stage for Muslim children is as
high as 92 per cent; the national average is
68 per cent. I am w~very happy that the
Minorities Commission of India, recently,
in collaboration with the Ministry of
Education, organised a seminar on Muslim
education and there these figures were
quoted there. I was happy that the
Minorities Commission of India organised
a seminar like that.

You talk of Muslim women, that too
who suffered, through divorce. It is a very

limited number.

I have no time. I cannot have as much
time as Arif Sahib got. I would quote
from Maulana Yusuf Ali’s translation. You
will see how divorce is a very difficult
situation in Islam. A Musalman cannot
easily divorce his wife. So far a triple
divorce is concerned, there too the kind of
imphasis Arif Sahib had laid is significant
and I felt inclined to agrree with him. The
point is, or the crux of the whole situation
is, that you must have a survey. You have
sympathy for the Muslim divorcee. 1 want
you to have sympathy for the women of
India and liberate them through a massive
dose of education. That will be good.
Otherwise, if you come to show sympthy
only to Muslim women, the Muslim
community feels a kind of conspiracy
involved in this drama of sympathy.

Therefore, I would suggest that while
we talk of this maintenange and we bring
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in the Supreme Court’s judgment we must
delve deeper—I will have a word on that
also—I would suggest that in this country
education is a great leveller and it is
education that can bring modernisation. If
anyone of us is interested in the emancipa-
tion of Muslim women, he must think of.
the women of India and liberate the women
from whatever kind of atrocities that are
committed against them.

Now, a word about the Supreme Court
judgment. The Supreme Court has got
double stadards. I have the constraint of
time here. Here, we see that the Supreme
Court has held in Bai Tehera Versus All
Hussain Fizal and others, one thing; they
had one thing to say there and in
Shah Bano’s case the Supreme Court
had said something else. I do not raise
any controversy regarding maintenance
because I accept Maulana Yusuf Ali,
broadly. Why not accept Maulana Yusuf
Ali's explanation ? I have no dispute so
far as the maintenance is concerned. But
the Supreme Court Judges have not given
this judgment on merits. When I read it
I found that they wanted it as a measure
of social reform. I was pained. They are
not concerned with social reform. We are
the people’s representatives.:

So, Madam Chairperson, a time will
come when it will be decided on the floor
of Parliament whether judges can do these
things. Pandit Jawabarlal Nehru did a
great service to this nation in many ways.
But he was the person who calmed people
right in the beginning when they wanted to
decide on the floor of the House whether
Parliament is supreme or the judiciary is
supreme. But he would not like any
controversy. Because, that would be un-
palatable for our growth as a democracy.
I welcome that stance. I appreciate that
sentiment. But how long can you go on
like this ? There will be a day when we
shall have to prove that Parliament is
supreme because we are the law makers.

They have only to interpret law.

I want to raise a question ;: Why do
they talk of pational integration through
maintenance law ? How is national integra-
tion directly concerned with the question
of maintenance to divorcee, I want fp
ask,
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So, since they have given that judgment,
from the very beginning, from the second
or third line I could see the intention of
Judges. They want to use that forum for
expressive of their ideologie. That judgment
sums np theit feelings for national integra-
tion rather than as a measure of relief to
Muslim women. So, therefore, 1 will not
delve deeper there but 1 say that we are
watching; the Judges we are here and we
understood their intentions. Not only in
this judgment, but there are so many
judgments inculate they have let us know
their intention. Therefore, the judgment is
not directly related to this djscussion.
Then, ‘Mr. Mohammad Banatwalla’s bill
seeking ‘amendment of the Criminal Pro-
cedure Code—-that Bill—is directly related
to the discussion on Article 44 of the
Constitution. Mr. Arif Mohammad Khan,
that day, made a reference to Supreme
Court judgment and he found that that
judgment was in agreement with the
explanation as he quoted from Maulana
Yusuf Ali and he said that there was no
clash. But I say that the intention of the
judges was different.

Now, I come to the last point and that,
in my opinion and I find- it is very
important, I have a feeling that our Ulma
also have to come forward and understand
the spirit of the time. We do not want any
change. We capnnot change because to a
Mussalman the Koran is the last word. We
cannot change. But surely, there is need
to interpret. The interpretation is called
Ijtehad in Islam. Our Ulma should not
think that doors of Iljtehad are closed. 1
will be the last person (0 accept that pro-
position. ljrehad has to be there and
Ijtehad should be there. For instance,
Deoband school is in disagreement with
Maulana Yusuf Ali. May be many people
will come round to Yusuf Ali’s views.
May be any people may agree with the
view by the Deoband school, one of ths
scholars who met me recently said that you
cannot change anything. I said we could
interpret; not we but the Muslim scholars.
Therefore, in this forum 1 want 10
remind our Ulma that some reforms
have been undertaken in Egypt, Sudan,
Jordan, Syria, Morocco, Iraq, Pakig){an.
Malaysia, I do not support them bzcause
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[ have pot seen them. Our Ulma should
those reforms and then give us their opinion

.as to whether they accept them or not.

Therefore, 1 would suggest that Govern-
ment of India, Ministry of Law or Ministry
of Home Affairs should organise an inter-
national seminar on Muslim Personal Law
or they can make a Muslim jurisprudence.
I say so because India has the ability to
undertake such an exercise, because the
largest Muslim concentration is in India.
Therefore, India could give a lead in this.
Meanwhile, you could do a simpler thing.
Invite Muslim Members of Parliament from
both Houses and Ministry of Law with
their experts. Let us attend a workshop.
You cannot simply say that you do not
want to interfere in the Muslim Personal
Law until you have the constitutional
provision like Article 44, Mr. Banatwalla
is rightly concerpred about section 125 of
CPC and Article 44 of the Constitution.
You must understand that this is a very
delicate problem, very difficult situation.
So, I would humbly request that Govt.
should organise a workship or a seminar
with wus, parliamentarians. On our part we
would convince the Ulma. It is for us to
do that. *

Mr. Bapatwalla’'s Bill perhaps has
received a serious consideration. When I
compare Mr. Banatwalla’s amendment to
CPC with the amendment that wags
proposed in 1948 4s a proviso by Mohd.
Ismail Saheb, I say that [ agree with
Mohd. Ismail’s Saheb, who sought addition
of a proviso to Article 44 of the Constitution
of India.

[Transiation]

SHRI SHYAM LAL YADAV
(Varanasi) : Mr. Chairman, Sir, Shri
Banatwalla’s Bill has been discussed at
length for many days and we heard the
speeches of learned Members during the
past few days and today also. I understand
that a very imporiant point had been raised
in this Bill, There is an apprehension that
the judgment of the Supreme Court
delivered in connection with Sections 125
and 127 of the Criminal Procedure Code
is an interference with the Muslim Personal
Law. He has moved this amendment to
dispel this apprehension. I heard carefully
all the speeches made in this House in this
regard and we are keeping in our mind the
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public opinion being expressed in the
country. Shri Banatwalla himself has
admitted that when this Bill was brought
in the Lok Sabha in 1973, our hon. Muslim
Members had met the then Prime Minister,
late Shrimati Indira Gandhi at that time.
She had heard them and what had been
gtated by her had been reflected in Section
127. She specifically told them that Govern-
ment did not want to interfere with the
Muslim Personal Law. This was the policy
of Congress from the very beginning about
which Prof. Soz has also made a mention.
This thing was said in the Constituent
Assembly also.

This was the stand of Congress at the
time when Artick 44 was discussed in the
Consitituent Assembly and Amendments
thereto were moved. 1 feel that there has
been no misunderstanding about this stand
in this House and outside in the country.
Even today the position is the same. Once
earlier also this issue was raised in the
House. In the last Lok Sabha, the then
Minister of Home Affairs had in the
presence of late Prime Minister, Shrimati
Gandhi given a reply to a gquestion raised
by Shri: Banatwalla. I feel that the reply
clarifies the policies of Government as well
as the Congress. It leaves on scope for any
doubt in this regard. He had given that
reply in the Lok Sabha on 24th February,
1982. I reply to Starred Question No. 61,
the then Minister of Home Affairs had
caid :

[n.. lh]

«The policy of the Government is not
to interfere with the presonal laws of
the minorities unless the initiative for

reform from comes within the community

concerned.”

[Translation]

It was categorically stated that nobody
can interfere with the personal laws of the
minorities unless the initiative for any
reform comes from within the community
concerned. There are Christians, Parsis,
Jains and persons professing other religions
in our conutry. In Hindu religion itself
there are many sects and I feel that there
is no need to go to other religion.

(Interruptions)
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[English)

MR. CHAIRMAN : The time allotted
for this Bill was only eight hours. Almost
the entire time that had been allotted, has
been exhausted. Shall I ask the House
to extend the time or what is your
opinion ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : Madam, I think there are still
lot of speakers, so we can continue with the
debate. At the moment I think we can
extend the time for two hours.

SHRI SATYAGOPAL MISRA : For
how long will it continue ?- Other Bills are
also there. They are also equally important.

SHRI GHULAM NABI AZAD : We
have to take the opinion of the House, and
if the House agrees we will extend the
time.

MR. CHAIRMAN : Is it the opinion
of the House that the time for this Bill
may be extended by two hours.

SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : The opinion of
the House is that the time for this Bill
may be extended by two hours. Now you
can continue, Mr. Yadav.

[Translation)

SHRI SHYAM LAL YADAV : I was
saying that in the Hindu religion a person,
who is a theist or an atheist, or who is an
idolater or an iconaclast is a Hindu. A
person, who either worships God, or Vedas
or Geeta or any of the so-called minigods
is a Hindu.

In Hindu religion also, there are so
many customs throughout to country. I
come from Varanasi, which is a mini-India
where people speaking different languages
of the country and observing different
customs live. People from all parts of the
country live in Varapasi. If a marriage
procession is moving in ‘a street in one
form, there may be another marriage pro-
cession in the same street totatly different
from the first one, from which it may be

1
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difficult to guess that a marriage is being
solemnised there. I mean to say that people
professing different religions live in one
city and among them there is so much
dissimilarity and their customs are so
different that it becomes very difficult to
keep them together. On many occassions
there are mutual conflicts which result in
fracas. In a country where so many customs
prevail and diversities exist and where
people professing different religions live,
some disagreement is bound to be there;
that is why our great ancestors adopted
the principle of secularism and had declared
that Government would not interfere with
the personal law of any community unless
the people of the community concerned
themselves took initiative for any reform.
So long as there is democracy in the
country, this stance of non-interference by
Governmeat will remain effective.

Just now Prof. Soz has said that our
Hon. Prime Minister, Shri Rajiv Gandhi
had in reply to a question categorically
stated in Bangalore a few days back that
Government did not intend to interfere
with the personal law of any community.
It clearly shows that nobody should have
any misunderstanding about interference
by Government with his personal law at
any time.

This issue or apprehension has arisen
as a result of the judgment of the Supreme
Court. In Section 127(3)B, it was clearly
provided that there would be no interference
with the personal laws of the Muslims and
when some representatives of the minorities
met the then Prime Minister, Shrimati
Ihdira Gandhi, she reiterated this assurance
that Government would not inerfere with
the personal laws of the minorities. It was
also mentioned therein that if any of the

'demands permissible under the customary
or personal laws has been met, the case
would be treated as closed irrespecetive of
the fact whether the amount due was less
or more. Its quantum would also not be
questioned. It was clearly stated in Section
127(3)B. When the Supreme Court judges
interpret a piece of legislation, they base
their judgment on the arguments put forth
by both the parties. When a judgment
gives rise to doubt or is against the
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intention of law, then it requires
consideration. As regards the intention of
the law, I would like to reiterate that the
then hon. Home Minister Shri Ram Niwas
Mirdha while moving this amendment had
made it clear that there was no
inte ntion to interfere with the customary
or personal laws and even in the cases of
maintenance, if some payment had beep
made, the adequacy of the payment would
not be questioned. When the Bill was once
again presented to Rajya Sabha after the
inclusion of this amendment, it was
categorically stated by Shri Ram Niwag
Mirdha once again that :

[English)

‘“There is no intention to interfere
with the personal laws of the Muslims
through the Criminal Procedure
Code.”

[Translation]

This was said at that time. I belive
that the intention of the law is very clear
in regard but it often happens, the as it
happened with the Zanmindari Abolition
Act that due to contradictory verdicts of
the High Courts and the Supreme Court it
bad to be amended many times so that the
intentions of the Parliament and the
legislature could be implemented. That is
why demands have often been made that
the judges appointed to the High Court
and the Supreme Court should be from
common people; they should not be those
who live in the ivory tower. Such judges
should not be appointed who do not have
a realistic approach to life. Demand to
this e¢ffect has been made many times but
no attention has ever been paid to it. The
need is realised only when such problems
arise.

I do not want to go into the details, nor
do T have the requisite ability because I am
not well versed with Islam or the Quran.
It bas already been discussed in great
detail. Our friend Shri Anpsari is present
here at the moment. If he gets an oppor-
tunity to speak about it, I am sure every
one of us will be enlightened.

I would like to make it clear that in
my opinion it . will not be good for the
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country to have a common civil code.
As regards the apprehension expressed
about some Articles of the Constitution, I
would like to remind them that for the
last 35 to 40 years none has misused them
and, therefore, I feel that there is no need
to amend the Articles embodying the
Directive Principles.

PROF. SAIFUDDIN SOZ : But you
say that Muslim Personal low should also
exist.

SHRI SHYAM LAL YADAYV : Yes, we
agree to it but nobody should suffer on
that account. The occasion never arose to
implement the views expressed in the
Constituent Assembly but if any such
occasion arose, it can be looked into and
remedial measures can be taken. It is true
that Goverpment should elicit public
opinion and people can also give
their opinion. It is not pecessary to hold
any seminar on Government - level for that.
A semipar for this purpose can be organised
by you which can suggest to the Government
the amendments which should be made in
the law. If a seminar at Government level
is held, experts like lawyers, philosophers
and professors can also be invited. A final
decision should be taken after consultations
with them.

There is no doubt that the people do not
agree with the interpretation of the Supreme
Court with regard to this law. In this
connection I would like to add that on such
occasions no effort should be made to make
political capital out of it. It is a social
problem. It is true that Islamic society is
based on socialistic pattern and in
matrimonial matters, it is far better than
the Hindus, because marriage is performed
with the consent of the boy as well as the

girl. You may have seen in Hindi films what .

is the attitude of boy and girl to marriage
in the Hindu society these days. Earlier,
the Hindu customs were quite different.
There was the practice of Sati. Did not we
struggle hard to end this social evil ? Islam
has many good features which should be
praised.

In our society there are women who
are facing inpumerable difficulties. An hon.
Member has rightly pointed out that they
are forced to irdulgein flesh trade. We
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will have to stop that. But there are many
constraints due to which we are unable to
do it. But there is no need for mutual ill
will on this account. I would, therefore,
request the Government to bear in mind
to all these facts while changing the law. I
feel that the Hon. Prime Minister deserves
be congratulated for his categorical remarks
about the intentions of the Congress Party
and the Government with regard to this
law. :

I would like to say, as I said earlier
that instead of holding demonstrations and
addressing public rallies, which would do
no good, the issue should be placed before
the people in right perspective. No one
shouild try to make political capital out of
it. Under these circumstances if Shri
Banatwalla withdraws his Bill and
presents a upanimous proposal to the
Government, I am sure that the present
Government under the stewardship of the
Hon. Prime Minister, Shri Rajiv Gandhi
will work in that direction in a democratic
way keeping in view the interests of the
people which would foster secularism in the
country. It would also pot be detrimental
to the integrity of the country. With these
words, Mr. Chairman, I thank you.

SHRI BALWAT SINGH RAMOO-
WALIA (Sangrur) : Mr. Chairman, Sir,
the issue we are discussing today is a very
serious one and has far reaching ramifica-
tions in this country, One the on¢ hand,
there is the question of the welfare and
better future and guarantee of rights of
women in the context of the feelings of a
community and on the other hand are
involved the sentiments of crores of people
and their religious traditions, in the light
of which the decision should be taken.
Several friends while expressing their views
have stated that decision about maintenance
for Muslim women should be taken keeping
in view the centuries old traditions and
conventions. I do not say that the Goverp-
ment’s intention is to interfere in one’s
religion but a situation has arisen as a
result of a judgment of the Supeme Court,
which has caused concern to us and respon-
sibility of handling the situation has fallen
on us, The late Prime Minister had empha-
tically stated that they would protect the
Muslim Personal Law. I support on behalf
of my party those of my brethren who are
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affected by the judgment of the Supreme Court

and because of interference with the irpersonal
law. I support their views, their community
and I am with them. I think the Muslim
Personal Law is 1,400 years old. For the
last 1,400 years a custom has been in force.
Muslims are living not only in India but in
other countries also. We have to take one
thing seriously. 1 would urge the hon.
Minister, the Government and the Members
of the ruling party that it is being said,
Shri Arif Mohammed Khan has also said
it, that Muslim Members in the Opposition
are making political capital out of it. I feel
that Members of the ruling party are not
taking this issue seriously just to strengthen
their position within the party. They should
take this issue very seriously.

SHRI JAFFAR SHARIEF: No, not
like this. There are Members who speak.

SHRI BALWANT SINGH RAMOO-
WALIA : Presently, we have the responsi-
bility of strengthening our country It

is the responsibility of all of wus to
strengthen the unity, . integrity and
create goodwill and peaceful atmosphere

in the country and remove bitterness and
unrest. The country can be strong only
when we keep ourselves above certain
things. Earlier also when a reference to
Khalistan was made, I had said that from
the beginning we had been rejecting
this idea. We will shed every drop
of our blood to protect the unity and
integrity of the country. I want to tell the
ruling party Members that I do not believe
in communalism. Just now it was said that
clashes are going on within and outside
the country. To stop this, proper advice
should be given to the Ministers and the
Prime Minister, I am not blaming, but
four years ago, when there was unrest in
Punjab, at that time also, the Sikh friends
in the Congress had given wrong advice to
the then Prime Minister, Shrimati Indira
Gandhi. Had sincere advice been given to
bher, such a situation would not have
arisen. Regarding Shri Banatwalla’s Bill, I
am honestly saying and other hon.
Members have also said that the Govern-
ment should protect the Muslim Personal
Law even at the cost of certain inconve-
nience. It should not feel shy of doing
this.
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With these few words I conclude.

SHRI K.J. ABBASI (Domariaganj) :
Sir, I am grateful to you for giving me an
opportunily to speak on this matter. Tt is
a very serious matter and for the last many.
days all of us were feeling restive in this
House. Not only in this House, people
outside are also restive I recollect the case
of Aligarh Muslim University also, which
was prolonged for a long period. We were
all in the forefront. The issue of Aligarh
is our own problem., I was in the lead.
Some of our people went on giving wrong
advice but in due course Shrimati Indira
Gandhi came to know the real position
and an amendment was brought. This
amendment was made in 1980 and the
people of the country say that we had no
mala fide intentions.

The Congress from its very inception,
when even the country had not attained
independence, took the responsibility of
protecting the minorities. We fulfilled our
promises regarding protection of the rights
of the minorities. At that time people were
migrating to Pakistan from India. The
world observed that many big persons fled to
Pakistan. When our Muslim brethren were
going to Pakistan, non-&luslim members of
the Congress stopped them from going
there and faced the wrath of the commu-
nalists, In India, the greatest credit in
helping the Muslims goes to Pandit Jawahar
Lal, Rafi Ahmed Kidwai and Maulana
Azad. Our Hindu brethren fought for us
and because of that, Muslims in India
today are laeding a peaceful life.

This matter of Personal Law has been
coming before us time and agaip. Big
rellies are held in the conneciion. Eminent
Muslim scholars discussit. I was also invited
to take part in a meeting in Hyderabad. I
saw there that many eminent scholars were
present in whose presence one dare not
speak. One is afraid of speaking in their
presence. I was an ordinary man there. In
our childhood, we were taught the holy
Quran and certain other things relating to
religion. I knew some tenets of religion.
Eminent scholars were present there who
had the right to take decision in the matter.
Is is the right of the Muslim scholars to
say whether there has been interference or
not. There must be unanimity, whether
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they are from Bareilly or from Deobund,
whether they are Shias or Sunnis, whether
there has been interference with the
Muslim Personal Law. If the scholars say
so, then 1 think the Congress will also
agree and I will also agree.

I request Shri Banatwalla that he should
see this matter in a larger perspective. I
had requested him that so far as this matter
is concerned, why is he raising this small
guestion; he should raise some big question.
He was annoyed with me. When he came
out T asked him to let the Ulemas decide
. whether there has been interference or not,
He then said “Innalillah’ and started

looking at me.

A meeting of the Muslim scholars will
have to be convened to decide whesher there
has been inteérference or not. We cannot opine
on it. If they are of the unanimous view that
there has been interference, we will have
to agree with them and Wwe are Ssure that
the Congress will also accept their view.
If there are two opinions about it, then it
does not matter whether you consider the
issue in Parliament or outside it.

Memoranda are being signed. Proces-
sions are being taken out. Our Congress
members are taking out processions. We
will not let Shri Banatwalla take credit for
it. He will not be allowed to do this. Our
Congress bave taken out procession with
50,000 participants. We also want that the
rights of our community are protected. But
in no case we will let Shri Banatwalla
mislead the people for the sake of votes.

We have shed our blood and our
objective is that Muslims and the people of
" other communities may make progress. We
will not allow you to come forward to
mislead Muslims, We the Muslims in the
Congress will not permit it. We will protect
the Muslim Personal Law because it has
all along been protected by Shrimati Indira
Gandhi, Shri Jawahar Lal Nehru and the
Congress. It is in the manifesto of the
Congress Party and the Congress bas always
been supporting it. Therefore, our submis-
sion is that when our beloved Prime

Minister, Shri Rajiv Gandhi has declared .

that there was no intention to interfere
with the Muslim Personal Law, he will
adhere to it. I, therefore, ‘respectfully
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request Shri Banatwalla to withdraw this
Bill. Give one chance, give the Muslims in
the Congress a chance because they are with
you. Withdraw this Bill and end this
“Tamasha’. Then see whether the Congress
soives this problem of our community or
not. If it does not, you can again raise
this issue here.

SHRI G.M. BANATWALLA : That is
all right but the word ‘tamasha’ is not a
part of Parliamentary practice.

SHRI K.J. ABBASI : 1 withdraw it.
It was intended for what is happening
outside, not inside. It was meant for what
is being spoken outside. A lot of things
are happening outside and those can be
stopped only when you become liberal. We
know that you are quite liberal, you are
cooperating and you have cooperated a lot.
We are aware of your large heartedness;
you are not narrowminded. I do not want
to make a long speech here. I have
expressed my feelings. I have always Yeen
in the Congress but I am a Muslim and
with the grace of God will remain a
Muslim and I have always abided by the
tenets of Islam. We are not sitting here
with religious texts in Urdu along with the
English translation and we are not quoting
from them; we have entrusted this work to
Shri Ansari. These are my feelings and I
want that the Congress Party should find
out some solution for it; it may bring
forward some amendment so that the
Muslims are assured. 1 would request Shri
Banatwalla to give us one chance, to give
Congress one chance so as to put an end .
to the atmosphere created outside. It can
happen only when you withdraw your Bill.
This will help in normalising the situation.
With these words I respectfully conclude.
The things I have said are in the programme
of the Congress Party and 1 hope that the
people in the Congress Party will consider
it and Shri Banatwalla will also consider

it.

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : Madam,
the discussion being held on the Bill moved
by Banatwalla Sahib has two basic aspects.
One aspect is whether the judgment of
the Supreme Court in Shah Bano case was,
and is, in consonance with the intention of

L3
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the law enacted by Parliament and the
other aspect is whether this judgment has
given rise to an issue whereby the Muslim
community might be thinking that the
judgment is tantamount to interference
with their religion.

The question is that had this been only
the parameter of this issue and had the
discussion been confined only to Cr. P.C.
and the judgment then, perhaps, I would
not have spoken on it. In fact, I had no
intention of speaking, but the interest
evinced by this august House in the
Muslim Personal Law and in the teachings
of the Quran has impelled me to speak on
it. No doubt I am not very learned, 1 have
very little knowledge of the religion and
the Quran, but I have been a student of
religious studies and bhistory, particularly
the history of Islam for the last 40 years
or so. Whatever knowledge I have come to
acquire about the Quran, about the pro-
visions in the holy Quran regarding maio-
tenance, I shall put before you. To the
question of Shah Bano case I shall come
later. Before saying anything on the
provisions of the holy Quran which have
been discussed here at length and so many
translations of which have been quoted,
I would like to make before you a few
submission about what is enshrined in the
boly Quran. The Quran is the religious
book of the Muslims which does not merely
contain a few rituals; it is not a book of
rituals, it is rather the faith of the Muslims.
It embodies guidelines for human beings to
manage the society in a proper way and oa
proper lines. It is, therefore, not proper
to regard the holy Quran merely a book of
customs and rituals. It is rather a law of
life. That law projects a social pattern
which is conducive to the welfare and
well being of humanity. Here I would like
to make another submission regarding the
boly Quran. When we shall talk of the
holy Quran, we shall talk of it in its
entirety and not in parts. When we talk
aboulf the social set up of particular com-
munity, we talk of it in its entirety and
not of its each constituent part separately.
If we want to bave an insight into the
social set up of a community, we shall bave
to sce that set up in its entircty. We
gcannot see each of its constituent part
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separately. If we see one constituent in
isolation, then the apprehension is that
we may arrive at wrong conclusions and
then which is beautiful may appear to be
ugly and vice versa. My third submission
regarding the holdy Quran is that it should
not be used for citing instances in the
courts as is done by our advocates. The
holy Quran is not a book of instances. In
the courts the advocates prepare their cases
and for that they look for precedents to
strengthen their cases and the favourable
precedents are quoted while the adverse
ones are held back. The holy Quran should
not be used in this manner. The Quran is
sacred spiritual book. It bhas been the
tradition and the culture in our country
that we have learnt to respect the sciptures
and npot to denigrate them in any way. -
Whatever I am saying about the holy
Quran, the same applies to Guru Granth
Sabeb, Gita, the Vedas and the Ramayana.
These are not the ordinary books which
should be made use of as reference books
in the court proceedinge t0 prove ones
case.

Madam, to understand the meanings of
the holy Quran is also a very big problem.
For that, firstly one should have knowledge
of the Arabic language, which very few
people have, If one does not know the
Arabic language, one should have under-
stood the holy Quran either through those
who have knowledge of the Arabic language
or through that language which is neareg¢
to the Arabic language. Then, another
factor is what meaning Mohammad Rasy]
Allah (Peace be upon him) to whom this
divine law was revealed, bestowed on the
holy Quran. There is one Adayar of the
holy Quran which says :=-

Ho-al-lazi baas Fi!l Ummiyuna
Rasulam Min hum yatloo Alaihim

Aayatiai va yuzakkilhim va yovalem
hum-ul-kitaba Val  Hikmah

We have bestowed on you the knowledge
of the book and of hikmar. What is this
hikmat? The learped interpreters have
said : “‘The bcok means the holy Quran
and hikmat means the life of Rasulallah”
(Peace be upon him). Viewing his life, we
can know what the holy Quaran is. And
his life could be understood only by those
who lived with him all the time and who
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saw him sitting, walking and explaining the
meanings of the holy Quran, and those
Ulcmas who have, as has also been observed
by Abbasi Sabeb, been the collectors of
the Hadis (Sayings and traditions of
Prophet) those learned ones who have
devoted their entire lives to know the
meanings of each and every Aayat and to
keep the meaning of each and every Aayar
and Hadis eternal.

Madam, the history bears testimony

that so many commentaries of no other

book of the world have been written as
those of the holy Quran. The history bears
witness that such a detailed and complete
record of the life of no other person is
available except that of Mohammad Saheb—
how he ate, how he drank, how he slept, how
he had had relations with friends, how he
sold purchased things. A Muslim has faith
as if these details of his life represent the
holy Quran. Somebody wanted to know
something about the life of Mohammad
Saheb from Hazrat Aisha (Rasi Allah-e-
taala Anha) whereupon she said, ‘Do
you not read Quran’’ ? He replied in the
affirmative, whereupon she said ‘‘If you
read Quran, then it is not difficult for you
to koow about the life of Mohammad
Saheb, because one Quran was that which
was enshrined in the form of a book or that
which the Hafiz memorised by heart, but
there was a Quran who moved about in the
streets of Medina and who spent every
moment of his life in the service of Allah,
in the service of the Quran, in following
the injunctions of the Quran. The best
source to know his life can be those Islamic
Jurists who have drawn conclusions in
regard to different issues by devoting their
entire lives. I do not acknowledge that the
gociety is static, nor does Islam. According
to Islam our society is a collective entity,
it is dynamic and progressive gnd, therefore,
Islam wants that if with the change in the
conditions and. with the progress there
is need for change, then a provision may
be made to enable us to make changes in
the laws, but it is subject to one condition
and that is that whatever law is there in
the holy Quran in clear terms and in
minutest details, that cannot be changed.
Whatever has been ordained in any Aayar
of the holy Quran cannot be changed by
anything in the Hadis and by any word or
deed of cven the greatest of men. The holy
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Quran is the supreme law and whatever
has been laid down in it can never be
changed and the Hadis comes next to that.
The Ulemas have rendered the job of inter-
pretation of the Hadis and Aayats of Quran
and of resolving issues connectzd therewith
because there is no scope for any change
in our basic principles and tenets which
have been precisely enshrined in the holy

. Quran and the Huadis, but except that there

is a field in which there are so many things
which are required to be changed with the
change in circamstances and those changes
are allowed. Let us take an example to
see how changes can be made. An elderly
person may encompass a very large arca for
the use of his descendants, construct a
house therein in accordance with the
requirements of his present family and
start living there and leave the remaining
area so that with expansion of the family,
the house will also be expanded according
to the liking and the needs of the new
family members. But the family of that
elderly person remains his family till he
extends his house within the area encom-
passed. The moment, a member of that
family crosses the bounds of that area, he
does pot remain a part of that family.
This is the basic principle and this is the
basic requirement of the holy Quran.

The other principle of the holy Quran
is related to our social life. Wherever the
holy Quran has devolved some respon-
sibility, it has simultaneously kept in view
the human sensitivity and taken care not
to put such a burden on anybody as he
may not be able to bear, because if this is
done it will not be in the interest of the
man and then he will be justified in getting
rid of that by fair means or foul or passing
that on to others. This principle of the
holy Quran has, therefore, been reiterated
at many places and it has been said that
““La yukallif-o-nafsan-illa vusaha” —do not
take so much burden on yourself as may be
beyond your capacity.

Another prionciple which, in the context
of human society, is of overriding impor-
tance as compared to other laws of the
society is ‘“‘Va-Vaza-al-Meezan.” The Al-
mighty speaks in the boly Quran that He cre-
ated the scales not only to weigh the grains,
The interpreters have said that the scaleg
signify balance and that He created balance
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“Va Vaza-la-Mizan, Alla Tatghau fil Mizan”
—do not revolt against the balance, do not

razn away from the balance. After
“Va Vaza-al-Mizan, Alla Targhun fil Mizan”
He further decreed ‘‘Va agimul Vazna bil
gista vala tukhsirul Mizan.” ‘Qist” means
justice and ‘‘Va gaimul Vuznu bil giste vala
tukhsirul Mizun.’® means to weigh with
justice and not to short-weigh. If this is
viewed superficially, then it means that in
our successful business life one should
neither weigh less nor more, but if seen in
depth, then it means that one should avoid
imbalance in the society. Have no
imbalance in the society and establish a
society without any imbalance, which
should function like a weighing scale which
stoops neither on one side nor on the
other and which remains exactly parallel to
the earth. This is what the holy Quran says.
We would have to test the law of any
society keeping in view these principles
and all the other laws epunciated in the
holy Quran are based on both these basic
principles.

Now I come to the real issue—divorce.
For a number of days there had been a lot
of hue and cry about the issue of divorce
in this country. Now, of course, the matters
has settled down gradually and an aware-
ness is there that such conditions can arise
in our society and in our family life in
which divorce may be the only  way out.
The Quran also has not liked divorce, and
the marriage has not been treated merely a
social contract. Contractual marriage is of
course there, but that does not mean that
this contract could be broken at will. No.
The Quran has rather attached sanctity to
it and ordained it a pious relationship. It
is such a relationship which the Quran
wants to continue throughout life. I have
brought a number of books here. Whatever
I am saying that is based on these books
and if need be, I shall refer to them here
and there. But about marriage, I would
like to say that Shariar does not treat it to
be a more contract but according to Islam
and the Islamic Shariat, marriage is sacro-
sanct. Islam considers marriage to be a
prayer and a prayer to this extent that
according to one Hadis of Mohammad-ul-
Rasul Rasulullah (Peace be upon him),
‘a person who has not marcied, is not his
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progeny’. Alas! Azeez Qureshi could
understand it. The fact is that the Quran
has checked the evils which could arise in
the society due to some or the other reason.
Dandavate Saheb will disagree with me; he
will not understand it but these people will
understand that the Quran has emphatically
checked the evils that are likely to arise
anywhere in the society. Marriage has
been given the status of a prayer simply
because after marriage a man will not go
astray.

SHRI ARIF MOHAMMAD KHAN :
Even then some people do go astray.

SHRI Z R. ANSARI : But I was not
expecting this from you. Others may do
so, but I do not expect this from you.

I have submitted that marriage is not
merely a contract. This is a pious relation.
Islam has given this pious relationship the
status of a prayer. Just as a man is
blessed by God when he offers Namaa,
and observes Roza, similarly he is blessed
by Him when he gets married. This is the
status that has been given to marriage.

Now there is the issue of divorce. I
have with me the commentary by Maulana
Abdul Majid Saheb Daryabadi in both
Urdu and English and also that by Mufti
Shafi Saheb Deobandi. I have the com-
mentary by Maulana Kandchlvi. There is
also commentary in Urdu by Shah Abdul
Qadir of the family of Shahwali Ullah
Muhaddis Dehlvi which is very old and
probably the oldest. After going through
all of them, I am giving the essence before
you. Thereafter, if you wish, I shall read
out their provisions. I am making this
submission before you that the intention of
the boly Quran is that this relationship
may be maintained throughout life in a
very happy manner and it should not
break. But in spite of this, conditions may
develop wherein despite efforts, discord may
reach a point when it may become an
unnecessary burden for both the spouses to
maintain their relationship and the un-
necessary burden may tend to create more
problems. Therefore, the remedy of divorce
is there merely as a permission and it is
not mandatory. So many people say that
we are permitted to marry four times. But
four marriages are not mandatory, they are
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simply permitted. But the intention of the
Quran is that one should marry only
once.

PROF. MADHU DANDAVATE : Had
it been mandatory, it would have become

qQuite burdensome.

SHRI Z.R. ANSARI : Yes, it would
have become very difficult. Only you will
be able to help and there is none else.

PROF. MADHU DANDAVATE : Only
one has made me know the reality.

SHRI Z.R. ANSARI : I was saying
that there is merely @ provision for divorce
and the Quran has amply emphasised that
this provision should be made use of very
carefully. Now, I would not like to read
out all those provisions. My nephew is
quite intelligent and he has given the proof
of his intelligence during discussion on
this Bill last time. I was also present and
listening at that time. 1 am his uncle.

AN HON. MEMBER : Sure !
17.13 brs.

[Shri Zainul Basher in the Chair]

PROF. MADHU DANDAVATE : Mr.
Chairman, Sir, I rise on a point of order.
In this House nobody is anybody’s is uncle
and all are hon. Members.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTAY
AFFAIRS (SHRI GHULAM NABI
AZAD) : Hon. uncle.

SHRI Z.R. - ANSARI : I am sorry.
Dandavateji, the fact is that this subject
is very dry and if there is no humour then
you will get bored and so shall I. The
beight of dryness is that I have to take
water again and again. So, I...lo, the situa-
tion has now changed. mean, at the time
of marriage, Hon. Madam was in the Chair
and at the time of divorce Hon. Sir has
occupied that Chair,, (Inrerruptions)

~ MR. CHAIRMAN : You may now have
one more glass of water.
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SHRI Z.R. ANASARI: Sir, I was
saying that divorce is the last unpleasant
part of married life which the Quran has
considered to be inauspicious. There are a
number of Hadis covering this aspect. Nabi-
e-Akram (peace be upon) him bhas

observed : ‘*Among all the pcrmissible things,

the most hateful act for me is that of
divorce. But it may be resorted to if the
married lifs has become unbearable and a
burden for both the husband as well as the
wife.” If the conditions warrant, divorce
may be resorted to. There are ways for
effecting divorce. A restriction on divorce
has been imposed in different ways. You see
the provisions of the Quran wherein it has
been said. if this mistake is committed,
then take recourse to some method such as
make some changes, fix some date, etc. At
last, if there is no way out and there is no
alterpative but to resort to divorce, then
give divorce in the some graceful manner
in which you had contracted the marriage.
If this unpleasant act is at all required to
be resorted to, divorce--an act of bitterness—
should be resorted to gracefully with a
healing touch as far as possible. This is
the intention of the Quran.

Our able friend, the hon. Member, has
no doubt quoted the provisions of Quran
correctly. The method of divorce laid down
in the Quran is that it should happen in the
condition of Tohr-Tohr means the pcrjod
of purity of the woman. Tohr is the time
between two periods when the woman is
pure and during the period of
Tohr, no intercourse should have been done.
The provision is that pronounce Talaag
once; let ber live in your own house; let
here live in your house till the three periods
of purity and when the Iddar period is about
to be over, either retain her happily or
relieve her with grace. If you think that
this will become a burden, then relieve her
with grace. This is the provision.

After pronouncing Talaaq once if you
feel the need, you may pronounce it secoad
time. These are the provisions of Quran.
Then let the period of Iddar be completed.
The wife will live under the same roof with

you until the period of Iddat is over but there

will be no sex relationship. But the husband
will continue to meet her requirements of
food and clothing as heretofore. When the
Jddat period is about ¢o be over,
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two ways are open to the husband : either
to accept her happily or, relieve her
gracefully.

After the completion of the period of
Iddat, divorce is complcte—then the
husband and the wife are separated. But if
the husband still has some soft corper for
the wife and bhe realises that he has
committed a mistake then he is permitted
to remarry the divorced wife. If the husband
has pronounced Talaag three times which is
known as Talaag-e-baecen then there is no
way out. That is why it is prohibited to
treat the pronouncement of Talaag in a
lighter vein. Huzur Nabi Karim (peace be
upon him) has said that three things
gshould not be done in a lighter vein. First
marriage should not be done in a lighter
vein. If the consent is give in a lighter vein,
the woman can claim the status of a wife
and later on if the man tries to withdraw
from it on the plea that he had consented
in a lighter vein, she will claim
maintenance. Similarly, divorce should
also not be given in a lighter vein because
after pronouncing Talaag thrice, the divorce
becomes irrevocable. Then they cannot
remarry till the divorced woman marries
another man and consummates the marriage
with him, Thereafter, if the second husand
divorces her willingly, she can remarry the
first husband after the period of Iddar is
over. This is in a way punishment for the
hasty action of the husband .and for
disregarding the provision of Quran; he
will pot get his wife back howsoever
repentant he may be. There is need to be
careful about the provisions of Quran. There
is no problem in it except that I have a
serious difference of opinicn with Shri Arif
Mohammad Khan about the statement made
by him during his speech that the decision
of Hazrat Umar Razi Allatalli Aoah was a
political decision.

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI ARIF
MOHAMMAD KHAN) :1I am sorry; I
never said that. 1 had only given a reference
that may be wrong. I do not deny that. I
am not a learned man as you may be. I had
only given a refercnce. My only submission
is that it is wrong to say that I bad said
that, I refuse to own it. The reference was
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from the book by C.B. Masani of the
Pakistan Law Commisson.

SHRI Z.R. ANSARI : All right, Sir.
I do not look to Pakistan for guidance.
I may submit, Sir, that in this entire world
there is no other country which bas as much
knowledge about the Islamic Scriptures as
India. You may refer to Pakistan if you like
but the Ulemas of the school of Islamic
studies, Deoband and other highly learned
scholars whose piety, learning, fear of God
and asceticism is unparalleled in the entire
world are found only in India, You will
find men of letters in other parts of the
world also but it is only in India that you
will find men who are God-fearing, who
observe asceticism and who lead an ideal
life which makes us believe that perhaps
these people are not the earthly-beings but
bhave descended from heaven. So, I do nat
at all agree that there are more learned
people than our Ulemas in any other part of
the world. Now, since he has referred to
Pakistan, I shall also give quotation rather
than speaking on my own behalf.

PROF. SAIFUDIN SOZ : Ouotaihas
Pakistan or India ?

SHRI Z.R.
Pakistan.

ANSARI : It is from

PROF. SAIFUDIN SOZ : We object to

it. (Interruptionsy You muy please quote from
an Indian source. (Interruprions)

SHRI ARIF MOHAMMAD KHAN : I
have no objection as the issue is academic.

SHRI Z.R. ANSARI: The point ig
that Hazrat Umar Razi Allah Taali Anah
was the second Celif of Mobammad (peace
be upon him) who remained with him
throughout life and he...

SHRI GHULAM NABI AZAD : Now
there is a change in the nephew.

SHRI Z.R. ANSARI: Like two
Talaags, there are two nephews now.

(Interruptions)

I was making only this submission that
to say about Hazarat Umar Anah that his
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decision was a political one is too bold a
statement. When did he take this decision ?
This decision was taken by him when
thousands of followers of Mohammad-ui-
Rasul Allabh were present. Those were
different times. They were the times when
even if the greatest of men said a wrong
thing, an ordinary man couid dare say :
“We shall neither do what you say nor
hear.”” There is an incident relating to
Hazrat Umar himself that during Juma
discourse, once he told the congregation
to listen to what he said and obey, where-
upon a shepherd stood up and seid, *I
shall neither hear you nor shall I obey
you unless you tell us that I got as much
cloth from the public fund as you

got, how is it that I being short

statured could not maks kurra from that
cloth whercas you could make it in
spite of being so tall and broad 7
Such daring was the spirit during those
times that an ordinary man could say this
to a person, whose dcmain was about to
extend beyond Iran and Iraq and upto
Egypt. Hazrat Umar taking a decision
against the provisions of the holy Quran
and the Hadis during such times.

(Intertuptions)

PROF. SAIFUDIN SOZ : Say posi-
tively, otherwise there will be misunder-
standing.. (Interruptions)

SHRI Z.R. ANSARI: It will be
gufficient to hear what I say. Whosoever
wants to know more about it, he can read
further. I have submitted before you that
it was impossible during those times for
Hazrat Umar to take a decision against the
holy Quran and the Sunna: and that the
people should accept that without any
protest. There is not one or two but
hundreds of such examples of that period
and even of the period after that when an
ordinary person stood up against the great
and the glorious king or the emperor and
said that he was wrong and that he (the
ordinary person) was not prepared to listen
to him. May it be the period of Bani
Umaiah and the history of the times of
Bani Abbas and read the case of Imam
Ahmad-bin-Hambal on the issue of Quran,
how they openly expressed their views
against the big and the glorious rulers and
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emperors and had the least fear on account
of that.

The times of Umar Razi Allah Taali
Anah are part of the period of prophethood.
Sahaba-e-Karam’s period according to a
Hadis of Mohammad-ul-Rasul Allab is
included in the period of Prophet himself.
The best time is Sahaba-e-Karam’s time.
In a Juma Khutba (discourse), provided my
nephews care to hear someties the
discourse. Imam reads out this during the
discourse : “Khairulgaruni garnl sam nlzaen
yalunaham sam uldin yalunaham’—the best
time is my time and thereafter the time next
to that and so on. Figh has treated the
period of BSahaba-e-Karam as the very
period of Mohammad-ul-Rasul Allah and
his way of life as Sunnat, Sunnat

‘Mohammadi. Therefore, the decision of

Umar Farooqg cannot be political and then
there is the Hadis also. Rasul Allah (peace
be upon him), no doubt, expressed anger
when somebody pronounced Talaag thrice
simultaneously but, in spite of that expres=-
sion cof apger, those three 7Talaags were
given cffect to. Therefore, it is quite in
accordance with the Sunnat and it is too
bold for anybody to say or to write that
this decision was a political decision. Only
Allamah Maudoodi can dare say so and
none else. He has often said so at number
of places. Allamah Maudoodi has often
taken liberties with Sahaba-e-Karam and
other pgreat persons. Thank God, he has
gone over to Pakistan bag and baggage and
mostly such pesople have gone to Pakistan.
How they are writing books and sending
them to us, They are misleading us. They
are sefting up commissions and sending
commissions here. For God’s sake they
should have pity on us.. (Interruptions)

PROF. SAIFUDIN SOZ : Have you
any objection to hagug-e-Alzojeen. ...

SHRI Z.R. ANSARI : Let us leave it.
I never sece his book ever since I came to
know about it. I was speaking about
Tulaaq. . (Interruptions)...1 am not addressing
you...That is why I had used those words.
So far as Talaag is concerned, it is correct
that the method enshrined in the Quran is
that of extreme carefulness. But if some-
body does not adopt that method and acts
rashly then hell with him; let him lose his
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wife. This is the intention of Quran. If
somebody disregarded the provision of
Quran, théen Mohammad-ul-Rasul Allah
(peace be upon him) has, despite expressing
anger over it, given effect to it. Therefore,
this is not an issue in which one should get
involved too much. Now I am coming to
the real issue. So far what I have been
talking about was only a preface : Tamanra
mukhtsir si hai magar tumheed tooiani, The
real issue is that of maintenance and so,
I come to that.

The provision regarding maintenance is
there in the holy Quran itself and so we
need not go to the Hadis. It is proper that
the former wife, i.e., the wife who has
been divorced, should get . maintenance
from her husband during the period of
Iddar, And if during the period of Jddar it
is found that the wife is pregnant then it is
proper that she should get maintcnance
during the period of pregnancy, upto the
time of dclivery and then after delivery, it
has been said in the Quran about the
husband for whom that child is begotten that
since the child adopts the father’s lincage,
so it is the responsibility of the mother to
suckle the child for two years and the
maintenance of the wife and the expendi-
ture on the child, the quantum of which
may be decided between the two tpousés,
will have to be borne by the husband. Apd
for deciding that amount the same principle
will apply as I said earlier in this House :
“La yukallif-o-nafsan-illa-Vusaha.” That
means do not put so much burden on some-
body as he may not be able 10 be bear. And
if the‘wife says to him, “‘you have divorced
me, so I shall not suckle your child,”” then
the husband will say, ““All right, do not
suckle it. I shall engage daya for that."
But, in spite of that, the child will remain
with the mother and the daya wiill also
remain with the mother. This precaution
has been taken. After all, mother has attach-
ment with the child and only she knows how
to bring it up, it cannot be snatched away
from her. Then the entire expenditure
involved in suckling the child for two years,
as may be decided between he two, but as
may not be so
That expenditure should not be so high as
may cause burden on somebody. It should
neither be so meagre that the mother may
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oot be able to bring up the child properly,
nor so high that it may become unbearable
for the husband. These are the very words
used. In the end, it has been said :
“ La yukallif-o-nafsan-illa-vusaha.” —so much
burden should not be put on any person
as may be beyond his capacity. So,
these are the laws regarding the main-
tenance. The question is what he real issue
is and now I come to that.

SHRI C. JANGA REDDY : For so
long ygu have not come to real issue.

SHRI Z. R. ANSARI : I am coming to
that. That issue has been settled and now
the present issue has to be settled. The
point is that I am happy t(hat this augest
House has evinced so much interest in this
issue and I prey that it may take similar
interest in the scriptures of different
religions which have not only adopted
community set-up but also maintained that.
Thank God that I have read the Gita and
the Ramayana also....

PROF. SAIFUDIN SOZ : Read Guru
Granth Sahib also.

SHRI Z.R. ANSARI : Three-fourths of
Guru Granth Sahib, Sir contains the
uiterances of Sufis of ourreligion. So, I
was saying that the scriptures of different
religions should be studied with a sense of
faith and with an unbiased mind, whereby
it may be that mutual differences and mis-
understandings in our society may be
removed and an atmosphere of unity
created. This is what is called national
integration—the  pational integration
vizualised by Mahatma Gandhi, Pandit
Jawaharlal Nechru and Maulana Azad. In
India, secularism does not mean pegation
of religion; it is rather having regard  for
each and every religion. And this is how
an atmosphere of national integra-
tion can be created. If you do not accept
my advice, the goal of national integration
will never be achieved in this country. This
is how Gandhiji had shown the path of
mutual understanding. If a person of oae
community shows respect to the religion of
the other community. then his religion
will also be respected and this feeling will
bring each other nearer and create a sense
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of love and oneness amongst one another
and then ultimately it will be—

Man tu shudam tu man shudi man ian
shudam ro jaan shudi

Takas na goyad baad azan man d<egram
to decgri

Thank God, a Persian scholar is
present here  otherwise I had blundered. 1
would, of course, have corrected the
proceedings.

[English]

PROF. MADHU DANDAVATE : All
are equally ignorant. You quote anything.

[Translation)

SHRI Z.R. ANSARI : My intention is
that if a real desire is created to under-
stand each other and the problems of each
other in their right perspective in our
society, then it will open the way for
mutual understanding and creaie an aimos-
phere of national integration in the real
sense throughout the length and breadth of
this country, from north to south and
from east to west. If it does not happen
like this, it would be very unfortunate for
our country.

Now, I am not going into more details.
I bave put forth a scheme before you and
that entire schrme is regarding maintepance.
If you want I shall read out the Aayars from
the books which 1 have with me and explain
their meanings to you, but I do not want
to take more time.

The divorce is of four types and there
are separate provisions for all the four of
them. One type of divorce is that which is
given immediately after marriage, in which
case no dower, mehr was fixed and no con-
summation had taken place. In this case
the provision of the Quran in that because
there bhas been no consummation of
marriage and mehr was fixed, so the Quran
hs provided ‘‘matrah.”

The second type of divorce is where
mehr had been fixed and perhaps the
marriage was solemnised but not sonsum-
mated. In these circumstances, the husband
shall retwn hall of the mehr to the wife
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and bhalf shall be foregone by her. Here
also, it has been said further that as the
husband has the supremacy, he may forego
bis half alco but if the wife wants to forego
her half, then this is allowed. There is no
restriction on anybody. A good way-out
has been shown. The husband being in the
position of supremacy and the divorce took
place on account of some reason or the
other, so in order to ensure that she may
not feel the pinch of it, it has been sugges-
ted to the husband that he may not retain
the haif portion and pay the entire amount
of mehr.

The third type is that the mehr has not
been fixed and there was consummation
of marriage and tbereafter divorce took
place. Mehr is not a pre-condition for
marriage. In this situation, the divorced
wife is entitled to receive the amount of
mehr prevailing in the society as well as the
right of maintenance during the period of
Iddar,

The fourth type is that mehr was also
fixed, marriage also toock place, there was
consummation of marriage also and there-
after there was divorce. In this situation,
there is @ provision of paying the entire
amount of mehr but it has been followed
by an expression : ““Val  muialligate-mata.
um-bilmnruf.” In the end it has been
provided that every woman who has been
divorced shall be paid  “mata-um-
bilmaruf.”

Sir, as a matter of fact the problem is
that sometimes is happens that certain
larguages are not capable of conveying
the complete meaning in trapslation of a
matter which originally occurs in the
scriplures. ‘Sometifnes it happens that
translation is not correct because of lack
of knowledge. One may be well versed in
one language bu! not so in the other.
Abhullah Yusuf Ali Sahib has translated
‘mara-um-bilma'uf® as proper mainte-
nance while the position is that it is neither
proper maintenance. In *“Lisan-ul-Arab’’
which is an suthoritative Arabic dictionary
it has been translated as small benefit or
temporary benefit. Maulana Azad has
translated ‘mata-um-bilmaruf’® as ‘some
benefit’,

AN HON. MEMBER : Do you have
the translation by Yusuf Ali ?
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SHRI ZR. ANSARI : Yes, I have. I
may read it out; why should we suffer
misunderstanding ? So this is the matter !
It is all right. The nephew is right. I am
getting old. Maintenance at reasonable
scalet

In fact the translation of mata as
maintenance is basically wrong; it is totally
wrong. Why do I say that it is not main.
tenance because if maintenance is accepted
as the translation of mata, then it means
that there is no escape at all; it has to be
paid the whole life.

AN HON. MEMBER : Is the period
mentioned there ?

SHRI Z.R. ANSARI : The periodis
pOt mentioned there. There is no mention
of period in this Aayar, But it has been
learly said in other Aayats of Sura-c-
alaag and Sura-e-ulbakr enshrined in
Quran that in case the wife is pregnant
at the time of divorce, the husband
will provide her during the period
of suckling the child. This is dayar No.
232 of the Quran. It has been said in
Aayat 232 that the mother should suckle
the child for complete two years. This is

to fulfil the demands of suckling and the -

responsibility to make provisions devolves
on the person whose child it is. The words
used here are ‘‘the person whose child it
is*'. It is the father’s lineage which governs
the parentage and that is why it is bis
responsibility to provide  ‘“‘rizkehn
vilksotehn”, i.e., meals and clothes. The
word mara has not been used there. How
long ? Upto the time till the child is a
sucking. It has been further said in Sura-
e-talaag, Aayat 6, that in case they (the
divorcees) are pregnant, then continue
giving them maintenance. The word
‘enfigi’ has been used here which means to
pay maintenance till they are delivered of
their burden. This provision is there in so
clear terms. There is no logic to pay
maintenance to a woman who is not
pregnant and who has not given birth to a
child for her life time or till the time she
remarries as some hon. Members have
construed the meaning of ‘‘mara-um-
bilmaruf”® This is totally against those
Aayats which are correct and wherein period
has been fixed. Therefore, it is unanimous
decision in 8 way. There is no difference
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of opinion on it. All the Ulemas have
inierpreted it this way. The entire come
munity has interpreted it this way.
Mzuintenance is proper only during the
period of Iddai. Yes, this period can be
extended upto the time of delivery, if she
is pregnant. Thereafter, it will not remain
maintenance but will become ‘ujrat’
(wages). This has given rise to some
questions sometimes. Thses things are said
out of generosity some times.

We are too merciful. We are very
merciful when others are affected but when
we ourselves are affected, thcg there is no
mercy. When somebody else is affected,
somebody else is burdened, our mercy
knows no bounds. It is very mercifully said,
*“All right, Ansari Sahib, why do you take
recourse to detailed provisions; when it
has not been prohibited, what is the harm
if you give it.,”’

Sir, this is the issue towards which
I would like to draw the atiention of hon.
Mecmbers with the utmost emphasis. A
woman who has separated from her
husband, a woman who has been divorced,
it is against the dignity of that woman to
receive maintenance from her ex-husband.
After 2ll dignity also has its own place.
Islamic culture does not permit the members
of its community to force a person, whe-
ther man or woman, to lead an undignifled
life. First, this is taken as undignified by
the society and secondly, the maintenance-
as I have told you,—'‘La yukallif-o-nafsan,
{lla-vusaha” —do not put so much burden
on somebody which he is not able to carry,
I would like to invite your attention towards
the conditions prevailing by and large in
the country and outside. Somewhere or
other wheu such undesirable burden is put
on somebody, he has perforce to adopt
such means as lead him tcwards brutality,
Therefore, do not put undesirable burden.
If. somebody is burdened with much undesir-
able weight, either he will throw that
weight on you and you will be crushed
thereunder or else he himself will die under
the burden of poverty. I have just now
invited your attcntion towards the basic
tenet of Quran—"*La yukallif-o-nafsan-illa-
vusaha.”

Sir, I would like to draw the attention
of this august Houss to the fact that thore
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g every feas of somo evil cropplng up in
our society. There is no angel among men
or women. Both men or women can err, All
| can have shortcomings, all can tread a
wrong path. You consider for @ while that
in case you revoke this provision, the
responsibiiity of paying maintenance for
the whole life will devolve on the man who
has given divorce. He will have to pay the
maintenance, then where is the need for mar-

rying like Shri Alziz Qureshi. Whe the matter

is legal,..(Interruprions) Somebody sitting
behind has said that Banatwalla Saheb has
also done so. there are not my views,
somebody sitting behind bas said this...

(Interruptions)

is no difference between devil
and mischievous. Both of them indulge
"in misleading. Childern are, of course
mischievous. As an uncle, I have said
this to my nephew. Please do not treat it
as unparliamentary.

There

SHRI ARIF MOHAMMAD KHAN :
No, Sir.

SHRI Z.R. ANSARI : I have already
gubmitted before you that this is an aspect
of our society which calls for consideration
lest by making such provisions we should
take the society towards degradation with
this fond hope that we are obliging the
society, we are ameliorating its lot and we
are making the weaker sections stronger;
lest an incurable malady should develop
which may be very difficult to be cured...

(Interruptions)

Abhi to aye ho baitho zara tassalli se
lagegi der mujhe hal-e-dil sunane mein
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It is a matter of detail; it is a matter
of whole life. God forbid if the problem
befalls me, I shall be undone. '

I was submitting before you that the
third objection which is raised is that it is
against justice, it is against justice that you
pass & law to give maintenance to a stranger
woman after there remaining no relation
between the husband and the wife. this will
be against one’s rights and also against the
demands of justice,, (Interruptions)

I am speaking of the society and not
of the Supreme Court. The society includes
the Supreme Court and the Parliament also.
That should not be construed this way.

Further, I would like to touch one

point more. There is one more objection.
There is a word zulm. It is an Arabic word.

Its meaning in Arabic dictionary is to do
something when it is not called for.

MR. CHAIRMAN : Ansari Sahib, you
may _continue next time.

SHRI Z.R. ANSARI : All right, Sir.

MR. CHAIRMAN : The House stands
adjourned to reassemble on Monday at
11 a.m.

18.01 brs.

The Lok Sabha then adjourned till
eleven of the clock on Monday, November
25, 1985/ Agrahayana 4, 1907 (Saka)

Printed at the Indian Press



CORRIGENDA
to
L.S. Debates, dated 22,11.1985 (English Version)

Col. 185, line 1: for "243' read *943°
Col. 259: after Q.No. 1019 and before Q. No. 1021 read the following:

Meeting of Chief Ministers at
Manali on Uniform Tax Structure

1020, SHRI V, TULSI RAM :
SHRIMATI PATEL RAMABEN RAMJIBHAI MAV ANI :

Will the Minister of FINANCE be pleased to state :

(3) whether it is a fact that at the meeting held recently at
Manali in Himachal Pradesh, the Chief Ministers of North Zone States
agreed on a uniform tax structure;

(b) if so, the details of the new structure and the extent to
which it shall prevent tax eva@ion;
C;ﬁ-k&'?,
(c) whether discussions on tie matters particularly on financing
resources, also took place at the meeting and if so, the details thereof

and action proposed to be taken thereon;

( d) whether Government propose to hold a8 meeting inviting all
the Chief Ministers of the States in the country for its introduction on
national level;

(e) if so, the details thereof; and
( § if not, the reasons therefor?

T HE MINISTER-CF STATE IN THE MINISTRY OF FINANCE
(SHRI JANARDI{ AN A POOJARY) :

(3) to (f): Zonda Council Secretariat have informed that
there was no agenda item regarding uniform rate of sales tax for the
meeting of the Narthem Zanal Council. However, in the course of

(P.T.O.



(if)

deliberations this point came _p for discussion and the Council felt
that this could be appropriately discussed in detail by the Standing
Committee of the Zonal Council at its convenience. Regarding
financing resources there was no specific item on the agenda,
However, it was felt that allocation of resources could be discussed

by the Chief Ministers of the States at the meeting of the National
Development Council,






